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LOK SABHA DEBATES 

LOK SABHA 

Monday, August 26, 1991/Bhadra 4, 
1913 (Saka) 

The Lok SClbhll met Clt Eleven of 
the Clock 

l MR. SPEAKER in the Chair] 

ORAL ANSWERS TO 
QUESTIONS 

[English] 

Poaehia& of Wild Animals 
+ 

*549. SHRI BHAGWAN SHAN-
KAR RAWAT: 

SHRI MAHESH KUMAR 
KANODIA: 

Will the Minister of ENVIRON-
MENT AND FORESTS be pleased 
to state: 

(a) whether the incidents of poach-
ing of wild animals are jncreasing; 

(b) if so. the poaching iuddonts 
that have come to the notice of the 
Government during each of ·the last 
three years; 

(c) whether the U.niOD Ooyernment 
pro~ to amend the Wildlife (Pro-
tectiOP) Act, 1972 to punish dlc poa· 
chers suitably; 

(d) if so, whether a Bill in this re-
gard is proposed to be introduced in 
the Parliament; and 

(e) il so, when? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON~ 
MENT AND FORESTS. (SHRI 
KAMAL NATH): (a) and (b) The in-
formation is being collected and 
would be placed on the Table of the 
House. 

(c) Yes, Sir. 

(d) and (e) A Bill has been intro-
duced in the Rajya Sabha on 10-l-9). 

[Translation] 

SHRI BHAGWAN ~HANKAR 
RAW AT: Sir, Sikandra in Agra is a 
place of historical importance. Several 
species of deer inhabited that area. 
Now those deer are being killed. 
Poaching of deer in that area has be-
come common. There is no provi-
sion on the part of the Government 
for feeding and looking after those 
deer. Is the Government aware of 
the situation? If so, what action has 
been taken by it? A number of 
complaints have been sent · regarding 
this matter. 

SHRI KAMAL NATH :- Sir, our 
ministry is aware of poaching being 
prevalent all over the country. The 
new Wild Life (Amendment) Bill in-
troduced in Rajya Sabha, provides for 
strict action for this purpose. I am con· 
fident that when the Bill comes to this 
House, the poaching will be brought 
under control. 

SHRI BHAGW AN SHANKA1l 
RAW AT: Sir. the boD. MiniltOr. hu 
explailled the plans for the futum. It 
01ay tab a ·kml u.. What is die 
number of people apinst whom action 
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bas been taken for poaching during 
the last one year under the existing 
Forest (Protection) Act? I think, per-
haps no action has been taken be-
cause the influential people are invol-
ved in it. So I would like to know the 
number of people who have been pro-
secuted during the last one year'! 

[English] 

SHRI KAMAL NATH: Sir, there 
is no doubt that poaching has increa-
sed as I have just now said. I have 
figures which relate to the number of 
animals which are specific on deer. I 
have these figures which are very de-
tailed figures and I shall either lay it 
on the Table of the House later or 
inform the bon. Member. 

SHRI DIGVIJAY A SINGH: In a 
number of Game Sanctuaries and 
National Parks, the population of deer 
and antelopes has increased to such 
an extent that it is leading to over-
grazing in those National Parks and 
Sanctuaries. The s~cific point which 
I want to raise is that in the Great 
Indian Bustard Game Sanctuary near 
Shivpuri, the population oi black-
bucks has grown to such an extent 
that it is causing problems for the vil-
lagers. Would the bon. Minister consi-
der culling out such animals selectively 
and allow people to hunt in and 
around those areas or blocks which 
we open up? 

SHRI KAMAL NATH: Sir, culling 
wi11 very easily degenerate into kill-
ing. I shall examine the specific pro-
blem of Shivpuri. We have a scheme 
which is being introduced intensively 
from the current year, that is Ecolo-
gical develpment around National 
Parks and Sanctuaries and we .shall 
ensure that this is specifically directed 
towards solving such problems. 

PROF. UMMAREDDY VENKA-
TESHW ARLU: While appreciating 
the · stand that is being taken by the 
Union Government in protecting the 
Wild life. I would point out that in 
Andbra Pradesh. the wild pig menace 

has increased like anything. Most of 
the crops are being spoiled by these 
wild pigs. Wild pig is in the list of 
the wild animals, by which they get 
protection. It they are killed by the 
farmers, they are being booked under 
the Wild Life Protection Act, even if 
they spoil the crops. Will the Govern· 
ment examine and take a<.tion to de-
lete the wild pigs from the list of Wild 
Animals so that crops can be protec-
ted? Crops in about 1.7 lakh acres of 
land are being spoiled because of this. 

SHRI KAMAL NATH: Undoubte· 
dly in some cases, wild pigs are a 
menace. But, it shall not be possible 
to delete it. The amended Wild Life 
Protection Bill provides that elimina-
tion of animals under Section 11 of 
the Act for safeguarding loss of life 
and property and under ~ction 12 of 
the Act for Education, Scientific Res-
earch, can be permitted, subject to 
certain conditions. So, if the wild pigs 
fall in the category of protecting the 
loss of life and loss of property, thi~ 
shall be allowed. 

SHRJ ANNA JOSHI: Sir, the Go\'-
ernment proposes to have the amend-
ment to the Wild Life Protection Act, 
to give suitable punishment for the 
poachers. I would like to know as to 
what is the provision made to give 
suitable punishment. 

Secondly, the connivance of the 
officers and Government servants who 
are supposed to be responsible for the 
protection of wild life, is one of the 
reasons why the poachers do aU these 
things. My second part of my ques-
tion is, what is the provision made to 
give punishment for the Government 
servants and the Government officers 
who have failed to protect them, be· 
cause the failure of both has resulted 
in poaching. 

MR. SPEAKER: Will you ask thiJ 
questionM if it is provided in the Act? 
You can find this out in the Act it-
self. ·It is a Bill and such a quest.ios 
is not generally allowed. · · 
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SHRI SRIBALLAV PANJGRAHI: 
1 would like to know from the hon. 
Minister whether the Government is 
aware of the poaching that is going 
on increasingly in some of the wild 
life sanctuaries and obviously with the 
connivance of t11e Government offi-
cials. 

Is it due to some revenue villages 
situated in and around the sanctuar-
ies? That is also increasing the poa-
ching in such sanctuaries. 

If so, what steps would the Govern-
ment like to take in this di!'ection? 

SHRl KAMAL NATH: There are 
70 parks and 411 sanctuaries extend-
ing over an area of 1,38,000 sq. kilo-
metres. In some of the sanctuaries, set-
tlement has not been made of the vill-
ages. That is true. 

We are prevailing upon the State 
Governments to go through and1 finish 
off with the settlement procedures. If 
any specific instance of poaching in 
such revenue villages, which have not 
been settled. has come to the notice 
of the Member, I shall be grateful if 
he brings it to my notice. 

From time to time, we do get some 
complaints about this. These are acted 
upon expeditiously. 

SHRI BUOY KRISHNA HANDY-
QUE: Of aU the measures against 
poaching of wild animals, particularly 
those in danger of extinction. rousing 
public awareness and motivating peo-
ple in the neighbourhOod of the habi-
tats of such animals, is most effective. 
May I know from the Hon. Minister 
what steps have so far been taken in 
this regard. such as, popular literature 
and dissemination of useful infcrma-
tion in local languages and film-shows 
in local dialects on the necessity of 
conservation? 

Will the Government a~so consider 
bJiDaing out· a book underscoring the 
saving of various vanishing speeies. on · 
the pattern of the R~d BOOk as pub-
lished by the UNO? . 

SHRI KAMAL NATH: My Minis-
try has an awareness programme. This 
awareness programme is being streng-
thened. It shall be again activated in 
the next couple of weeks. We shall 
consider the suggestion made by him 
about bringing out the booklet. 

MR. SPEAKER: This is an assur-
ance. 

(1111erruptioos} 

[Translation] 

SHRI RAJNATH SONKAR 
SHASTRI: Sir, the population of 
'Neelgai' is increasing in the eastern 
districts of U.P. and the western dis-
tricts of Bihar and this has become a 
problem for that region. According to 
tho Wild Life Protection Act, 1972. 
the 'Neelgai' cannot be killed. caught 
or in any way disturbed. May I know 
from the bon. Minister whether any 
steps would be taken to deal with the 
'Neelgai' menace which leads to the 
de!ltruction of crops worth crores of 
rupees every year? 

SHRI KAMAL NATH: T cannot 
make any provision regarding the 
'Neelgai' but some roncession has 
been given in case of loss of property 
or life. We shall do something if pos-
sible under the provisions of the Act. 
(Interruptions) 

SHRI RAJNATH SONKAR 
SHASTRI: Will compensation also 
be given? 

SHRI PIUS TIRKEY: There are 
many wild elephantS in North Benpl 
and as they do not get proper fQOd 
in the jungles tfley go for grazing to 
the tea gardens and places where dis-
carded trunks of banana trees ate 
available. This wild elephants come 
during day or night and indulge in 
destruction of life and property. They 
have already killed many women~ 
children and labourers~ Will the Gov-
ernment mako arrangements· to eft-
sure that wild elephants coUld get ade-
quate food material in the jUDglca so 
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that they do not come out of the 
jUJlg)es in search of food? 

[£~] 

SHRI KAMAL NATH: This ques-
tion is dttected towards poaching. 
Now, we are getting towards wild ele-
plunts. As regards making provision 
for feeding of elephants, I can only 
say that I shall look into it. 

SHRI SWARUP UPADHYAY: Sir, 
the increasing number of elephants 
has caused damage both to the stand-
ing crops and also the human lives. 
I would also like to submit that the 
elephant menace has become a regu· 
Jar feature in the State of Assam re-
cently. In view of this, will the bon. 
Min.ister consider or allow restricted 
catching of elephants and selling them 
to reduce this menace particularly in 
Assam? · 

SHRI KAMAL NATH: No Sir. I 
will not allow it. But I have noted the 
bon. Member's suggestion and we 
shall look into it. 

[Translation] 

SHRI DAU DAYAL JOSHI: Sir. 
may I know from the bon. Minister 
whether forest guards have not been 
provided with weapons in view of the 
increued poaching in wild life sanc-
tuaries? We tall( of entering the 21st 
Centuary and yet we expect the forest 
guards to do their work armed with 
sticks only. Are you providing them 
with arms? My second submission is 
that all the sanctuaries should be pro-
vided with wireless sets so that infor-
mation rcgardin,t poachers can be 
c0Jiununica1ed qwckly from one place 
to another. Is !Ueh a system in opera-
tioa? H not, the reasons therefor and 
tho· time by which it will become 
operatioaal? 

SHR.I KAMAL NA TH: Sir, the 
s1JI8Cilion is aood but we Jack in funds 
to · provide sueh a ayttem. Provision 
of arms and wirelas ICts is uader con-

. lidoratien. Thill would be done on a 
~ bMii so that ,.._ can more faeilidal . ·-7 set 

SHRI DAU DAYAL JOSHI: By 
when will this provision be made? 

SHRI KAMAL NATH: It is under 
consideration. 

[EngliSh] 

SHRI SARAT CHANDRA PAT-
TANAY AK: I would like to know 
from the bon. Minister whether 0£ not 
the Government is considering to give 
power to forest officers under CrPC 
to prosecute the poachers. If so, from 
when will it be effected? 

SHRI KAMAL NA TH: As I said, 
the Wild Life Protection Act (Amend-
ment) Bill is in the Rajya Sabha which 
has most strin~nt provisions. It iJ 
not · only allowmg the State Govern-
ment officers to file complaints but 
also the Central Government officers 
to file complaints. It is also allowing 
the public, under certain conditions 
and after fulfiJling certain formalities, 
to make or file complaints. So, I am 
certain that the need undt!r CrPC will 
not arise. 

World Beak~ for the Pollu-
tion CODnl Pmjeds 

*550. SHRI C. SRINIVASAN: Will 
the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government are 
likely to receive financial assistance 
from the World Bank for pollution 
control projects to be set up in various 
parts of the country; 

(b) if so. the States which will have 
C..-entral Pollution Control projects; 
and 

(c) the number of places where 
common effluent treatment plants are 
proposed to be set up in Tami1 Nadu? 

llfE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON· 
MBNT AND FORESTS (SHill 
KAMAL NA1lf): (a) to (c) A state-
ment il laid on the Table of the 
House. 
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STATEMENT 

(a) The Government of India has 
entered into an agreement for financial 
assistance from the World Bank for 
Industrial Pollution Control. The pro-
ject includes a scheme to provide 
loans for the setting up of Common 
Effluent Treatment Plants (CETPs) in 
clusters of small-scale industrial units 
and to large and medium scale units 
in eight selected sectors. for setting 
up/upgradation of treatment systems, 
throughout the country. 

(b) The project also includes assis-
tance for the institutional develop-
ment of the Central Pollution Control 
Board (CPCB) and the Pollution Con-
trol Boards in the major industrialised 
States of Maharashtra·. Gujarat, Tamil 
Nadu and Uttar Pradesh. 

(c) Under the Central Scheme for 
the establishment of CETPs, funds 
have been released in 1990-91 to the 
Tamil Nadu Pollution Control Board 
for setting up CETPs at Pammal & 
Pallawaram. Erode, Ammapettai & 
Muthialpettai and Tiruppur. Unrler 
the aegis of the World Bank Proiect. 
proposals for setting up CETPs. for 
clusters of industries would be enter-
tained. 

SHRI C. SRINIVASAN: Mr. SDea-
ker Sir, the hon. Minister has stated 
in his reply that the financial assis-
tance from the World Bank for Indus-
trial Pollution Control is being ohta-
ined. A large number of tanneries 
which are there in my constituency, 
Dindigul, have been excluded in his 
reply. Will the Government consider 
setting up of Common Effluent Treat-
ment Plant at Dindigul immediately 
in view of the increasing pollution? 

SHRI KAMAL NATH: Sir, if the 
bon. Member gives me more details 
on this matter and if he writes to me 
and if that area warrants so, then l 
shal1 certainly consider the setting up 
of a Common Effluent Treatment 
Plant there. 

2-23 LSS/ND/91 

SHRT C. SRINIVASAN: Sir. lea-
ther export is earning a good amount 
of foreign exchange. Therefore, Com-
mon Effluent Treatment Plants for 
tanneries must be set up at the cost 
of the Government. Private business 
men must be exempted from contri-
buting to the cost of the Effluent 
Treatment Plants. Will the Govern-
ment consider this point? 

SHRI KAMAL NATH: Sir, leather 
and tannery are given greater focus by 
us. And certainly, it is qualified as 
one of the eight industries ur.der the 
World Bank Scheme as it is coming 
under that ambit. So, we shall consi-
der leather and tannery industry also 
under that Scheme. 

SHRT ANNA JOSHI: Sir, under 
the scheme the States which are going 
to get the assistance from the World 
Bank are, Maharashtra, Guiarat, 
Tamil Nadu and Uttar Pradesh l 
would like to know !he amount sane~ 
tioned by the World Rmk for the in-
dustrial po:Iution control in the State 
of Maharashtra and the name of tl-oe 
places where these Common Effluent 
Treatment Plants are bei!lg set up or 
will be set up. 

SHRI KAMAL NATH: Sir, this is 
a very wide sweeping question but l 
shall ende:tvour to give him the names 
of common Effluent Treatment Plants 
in Maharashtra. 

The Common Effluent Treatment 
Plants set up are at TIC areas, at 
Tarapur, Jaisingh Pur and Dombivil!e. 

SHRI ANNA JOSHI: What is the 
total amount sanctioned for Maha-
rashtra? 

SHRI KAMAL NATH: The total 
cost is divided into two parts; alloca-
tion made by the State Government 
and the Central share sanctioned. I 
shall tell you about the Central share 
sanctioned and that is, at TIC areas, 
it is 5. at Tarapur also it is 5 and at 
Dombiville it is also S. 
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SHRI ANNA JOSHI: Is it 5 crores 
or 5 per cent? 

SHRI KAMAL NATH: That I 

zer plant and the Bhilai Iron and Steel 
Plant. Besides these three major p'ants 
there are 100 or so small factories. 

don't know. SHRI KAMAL NA TH: Slr. the 
working of the three plants will be 

[Translation] studied and appropriate action vdll be 
taken. 

SHRI CHANDULAL CHANDRA-
KAR: Sir, as is well known, Bhilai in 
Madhya Pradesh has an extremely 
high level of pollution. The reasons for 
this are also quite clear. Many fac-
tories are situated there and the pollu-
tion is causing various diseases to lo;:al 
residents. The attention of the Gov-
ernment has been drawn to the pollu-
tion caused by large factories. I have 
written a letter to the present Minister 
also. What steps are being taken to 
install a treatment plant urgently in 
Bhilai with financial aid from the 
World Bank or other bodies? 

[English] 

SHRI KAMAL NATH: Sir, the 
Common Effluent Treatment Plant i!< 
for a cluster of small industries and 
it is not for large industries. A large 
industry is required to make its own 
arrangement for which under the 
World Bank scheme, institution::~\ 
finance is available. 

I am quite aware and I agree with 
the bon. Member's concern about po!-
lution in Bhilai. I share his concern. 
I have received his letter and I have 
asked him to give specific instances 
so that under the EP Act we may take 
some steps. But for large industries, 
I shaH only seek the help of the Mem-
bers to ask them to put up these 
plants. Or if he gives spe;:ific instances, 
we will take it up with the industry 
concerned, to instal an Effluent Treat-
ment Plant. 

{Translation] 

SHRI CHANDULAL CHANDRA-
KA.lt: Sir, If the bon. Minister would 
like to know about the large factories 
which are situated there, I am pre-
pared to tell him about it just now. 
There is a big cement plant, a fertili· 

[English] 

SHRI CHANDRA JEET YADAV: 
Sir, the Government has enter<!d ir.to 
an agreement with the World Bank 
and the World Bank has agreed to 
give loans. I v.:ould like to know how 
much loans the World Bank has acn·ed 
to give and besides loans, are ' they 
giving some expertise also. I would 
also like to know whether the Gove-
rnment has submitted any comprehen-
sive plan to the World Bank as to 
how long it will take to cover the 
maximum area under this scheme. 

SHRI KAMAL NATH: Sir, the 
World Bank envisages to give loan 
worth about 155 million d0!hrs. Thi5 
has three comnonents and it shall be 
divided like thfs: 

The grant for the State Po!l11tion 
Control Board for institutional deve-
lopment, that is the development f~r 
Pollution Control Board themselves ts 
12 million dollars. 

For the individual units under the 
large and medium se.:tor, my hon. 
frie'ld has just now mentioned about 
Bhilai. the institutional finance will 
be disbursed by ICICI and IDBI 

This is 100 million dollars. 

SHRI SRIBALLAV PANIGRAHI: 
How the individual units have been 
selected? 

SHRI KAMAL NATH: I will come 
to that. 

For common effluent treatment 
plant, for small scale sector and for 
cluster industries, it is 24 million 
dollars. This has a loan and grant in· 
gredient 
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Then, for demonstration projects, it 
is 4 million dollars. For Consultancy 
studies and Grants to common efflu-
ent treatment plants, it is 12 n·,illion 
dollars, as an outright grant. Techm-
cal Assistance for grants, it is 3 million 
dollars. 

The basis of selection is not done 
by this Ministry. As far as leans are 
concerned, it is done by the financial 
institutions and that too, those indus-
tries which approach the financial ins-
titutions. As far as the question of 
common effluent treatment plants are 
concerned, an asessment is made as to 
which is the pollution load factor and 
which is the greatest effluent factor 
and based on that, the decision is 
taken. 

(Translation] 

SHRI BHAGW AN SHANKAR 
RAWAT: Mr. Speaker, ~)ir, 1 would 
like to know whether the S•Jpreme 
Court of India h1d given a ru:ing that 
the water of Yamuna river between 
Delhi and Agra has become polluted 
and is unfit for drinking? Is there any 
scheme to control the pollution in 
river Yamuna from Delhi to Agra in 
accordance to that directive and by 
what time this job will be accompli-
shed? I would also like to know whe-
ther any provision regarding it was in-
corporated in the agreement made 
with the World Bank. 

[English] 

SHRI KAMAL NATH: He is 
ta:king about pollution in Ganga. 

SEVERAL HON. MEMBERS: 
Yamuna. 

[Translation] 

SHRI RAJVEER SINGH: Hon. 
Minister, it is river Yamuna which 
flows through Agra not Uanga. 

SHRI KAMAL NATH: I have a 
sore throat and I am not able to 
speak anymore ... (lnterruption.t) ... 

[English] 

Please understand what 1 am saying. 
But this question relates to the finan-
cial assistance from the World Bank. 
(Interruptions) ..... . 

[Translation] 

I am also saying is polluting that 
Industrial effiulent is polluting that 
n ver ...... {JoJerruptiOIJ3) ..... . 

SHRI KALKA DAS: You can talk 
about your sore throat later on. First 
of all, you please give a proper reply 
to the question. . . . (Interruptions) ... 

[English] 

SHRI KAMAL NATH: Sir, the 
focus of this question is on World 
Bank assistance. It is for industries 
situated near the river which <:an avail 
of this. If there is any specific cluster 
of industries which is causing pollu-
tion, we can consider a common efflu-
ent treatment plant. If he brings it to 
my notice, we can consider it. 

[Translation] 

SHRI BUTA SINGH: Mr. Speaker. 
Sir, there is a famous city by the name 
of Pali between Jodhpur and Jalore in 
western Rajasthan from where oJr 
hon. Shri Guman Mal Lodna comes. 
The environment of the three districts 
i.e. Jodhpur, Jalore and Pali has been 
polluted. Even water in that a:ea is 
so polluted that it is unfit for consum· 
ption by animals, what to talk of hu-
man being. The whole river is pollu-
ted in Jodhpur. 1 would like to know 
from the bon. Minister whether any 
s~heme to check this pollution has 
been incorporated in this plan. If so. 
whether any provision has been made 
to give compensation to those farmars 
whose lands have become barren. Due 
to the pollution caused cy textile in-
dustry in Pali district, where printing 
and dying work is done. thousands of 
acres of land has become use!ess. No 
crops can be grown \)n that lar.d. i 
would like to know from the bon. 
Minister that we should be informed 
about the inclusion of this scheme in 
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that plan. If no, the reasons tl1ereof 
and if so, whether a provision has been 
made to grant compensation to these 
farmers. 

[English] 

SHRI KAMAL NATH: The speci-
fic problem concerning Jodhpur and 
Pali is not there. But if I can get more 
details about them, we shall cor:sider 
some other schemes to control pollu-
tion there, if it so warrants. 

[Translation] 

SHRl SURYA NARAYAN 
YADA V: Mr. Speaker, Sir, I would 
like to know from the bon. Minister 
whether Patna, Mokama, Barauni 
Dhanbad, Saharsa and Jharia districts 
of Bihar state are highly pol!uted and 
the environment has b<:en adversely 
affected there. Have you made any 
special arrangements to solve the pro-
blem of pollution in these districh 
with the help of the World Bank. 

SHRI KAMAL NA TH: Sir, as 1 
have already stated that this scheme 
of World Bank is being implemented 
in Gujarat, Maharashtra, Tamilnadu 
and Uttar Pradesh oniy. 

[English] 

We have 155 million dollars. Now, 
these 155 million dollars have to be 
spread over. Everybody cannot have 
everything. 

[T ransllltion 1 
SHRI SURYA NARAYAN 

Y ADA V: Bihar is worst affected by 
the pollution. 

[English] 

SHRI DIGVIJAYA SINGH: We 
all know about pollution in Bihar. 

[Translation] 

SHRI KAMAl NA TH: We are 
aware of the fact that Bihar has all 
kinds of pollution. 

SHRIMATI RITA VERMA: My 
first question is that whether the bon. 
Minister is aware of the extent of pol-
lution in Bihar? Whether he has no 
scheme to check the pollution in 
Bihar? Whether people of Bihar are 
not human beings'! Mv second ques-
tion is that what plan he is formulat-
ing to check the pollution in the coal 
field areas of Bihar t..J which he has 
already replied that there is no such 
plan. There is 5o much poJil!tion that 
it is affecting the lungs of the people 
residing there, and the cases of Tuber-
culosis and Leprosy are increasing as 
a result of it. The :ivers are polluted, 
atmosphere is polluted. If you go 
there, you will feel that it is the worst 
place on earth. What steps do you 
propose to take to overcome this 
problem? 

SHRI KAMAL NATH: It is the 
responsibility of the State Pollution 
Board to control poliution in the 
State. This plan piloted b:• the World 
Bank and will covers only four States 
that I have named, thl! State pollution 
Boards will get funds from it. But 
industries all over the country interest-
ed in availing this World Bank loan, 
can do so and it will not remain con-
fined to the four Stal¢s. As far as 
Bihar is concerned everyone in Ule 
House is aware that it is the most 
poJluted State. But the primary res-
ponsibility rests with the State Pollu-
tion Boards and I shall request the 
bon. Member to discuss the same with 
them. The Centre will extend all 
possible assistance to the State. 

SHRI GUMAN MAL LODHA : 
As bas been said by our bon. Mem-
bers that a project plan from Anti-
Pollution Board of Raja.'>than has 
been sent to you. Dul! to proceu 
houses at Pali. Jodhp•.ar and Balotara 
takhs of acres of tan,J belonging to 
the farmers has bec<.•me useless for 
agriculture. The children born there 
are either hunch backed or sick or 
blind. 

MR. SPEAKER : Lodhaji. you 
please come to the quesuoo.. 
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SHRI. GUMAN MAL LODHA: I 
w~u~d hke to know from the bon. 
M1~1ster wheth_er there is a proposal 
to mclude RaJasthan in this scheme 
and solve the problem of pollution 
particularly in Pali, Balotra and Jodh-
pur by granting aid to Anti-Pollution 
Boards. 

SHRI KAMAL :"~lATH : I have 
no knowledge of this proposaL 

[English] 

MR. SPEAKER: You need a uotice. 

[Translation] 

SHRI KAMAL NATH : Yes, a 
prior notice should be given in this 
regard. 

MR. SPEAKER: Question No. 552 
and 562 will be taken together. 

[English] 

Greeaiag of Wastelands 

•552. SHRI BIJOY KRISHNA 
HANDIQUE: Will the 1\linister of 
ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government pro-
pose to involve the private sector in 
the greening of wastelands; and 

(b) if so, the details thereof? 

THE MINISTER OF Sf ATE 
OF THE MINISTRY OF ENVIR-
ONMENT AND FORESTS (SHRI 
KAMAL NATH) : (a) Yes. Sir. 

(b) A statement is laid on the 
Table of the House. 

STA1EME.l'\I"T 

An important objective of the Na-
tional Forest Policy, adopted in 1988. 
is to increase substantiallv the forest/ 
tree cover in the country through mas-
sive afforestation and social forestry 
ptOJramDles. especially on all denud-

ed, degraded and unproductive lands. 
1 he Po hey also lays down that indi-
VIduals and institutions should be 
motivated and facilitated to undertake 
tree-farming on their own lands; and 
that, as far as possible, forest-based 
industries should raise the needed 
~aw m~terial preferably by establish-
mg a direct relationship with the indi-
viduals who can grow the raw mate-
r!al by s.upportin~ them with inputs 
bke credit, techmcal advice, harvest-
ing and transport services, etc. 

. ~· In pursuance of the Policy pro-
visions, action has been iaitiated on 
the following lines:--

(i) Promoting farm forestry lagro-
forestry on peopl<.!'s own lands 
with a view to meeting the do-
mestic as well as the it1dL•strial 
and urban requirements. 

(ii) Setting up decentralised peo-
ple"s nurseries in order to pro-
vide self-empk>yment in n:ral 
:ueas and to make available 
4uality seedlings of species de-
sired by people locally. 

(iii) Advising the State Govern-
ments to review and relax ap-
propriately the existing res-
trictions on felling and trans-
port of trees grown on private 
lands. 

(iv) Setting up of Tree Growers· 
and Farm Forestry Cooperati-
ves in States like Uttar Pra-
desh. Madhya Pradesh, Gujarat, 
Andhra Pradesh, Rajasthan. 
Orissa and Karnataka. 

tv) Facilitating the flow of institu-
tional credit for undertaking 
afforestation and tree-planting 
activities on private lands. 

(vi) Setting up of the National 
Fund for Afforestation (contri-
butions to which attract tax 
relief) in order to provide a 
mechanism to enable people to 
participate in the national effort 
of afforestation and wBstelands 
developmcnL 
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(vii) Allowing village communities 
to share in the usufruct of de-
graded forest lands that they 
agree to protect and develop. 

(viii) Providing financial assistance 
to Voluntary Agencies to un-
dertake afforestation and waste-
lands development activities on 
private and public lands. 

[T rt.NlSiation] 

Natioaal Wastelaod Development 
Board 

*562. SHRI ARJUN SINGH YA-
DAV: 

SHRI VISHWA..~ATH SHAR-
MA: 

Will the Minister of E~VIRON­
MENT AND FORESTS be pleased to 
state: 

(a) whether the ~ational Waste-
land Development Board has failed 
in its programmes relating to planta-
tion. development of nurseries and 
people's participation in afforestation; 

(b) if so. the reasons therefor; and 

(c) the schemes proposed to be 
started for afforestation of wasteland 
and participation of public with a 
view to check the felling of trees and 
soil erosion? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESfS (SHRI KA-
MAL NA TH): {a) to (c) Statement I 
is laid on the Table of the House. 

STATEMENT 1 

(a) No, Sir. 

(b) Does not arise. 

(c) The National Wastelands Deve-
lopment Board was established in 1985 
with the mandate of undertaking waste-
lands development through a massive 
prosramme for aJforestation and t.--ee 

planting with people's participation. 
The Board is also the nodal agency 
at the Central level to coordinate aud 
monitor the progress of afforestation/ 
tree planting activities under point no. 
16 of the 20-Point Programme. 

During the Seventh Five Year Plan 
(1985-90), the total area coverage un-
der afforestation and tree pianttng ac-
tivities in the country was 8.8 mtltion 
hectares, against target of 8.6 million 
hectares. The yearwtse targets and 
achievements arc given in Statement 
II below. In all the earlier Plan periods 
from 1950 to 1985, the total coVt'rage 
was 8.2 million hectares. 

With a view to encourage public 
participation, the National Wastelands 
Development Board initiated the De-
centralised People's Nursenes Scheme 
during 1986-87. During the Seventh 
Five Year Plan, the nurseries pmdu~­
ed 140 crore seedlings against a target 
of 106 crore seedlines. The Board a1s,1 
initiated the Grants-in-Aid Scheme in 
1985 to provide financial :lS~istance to 
Voluntary Agencies to take up affores-
tation and wastelands development 
activities. During the Seventh rive 
Year Pian, an amount of Rs. 16.30 
crores was released under the stheme 
to Voluntary Agencies for taking up 
336 projects in different parts of the 
country. 

The Wastelands Development Pro-
gramme is aimed at checking land de-
gradation. putting wastelands to sus-
tainable use, increasing biomass avail-
ability, specially fuelwood and iudder, 
and promoting people's participa!ion. 
Under the programme, the following 
schemes are being implemented by the 
National Wastelands Development 
Board:-

(1) Integrated Wastelands Develop-
ment Projects Scheme. 

(2) Fuelwood/Fodder Projects Sc· 
heme. 

(3) Decentralised People's Nurse-
ries Scheme. 
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( 4) Margin Money Assistance 
Scheme. 

(5) Raising of Minor Forest Pro-
duce including Medicinal Pla-
nts Scheme. 

(6) Seed Development Scheme. 

(7) Aerial Seeding Scheme. 

(8) Grants-in-Aid Scheme (for Vo-
luntary Agencies). 

STATEMENT U 

Year 1985-86 1986-87 1987-88 1988-89 1989-90 

Targets 1.45 1.71 1.79 2.00 1.68 
Performance 1. 51 1.76 1. 77 2.12 1.71 
Achievement 104.1% 102.9% 98.0% 106.0% 101.7% 

[English] 

SHRI BUOY KRISHi~A HANOI-
QUE: Sir, the essence of Integrated 
Development Projects on Wasteland as 
a. tec~nology mission is peop!e's parti-
Cipa!J?n· . As a. matter of fact, people's 
part1c1pat10n Js also one of the 6 
mini-missions organised by the Board 
for greening about 130 million hec-
tar~s. So. Sir. my queston is: In vio-
lation of the Forest Policy which al-
lows the continued practice u( er.gag-
ing neighbourhood people to plant 
fue~wood and fodder trees a part of 
wh1ch they could collect for their use 
and providing them employment on 
priority. why does Government at this 
sta~e want to shift the responsibility 
to the private sector, thus leaving the 
rural pop'.llation particula;ly th; tri-
bals. to the mercy of a new kind of 
privateers of industry? 

SHRI KAMAL NA TH: Sir. when 
l have answered this in my :;tatement. 
which has been laid on the Table of 
the House. I have talked about invol-
vement of the private sector in non-
for~t area. And in non-commu-
nity lands, there is 35 million hectares 
of oriv11te wasteland. This is where 
we would like the orivate sector to 
assist in its greening. 

STiRT BTJOY KRISHNA HANDY-
QUE: Sir, the bon. Minister told the 

Economic Times on July 22, 1991 that 
business houses or industries which 
will be engaged in greening of waste-
lands could use a part of the reforested 
land as their raw material and, con-
trary to the practice of planting spe-
cies exclusively useful from conse-rva-
tion point of view, they have been 
given the freedom to choose species 
suited to their specific requirem<:nts 
merely from profiteering point of view. 
So. Sir, my question is: Whereas ac-
cording to the Forest Policy natural 
forests serve as a gene pool resource 
and help to maintain ecological ba-
lance. and, as such, cannot be made 
available to industries for plantation-
cum-commerce oroiects. does not the 
Government realise that it would de-
feat the verv purpose of afforestation 
and tilt heavilv towards tho! rich a~a­
inst the rural poor and all for the effi-
ciency myth of privatisation? 

SHRI KAMAL NATH: Sir, the 
news item. which the hon. Member 
has quoted, is incorrect. This was not 
what I had stated. But. I am com-
pletely in agreement with the Mem-
ber's view that we shall be very selec-
tive where it involves the privat~ sec-
tor. The Question of private sector on 
forest land. anything to do on forest 
land. does not arise. 

MR. SPEAKER: Shri Arjun Sinpb 
Yadav-not present 
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Shri Vishwanath Sharma-not pre-
sent 

Shri Digvijaya Singh. 

SHRI DIGVIJAYA SINGH: Sir, 
the forest based industries in the coun-
txy have been exploiting the forest re-
serves for a very long time and in 
lieu of that they have hardly contri-
buted in afforestation programme. 
Would the hon. Minister make it obli-
gatory on all forest based industries 
for making a compensatory p:antation 
on forest lands. which are close to 
these industries? 

Sir, the bon. Minister has just said 
that he would not allow any private 
sector to take up plantation ~n forest 
lands. This is looking at the view 
with a closed mind. f would request 
the hon. Minister to review this be-
cause there are lakhs of :1cres of de-
nuded forest land. where there is not 
a sing~e tree on the forest land. and 
they can be allowed for compensatory 
afforestation by the private sector. 
Would the bon. Minister reconsider his 
decision? 

SHRI KAMAL NATil: The first 
part of this ouestion relates to indus-
try. Uptill 1988. when the Forest Po-
licy was defind. industry was using 
its requirements from the ;orests. Nnw. 
industry is getting its requirements 
from imports and on the basis of its 
old plantations. Now. he raised the 
question of private se-:tor's involvement 
in forest area. The total :orest-de~ra­
ded land is 35.9 million hect3res. But 
at the same time. there is 93.69 mil-
lion hectares of non-forest-degraded 
area. I would like the private sector 
to focus on the non-forest degraded 
land first. rather than think in terms 
of forest-degraded land. 

SHRI DIGVIJA YA STNGH: J am 
speaking about government afforesta-
tion programme ... 

MR. SPEAKER.: This is too big a 
policy matter to be replied in Oues· 
tion Hour. It relates to Ceiling Acts 
and an other thinp. P1eue do not 
draa it 

SHRI DIGVIJA YA SINGH: Sir, it 
does not relate to Ceiling Act. My 
concern is that they should not have 
a closed mind ... 

MR. SPEAKER: It involves own-
ership. possession and so many other 
things. Please sit down. 

[Tranrlaticm] 

SHRI ATAL BIHARI VAJPA-
YEE: Mr. Speaker, Sir, I would like 
to have a clarification regarding proce-
dure. You have clubbed Q. No. 562 
with this. 

MR. SPEAKER: I ca1Jed his name 
but he was not present. 

SHRT ATAL BIHARl VAJPA-
YEE: Then who raised this question? 

[English] 

MR. SPEAKER: These two are cl-
ubbed. It is suggested that both the 
questions should be taken together. 

r Translation 1 

SHRT ATAL BIHARI VAJPA-
YEE: In such cases, the Member 
writes to you. 

[Englishl 

!vfR SPEAKER: That is why the 
office has suggested that they be club-
bed together. 

!Translation 1 
SHRT ATAL BIHARI VAJPA-

YEE: But is the Member present or 
not? 

fEnglish] 

MR. SPEAKER: I do not know! 
After getting it done. he might have 
absented himself. It is written in my 
papers here that both the questions 
should be taken up together. 

SHRT JASW ANT STNOH: Mr. Sp-
eaker Sir, in reply to 552, the hon. 
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~i~ister has listed about 8 policy pro-
VISions, wher~ the Government sug-
gests that actwn has been i:litiated. I 
would like to seek clarification on three 
of those points _where, according to 
Government, actwn has been initiate1. 
First, with regard to setting up of tree 
growers' and farm forestry coopera-
tives. I would like to know lwm the 
no~. Minister how many ::uch coope-
ratives have been established in Rajas-
than. I ask this because it is part of 
the reply given by the Government. 
Secondly, Government asserts that it 
has set up a National Fund for Affo-
restation, contributions to which at-
tract tax relief. How much contribu-
tion has been made to this National 
Fund for Afforestation since it v.as set 
up and what is the capital it has iust 
now? ... Need I repeat the question? 

SHRI KAMAL NATH: No, I un-
derstand it. 

With regard to tree cooperatives in 
Rajasthan. I do not have tie srecific 
figure of Rajasthan. It is a State sub-
ject. .. 

SHRI JASWANT SINGH: It is not 
a State subiect. It is a j"X}Iicy provi-
sion of the Union Government. where-
by they are setting up tree growers' 
and farm forestry cooperatives in 
States. 

MR. SPEAKER: These are coope-
ratives. 

SHRT JASWANT SINGH: Yes. 
these are co-ooeratives. I merely 
want to know how many such co-
operatives have been set uo in Rajas-
than. If the Government sets up a 
policy. surely there is a monitoring 
mechanism to see whether that policy 
is being implemented or not. 

The Minister has now received a 
slio from the officials. I h.,pe he wo-
uld be in a better positon to reply. 

SHRT KAMAL NATH: Let me cor· 
rect the bon. member. Tbs is !l policy 
provision whereby we advise the State 
3-23 LSS(ND/91 

Governments that this is one of the 
poEcie:s to promote tree growers co-
operatives to create an access bet-
ween the community and the industry. 

With re~ard to the State of Rajas-
than, spec1fic figures are not available. 
It is not a question of retting any 
slip. ' 

SHRI JASWANT SINGH: Has 
even one cooperative been set up? 

SHRI KAMAL NATH: Yes, It has 
been set up. 

SHRI JASWANT SINGH: So, you 
know that there is one. 

SHRI KAMAL NATH: I know 
the States in which the tree crowers' 
coop~ratives scheme is operational. 

The State Governments have inform-
ed us. Now, how many mch coope-
ratives are there. I do not have infor-
mation. But I will inform the bon. 
Member, if he so desires. 

SHRI JASWANT SINGH: I v:ant 
to know what is the quantum of capi-
tal collected in the National Affores-
tation Fund uptil now? 

SHRI KAMAL NATH: Sir, it was 
a tax free fund to invite donations 
from anybody and everybody which 
could be directed towads the affores-
tation. I am not aware of the funds 
received so far. I am 110t aware of 
the specific figures. But. I am aware 
that it was not very substantial. 

SHRI JASWANT SINGH: This is 
an aspect of the Union Government's 
functioning. The National Affo-
restation Forestry Fund is set up tax 
free by the Union Government which 
is included in the written reply given 
to the House and the hon. Minister 
says that be is not aware how much 
fund bas been collected into Affores-
tation Fund. 
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SHRI KAMAL NA TH: As I said, 
it was very nominal, something like 
Rs. ten lakhs. Now, it might be 11, 10 
or 9.8 lakhs, I do not know. 

SHRI JASWANT SINGH: The 
Minister c?.nnot get away by saying 
something like nominal. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (Shri 
Arjun Singh): I would s~ggest that 
the bon. Member should make a hand-
some contribution to this fund. 

SHRI NIRMAL KANTI CHAT-
TERJEE: And that way to evade or 
avoid taxes. 

SHRIMA TI BASA VA RAJES-
WARI: Sir, may I know from the 
hon. Minister about the total number 
of wastelands di!velopment proiects 
which have been sanctioned for Kar-
nataka from the Development Board? 
If so. what are the projects sanctioned 
and the total amount from the Cen-
tral Government? 

MR. SPEAKER: This kind of ques-
tion can hi! replied in writing. 

SHRI KAMAL NATH: Sir, it is a 
very detailed statement. I will submit 
it to the bon. Member. 

SHRI MUKUL BALKRISHNA 
WASNIK: Sir, may I know from the 
bon. Minister whether the Govern-
ment is seeking any financial assis-
tance from the World Bank and other 
financial institutions for implementing 
the programme of the Wastelands 
Development Boards. Secondly, may 
I know from the bon. Minister whe-
ther all the States have taken up the 
programmes under the Wastelands 
Development Board? Have they set 
up the Committees for doing so and 
which are tl,e States which hnve not 
set up the Wastelands Development 
Boards? 

SHR.I KAMAL NATH: Sir. in 1985. 
the Government bad established this 
Board and a Council under the Chair-
manship of the hon. Prime Minister 

and the Stale Chief Ministers and the 
Union Ministers as its Members. Was-
telands Development Board is the no-
dal agency. As such, there is not a 
question of setting up of Boards in 
the State. Every State Govern:n~nt is 
free to set up its own Board and tne 
World Bank is assisting the States. 
Nine States World Bank credit pro-
jects for afforestation have already 
taken up. 

SHRJ M. R. KADAMBUR JAN-
ARTHANAN: Sir, my question is 
whether the private sector will be al-
lowed to involve in the greening of 
wastelands. If any private sector is 
involved in this process of greening 
the wastelands wiJJ it be allowed to 
use its unaccounted money for the de-
velopment of wastelands and the mo-
ney used will be taken as accounted. 

SHRI KAMAL NATH: Sir. 1he oues-
ton he must direct to the Finance Mi-
nister. But. as far ac; greening is con-
cerned, any money will do. 

SHRT ANNA JOSHI: ~ir. I have 
seen growth of Besarmi and Gnar-
~hass in wasteland and the growth of 
Jalkhumbi on the water beds of the 
river. That is the ereat ha7tmi for the 
olantation of greening of the waste-
land. So. has the Government anv 
scheme for storming the wild growth 
..... . flnterru.ntions) 

MR. SPEAKER : This question 
is about greening of the wasteland it 
is not about eradication of ..... . 

(Interruptions) 

SHRI ANNA JOSID: These are 
the hazards. Sir. 

MR. SPEAKFR: No. no. this is 
about the ~reening of the wasteland. 
Yes. Shri Chandra Jeet Yadav. 

SHRICHANDRAJEETYADAV: 
Sir, in view of the fact that against 
thirty-three per cent of the total area. 
we have only thirteen per cent forests 
in our country ....... (lnterruptlons) 
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SHRI JASW ANT SINGH: It is 
only 11.6 per cent. 

SHRI CHANDRA JEET Y ADA V: 
Anyhow, even thirteen per cent is not 
very high. So, Sir, that is causing a 
lot of hazards like drought, shortage 
of rainfall, expansion of desert and 
everything. According to my infor-
mation, after having spent Rs. ten 
thousand crores, we have miserablv 
failed in forest plantation and tree 
plantation. Will the Minister tell this 
House that according to the new 
national policy of 1988, what are the 
concrete steps being taken so that the 
real plantation takes place and the 
money does not go waste? 

MR. SPEAKER : That is men-
tioned in the policy itself. 

SHRI CHANDRA JEET Y ADA V: 
No, Sir, it is not mentioned there at 
all. 

MR. SPEAKER: O.K., only salient 
features you can mention, Mr. Minis· 
ter. not all because the policy is a 
very iong policy. 

SHRI KAMAL NA TH: Sir. it is 
true that it is a mattt:r of great con-
cern that really the area covered under 
forests is 11.6 p.!r cent. This year 
there is the highest target which is 
being set. which is eighteen lakh bee-
tares of plantation. As soon as the 
season ends. I will be able to tell 
the House how far we have succeeded. 
What is implied in what the bon. 
Member has said is that these figures 
are not really there and the planta-
tion really does not take place. I am 
taking steps to do the test checks to 
see that where plantation is supposed 
to take place has to taken place. But 
that can happen only after the season 
ends. 

[Translation] 

SHRI RAM NAGINA MISHRA: 
Mr. Speaker, Sir, 1 have some per-

sonal experience of barren and ~aste­
Iand as I am myself a farmer. If the 
field ridges are raised, water accumu-
lates there and as a result thereof, the 
land becomes fertile. Plants and 
vegetation grows there and land be-
comes cultivable. As such I would 
like to know from the hon. Minister 
as to whether he would allot barren 
and waste land to landless people anrl 
would also make arrangements to CJt· 
tend financial assistance to them F-O 
that land could become fertile, forests 
could be grown there and land so 
reclaimed could also be utilized to 
grow cereals. 

fEnglishl 

SHRI KAMAL NA TH: Sir, no 
forest land can be allotted to any· 
body. However, the State Govem-
ments are free to allot revenue land 
to anybody and to any category they 
so desire. 

SHRI P. M. SA YEED: Sir, I want 
to know from the hon. Minister whe-
ther the Central Government has re-
ceived any proposal from the State 
Government to start forest-based in-
dustries on the private wasteland. I 
understand that th-:rc was some pro· 
posal from the Madhya Pradesh Gov-
ernment which the Central Govern-
ment rejected. I do not know whether 
it is true or not. What is the reaction 
of the Central Government if such 
proposals come? 

SHRI KAMAL NA TH: Sir, we 
are not concerned with industry on 
private land. Anybody is free to set 
up any industry as per the provisions 
of laws and other rules on any land 
which he so desires under the Forest 
Act. But there are other implications 
in the environment and pollution laws. 

SHRI ARJUN SINGH: Sir, the 
bon. Minister needs to be congratulat-
ed for his performance. 

MR. SPEAKER: Yes. it was all 
pervading and aood allS\Vers. 
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Gastro-Enteritis in Andhra Pra~-esh 

+ 
*554. DR. RAVI MALLU: 

SHRI BH. VIJAYAKUMAR 
RAJU: 

Will the Minister of HEALTH 
AND FAMILY WELFARE be 
pleased to state: 

(a) whether due to pollution of 
\Vater and air. a large number of 
peor:Ie in Andhra Pradesh are suffer-
ing from Gastro-enteritis; 

(b) if so. the number of patients 
suffering from Gastro-enteritis that 
have come to the notkc of the Gov-
ernment during 1991 so far; 

(c} whether the Union Government 
propose to provide special assistance 
to Andhra Prad~sh to prevent Gastro-
enteritis; 

(d) whether the Union Government 
also propose to consider some pilot 
projects for tribals affected by Gastro· 
enteritis in the State; and 

(e) if so, the details thereof? 

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
M. L. FOTEDAR): (a) to (e) A 
statement is laid on the table of the 
House. 

STATEMENT 

(a) and (b) Gastro-enteritis normally 
~urs due to ~ontamination of drink· 
\ng water sources. Air pollution does 
not cause the disease. Andhra Pra-
desh is endamic for Gastro-enteritis 
which often spreads with early mon· 
!IOOD rains leading to pollution of 
drinking water sources due to flood· 
ing. sludging of garbage I excreta. 

Number of Gastro-enteritis cases 
and deaths in Andhra Pradesh from 
January to August, 1991 are 24.808 
and 1.()56 respectively. 

(c) The Government of India has a 
National Diarrhoeal Disease Control 
Programme which is in operation 
throughout the country including 
Andhra Pradesh. This programme in-
dudes activities like surveillance and 
monitoring of diarrhoeal disease; pro-
motion of oral rehydration therapy 
and health education activities. 

Besides, in cases of outbreaks or 
epidemks of diarrhoeal diseases. the 
Union Government provide technical 
assistance for prevention and control 
through National Institute of Com-
municable Diseases (NICD) and Indian 
Council of Medical Research (ICMR}. 

Both ICMR and NICD have sent 
teams to investigate gastro-enteritiS 
outbreaks in the State. Necessarv re-
commendations were duly made by 
them to the State Government for 
prevention and control of these out-
breaks. 

(d} There is no such proposal under 
consideration. 

(e) Does not arise. 

DR. RA VI MALLU: Sir, I would 
like to know from the bon. Minister 
whether there is any proposal to have 
ICMR Unit in the tribal areas of 
Andhra Pradesh. 

SHRI M. L. FOTEDAR: Sir, 
there is no such proposal at the mo-
ment. The bon. Member has made 
the suggestion for the ICMR units 
for the tribal areas. We will take 
this into consideration. 

Spedlll DispeiMatioD Adalflsioal Ia 
Keaddya VldyalayM 

+ 
•sss. DR. SUDHIR RAY: 

SHRI MUHI RAM SAI-
KJA: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleas· 
ed to state: 
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(a) whether the practice of special 
Dispensation admission in Kendriya 
Vidyalayas was abolished by the Gov-
ernment in 1990; 

(b) if so, whether it has been reviv-
ed recently; 

(c) the reason therefor; and 

(d) the number of students admitted 
under special dispensation during the 
current session? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (d) A 
statement is laid on the table of the 
Sabha. 

STATEMENT 

Admissions in Kendriya Vidyalayas 
are given by Principals as per the ad-
mission guidelines laid down for the 
purpose. However Article 88 of the 
Education Code for Kendriya Vidya-
laya Sangathan provides for relaxation 
in most deserving cases and special 
permission for admission irrespective 
of the category to which the children 
belong. This dispensation came into 
effect by orders issued in 1975. 

Admissions on special disrensation 
were discontinued in the year 1987-88. 
The position was reviewed by the then 
Otainnan in July 1988 and it was 
decided that admissions by special 
dispensation should be possible in the 
larger social considerations. It was 
decided that the requests relating to 
Govt. servants and public sector emp-
loyees as well as of peoples' represen-
tatives would be given due considera-
tion while cases requiring compassion 
will receive sympathetic consideration. 

The special dispensation admissions 
were again stopped during April-De-
cember 1990. Again in December 90, 
the then Chairman, Kendriya Vidya-
laya Sangathan, reviewed the provi-
sion to exercise discretionary powers, 
observing that due weightage has to 
be aiven to the recommendations of 

the Hon'ble Members of Parliament 
who are supposed to make these in 
public interest. 

It has now been decided that the 
special dispensation would continue to 
be exe~ci~ed in ~eserving cases by the 
CommJssJoner w1th the prior approval 
of the Chairman. 

The actual number of children ad-
mitted as a result of special dispensa-
tions given during the current acade-
mic year is not yet known as admis-
sions arc still going on. 

DR. SUDHIR RAY: Sir, in last 
year the special dispensation was stop-
ped. But this year it has already 
exceeded 5.000 limit. I apprehend 
that this year the record would exceed 
the record of Shri L. P. Shahi who 
allowed admissions to at least 8.000 
students. Now, because such a huge 
number of students are being ad-
mitted. there should be double shift 
in many schools, because the normal 
intake is 35 students. but some times 
the number of students exceed 80 per 
class. I would like to know from the 
bon. Minister whether he would like 
to have double shifts in many schools. 

SHRI ARJUN SINGH: Sir, the 
first part of the question of the bon. 
Member and perhaps the suggestion. 
relate to admissions under spe<:ial dis-
pensation. The fact is that it was not 
~topped last year. In April and May 
tt was stopped and in December it 
was again introduced. It is not that 
it has been introduced in this acade--
mic year. So far as the other sugges-
tion is concerned where the number 
of students goes up beyond a certain 
limit, we will certainly look into it 
as to how that should be tackled. 

DR. SUDHIR RAY: Sir. my 
second supplementary is-there are al-
ready 200 schools without Principals 
and there are vacancies of 400 teachers. 
I would like to know from the bon. 
Minister what stel?s he is going to 
take to do away With this problem. 
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SHRI ARJUN SINGH: Sir, I 
would like to inform the bon. Mem-
ber that the information that he has 
just given does not relate directly to 
this question. But si~ce he h~s fur-
nished that information, I will cer-
tainly look into it and see what can 
be done to redress the situation. 

MR. SPEAKER: Shri Muhi Ram 
Saikiaji. The question is put. You 
have the right to put the supplemen-
tary if you want. You ask the supple-
mentary. 

SHRI MUHI RAM SAIKIA: Sir. 
what are the priorities for candidates 
whose names are recommended by 
M.Ps. for such admissions? As at 
present, one Minister got more than 
150 admissions while a large number 
of M.Ps. hardly got one each while 
many did not get any. It will be nice 
if a quota is fixed for all ~.Ps .• as 
in the case of LPG connections and 
telenhone connections etc. lt could 
be five, six or seven admissions per 
M.P. per academic session. I would 
like the bon. Minister to assure us 
on this point. 

SHRI ARJUN SINGH: Sir, the 
bon. Member's concern is very much 
appreciated. But, I do not think ~3t 
it would be correct to fix quotas like 
the LPG connections for admissicns. 
That would certainly not be in tune 
with the total approach to this sub-
ject. Hon. Members, I am sure, re-
commend cases where they feel that 
special care is to be taken regarding 
admissions. Whether they recom· 
mend one or two, it is their discretion. 
I can say with a little humility that 
we are trying to accommodate as 
many such recommendations of the 
bon. Members as possible. 

WRITI'EN ANSWERS TO QUES· 
TIONS 

[English] 
PeriMk renew systela for Y op 
TeMIIerl ill Keaclriya Vidyalaya ........... 
•sst. SHRl RAMASHRAY PRA· 

SAD SINGH: Will the MinUter of 

HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether any periodic review 
system for yoga teachers in Kendriya 
Vidyalaya Sangathan has been de-
vised; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (c) The sc-
heme of Yoga teaching was initially 
introduced on experimental basis for 
one year in 1981 in Kendriya Vidyala-
yas. It has been con~nuously under 
review. The first review was conduc-
ted durin!! 1982-83 by the Administra· 
tive Stalf~ColJege of India. Hydera~ad 
which recommended that evaluation 
of the yoga education progra~me 
should be undertaking on a more rtgo-
rous basis under experimental condi· 
tions, possibly towards the end of the 
academic year 183·84. 

2. Accordingly towards the end of 
1983-84, a Committee under the 
Chairmanship of Dr. P. D. Shukla eva-
luated the scheme and submitted its 
report in June. 1985. Th~ Rep_ort vf 
this Committee was exammed 10 the 
Ministry of Human Resource _Deve· 
Jopment in January. 1986 and It w~s 
decided to extend the scheme agam 
on an experimental bas!s upto the end 
of the academic year 1986-87. 

3. The Board of Governors of 
Kendriya Vidyalaya Sangathan in it~ 
meeting held on 26th September, 198o 
took the following decisions :-

(i) Yoga should be integrated with 
physical education programme 
of Kendriya Vidyalayas. 

(ii) Yoga should not be taught in 
classes I to V. 

(iii) Existing yoga teac~ers • •!'auld 
be directed to obtatn mmtmum 
academic and profeuioual 
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qualifications prescribed for 
Physical Education Teachers 
within a period of three years. 

(iv) Existing physical education 
teachers of Kendriya Vidyala-
yas who do not possess requi-
site qualifications for teaching 
of yoga should be given orien-
tation in yoga in reputed in-
stitutions. 

4. Subsequently in December, 1988 
tile Board of Governors of Kendriya 
Vidyalaya Sangathan reviewed the 
scheme further and decided that yoga 
would be taught as a separate disci-
pline in Kendriya Vidyalayas and 
part-time yoga teachers also may be 
appointed in schools which have only 
upto 15 sections in classes VI to XII. 
It was also decided that yoga teachers 
with requisite qualifications of physi-
cal education Teachers may be given 
the option to continue as Physical 
Education Teachers or as Yoga Tea-
chers. 

At present yoga is being taught as 
a separate subject from classes VI 
to XII. 

Vio!atio:t of Environment Protection 
Act, 1986 

*553. SHRI RAM NARESH 
SI!\GH: Will the Minister of EN-
VIRONMENT AND FORESTS be 
pleased to state: 

(a) the number of prosecutions laun-
ched for vi,)lation of the Environ-
ment Protection Act, 1986 during the 
last three years till March 31, 1991: 
and 

(b) the number of convictions made 
indicating the nature of the penalty 
imposed? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI 
KAMAL NATH): (a) During this 
period prosecutions were launched 
against 8 industries which did not 
comply with the directions issued by 

the Central Government under the En-
vironment (Protection) Act, 1986. 

(b) The Cases are pending in the 
Court. 

~atioaal Institute for Handicapped 
Penons 

*556. SHRI CHETAN P. S. 
CHAUHAN: 

SHRI BALRAJ PASSI: 

Will the Minister of WELFARE 
be pleased to state: 

(a) the number of Institutes for 
handicapped persons in Uttar Pra-
desh: 

(b) whether the Government pro-
pose to open ~ore. su~h I~stitl;ltes in 
that State keepmg m vtew tts stze: 

(c) if so, the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI): . (a) 
One-National Institute for the Vtsual-
ly Handicapped. Dehradun. Uttar 
Pradesh. 

{b) No. Sir. 

{c) D::1es not arise. 

(d) National Institutes in all four 
major area of dhability have already 
been set up in four Regio~s of the 
co,mtry. One of the Institute, na-
mely, the National Institute for the 
Visually Handicappt".d, is located in 
the Northern Region at Dehradun in 
the State of Uttar Pradesh. The 
other National Institutes in the areas 
of Mental Disability, Hearing Disabi-
lity and Physical Disability. are lo-
cated in the Southern. Western and 
Eastern Regions. at Secunderabad. 
Bombay and Calcutta respectively. 
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Ban on Advertisements of Cigarettes 
and Tobacco Produc5 

*557. SHRI V. SREENIVASA 
PRASAD: 

SHRI M. V. CHANDRA· 
SHEKARA MURTHY: 

Will the Minister of HEALTH 
AND FAMILY WELFARE be plea-
sed to state: 

(a) whether the Government have 
decided to put a ban on advertise-
ments of cigarettes and other tobacco 
products used for smoking; 

(b) if so, the details thereof; and 

(c) the time by which the ban is 
likely ·to be enfor:::ed? 

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
M. L. FOTEDAR): (a) to (c) A 
proposal to regulate/ban advertise-
ments on cigarettes is under considera-
tion. 

Hospital for Specialised Services in 
Garbwal Region 

*558. SHRI BHUW AN CHAr-;. 
DRA KHANDURI: Will the Mini-
ster of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether no hospital providing 
specialised services to the patients is 
available in Garhwal region; 

(b) if so, whether the Union Go· 
vernment propose to establish such a 
hospital in Garhwal region; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
M. L. FOTEDAR): (a) The Uttar 
Pradesh Government have informed 
that all District Headquarters and a 
few more Hospitals of Garhwal re-
gion have facilities for specialised ser-
vices for the patients. 

(b) No, Sir. 

(c) Public Health and hospitals are 
State subjects under the Constitution. 

Academic Autonomy to Schools 
graored by CBSE 

*559. SHRI SHANKERSINH 
VAGHELA: 

DR. A. K. PATEL: 

Will the Minister of HUMAN RE· 
SOURCE DEVELOPMENT be 
pleased to state: 

(a) whether certain schools have 
been granted academic autonomy by 
the Central Board of Secondary Eda-
cation and if so, the criteria adopted 
in this regard: 

(b) the advantages, if any. likely to 
accrue under the new scheme; and 

(c) how does the new scheme differ 
from the existing one in respect of 
curriculum or examination or evalua· 
tion? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
<SHRI ARJUN SINGH): (a) Ac· 
cording to the information receiveJ 
from the Central Board of Secondary 
Education (CBSE), the Board has 
issued a circular on 31st January. 
1991 to 13 schools affiliated to the 
CBSE. mentioning that the Board is 
willing to grant academic autonomy 
to them subject to fulfilment of con· 
ditions la1d down in the Affiliation 
Bye-Laws (as amended on 30-1-90) of 
the Board. However, a Writ Petition 
was filed in the High Court of Delhi 
challenging the move in CBSE to 
grant academic autonomy. The Higb 
Court of Delhi has passed an interim 
order on 54·91 directing to main· 
tain Status-quo. The matter is sub-
judice. No school bas so far been 
Jlranted academic autonomy by the 

·CBSE. 

(b) and (c) Does not arise. 
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National Mental Health l'nlpla~Je 

*560. SHRI C. P. MUDALAGIRI-
y APPA: Will the Minister of 
HEALTH AND F AMJL Y WEL-
FARE be pleased to state : 

(a) whether a National Mental 
Health Programme was launched dur-
ing the Seventh Plan period to ensure 
availability and accessibility of mini-
mum mental care for all in the fore-
seeable futur\!, particularly to the most 
vulnerable and under privileged sec-
tions of the population: 

(b) if so. whether a National Ad-
visory Group had been constituted 
for effe.:tive implementation of the 
said programme; 

(c) the outcome of this programme: 
and 

(d) the number of persons benefit-
ed during the last three years? 

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
M. L. FOTEDAR): (a) and (b) 
Yes. Sir. 

(c) Th~ major activities undertaken 
for the programme are as follows : 

(i) II Re2ional Centres/Medical 
Colleges have been identified 
under the programme for pro-
viding training in basic know-
ledge and skills in the field of 
Mental Health to the primary 
health care physicians and 
para-medical personnel in di-
fferent parts of the country. 

(ii) A National Advisory Group on 
Mental Health was constituted 
in August. 1988. 

(iii) A numbor of Workshops for 
State level planners and ad-
ministrators as welt as for me-
dical and para-medical per· 
sonnet were organised. 

(iv) Training proaramme for trai· 
ners were organiled to belp 

4 --21 LSSIND!91 

them to initiate PHC level ac-
tivities in their areas. 

(v) Mental Health Act, I 987 has 
been enacted by the Parlia-
ment, Rules under the above 
Act have also been notified in 
December, 1990. 

(vi) Support materials for National 
Mental Health Programme 
have been developed and wide-
ly made available to all States/ 
U.Ts which would serve as 
guidelines for medical and 
para-medical personnel. 

(d) No reliable data are uvailable 
in this regard. 

Hospitak for Indian Systems of 
\1edicine ar.d Homoeopathy 

"561. DR. LAXMIN.\RAYAN 
PANDEY: 

SHRI ATAL BIHARI 
VAJPAYEE: 

Will the Minister of HEALTH 
AND FAMILY WELFARE be 
pleased to state: 

(a) whether there :1re hospitals 
under the control of tile l'nion or 
State-Governments for treatment of 
patients through Indian Systems of 
Medicine and Homoeopa1:1y; 

(b) if so. their names and loca-
tions; 

(c} if not. whether the Government 
propose to .open such hospitals under 
its direct management or through 
voluntary organisations; and 

(d) if so. the details thereof? 

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
M. L FOTEDARl: (:1) Yes. Sir. 

lb) As per statement given below 

(c) and (d) Central C.ovemment 
does not propose to open any new 
hospitals. 
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STATEMENT 

The numhcr ,)f G,)\'anmcnt ho:-pitals under Indian Systems of Medicine 
and Homo::,~pal :1y as on 1-4-89 is as under : --

State 

I Andhra PraJc~h 
2 Arunachal Pradc,h 
3 Assam 
4 Bihar 
5 Goa 
tl Gujarat 
7 Haryana 
8 Himachal Pradc-;1-J 
9 Jammu & Ka-..hmir 

I 0 Karnataka 
II Kerala 
12 Madhva Prade,h 
13 \1aharashtr;1 
14 Manipur 
15 ~leghalaya 
16 Mizoram 
17 Nagaland 
18 Orissa 
19 Punjab 
20 Rajas1 han 
21 Sikkim 
22 Tamil Nadu 
23 Uttar Pradesh 
24 West Benpal 
25 Tripura -
26 A. & N. bland~ 
27 Chandigarh 
28 D. & K Havcli 
29 Delhi 
30 Daman & Diu 
31 Lakshadweep 
32 Pondicherry 

Total 

·1rd. Una11i Sidd. Hom. Yoga Natu- TMal 
ropathy 

7 
I 
1 
5·} 

35 
3 

13 ., 
!2 

114* 
33 

6 

t 
t 
t 

6 
5 

77 
I 
I 

1064+ 
4+ 

4£ 

1394 

3 4 

5 

4 

2 104 
79+ 
It 

98 105 

5 

5 

2 
33* 

I 
2 

3 
I 
I 

I 
42 
50 

99 

6 7 

3 

3 

17 
I 
I 
9 

35 
4 

14 
It 3 
I 23 
I 148 

34 
8 

10 
6 

2 83 
I 

108 
I 185 

10 

5 

6 1705 

Note :(1) f: Bihar (1987), Maghalaya (1986), Mizc,ram (1988), Uttar 
Pradesh (1984}, West Bengal (1986), Nagaland (1989) & 
Jammu & Kashmir (I 988) 

(2) *· Kerala (1991) 

(3) £: h1cludc-; CGHS Hospital also. 

(4) iq: Includes one hospital of National Institute of Homoeopathy, 
Calcutta alto. 
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Youth Activities in Scltools and 
Colleges 

*563. SHRI P. C. THOMAS: Will 
the Minister of HUMAN RESOUR-
CE DEVELOPMENT be pleased to 
state: 

(a) the amount alloca<ed by the 
Union Government for encourage-
ment of youth activities in the country 
during the last three years: 

(b) the amount allocated to the 
State of Kerala during the same 
period; 

(c) whether the Union Govern-
ment also provide any other kind of 
assistan:~ to schools and colle!!es for 
youth activities; and ~ 

1 d l if so, the details ti1ereof"! 

THE MINISTER OF HUMA~ 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (al The 
amounts allocated bv Union Govern-
ment for encouragement of youth 
activities in the country during the 
years 1988-89. 1989-90 and 1990-91 
were Rs. 3678.37 lakhs, Rs. 3584.00 
lakhs and Rs. 3869.00 lakhs. respec-
tively. 

(b) A Statement is given below. 

1,:) No. Sir. 

(d) Does not arise. 

STATEMENT 

Government do not make state-
wise allocation of funds for youth ac-
tivities. In respect of regular activi-
ties and special camping programmes 
of National Service Scheme operated 
through Universities and Colleges. the 
expenditure is shared between Central 
Government and State Government 
in 7:5 proportion. An amount of 
Rs. 124.90 lak.hs was spent by the 
Central Government in Kerala for the 

N.S.S., during the bsl three years. 
Amount of R!. 2,87.13,166 was relea-
sed to the State of Kerala during the 
last three years for National Service 
Scheme ( NSS), Training of Youth, 
Deployment of National Service 
Voiunteers, Exhibition for Youth, 
Special Scheme for Promntion of 
Youth Activities amon2 Youth of 
Backward Tribes, N<itional Di~cipline 
Scheme, Promotion of Adventure. 
Promotion of ~ational Inkgration 
and Assistance to Voluntary Organi-
sations. In addition, a sum of 
Rs. 42.82,756 was relea:,ed to various 
~'\ehru Yuva Kendras v.orking in 
Kerala. The Government has also 
released an amount ot Rs. .::4,68.843 
for completion of .::on,trLJction of 
Youth Hostels in Kaala. 

[ rr,.tl~lal ioll J 

Hospital for Trea(m.;at of Cancer in 
Haryana 

"'56-l-. SHRI RA \1 PR t\KASH 
CHAUDHARY: \Vill the \1inister 
ot l:-lEAL TH AND FA\Hl Y WEL-
FARE he pleased to state: 

(a) wilc:!her there is n,) specialised 
hospital in Haryana, particular:y in 
Ambala region. for the trealm-.:nt of 
ca n\:er patients: 

(b) if s1.1, whether the G\H":!rnment 
propose to open a cancer specialised 
hospital in the Stat..': 

(d it Sll, the details th..:reof: and 

(d) if not the teastlns the1 efor"? 

THE MINISTBR Of· HEALTH 
AND rAMU.Y WELFARE (SHRI 
M. L FOTEDAR): (a) There is a 
specialised hosrital in H:1ryan,1 for 
tre:ltment of cancer patients at Medi-
cal College. Rohtak. though tl":ere is 
no such specialised centre in the Am-
ba1a region. 
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(b) No. Sir. 

(c) Does not arise. 

(d) Health being a State subject, 
the matter pertains to the State Go-
vernment. 

[English] 

Violation of Boous Act 

•565. SHRI RAMESH CHAND 
TOMAR: 

SHRIMATI MAHENDRA 
KUMARI: 

Will the Minister of LABOUR be 
pleased to state: 

(a) the limit prescribed by the 
Union Government for payment of 
bonus by industries; 

(b) whether some industrks pay 
bonus beyond the maximum prescrib-
ed limit: 

(c) if so, the name!> ~'f such indu-
stries which violated the Bonus Act 
in this regard during the last two 
years; and 

(d) the action taken by the Go-
vemm~nt against such industries'? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR 
(SHRI PABAN SINGH GHATo-
WAR): (a) to (d) Section 19 of the 
Payment of Bonus Act. J 965 provides 
the time limit for payment or bonus. 
Where a dispute regarding payment 
of bonus is pending before any autho-

rity under section 22 of the Bonus 
Act, payment has to be made within 
one month from the date on which 
the award becomes .:nforceable or 
settlement if any comes into opera-
tion, in respect of such dispute. In 
rest of the cases, bonus has to be paid 
within 8 months from the close \)f 

accounting year. The appropriate 
Government. however, may, upon an 
application made to it by an emplo-
yer, extend the said period of 8 mon-
ths upto two years. 

2. The appropriate Government for 
the purposes of the Act is 1 i) in rela-
tion to an establishment i:1 respect of 
whkh the appropriate Government 
under the Industrial Dispt1tes Act. 
1947 114 of 1947) is the Central Go-
vernment, the Central ~__-;ovcrnment: 

(ii) in relation to any other est&blish-
ment, the Government of the State in 
which that other establishment i!. 
situated. 

According to the information re-
ceived, 33 cases relating to the years 
I 988 and 1989 in respect of which 
Central Government is the appro-
priate Government have come to no-
tice where industrial e·;tablishm~nto; 
have violated the Payment <'f Bonus 
Act, 1965 for payment of bonus with-
in the statutory time limit. The de-
tails regarding names of industrial es-
tablishments and action taken in this 
regard are given in the statement 
below. 

Information regarding industrial 
establishments for whom the State 
Governments are the appropriate Oo· 
vernrncnts is not maintained by the 
Central Government. 
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STATEMENT 
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Name of Establishments which violated the Bonus Act in respect oj Payment of 
Bonus within the Statutory Time Limit during th[' Year.1 198/i & 1989 

.S"/. No. Name of Establishment 

Mi~· Jaipur Silica Supply Co .. Ltd .. Jaipur 
2 M:~. Best Chemical Lime Stone Pvt. Ltd .. 

Naimka. Thana Distt., Sikar. 
3 M/s. ASl Ltd .. Satclkhedi, Ramganjmandi, 

Kota. 
4 M s. ASI Ltd .. Khimkhot. Ramganj Mandi, 

Kola. 

Region 

Ajmer 
Ajmer 

Ajmcr 

Ajmer 

5 M s. ASl Ltd., Lakshmanpuri, Ramganj Mandi, Ajmer 
Kota. 

6 Shri Jahur Ahmed. Ramganj Mandi. Knta. 
7 Shri Madan Lal Purohit. Shastri Nagar. Jaipur 
X Shri Hanuman Pra~ad, Bikaner 
9 M. ~. Wakom Pvt.. Sirohi Road 

I 0 M s ACC Ltd .. Nagour 
II Shri Mohan Lal Modi, Distt. Pali 
12 Shri Hafiz. Abdulla Khan Jaipur 
13 M ~. Ramnarayan and Co .• Alwar 
14 M ~. FU, Bikancr 
15 M.s. A"~t•ciatt.:d Stone Di,tributing l'l•lllpany 

Ltd .. Udaipur. 
16 Ms. Hafiz Abdul Karim. Ramganjmandi. 

Kota. 
17 M1s. Ramji Das Modi Morak 
I B M ·s. Ganga Ram Kalu Ram, SatalkhcJ1. 

Ramganj~1andi. 
19 M.s. Bisn\ Lime Stone Mines 
20 Ms. Chougule Brother~. M:mnugtw 
21 M:s. M aharashtra Minerals p, l. Ltd .. 

Pondaghat. 
22 Lord Kri:-ohna Bank Ltd., Wadakkanchery 
23 Lord Krishna Bank Ltd., Kottapuram 
24 Lord Krishna Bank Ltd .. Lokamallc~waram 
25 Lord Kri.;hna Bank Ltd.. M.G. Road, 

Ernakulam. 
26 Indian Chemical lndu~tries, Lokapur 
27 Wolndhalli Iron Ore Mine, Bellaty 
2X Vibhuthi Gudda lron Ore Mine. Bellary 
·• 9 Dharamapuri Mines of Zecnath Transport 
~0 Tamil Nadu M;:rcantile Bank Ltd., Gulharga 
31 Bharat Oversea' Bank, Bangalorc 
32 Grindlavs Bank. Bangalore 
33 South l;tdian Bunk Ltd .• Bangalcre 

Ajmcr 
Ajmcr 
Ajmcr 
Ajmer 
Ajmcr 
Ajmcr 
Ajmo:r 
Ajm..:r 
Ajma 
Ajmc·r 

Ajmcr 

Ajmer 
Ajmer 

Bhubaneswar 
B~nnbay 

Bombay 

Cochin 
Cochin 
Cochin 
Ct,chin 

Bang-.UllfC 
Bangalore 
Ban galore 
Bangalorl' 
Bangalore 
Bangalore 
Bangalorc 
Bangal\)fC 

Year 

1988 & 89 
1988 

1988 

1988 

191)~ 

19SS 
1988 & 89 
1981:1 
1988 
1981-1 
198o 
t9So 
1988 
l9t\~ & 89 

19!N 
1988 & 89 
1988 & 89 

1988 & 89 
1988 & 89 
1988 & 89 
191.{8 & 89 

1988 
1988 
1988 
1988 
1988 
1989 
1989 
1989 
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Action has been initiated in all 
cases. In 15 .:ases payment has been 
made and compliance reported. 
Prosecuti\.m under section 28 of 
Payment of Bonus Act. i Q65 for de-
layed payment . has been lau~ched ~n 
7 cases. Warnmg had been Issued m 
7 cases after delayed ?ayment of 
bonus. Show-cause notice ~'.as i~sued 
in I case. In 3 cases daim has been 
filed under se.:tion 15 of PJ)ment of 
Wages Act for recovery of bonus. 

Bonfire of WHd Life Products 

4 566. SHR1 K. V. 1 HANGKA 
BALU: Will the \tl~ISTER OF 
ENVIRONMENT AND FORESTS 
be pleased to state: 

(al w:1eti1er the wild life protiucts 
including costly furs. '>kins and stu~­
ed animals were burnt in a bonfire m 
the capital on April l!.<. 1991 to 
create awareness about r ·c!>enation 
of wild life: 

(b) if so. the details of the products 
burnt in the bonfire and the sources 
of their collection for the spedfic pur-
pose; 

(c) whether any arrest w::s also 
made for being in possessi.:m ol these 
wildlife articles; 

(d) if so. the details thereof: and 

(e) whether the Govanment pro-
pose to burn all such wild life pro-
ducts in future also? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
ME~T AND FORESTS (SHRI KA-
MAL NATHl: (a) Yes. Sir. 

(b) During the period fr.'m 1974 
to 1986. a number of cao;es of viola-
tion of the Wild Life (Protection) 
Act, 1972, were detected by the Wild-
life Authorities of Delhi. Skins and 
articles forfeited in the cases which 
were either compounded or decided 
by the Court of Law. were l>.:ing in 
the stocks of the Chief WiJdJife War· 
den. Delhi. Most of these skins and 

articles which were lying for nearh· 
10 years with the Wildlife Authori-
ties of Delhi. were burnt in public on 
18-4-1991. The articles and skins 
burnt were mainly derived from the 
following species: 

tiger, panther, clouded leopard. 
snow leopard, lynx, leopard cat. 
golden cat. marbled cat. laracal, 
fishing cat, desert cat, jungle cat. 
desert fox, red fox. Tibetan fox, 
common fox, Indian wolf. Jackal. 
civet, otter. hog-badger. chinkara. 
black buck. spotted deer. monitor 
lizard, domestic cat. python and 
other protected species of snakes. 

(c) and (d) In the case.; referred 
to above, 96 arrests had been made 
by the Delhi Administration. 

(e) Most of the skins and articles 
came under the category of sd1eduled 
<.nimal articles under Section 49 A 
of the Wild Life (Prote.:tion) Act. 
1972. Commercial dealin~ in these 
articles is strictly prohibited. There 
is always a chance of such contra-
hand items finding thdr \J.ay into il-
legal trade. Government of India 
have, therefore, requested the State 
Governments to consider burning and 
destroying of such artid:s. 

Steps to Eradkate ~lalaria 

"567. SHRI RABI RAY: Will the 
Minister of HEALTH AND FAMI-
LY WELFARE be plea'>ed to state: 

la) whether the Government have 
resorted to an integrat\!d bio-environ-
mental strategy as an alternative to 
the use of insecticides to c:radkatc 
malaria in the country; 

(b) if so. the details thereof: and 

(c) whether this experiment has 
heen found to be cost-dfective? 

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
:d. L. FOTEDAR): (a) to (c) The 
< doption of a bio-environmental stra-
1egy as an alternative to the use of 
insecticides for vector control is in 
progress on an experimental ba!lis. 
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The Malaria Research Ceutre is 
promoting alteruative approaches for 
control of malaria in twelve projects. 
Und~r th~se projects mosquito con-
t~ol ts bem~ attempted through biolo-
gtcal, envtronmental and personal 
protection methods. 

Extensive field trials using biocides 
have also been undertaken to assess 
their efficacy and cost-effectiveness. 

Forest Villa~s 

568. SHRI BHAGEY GOBAR-
DHAN : Will the Minister of ENVI-
RONMENT AND FORESTS be 
pleased to Sti!k: 

(a) the number of fl>rest villages 
and the population A tribal families 
residing in these villages. State-wise 
and tJnion Territory-wise: 

(b) the status llf land in possession 
of tribal families: and 

(ci the steps taken for extension of 
development schemes I benefits to tri-
bal dwellers of forest villages? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS <SHRI 
KAMAL NATH): (a) and (b) In-
formati,m tu the extent available with 
the State Governments. is being 
colb:kd and will be placed on the 
Table of the House. 

(c) Government of India has issued 
guidelines tn all the State Govern-
ments to convert forest villages into 
revenue villages by conferring heri-
table but inalienable rights of land to 
the villagers to facilitate impkmenta-
tion of developmental schemes in such 
villages. 

I Translationl 

MeaNaedWD from 'Aapli Mba 
Mandar SM»r n Rap. DeiW 

4283. SHRI SURYA NARAYAN 
YADAV: Will the Minister of UR-
BAN DEVELOPMENT be pleased 
to state: 

(a) whether Government have re-
ceived a memorandum from 'Aapsi 
Mitra Mandai' of Shalimar Bagh. 
Delhi: 

(b) if ~o. the details thereof: and 

(c) the action taken or proposed to 
be taken bv the Government in this 
regard? · 

THE MINISTER OF STATE FOR 
URBAN DEVELOPMENT (SHRI 
M. ARUNACHALAM): (al and (b) 
Tit.: Municipal Corporation of Delhi 
have reported that they had received 
the Memorandum from the Aapsi 
Mitra Mandai of Shalimar Bagh. 
This memorandum /reprc::sentation bro-
adly mentioned about the following 
pwblems in AG Block. Shalimar 
Bagh: --

(I) Although the intnnal sewerage 
lines have been laid there is no 
proper outlet of sewag..:. thus 
leading to spread of polluted 
water. 

(2) Although ~1 st1'rm water drain 
was laid. that is not function-
ing properly and is closed after 
M1me distanc..: and so proper 
storm water drains should b>! 
laid. 

(3) The condition of internal roads 
an,! lanes is very b1d and needs 
improvement. 

(4} All the II parks arc in po.1r 
shape and need to be maintain-
ed properly. 

(c) The Delhi Devdopment Autho-
rity have reported that the scheme for 
providing outfull drains has been ap-
proved and the Wl\rk is under process 
of finalisation. At present stt,rm 
water is bl:~ng discharged int~) the low-
lying areas ~f Shalim~r Bagh aJo~g 
the railway ltne and IS finally dis-
charged into the supplementary drain 
through culvert provid-.xl on the outer 
ring road. Work has been started for 
permanent outfall sewerage system 
and will be completed in two years. 
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Thus as an interim arraneement. sewe-
rage is being treated through oxida-
tion pond. Internal drains could not 
be constructed because the individual 
house owners have constructed ramps 
in. front of their houses. thus obstruct-
ing the construction of trains. Delhi 
water Supply and Sewage Undertaking 
has reported that they are construct-
ing a Sewage Pumping Station as a 
deposit work of DDA. The MCD 
have reported that in the absence of 
roadside drainage. the roads get de-
maged frequently. and that they are 
carrying out day-to-day repairs regu-
larly. Further work on strengthening 
the roads has bt:en taken up by MCD. 
It is reported that action is being 
taken to repair the broken walls of 
the park and grills within the availa-
ble financial resources. Estimates 
have also been prepared for earth 
filling in parks to raise 'maintain the 
level of paths. 

fEngHshl 

Writinp of Dr. B. R. Ambedkar 
and MaulaDa A. K. Azad 

4284. SHRI SYED SHAHABUD-
DIN : Will the Minister of WEL-
FARE be pleased to state: 

(a) whether the complete works of 
Dr. B. R. Ambedkar and Maulana 
Abu! Kalam Azad are under publica-
tion and if so. the time by which the 
publication of their works are likely 
to be completed: 

(b) whether there is any scheme or 
proposal for translation of selected 
writings of Dr. Ambedkar and Mao-
lana Azad into all the national langu-
ages: and 

(c) if so, the details thereof? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI): (a) Dr. 
Ambedkar's biography has already 
been brought out in English, Hindi 
and Marathi. A children's book on 
his life in Hindi and "-Quotable Quo-
ta.. in EDJlish and Hindi bas also 

been published. Maulana Azad's bio-
graphy has been published in English. 
Hindi and Urdu. A book on his 
selected speeches has also been pub-
lished in English. 

(b) and (c) There is no proposal for 
translation of the sdected writings of 
Maulana Azad into all national langu-
ages. A proposal to publish the writ-
ings of Dr. Ambedkar in Hindi and 
other Indian languages is under con-
sideration. 

rTran.~/ation l 
Aucient Monuments in Rajaslhan 

4285. SHRI DAU DAYAL JOSHI : 
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleas-
ed to state: 

<a) the names of the protected 
ancient monuments in Rajasthan. dis-
trict-wise: 

(b) the amount incurred thereon 
during the last three years: 

(c) whether some monuments arc in 
a dilapidated condition: and 

(d) if so. the details of the monu-
ments and the steps taken by the Gov-
ernment in this regard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRJ 
ARJUN SINGH): (a) The list of 
centrally protected monuments in 
Rajasthan. district-wise is given in 
Statement A below. 

(b) The expenditure incurred on the 
maintenance. conservation and horti-
cultural operations in the centrally 
protected monuments in Rajasthan 
during the last three years is as 
under: 

1988-89 
1989-90 
1990-91 

Rs. 33.63,845. I 2 
Rs. 35,60,611.67 
Rs. 38.24.527.95 
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(c) and (d) Maintenance and conser- pairs on account of various factors. 
vation of the centrally protected monu- have been included in the conserva-
ments ill a continuous proce!ls. The tion programme for the current year as 
monuments deserving immediate re- per list given in Statement B below. 

STA1EMENT A 
List of Centrally Protected Monuments in Rajasthan 

Sl. Locality 
No. 

2 

1 Ajmer 
! Do. 
3 Do. 
4 Do. 
5 Do. 
6 Do. 

7 Do. 

8 Do. 
9 Do. 

10 Do. 
11 Do. 
12 Ajmer-Jaipur Road 
13 Do. 
14 Chatri 
15 Do. 
16 Ghugra 
17 Hushiara 
18 Do. 
19 Kair 
20 K.hanpura 
21 Pushkar 

1 Alwar 
2 Bhangadh 
3 Pandrupol 

1 Arthuna 
2 Vithal Deva 

Name of Monument/Site 

Ajmer District 
Adhaidin-ka-Jhonpra 
Badshahi Haveli 

3 

Baori on the Ajmer Jaipur Road. 
Delhi Gate consisting of one archway. 
Gateway of Taragarh hill. 
Magazine buildings in the Ajmer Fort including 
Museum. 
Marble pavilions and balustrade on the Ana Sagar 
Bund and the ruins of the marble Hammam behind 
the Ana Sagar Bund. 
Saheli Bazar buildings in Daulat Bagh 
Tomb of Allauddin Khan Known as "Scla 
Thumba". 
Tombs of Abdulla Khan and his wife. 
Tripolia Gate. 
Kos Minar erected by Emperor Akbar. 

Serai. 

Do. 
Do. 

Kos minar erected by Emperor Akbar. 
Kos minar erected by Emperor Akbar. 

Mahal Badshahi. 

Do. 
Do. 
Do. 

.Alwar District 

Sive temple. 
Ancient site. 
Ancient remains. 

Banswara District 

Sive temple and ruins. 
Ancient remains. 
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1 2 

1 Bayana 
2 Do. 
3 Do. 
4 Do. 
5 
6 
7 
8 
9 

Do. 
Do. 
Do. 
Do. 
Do. 

10 Bharatpur 
11 Do. 
12 Do. 

13 Deeg 
14 Do. 
15 Do. 
16 Kaman 
17 Malah 
18 Noh 
19 Do. 
20 Rupvas 
21 Bharatpur 

22 Do. 

1 Bijholi 
2 Do. 
3 Do. 

4 Khadipur village 

1 Bikaner 
2 Morkhana 

J Buad' 
2 X.ltwarai Patao 
3 Naiawa 

. AUGU~T 26, 1991 

Bharatpur District 
Akbar's Chhatri. 

Written .. AnsM~er.s 6Q 

3 

Ancient fort with its monuments. 
Brahmabad Idgah. 
Islam Shah's Gate. 
Jahangir's Gateway. 
Jhajri. 
Lodhi's Minar. 
Saraj-Sad-ul-lah. 
Usa Mandir. 
Delhi Gate outside the Bharatpur fort. 
Fateh Burj near Anah Gate. 
Jawahar Burj and Ashtadhatu gateway inside the 
Bharatpur fort. 
Deeg Bbawans (Palaces) 
Looted gun. 
Marble Jhoola. 
Chaurasi Khambha temple. 
Ancient Mound. 

Do. 
Colossal image of Yaksha. 
Lal Mahal. 
Fort walls including Chowburja gate and approach 
bridges at the Cbowburja and Ashtadhatu gates. 
Moat-surrounding the fort wall. 

Bhilwada District 

Maha Ka1 and two other temples. 
Rock inscription (12th century). 
Rock inscription within the Parsvanath temple 
compound (12th century). 
Ancient temple known as Kaneri-ki-Putali. 

Biktmer District 

Bbandasar Jain temple. 
Jain temple of Susani Goddess. 

Bundl District 

Wall paintings of Hardoti school in the Palace. 
Aacient Mouu.ct. 
AncieDt MOUlld. 
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I Badoli 
2 Do. 
3 Do. 
4 Do. 
5 Do. 
6 Do. 
1 Do. 
8 Do. 
9 Do. 

10 Chitor 
I1 Menal 
12 Nagari 
13 Do. 

14 Nilodh 

I Dholpur 
2 Do. 
3 Do. 

1 Baroaa 

2 

2 Dev Somnath 

1 Badopal 
2 Baror 
3 Bhadrakali 
4 Bhannar Theri 
5 Binjor 
6 Chak 86 
7 Dhokal 
8 Hanumangarh 
9 Kalibanga 

10 Manak 
II Mathula 
12 Munda 
13 Peer Sultan 
14 Pilibanga 
1 s Rang Mahal 
16 Tarkhanwala Dera 

BHADRA4, I913 (SAKA) Written Answers 

Chittorgarh District 
Ghateshwar temple. 
Kund. 
Shringar Chawri. 

3 

Temple of Ashtamata. 
Temple of Ganesh. 
Temple of Sheshashayan. 
Temple of Shiv and Kund. 
Temple of Trimurti. 

62 

Temple of Vamanavatar known as Narad Tempie. 
Fort of Chitor as a whole. 
Menal (Mahanal) temple and mathe. 
Ancient ruins. 
Hathiwada enclosure with inscription together 
with adjacent land in survey plot No. 301. 
Archaeological site and remains at Jecra. 

Dholpur District 
Jogni Jogna temple. 
Sher Garh Fort. 
Site of Babur's Garder 

Dungarpur District 
Jain temple inscription. 
Somnath temple. 
Ganganagar District 
Ancient mounds. 
Ancient mound. 
Ancient mounds. 

Do. 
Two ancient mounds. 
Ancient mound. 
Ancient mounds. 
Fort Bhatner. 
Three ancient mounds. 
Ancient mounds. 
Two ancient mounds. 
Ancient mounds. 

Ancient mound. 
Ancient mounds. 
Ancient mound. 

Do. 
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1 2 

1 Abaneri 
2 Do. 
3 Do. 
4 Ambar 
5 
6 
7 

Do. 
Do. 
Do. 

8 Brahmpuri 
9 Gultaji 

10 Lalsote 

II Maheshra 
1: Raniwas 
13 Sambhar 
14 S1krai 

I Jaisalmer 
2 Lodruva Patan 

I Binnayaga (Dag) 
2 Do. 
3 Balsagar (Gangadhar) 
4 Dudhaliya (Dag) 
5 Hathiagor 
6 Kolvi (Dag) 
7 Jhalrapatan 

I Mandore 

1 Karauli 

AUGUST 26, 1991 

3 

Jaipur District 

Ancient mound. 
Baori. 
Harsat Mata-ka-Mandir. 
Jama Masjid. 
Laxmi Narain's temple. 
Sri Jagat Siromaniji temple. 
Sun temple. 

Written Answers 

Pundrikji-ki-Haveli paintings in a room. 
Temple containing fresco paintings. 

64 

Banjaron ki Chhatri containing two pillars similar 
to the railing pillars of Bharhut stupa. 
Ancient mound. 
Ancient mound. 
Excavated site. 
Ancient mound. 

Jaisalmer District 
Fort including ancient temple. 
Ancient site. 

Jhalwar District 
Buddhist caves and pillars. 
Caves of Naranjani etc. 
Ancient ruins. 
Ancient ruins. 
Buddhist caves. 
Buddhist caves, pillars, idols. 
Old temples near the Chandrabhaga. 

Jodhpur District 
Fort. 

Karauli District 

Wall paintings on the palaces of Maharaja Oopal 
Lal. 
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2 

l Atru or Ganesh Ganj 
2 Badva 
3 Baran 
4 Charchoma 
5 Dara or Mukandara 
6 K.answa 
7 Krishnavilas 
8 Shergarh 

1 Alanpur 
2 Sawai Madhopur 
3 Ranthambhore 

l Silcar 

1 Bisalpur 
2 Pundwali Doongri 
3 Gariagarh (Newai) 
4 Jhalai 
5 K.hera 
6 Nagar 
7 Do. 
8 Do. 
9 Do. 

10 Do. 
11 Panwar 
12 Rairh (Newai) 
13 Todaraisingh 
14 Do. 
15 Do. 

16 Do. 
17 Do. 

1 Kalyanpur 
2 Kumbhalgarh 
3 Nagda 

BHADRA4, 1913 (SAKA) 

Kotah District 
Ruins of temples. 
Yupa Pillars. 

3 

Temple (12th century) 

Written Answers 66 

Siva temple and two unpublished Gupta inscription 
Temple, fort wall and statues. 
Temple with inscriptions. 
Ancient ruins and structural remains. 
Old temples, statues and inscriptions. 

Sawai Madhopur District 
Persian inscriptions in a baori. 
Jain temple. 
Ranthambhore fort. 

Sikar District 
Harshnath temple. 

Tonk District 
Bisal Deoji's temple. 
Ancient mound. 

Do. 
Devapura Barodia mounds. 
Hathi Bhata. 
Ancient mound. 
Excavated site. 
Inscription in Fort. 
Mand Kila Tal inscription. 
Yupa pillars in Bichpuria temple. 
Inscription. 
Excavated site. 
Kala Pahar temple. 
Kalyanraiji's temple. 
Laxmi Narainji's temple locally known as Gopi-
nathji's temple. 
Old baoli locally known as Hadi Rani Ka Kund. 
Pipaji's temple. 

Udaipur District 
Ancient ruins. 
Fort of Kumbbalgarh as a whole. 
Sas Bahu temples. 

4 Navcbowlci Rajsamound 
S Gilund (Bbagwanpura) 

Ghat with inscriptions, Pavilions and Toranas. 
Archaeclogical site and remains. 
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STATEMENT B 

Wtitten Answers 

List of Monuments included in Conservation Programme 1991-92 

Sl. Name of the Monuments/Sites Locality District 
No. 

1 2 3 4 

1 Moat Wall and Jawahar Burj at Bharatpur Bharatpur Bharatpur 
2 Fort, Jaisalmer Jaisalmer Jaisalmer 
3 Fort, Chittorgarh Chittorgarh Chittorgarh 
4 Deeg Palace Complex Deeg Bharatpur 
5 Rantbombore Fort Ranthombore Sawai 

Madhopur 
6 Deo Somnath Temple Deo Sornnath Dungarpur 
7 Baradari, Annasagar Lake Ajmer Ajmer 
8 Conservation of Excavated remains at Kalibangan G':lnganagar 

Kalibangan. 
9 Kolvi Caves Kolv1 Jhalawar 

10 Kumbalgarh, Fort Kumbhalgarh Udaipur 
11 Tomb of Allad-din-khan Ajmer Ajmer 
12 Lal Masjia Tijara Alwa1 
13 Shiva Temple and ruins of ancient remains- Arthuna Banswara 

Surya Kund. 
14 Chaurasi Khamba Kaman Bharatpur 
15 Hadc,ti School in the Palace Bundi Bundi 
16 Remains of temple locally known as Biya Krishna vilas Kota 

.Ka Dher with Bavadi. 
17 Charkhambha ruins and other temples Krishna vilas Kota 
18 Shiva temple Charchoma Kota 
19 Group of Temples Badoli Chhitorgarh 
20 Hathi Bhata Khera Tonk 
21 Sas Bahu Temple Nagda Udaipur 
22 Harsh Nath Temple Harsh Sikar 
23 Laxmi Narain Temple Am bar Jaipur 
24 Mandaleshwar Temple Arthuna Bans war a 
25 Baoli adjacent to Mud-Tod Kideori Neelkanth Alwar 
26 Sri Jagat Siromanijee Temple Amber Jaipur 
27 Babur's Garden Jhor Dholpur 

68 

28 Mahanal Temple & Math Menal Chittaurgarh 
29 Fort Bhatner Hanumangarh Ganpnapr 
30 Adhai-Din-.Ka-Jbonpra Ajmer Ajmer 
31 Bisaldeoji Temple Bisalpur Tonk 
32 Buddhist Caves and Pillars Binayaga Jhalawar 
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[English] 

Return of Nataraj Statue 

4286. SHRI J. CHOKKA RAO · 
Will the Minister of HUMAN RE: 
SOURCE DEVELOPMENT be pleas-
ed to state: 

(a) whether a London Court order-
ed in February. 1991, for the return 
of Nata~aj statue. a 12th Century 
master ptece. stolen from Tamil Nadu 
in 1976; and 

(b) if so. the persons involved in 
the smuggling of the statue and the 
action proposed to he taken l.igainst 
them? 

THE MINISTER OF HlJMAN 
RESOURCE DEVELOPMENT 
(~HRI ARJUN SINGHl : (a) Yes. 
S1r. 

(b) Government of Tamil Nadu are 
to t~ke action against persons res-
ponsible as per the laws in fo:-ce. 

Provision of Ad-hoc Quarters bv 
Directorate of Estates · 

4287. SHRI UTT AMRAO DEO-
RAO PATIL : Will the Minister of 
URBAN DEVELOPMENT he pleas-
ed to state: 

(a) whether some department~ are 
having separate pool 0f accommoda-
tion for their employees in Delhi/New 
Delhi: if so. the details thereof: 

(b) whether it is :llso a fact that 
some departments are provided ad-
hoc quarters by the Directorate 0f 
Estates: 

{c) if so, the difference between se-
parate pool and ad-hoc quota accom-
modation: and 

(d) the rules/regulations for allot-
ment of separate pool accommoda-
tion /ad-hoc · quota accM!modation 
separately? 

TIIE MINISTER OF STATE· IN 
THE MINISTRY OF URBAN. DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) Yes, Sir. Certain 
departments like P&T. Railways. 
Ministry of Defence, Lok Sabha 
Secretariat, Rajya Sabha Secretariat 
etc. have their own departmental pool 
of accommodation in Delhi/New 
Delhi. 

(b) Yes, Sir. 

(c) A departmental pool is adminis-
tered by the respective department 
whereas the ad-hoc quota is part of 
General Pool controlled by the Direc-
torate of Estates. Only allotment etc. 
against ad-hoc quota is made by the 
Directorate of Estates on the recom-
mendations of the Department con-
cerned. 

(d) The allotment of accommoda-
tion in the departmental pool is gov-
erned bv the Allotment Rules of the 
concernect pool framed by the res-
pective departments. The allotment 
of ad-hoc quota in General Pool is 
governed by the provisions of Allot-
ment of Government Residences 
(General Pool in Delhi) Rules. 1963. 

Detergent Powders 

4288. SHRI DHARMANNA 
MONDAYYA SADUL: Will the 
Minister of HEALTH AND FA MI-
L Y WELFARE be pleased to refer 
to Unstarred Question No. 992 on 
January 2. JQ91 and state: 

(a) whether most of the deten!ent 
powders available in thl! co1.1ntry have 
Alkyl Benzene Salfor content ranging 
between 8!-10 per Ct'nt v-·hich is 
much below the permissible limit of 
14 per cent-32 per cent; 

(d) if so. whether t;, protect the 
consumers from the health hazards of 
the sub-standard quality of detergent 
powders. Government propose to take 
any further action; and 

(c) if so, the details thereof? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. THARA DEVI SIDDHAR-
THA): (a) to (c) As the exact chemical 
composition of various detergent 
powders is a trade secret, it is, there-
fore, not known whether the content 
of Alkyl Benzene Sulfomate in the 
detergent powders is according to or 
below the permissible limit. 

Gastro-enteritis and Otolera Deaths 
in Assam 

4289. DR. JAYANTA RONGPI: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) the number of persons who died 
in Assam due to gastro-enteritis and 
cholera during the last two years and 
in the current year; and 

(b) whether the Union Govt'rnment 
propose to extend Cemral Health 
Scheme in Assam to counter such 
epidemics particularly in the Hill dis-
tricts of Assam? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA TI D. K. THARA DEVI SIDD-
HARTHA ): (a) As per reports sub-
mitted by Assam, number of cases and 
death.~ due to acute diarrhoeal diseas-
es (including gastroenteritis and Cho-
lera) during the years 1989 and 1990 
are as follows: 

Year Gastro-enteritis Cholera 

1989 

1990 

Cases 

723889 
959992 

Deaths 

238 

465 

Cases 

Nil 
794 

Deaths 

Nil 
31 

Data for the year I 991 are not . vailabJo. 

(b) The Govt. of India has a Na-
tional Diarrhoeal Diseases Control 
Programme which is in operation 
throughout the country including 
Assam. This programme includes 
activities like surveillance and moni-
toring of diarrhoeal diseases, promo-
tion of oral rehydration therapy and 
he81tb education activities among 
others. All these components of the 
programme are delivered through the 
infrastructure of the health care deli-
very system of the State. 

Besides, in cases of outbreaks or 
epidemics of diarrhoeal diseases. the 
Union Government provides technical 
assistance for prevention and control 
throuj:h. NICD or ICMR. 

Aatonomou Colleges State-wise 

4290. DR. K. S. SOUNDARAM 
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleas-
ed to state: 

(a) the number of Autonomous Col-
leges in the country. Stlt.te·wise: 

(b) the reason for difference in 
number of Autonomous Colleges in 
different States: 

(c) the amount given by way of 
grant to different Autonomous CoJJe-
ges; and 

(d) the reasons for diffetence in 
amount of grants to such colleges? 
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THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) and (b) 
According to the information furnish-
ed by the UGC. at present. I 02 col-
leges are functioning as autonomous 
colleges as per detail'> given below: 

Nameofthe 
State 

Andhra Pradesh 
Gujarat 
Madhya Pradesh 
Orissa 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 

No. of 
Autonomous 
Colleges 

16 
2 

28 
5 
5 

44 
2 

The autonomous status to a college 
is granted by its parent university to 
which it is affiliated. with the concur-
rence of the UGC and the concerned 
State Government. The difference in 
the number of autonomous colleges 
in different States is due to the vary-
ing degree of acceptanc~ of the Sche-
me of auhmomous colleges by the 
various universities/State Govern-
ments. 

(c) and (d) The Commission provi-
des assistance to autonomous colle-
ges to meet their additional and 
special needs. The amount of grant 
is determined on the basis of the pro-
grammes offered by such colleges at 
undergraduate and postgraduate levels. 
The ceiling of normal assistance pro-
vided to autonomous colleges varies 
from Rs. 4.00 lakhs to Rs. 7.00 lakhs 
per annum as per details given below: 
(a) Undergraduate Level 

Rs. lakhs p.a. 

(i} Arts/Science/Commerce 4. 00 
(any one faculty) 

{ii) Arts, Science and 6. 00 
CoDUDerco faculties 

(iii) Uftdergraduate and . 
Posttracluate Composite 7.00 
Cotlep 

The Commission provided a grant 
of Rs. 515.00 lakhs to autonomous 
colleges during the 7th Plan and 
Rs. 53.77 lakhs during 1990-91. 

Advance Cancer Ceafres ia Nordaena 
IDdia 

4291. SHRI VIJAY NAVAL PA-
TIL: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleas-
ed to state: 

(a) the details of cancer centres in 
the country where highly advance 
course of cancer Surgery, research, 
training and treatment is provided; 

(b) whether such advance centres of 
cancer Surgery, research and trc;at-
ment do not exist in Northern part 
of the country; and 

(c) if so, the steps the Government 
propose to take to set up advan~ re-
search centres on the lines of Tata 
Cancer Centre Bombay in Northern 
Parts of the countr;? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHR.I-
MA TI D. K. THARA DEVI SIDD-
HARTHA): (a) and (b) There are 10 
Regional Cancer Centres in the ~n· 
try. including the Northem RcgtoD. 
as detailed below: 

(I) Gujarat Cancer Research IDSti-
tute, Ahmedabad. 

(2) Kidwai Memorial Institute of 
Oncology, Bangatore. 

(3) Tata Memorial Hospital. 
Bombay. 

(4) Chittaranjan National Cancer 
Institute. Calcutta. 

(S) Regional Centre for Ca'DCI!lf .R• 
search &: rreaunent Society. 
Cuttack. 

(6) Institute Rotary Cancer Hos-
pital. · New Delhi. 

(7) Dr. B. B. Cancer Inatitalc. 
Guwahati. 
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(8) Cancer Hospital and Research 
Institute, Gwalior 

(9) Cancer Institute, Madras. 

(10) Regional Cancer Centre, Triv-
andrum. 

(c) There is no proposal in this Mi-
nistry to set up ad vance cancer rese-
arch centres in the country. How-
ever, thete is a scheme for develop-
ment of Oncology Wings in Govern-
ment Medical Colleges.'Hospitals in 
those areas of the country where at 
present cancer treatment facilities are 
f\Ot available. 

Betwa Adion Plan 

4292. SHRI SUSHIL CHANDRA 
VARMA: Will the MINISTER OF 
ENVIRONMENT & FORESI'S be 
pleased to state the time by which 
»etwa Action Plan of Madhya Pra-
desh, for which financial assistance 
haS been sought from Japan is likely 
to be approved? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
-MENT AND FORESIS (SHRI KA-
MAL NATH): The Betwa Action 
~ of Madhya Pradesh was propos-
red -for Japanese financial assistance 
und« the 0verS¢3s Economic Coope-
ration Fund (OECF) for the year 
1991-92. The Japanese Govemment 
have, however. Ol)t agreed to provide 
.oECF· assistance for the project. 

~ Sodal Forestry Proeet 

• 4293 .. DR. KARTlKFSWAR PA-
·TRA: Will the MINISTER OF EN-
VIRONMENT AND FORESTS be 
.pleaBed to state: 

(a) whether the Union Government 
·are funding and implementing Orissa 
. fioCiat·· Forestry Project with aid from 
Swedish International Development 
Au~9fity {SIJ)A); and 

~ < ' • ' 

(b) if so. the details of funds spent, 
,..a given and achievements made 
· in dftferent district of the State? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) Yes. Sir. 

(b) The requisite information is be-
ing collected and will be laid on the 
Table of the House. 

Beggars in Metropolitan Cities 

4294. SHRI DHARAM PAL SIN-
GH MALIK: Will the Minister of 
WELFARE be pleased tu state: 

(a) the number of beggars in four 
metropolitan cities; · 

(b) the schemes proposed by the 
Government to rehabilitate beggars; 
and -

(c) if so, the Jetails thereof? 

THE MINISTER OF WELFARE 
(SHRI SIT ARAM KE~Rl): (a) The 
number of beggars is not known. 

(b) At present ther'! is no such pro-
p:lsal. 

(c) Does not ari.>e. 

Land Distribution to Adivasi and 
Tribal People 

4295. SHRI KODIKKUNNJL 
SlJRESH: Will the Minister of EN-
VIRONMENT AND FORESTS be 
pleased to state: 

(a) whether tht! Union Government 
have received complaints from tribal 
and Adivasi people regarding distri-
hution of land under forest conserva· 
t ion Act; and 

(b) if so, the details thereof and 
at.,tion taken by th:.! Govemment 
thereon? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS <SfflU 'KA· 
MAL NATH): (a) and (b) Pursuant 
to representations from various quar-
ters about the need for regul8rlsation 
of long standing encroachments of 
forest lands by tribals and adivasis for 
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subsistence, Central Government have 
iS$ued guidelines to the State Govern-
ments to rcgularisc such encroach-
ments as they had, in accordance wirh 
some eligibility norm, decided to re-
gularise prior to the enactment of the 
Forest (Conservation> Act, 1980 and 
'implementation of •.vhich decision was 
prevented by the said Act coming into 
fcrce. 

Financial Assi&tancc to Kerala for 
Strengthening Technical Education 

4296. SHRJ T. J. ANJALOSE : 
Will the Minister nf Hl!MA;o.! RE-
SOURCE DEVELOPMENT be plea-
sed to state: 

(a) Whether the Union Government 
have r,ivr.n any financiai assistance to 
the State of Kerala tll strengthen the 
quality of the technical education; 

(b) if so, the details thereof; 
(c) whether the entire amount of 

assistance has been placed at the dis-
posal of Kerala Government; and 

(d) if not, by whc-1! the balance of 
financial assistance will be released'? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRJ ARJUN SINGH): (a) and {b) 
The Central Government have provi-
ded financial assistance to technical 
institutions of Kerala State under 
farious Central Schc>mes with a \iew 
to augment infrastru~.:tural facilities 
c1nd strengthen the quality of techni-
cal education. A statement showmg 
details of financial assistance provided 
is gh en below, Besides. the Central 
Government is assisting Kerala State 
in the implementation of its project 
fur upgradation of poiyt.:chnic educa-
tion with World Bank assistance, at 
an estimate cost or Rs. 35 cr0rcs dur-
ing 1990-1997. 

(c) Under the Oir.:-ct Central Assis-
tance Schemes, the entire amount is 
released directly t~) technical i'lstitu-
tions. In respect of World Bank assis-
ted project, the entire cost is initially 
provided in the State Plan and re-
it:-~ bursement claimed on the basis of 
actual expenditure incurred periodi-
cally. 

(d) Does not arise. 

STATEMENT 

s. 
No. 

Scheme 

l Thrust areas of Technical Education 

2 Modernisation &: Removal of obsoles· 
cence in workshops/Laboratories. 

3 Institutional network scheme 

4 Development of Postgraduate courses. 
· and Research work. 

s Reseaa:h & Development scheme 

No. of Tec/,nical 
Institutions 
supported 

7 

17 (includes 10 
Polytechnics) 

1 

3 

1 

ToW 

Amount released 
during 1985-86 
to 1990-91 
(Rs. in lakhs) 

540.00 

760.00 

12.50. 

298.40 

12.00 

i'632'.90 
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A8eatdoa/ Adlieftlllellt of Pa'ftlllellt 
~ Shelter Sdleme 

· 4297. SHRI AMAL DATI A : 
W"ill the 'Minister of URBAN DE-
VELOPMENT be oleased to state: 

(a) the target, allocation and achi-
. ~ment of the Pavement Dwellers 
Scheme so far. State-wise: 

(b) the sources of funds for the 
scheme. apart from the Union Gov-
ernment alloca~s. and the funding 
pattern. State-wiSe; 

(c) the achievement in respect of 
the following housing schemes for 
Beedi workers, Handl<Xw Workers 
and working women's ownership con-
dominium; and 

(d) the details of eligible agencies 
to implement the above schemes and 
~ criteria for selection and assistance 
to be given to such agencies? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) and (b) The Central 
Govt. do not fix any Statewise target 
and allocation of funds under the 
Payment Dwellers Sc~me, renamed 
as Night Shelter Scheme for footpath 
dwellers. 

As per modified scheme launched in 
1990-91, the Central Govt. provides 
through Housing and Urban Develop-
ment Corporation (HUOCO) Rs. 
1,000/· per capita ::;ubsidy and Rs. 
4000 /· per capita as loan from HU-
DCO to the implementing agency at 
10% per annum repayable in 10 years. 
In case cost of construction exceeds 
Its. 5,0001- per capita. SO% of the 
exceu cost will be provided as loan 
by HUDCO and the remaining 
amount ia to be mobilised either by 
concemed local body or the State 
Govt. 

Tile year-wise and State-wile de-
taUs fl. . amounts sanctioned as sub-sidy,._. for im~tation of the 
IIChano are gmn In Statement I 
below. 

(c). The achievements in respect of 
housmg schemes fur Becdi workers 
Handloom workers and worJdnai 
women ownership condominium sche-
me are given in Statement II below. 

(d) ~he. details of eligible agencies 
and cntena for selecti('Jl and assis-
tance are given bclow:-
1. Schemes under Beedi Workers 
Welfare Fund 

(i) The housing scheme for econo-
mica.lly We~~er sections enga-
ged m beed1 mdustry envisages 
grant of susbidy to a State 
Govt. from the Central Govt. 
at the r~te of 50% of actual 
con~truction cost per tenement 
subject to a maximum of Rs. 
5.000/- per tenement plus de-
velopment charges at the rate 
of Rs. 800 I- and Rs. l 000 /· per 
house for ordinary and swelly 
black cotton soil respectively 
for the construction of house 
for all eligible employee.<> in 
beedi industry including the 
Ghar Khatta Worker'>. This 
may be supplemented by sub-
sidy from State Govt. and the 
loan from the tinancial institu-
tions. 

(ii) The Scheme 'Build Your Own 
House Scheme for Beedi 
Workers· envisages grent of 
subsidy-cum-loan from the 
Beedi Workers Welfare fund to 
such Beedi workP.rs as are re-
siding in neighbouring villages 
for the construction .'repair /ex-
pansion/modification of houses 
on sites owned by them. Sub-
sidy of Rs. 1000/- and interest 
free loan of lls. 6.000/- is pay-
able to each eligible worker. 
The subsidy wlll be sanctioned 
by the Welfare Commissioner 
of the region on the recommen-
dation of the Advisor~ Com-
mittee concerned. · 

(iii) Under the Group Housing 
Scheme for Beedi Workers and 
other elisib~ industrial labour. 
a Cooperative Group Housing 
Society fOrmed by a minimum 
of SO eligible worbrs of the 
Beedi industry whose monthly 



81 Written Answers BHADRA 4, 1913 (SAKA) Written Answers Sl 

wages do not exceed Rs. 1600/-. This scheme is implemented by the 
loan and subsidy at the rate of respective State Govts. through either 
Rs. 6000/- an~ Rs. 1000/- per (a) Handloom Apex Cooperative Soc·-
house. respectively are granted . . 1 
by the Central Govt. on the · etles/Handloom Development Corpo-
recommendation of the concern- rations or (b) the :>pecialised agencies 
ed Welfare Commissioner. set up by concerned State Govern-

2. Workshed-cum-Housing 
Haodloom Weavers 

Nature of Units 

Rural House cwn-
Worksbed. 
Urban House-cum-
workshed. 
Worksheds 

Unit 
cost 

Rs. 

9000 

15000 

3000 

ments for the execution of projects. 
Scheme The financing pattern under this 

scheme is as under:-

Central State Loan Weavers 
subsidy subsidy fiom Contri-
per unit per unit HUDCO bution 
Rs. Rs. Rs. Rs. 

3000 3000 3000 

2500 2)00 9700 300 

1500 1500 

3. Working Women Ownership Con-
dominiums 

possession of land, can ~pproach HU-
DCO for financial assistance. HUD-
CO will provide loan assi~~ to 
the extent of 70~80% of J}le cost at 
a concessional interest of 12.5%. per 
annum repayable in 12 years. 

This scheme is operated by HUD-
CO under which any State Authority, 
social or women's organisation in 

STATEMENT I 

!ktails of Schemes Sanctioned/ Assistance given under Pavement D-...el/ers Scltemesj 
Footpath Dwellers night shelter scheme 

Year State/UT Central HUDCO Remarks 
Grants/ loan-
Subsidy sanct-
released ioned 

{Rs. in lakhs) 

1 2 3 4 5 

1988.89 Tamil Nadu 133.60 
WestBoopl 104.00 
Andhn.. Pradesh 61.32 

AJacthta Pradesh 40.34 
Maharaabtra 66.74 
TamilNadu 185.68 
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2 3 

1990-91 Tamil Nadu 10.58 
& Gujarat 2.75 

1991-92 Maharashtra · 17.25 
(cc. on Chandigarh 2.00 
22-8-91) Uttar Prade~h 26.70 

Rajasthan 4.00 
Orissa 1.28 

STATEl\lE~'f II 

Achievement in respec,c of housing 
schemes for Beedi workers, Handloom 
workers and working wometis owner-
ship condominium scheme 

4 5 

34.18 
11.00 

Central subsidy and 
HUDCO loan in respect 

106.80 of schemes sanctioned are 
10.21 released by HUDCO after 

5.12 necessary formalities are 
completed by bortowins 
agencies. 

constructed during the 7th Five Year 
Plan a11d 14283 units were sanctioned 
during 1990-91 by the Ministry of 
Textiles (Development Commissioner 
for Handlooms). 

(3) Working Women Ownership Colfo 
( 1) Beedi workers' Housing Schemes dominium 

Government of India (Ministry ot 
Labour) have formulated tJuee sche-
mes viz., (i) Housing Scheme for Eco-
nomically weaker section of worker.. 
engaged in Beedi industry, (ii) Build 
Your Own House Schl!mc, and (ill) 
Group Housing Scheme for Beedi 
Workers. Under the Housing Scheme 
for Economically Weaker Sections of 
Beedi Workers, Central Go,·emment 
subsidy is released only when the 
houses reach upto roof level. Cnder 
the scheme, so far administrative ap-
proval of the Central Government for 
13066 houses have been granted while 
subsidy amounting to Rs. 418.28 lakhs 
for 9718 houses has been released. 

Under the Build Your Own House 
Scheme, sanction for 2091 houses have 
been given so far. 

Under the Group Housing Scheme 
which was introduced in· Jan.uary. 
1989, no house has been sancttoned 
so far. 

(2) WorliShed<um-Housing Scheme 
tor Hondloom Weavers · · 

Under the Central Scheme for con-
seructioo of worbbed-cuni-house to 
baadJooiD weavers. 54.394 units were 

Under the HUDCO scheme for 
construction of Ownership Condomi-
nium for Working women, so far 
HUDCO has sanctioned 3 schemes 
with a project cost of Rs. I .33 crores 
and HUOCO loan commitment of 
Rs. 1 crorc. These schemes will pro-
vide 34 dwelling units and 166 com-
mercial units. 

Central CoUDCil for Houaoeopaday 

4298. SHRIMATI GEETA MU-
KHERJEE: 

SHRI 
SUR: 

MANORANJAN 

Will the Minister of HEALTH 
AND FAMILY WELFARE be pleas-
ed to state: 

(a) whether the persons nominated 
by the Government to Central Coun-
cil for Homoeopathy in 1991 satisfy 
the provisions of Homoeopathy_ Cen-
tral Council Act. 1973 arc registered 
with the Board/Council of Homoeo-
pathic medicines of respective 8fl1#$/ 
Union Territorias; and 

(b) if not.. the .actiOn taken by 
the Government in this regard'? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SJD-
DHARTHA): (a) and (b) In terms of 
Section 3(1) (c) of the Homoeopathy 
Central Council Act. 1973 (No. 59 
of 1973) the Central Government is 
empowered to nominate not more than 
forty percent of the total number of 
members elected under clauses (a) and 
(b) of Section 3( I) of the said Act 
from amongst persons having special 
knowledge or practical experience in 
respect of Homoeopathy or other re-
lated· disciplines. In exercise of the 
above powers~ 1he Central Govern-
ment has nominated 16 persons to be 
members of the Central Council of 
homoeopathy. 

lategrated Child De-.elopment Schemes 

4299. SHRIMA TI V ASUNDHA-
RA · RAJE : Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) the amount allocated to each 
State for implementing Integrated 
Child Development Schemes during 
the last three years; 

(b) the brief out Jine of the sche-
mes implemented and benefit provid-
ed to the children in those States 
under the Centrally sponsored sche-
mes; and 

(c) the steps taken to rl!vitalise the 
scheme? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (DEP-
ARTMENT OF YOUTH AFFAIRS. 
AND SPORTS AND THE DEPART-
MENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MA-
MAT A BANElUEE): (a) state-
ment I showing statewise amo-
uDta allocated under the Cent-
raUy-sponsored ICDS programme 
for .its implemen.UOO by the ~te 
GoVCifAIDCilts . dJJring the las~~ three 
yean k given below. 

In addition to this the nutrition 
component is borne by the State Gov-
ernments/UTs. The Government of 
India, however, is also assisting the 
State Governments through the cen-
trally-sponsored Wheat-Based Nutri-
tion Programme under which during 
the last three years a~istance pro-
vided to the State/UTs is as given in 
Statement II below. 

(b) The integrated Child Develop-
ment Services Scheme was started in 
1975 with 33 projects on an experi-
mental basis. Based on positive re-
sults. the scheme was expanded and. 
as on date, there are 2341 \."entrally-
sponsored sanctioned ICDS projects 
in the country. The following inte-
grated package of services is provid-
ed to children up to the age of 0-6 
years and expectant women and 
nursing mothers:-

(i) Supplementary Nutrition 

(ii) Immunisation 

(iii) Health check-up 

(iv) Referral Services 

(v) Health & Nutrition education; 
and · 

(vi) Non-formal pre-school educa-
tion (for children below 3-6 
years) 

As on 31 March 1991 there were 
115.13 lakhs children of 0-6 years 
and 22.21 lakhs expectant women and 
nursing mothers were receiving sup-
plementary nutrition. Out of these 
64.17 lakhs children were receiVmg 
pre-school education also. 

(c) In the recent past the ft,llowing 
steps have been taken to revitalise the 
scheme:--·-

(i) The monitoring of the ICDS 
Programme has been strength-
ened both' at central level and 
state level as weH a~ at ctistrict 
and project levels. NeW re-
portina ..,mortnae. h&i:rJ.:' devised to · pnerate · • 
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tion from Anganwadi Workers 
and Supervisors at circle level 
and from CDPO at project 
level. These proformae aim at 
close monitoring 9f the difter-
ent components like supple-
mentary nutrition, pre-school 
education, health check-up, 
health referrals, health and 
nutrition education etc. Infor-
mation on male and female 
children in different age groups, 
nutrition surveillance and staff 
position regarding recruitment. 
training and placement of staff 
are also being generated for 
~ monitoring and timely 
C9rrecUVe measures. 

(ii) ·With a view· to bring about a 
qualitative improvement in the 
ICDS Programme and to en-
sure effective coordination from 
all Ministries and Departments 
who are dealing with women 
and children . specific services 
and to converge those services 
to the angan)Vadi centres. a 
status paper bas been finalised 
in consultation with all con-
cerned. 

Many of the concerned Mi-
nistries/Department-; of Gov-
ernment of India have already 
iSsued necessary instructions to 
the State Governments/Union 
Territory Administrations. 

The State Governments and 
the Union Territory Arlminis-
tratjons have been requested to 
pm:sue the matter with the con· 
cemed Departments at the 
state level. 

(iii) Supplementary nutrition cost 
has been revised with effect 
from 21 February 1991 in the 
range of paise 95 to 115 per 
unit. per day, for pre-school 
children, expectant women and 
nursing mothers. 

(iv) With a view to strengthening 
the pre-school education com-
ponent of ICDS, this Depart-
ment has issued orders for esta-
blishing resource centres in all 
JCDS projects at the block 
level. 

(v) Regarding training of ICDS 
functionaries, instru"'-tions have 
been issued and a special drive 
has been launched to have 
more effective utilisation of ex-
isting infrastructure. 

(vi) In order to reach out to the 
vulnerable sections of the po-
pulation. an effort is being 
made to bring adolescent girls 
within the ambit of the ICDS. 

(vii) Under the World Bank assist-
ed JCDS projects in Andbra 
Pradesh and Orissa, we have 
introduced as an innovative 
component. Income Generation 
Activities for W001en through 
activated Mahila Mandals. The 
other innovative activities under 
this project include Adolescent 
girls Scheme, Women's Integ-
rated Learning for Life (WILL), 
Experimentation with Thera-
peutic Food. Nutrition Rehabi-
litation centres and improved 
Pre-school Education. commu· 
nication, training and Health 
components. 

STATEMENT I 
State-wise amount of Central grant released to States .for the lan three yean for 

the continued impleltlelltotion of ICDS Schelne 
(JU. , Wdu) 

s. N(lltfe of the State/UTa 1988-89 /989-90 1999-91 
Np. 

1 2 3 4 5 

} Aadfara Ptacloih 1186.59 957.83 liS7.9S 
l ........ Praii~Jl, 124.67 96.04 1-36.80 
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1 2 3 4 s 
3 Assam 457.97 543.61 762.91 
4 Bihar I201.15 1374.47 2383.01 
5 Goa 93.26 112.99 145.05 
6 Gujarat 1513.29 ll70.40 1801.49 
7 Haryana 414.97 408.n 444.24 
8 Himachal Pradesh 266.81 2I6.46 342.05 
9 Jammu & Kashmir 143.90 189.90 313.14 

10 K.ar£.ataka 926.16 1048.74 1217.43 
II Kerala 625.15 566.56 931.5(). 
12 Madhya Pradesh I242.67 1390.29 I814.89 
13 Maharashtra 1282.58 I670.94 2444.88 
I4 Manipur 133.29 198.65 209.69 
I 5 Meghalaya 128.53 133.23 1~.92 

16 Mizoram 136.54 156.45 229.9J 
I 7 Nag1:1land 181.41 182.33 231.82 
18 Orissa 7/5.83 941.17 923.S4 
19 Punjab 513.00 410.36 589.48 
20 Rajasthan 787.00 888.40 1270.69 
21 Sikkim 31.00 37.73 53.12 

22 Tamil Nadu 529.91 845.73 l155.32 

23 Tripura 130.37 213.01 120.01 

24 Uttar Pradesh 1493.13 2238.76 2422.89 

25 W~t Bengal 1467.01 1563.17 1693.57 

26 Andaman & Nicobar Islands 25.00 27.00 27.36 
27 Chandiprh 21.50 21.00 24.00 

28 Dadra &. Nagar Haveli 11.00 11.00 12.70 

29 Daman and Diu 8.00 8.00 8.00 

30 Delhi 287.52 291.12 373.62 

31 Lakshadweep 6.00 6.00 6.4l 
32 P-.4icherry 55.13 65.00. 'ro.OO 

Total 16200.28 18003.11 23SOO.OO· 

7-23 LSSIND/91 
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Funds sanctioned to the various States/Union Territories including the cost of 
wlrearaltocated 'thr()ugh Food Corporatron of India under Wheat-based · 

,Supplement{Uy. Nutrition P1ogramme 

S., .Name of the State/ 
No. Union Territory 

I _ ~dhra Pradesh 
2 Assam 
3 Bihar 
4 • Daman and Diu 

5: Dadra and Nagru Haveli 
6Goa 
7 Gujarat 

8Haryana 
9 Himachal Pradesh 

10 Ka~taka 
I 1 Madhy~ Pradesh 
12 · Maharashtra 
13 Manipw 
14 Megha,laya 
15 Orissa 

16 Ponilicheu y 

17 Rajasthan 
18 Tamil Nadu 
19 Uttar Pradesh 
20 ·west Bengal 

1988-89 

355.41 
93.08 
27.30 
2.53 
3.47 
2.00 

69.70 
87.80 
36.50 
24.50 
97.80 

667.60 
40.25 
0.53 

375.00 

139· 50 
100.00 

447.50 
117.03 

1989-90 

474.55 
50.00 

3.28 
6.13 
2.00 

85.95 
55.00 
15.00 
60.l0 
96.30 

940.20 

3.00 
638.00 

4.98 
54.26 

135.65 
100.00 
75.58 

(Rs. in lakhs.) 

1990-91 

197.40 
29.61 
22.20 

J.OO 
3.00 

49.60 
92.12 
22.20 

44.35 
782.63 

487.16 

18.00 
84.35 

114.35 
34.35 
24.41 

T-otal. 

1027.36 
172.69 
49.50 
6.81 

12.60 
4.00 

205.25 
~j4.92 

73.70 
84.50 

238.45 
2390.43 

40.:.5 
3.53 

1500.16 
22.98 

278.11 
350.00 
581 .85 
217.02 ----------------------------Total 2687.50 2799.88 2006.73 7494.11 

~-of Sllb-Leate/Coa~eyaace 
.... Ia Groap B .... Sodetiftl 

4jgt. '. SHRI KARIA MUNDA: 
W;p tbe Minister..()( URBAN DEVE-
l..OPMENT be Pleased to state: 

(a) whedler the action of t-xecution 
of ·d •••feon-ance deed in Gro· 
DP~ ~ b8a beOiJ' Ariati-
aoci~Jyt.MDDA: 

(b) if so. how manf~ have been 
executed so far; 

(c) if not. the reasons for not Pe· 
cuting the lease thereof: and 

(d) the likely time still required ·to 
be taken by the DDA for execution of 
sub-Jeases' of the flats constructed by 
Gtoup Housing Societies in Delhi? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) No, Sir. 

(b) Question does not arise. 
(c) The sub-lease deed format for 

flats constructed by group housing so-
cieties could not be finalised so far 
due to:--

(1) Examination of the relevancy 
of the sub-lease in the context 
of Government's decision to 
confer freehold rights. 

(2} Representations received from 
the financial institutions against 
the provision of the lease deed 
wherein it had been suggested 
that the provision .Jf re-entry 
for breach of contract do not 
safeguard the interest of the in-
stitutions which have advanced 
loans to societies and that such 
safeguard should be provided 
for. 

(d) The sub-lease deed is likely to be 
finalised in the next 3-4 months. The 
time taken for execution of lease deeds 
would depend upon '-Ompletion of 
formalities by the allottee members. 

POIIudoa of Rusllikulya and V aasa· 
..... Riven ia Orissa 

4301. SHRJ GOP INA TH GAJA-
PATHl: Will the Minister of ENVI-
RONMENT AND FORESTS be ple-
ased to state: 

(a) whether the Government are 
aware of the pollution of Rusbikulya 
and Vanshadhara. two major rivers of 
southern Orissa; 

(b) if so, the reasons of the pollu-
tion of the water of these two rivers; 
and 

(c) the remedial measures taken to 
control pollution in these rivers? 

THE MINISTER OF STATE OF 
niB MINISTRY OF ENVIRON-
MBN'f·AMD FORESTS (SHRI KA~ 
MAL NATII): , ·(a) and (b) Yes. Sir. 

The Rushikulya river is polluted due 
to discharge of e111uent trom M;s. 
Jayshree L:hemicaJ Ltd. at its estua-
nne eno. River Vansadhara does not 
receive any major industrial ettluent 
but <lomesuc eutuent trom smaJl town-
ships ltke Uunupur Uu<lari and Kasi-
nagar are dJscharged into it. Stmilarly 
domestic eniuent trom purusotampur 
and Ganjam are also diSCharged into 
River Rushikulya. 

(c) The Orissa State Pollution Cen-
tral Board had earlier filed .t case 
against Mjs. Jaysbree Chemicals Ltd.~ 
as the umt was not meetmg the pres-
cribed effluent standards. Consequ-
ently, as directed by the Orissa State 
Pollution Control Board, the unit has 
installed appropriate pollution control 
measures, mcluding recycling of mer-
cury bearing wastes. 

Pharmacy eoue.s State-wise 

4302. SHRJ RAJNA TH SONKAR 
SHASTRI: Will the Minister of HU-
MA1\I RESOURCE DEVELOP-
MENT be pleased to state:. 

(a) the number of recognised phar-
macy colleges in the country, State-
~~; . . . 

(b) whether such colleges d~nd 
a substantial amount as donauoos; 

(c) whether such colleges · provide 
proper academic and hostel- facil~es 
to the students; and 

(d) if not. the steps taken_ !Jy the 
Government to en~ure the availabjiity 
of basic educational and other· facili-
ties in the~ colleges? · 

THE MINISTER OF HUMAN 
RE~RCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) A 
Statement on the number of pharmacy 
colleges I university Depattmeats re-
cogni~d by the AU India Council for 
Tccbnicat Education is given below. 

(b) Most of these Institutions are 
established/aided by the State Gove-
rnlnenti iuid UniOn TerritorY Admi-
nistrations arid cha:rgi only· nOminal 
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fees. A few mstitutions set up on no-
grul/sclf-fuiandng basis are charging 
hiaber tees approved by the State Go-
'VelDDlCnts. which have also passed le-
aislation to ban the charge of any capi-
tation fees. 

(c) aad (d) AU India Council for 
Technical Education's approval for 
the recognition of the colleges I institu-
tions is subjeot to providing proper 
academic and hostel facilities to the 
students by the Institutions. Compli-
ance in this regard is ensured by the 
visits of the Expert Committees to 
these Institutions. All India Council 
for Technical Education is empower-
ed to withdraw the recognition, if .any 
deficiencies pointed out by the Expert 
Commitaes are not improved ·upon. 

STATEMENT 

Number of Pharmacy Colleges/ 
University Departments Recognised 
by All India Council for Technical 

Education (State-wise) 

StatefU.T. 

1 Andhra Pradesh 
2 Assam 
3 Bihar 
4 Chandigarh 
SDelhi 
6 Goa 
7 Gujarat 
8 Rajasthan 
9 Kamataka 

10 Madhya Pradesh 
11 Maharashtra 
12 Uttar Pradesh 
13 West Bengal 

Total 

[~1 

Number of 
Institutions 

1 
1 
3 
I 
2 
) 
4 
I 
1 
2 

JO 
l 
1 

29 

AND FAMILY WELFARE be plea-
sed to state: 

(a) whether a bond for wor.king in 
the same hospital for two years has 
to be furnished by the <:andidates at 
the time of admission into the hospi-
tals of Delhi Administration for gett-
ing nursing training; 

(b) if so, whether the staff nurses of 
1990 batch of Loknayak Jaiprakash 
Narayan Hospital Nursing School 
have not yet been provided employ-
ment despite the fact that there are 
vacancies in the hospital; and 

(c) if so. U1e rt!asons for not pro-
viding them employment"! 

THE MiNISTER OF STATE IN 
THE MlNISTR Y OF HEALTH 
AND FAMILY WELFARE (SHRI-
MATl D. K. THARA lJEVl SID-
DHARTHA): (a) to (c) Each candi-
date admitted to the School of Nurs-
ing executes a bond to serve any of 
the hospitals under Delhi Adminis-
tration for a period of one year as 
may be required by the ~lhi Admi-
nistration. 

As per Rules, every va<:ancy is re-
quired to be notified to the employ-
ment exchange. The trainees passing 
out from the School of Nursing. LN-
J P Hospital. are required to get them· 
selves registered with the employment 
exchange and their candidature for 
appointment as Staff Nurse is conside-
red if their names are sponsored by 
the employment exchange. 

The furnishing of the bond does not 
give them any right to be appointed as 
std nurse under Delhi Adminiltra· 
tion after passing tbejt COUI'ICI. 

[English] 

o,e-. o( Keaddya vw,.,. at ... 
4304. ·SHill BHBBM SINGH ·PA-

TEL: Will the M"Uli.lter of lll.lMAM 
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RESOURCE DEVELOPMENT be 
pleased to state. 

(a) whether any Kendriya Vidyalaya 
has been set-up in Riva, Madhya Pra-
desh; 

(b) if so, the details thereof; and 

(c) whether Government propose to 
open more such Vidyalayas in Riva 
and if so, the details thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) to (c) 
A Kendriya Vidyalaya is already 
functioning at Civil Lines, Riva. Mad-
hya Pradesh since 1982-83. There is 
no proposal for opening a second 
Kendriya Vidyalaya at Riva. 

V ocadOIIIII Coanes Under 10 + 2 
System of CBSE 

4305. DR. LAL BAHADUR RA-
WAL: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether vocational c:mrses were 
. introduced under J 0 + 2 system of 
Central Board of Secondary Educa-
tion: 

(b) if so, the details thereof: 

(c) when the first batch of trainees 
is likely to complete the apprentice-
ship for posting in General Insurance 
Corporation as Assistant; 

(d) the date by when the pass-outs 
of 1991 Central Board of Secondary. 
Education students are proposed to go 
on training in the General Insurance' 
Corporation; and 

(e) what is the promotional/transfer 
policy in this reprd? 

. THE .MINISTER OF HUM 
RBSOVR.CE DEVELOPM 
<SHRJ AlUUN SINGH): (a) 
(b) Vocatiouat .~ were introduc 
ed by Central Board of Seconda 
~ .Gnce 1911. 28 vocati 
courses weR offered to the studcmta in 

the 1991 examination conducted by 
the Board. 

~q The first batch of successful stu-
dents entered General Insurance on lst 
October, 1Y':JO as APPRENTICE AS-
SIST ANTS and they would complete 
the apprenticeship on 30th September 
91. 

(o) The process for recruitment has 
been started. Successful candidates 
who apply will be allotted to various 
offices of General Insurance k•r train-
ing after interview and medical exa-
mination. The process is likely to be 
completeu by November 91. 

(e) Those absorbed as Assistants on 
a regular basis are governed by the 
promotion and transfer policies as ap-
pli:able to other supervisory. clerical 
and subordinate staff. 

[1ranslationl 

Allocadoa to Hary... Under Adalt 
Educatioa~ 

4306. SHRI AVTAR SINGH BH-
ADANA: Will the Minieter of HU-
MAN RESOURCE DEVELOP-
MENT be pleased to state: 

~_a) the funds allocated to Haryana 
under the Adult Education Program-
me during the last three years, year-
wise; 

<b) the number of -persons bene· 
tited under this scheme during the 
above period and the aumber of per-
sons out of them belonging to back-
ward classes. Scheduled Castes and 
minoriti~; 

~c) whether Government have re-
ceived complaints regarding misappro-
priation of this fund; and 

(d) if so. the details thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI AIUUN SINGH): (a) liaryallll 
was allocated a sum of Rs. 2.28.38 
4lk;bs during 1988-89. Ita. 186.12 Jakbs 
duriug 1989-90 and lls. 105.07 1akhs 
<klriol· 1~91 for the promotion of 
Adult Educ.atioo ProJrammc. 
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(b) to (d) Adult Education Progra-
mme in the State was rursued during 
these years under schemes run by 
Governmental and Non-Gowrnmental 
agencies. Among the Non-Govern-
mental agencies, the beneficiaries un-
der the programme of Nehru Yuva 
Kendra Sangathan and Voluntary 
Ag.:ncies during these three years \\ere 
43,500 and 44,623 respectively. Th.:y 
included persons from all commum-
ties including backward classes, Sche-
duled Castes and minorities. The part 
time and voluntary workers under the 
schemes of State Adult Education 
Programme and Rural Functional Li-
teracy Project sought legal redf(ss on 
their demand for a scale of pay and 
due to Protected Litigation the pro-
gramme virtually came to a stand still 
during this period. 

Katlapatli Folk Art of Rural India 

4307. SHRI GOVINDRAO NI-
KAM: Will the Minister of HU-
MAN RESOURCE DEVELOP-
MENT be pleased to state: 

{a) whether Kathputli, the folk art 
of rural India. is fast diminishing; 

(b) if so, the steps proposed by the 
Government for promotion of this 
arr, 

(c) the number of persons involved 
in this field; 

(d) whether Government propose to 
provide financial assistance to them; 
and 

(el if so, the details thereof? 

THE ·MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) Yes, 
Sir. Katbputli, the folk art of rural 
India (especially, that of Rajasthan) 1s 
diminishing. 

{b) Sangeet Natak Akademi has 
launched a scheme .. Promotion & 
preservation of puppetry" in 1985. 
under wbicb various measures have 
been' tam1 up l1lCb as org~g 
puppet festivals. conducting puppet 

theatre workshops of traditional pup-
peteers with contemporary puppe· 
teers and providing financial assist-
ance to puppet groups for their per· 
formances. Under all these pro-
grammes, Kathputli has been given 
its due share and importance. The 
Centre for Cultural Resources & 
Training is training tea,hcrs on the 
use of puppetry for education. lhe 
Department of Culture, under the 
scheme of "Financial assistance to 
Dance. Drama and Ensembles'', is 
giving financial assistance for salary 
and production grant to puppet thea-
Ire groups. 

(c) The exact number of pcrs;;ns 
involved in this field is not available. 

(dl and (e) Financial assistance is 
being provided by the Government 
and by the Sangeet Natak Akademi 
as indicated in para (b) of the reply. 

[English] 

Plots in lbaroda Kalan to SC and 
sr 

4308. SHRI RAM VILAS PAS-
WAN: Will the Minister of UR-
BAN DEVELOPMENT be pleased 
to state: 

(a) whether plots were aJlotted to 
Scheduled Castes in village Jharoda 
Kalan. Najafgarh Block, Delhi during 
the year 1976: 

(b) if so, the details thereof~ 

(c) whether the possesison of plots 
has been given to all the allottees; 

(d) if not, the reasons therefor; and 

(e) the time by which the posses-
sion will be given to the allottees to 
whom the possession has not yet 
given? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE· 
VELOPMENT (SHRI M. ARUNA· 
CHALAM): (a) Delhi Administra-
tion has reported that no s~h aOot-
ment has been made in 1976. 

(b) to (e) Do not ame in view <'f 
reply to •a• above. 
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Area under Forests · in Aodamaa 
aad N"ICObar 

4309. SHRI MANORANJAN 
BHAKTA: Will the Minister of 
ENVIRONMENT AND FORESTS 
be pleased to state: 

. (a) the total Forests area in the 
Union Territory of Andaman and 
Nicobar Islands; and 

(b) the classification of forest areas 

in Andaman and Nicobar Islands. 
Tehsilwise/District-wise? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA· 
MAL NATH): (a) The total area 
under forests in Andaman & Nicobar 
Islands is 7171 Sq. kms. 

(b) The district-wise classification 
of forest areas in Andaman & Nico-
bar Islands is as under: 

Area in sq. kms. 

Name of the Reserve Protected 
district Forest Forests Total 

---------------
Andaman 2929 
Nicobar 
Total 2929 

[Translation] 

Noa-availability of Medicines in 
Vallabbbbai Patel Chest Institute 

4311. SHRI SHIV SHARAN VER-
MA: Will the Minister of HEALTH 
AND FAMILY WELFARE be 
pleased to state : 

(a) whether medicines are not avail-
able in Vallabhbhai Patel Chest In-
stitute, New Delhi for the last six 
months and wards of the Institute arc 
lying closed; 

(b) whether any memorandum in 
this regard has been received by the 
Government recently and if so, the 
action being taken by Government 
thereon; 

(<:)· w~tber any enquiry has been 
condu<:ted ·into the administration of 
the Institute; and 

(d) if so, -tlie · details thereof and 
if not · fhe reascms therefor? 

2700 5629 
1542 1542 
4242 7171 

AND FAMILY WELFARE (SHRI-
MA TI D. K. THARA DEVI SID-
DHARTHA>: (a) Supply of cer-
tain medicines in the Vallabhbhai 
Patel Chest Institute (VPCI) was dis-
runted at times and the wards had to 
be· temporarily closed. However, the 
wa-rds· of the Oinical Research Cen-
tre (CRC) of the Institute has since 
been opened for admission of pati-
ents. 

(b) to (d) The memorandum re-
ceived in this regard has been sent to 
the Vice-chancellor of the University 
of Delhi for remarks. 

[ E tJglislz] 

Rejedioa of Applicaaio• oa oat 
of'I'amBal!is 

4312. SHRI MADAN LAL KHU-
RANA: 

SHRI RAJNATH SONKAR 
SHASTRI: 

SHRI ARJUN SINGH 
YADAV: 

:TH£. MINISTER OF STATE IN Will the Minister of URBAN DE-
THE MINISTRY OF HBAL'fH VE.LOPMENT be pleasea·to refer to 
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the reply given to Unstarred Question 
No. 1672 on August 5. 1991 and 
state: 

(a) the details of the 91 cases that 
were rejected with reasons therefor: 

(b) the comparative figures of both 
to whom the flats were allotted Ire-
jected between the same period with 
specific reasons for rejecting I accept-
ing the applications separately: 

(c) the present position with regard 
to the remaining cases: and 

(d) the number of applications re-
ceived for out of tum allotment of 
fiats/shops/plots between April I. 
1991 till date and the action taken 
thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE-
VELOPMENT <SHRI M. ARUNA-
CHALAM): (a} to (d) The infor-
matiMl is being collected and will be 
placed before the Sabha. 

FOftSt Soil com Vegetation Survey Centres . 

4313. SHRI SATYAGOPAL MIS-
RA: Will the Minister of ENVI-
RONMENT AND FORESTS be 
pleased to state: 

(a) whether the Government have 
taken any decision to wind up or 
withdraw the Forest Soil Cum Vege-
tation Survev Centres from Midna-
pore, West Bengal; and 

(b) if so. the reasons thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRT KA-
MAL NA TH): (a) and (b) The 
Forest Soikum-Vegetation Survey 
Centre at Midnapore forms part of 
the research infrattructure of the 
Indian Council of Forestry Research 
and Education (JCP'RE), which is an 
autonomous organisation. Various 
proposals for. consolid4fion and re-
structuri\¥ ot its researeb infrastruc-
tur. are being considered by JCFRE 

with a view to improving the quality 
and coverage of its forestry research 
activities. 

COIIllln.ity Health Oflicer's Sdleme 

4314. SHRI M. GNANENDRA 
REDDY: Will the Minister of 
HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether the Union Government 
rropose to continue with the com-
munity health officer's (CHO) scheme: 

(b) if so. the honorarium paid to 
the community health officers: and 

(c) the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. THARA DEVI SIDDHAR-
THA): (a) The employment and 
deployment of the Community Health 
Officers is with the State Governments 
under the Minimum Needs Pro-
Qramme. Only training of the Com-
munity Health Officers was a Cen-
trally sponsored scheme. As the sc-
heme was not fully accepted by most 
of the States. the training scbfme bas 
been discontinued in the 7th PlaD 
oeriod. As recommended by the 
National Development Council. the 
scheme has been transferred to the 
<itatc Sector. 

(b) and (c) The Community Health 
Officers are re!!ular State GO"¥ernment 
employees receiving regular pay and 
allowances. No honorarium is paid 
to them. 

Mlpadon of ......... to FoMtn 
CeuMet 

4315. SHRI HARISH NARAYAN 
PRABHU ZA NTYE: Will ttre Mi-
nister of LABOUR be pleased to 
state: 

(a) the number of Indian labouren 
who mi~rate4 to foreign countries for 
getting jobs during the year 1989·90: 

(b} the names of such countries: 
and 
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(c) the number of persons returned 
from abroad after leaving their jobs? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR 
(SHRI PABAN SINGH GHATO-
WAR): (a) During the years 1989 
and 1990, emigration clearanct: for 
employment in the foreign co:.mtries 
was given to 1.25.786 and 1.43,565 
persons respectively. 

(b) Information is being collected. 

(c) Details of workers who have 
returned from abroad after leaving 
their jobs are not maintained. 

Anganwadi Programme 

4316. SHRI HARIKEWAL PRA· 
SAD: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of women workers 
engaged under Anganwadi's pro-
gramme in Uttar Pradesh: 

(b) the number of Anganwadi wor-
kers and helpers in Kerala; and 

(c) the amount spent on this pro-
gramme in Uttar Pradesh during 
1990-91? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (DE· 
PARTMENT OF YOUTH AFFAIRS 
AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND 
CHILD DEVELOPMENT) (KUMA-
R! MAMATA BANERJEE): (a) As 
on 30-fr91 the following categories of 
~men workers were enJZaged upto 
ctrcle level under the ICDS Program-
me in U.P.:-

Anganwadi Workers 
Helpers 

Supervisors 

TMel 

21258 

21258 

757 

In addition, a majority of CDPOs and 
ACDPOs at the block level as well as 
Programme Officers at the district 
level are women. 

(b) As on 30-6-91 a total ~r 7100 
Anganwadi Workers and 7100 Hel-
pers were engaged in Kerala. 

(c) The total amount of money 
sanctioned in Uttar Pradesh durine: 
1990-91 for the running of ICDS 
Programme was Rs. 24.23 crores. 

In addition, the Government of 
India released Rs. 34.35 lakhs to U.P. 
during 1990-91 under the Wheat Bas-
sed Nutrition Programme for ICDS 
beneficiaries. It mav be mentioned 
that the primary responsibility for 
providing nutrition to ICDS benefi-
ciaries lies with the State Government. 

[Translation] 

Change in Priority Ordei'S of 
Projects 

4317. SHRI GIRDHARI LAL 
BHA RGA W A: Will the Minister of 
URBAN DEVELOPMENT be plea-
sed to state: 

(a) whether due to acute t;hortage 
of funds. the Union Government have 
decided to make changes in the prio-
rity orders of ongoing projects; and 

(b) if so. the names of projects like-
ly to be affected by the above said 
decision in Rajasthan? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE-
VELOPMENT <SHRI M. ARUNA-
CHALAM): (a) No. Sir. Priority 
in respect of ongoing projects of this 
Ministry is not being changed due to 
shortage of funds. 

(b) Does not arise. 

[English] 

Circular Railway for Banplere 

4318. SHRI H. D. DEVEGOW-
DA·: · Wilr the· Minister of URBAN 
DEVELOPMENT be ··pleased ·to 
state: 
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(a) whether there is any pr\lposal 
to construct circular railway in Ban-
galore~ 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN 
DEVELOPMENT (SHRI M. ARU· 
NACHALAM): (a) No, Sir. 

(b) and (c) Do not arise. 

Schemes for Ajanta/Eilora Caves 

4320. SHRI TEJSINGHRAO 
BHONSLE: Will the Minister of 
HUMAN RESOURCES DEVELOP-
MENT be pleased to state : 

(a) whether lJNESCO recognized 
Ajanta and Ellora caves under the 
World Heritage Sites: and 

(b) if so, the schemes formulated 
to develop the infra-structural facili-
ties at these sites to attract more 
foreign to:~rists? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) Yes, 
Sir. 

(b) The Maharashtra Tourism De-
velopment Corporation Ltd. has got 
project feasibility report prepared en 
Tourism development plan in respect 
of Ajanta Ellora region which also 
covers infrastructural development 
like road, water supply and sewerage, 
Air port and Rail Jinks besides trans-
port and guide service etc. to attract 
more foreign tourists. 

Iudadoe of Agnikula Kshatraya 
CoauDaaity iD ST List 

4321. SHRI SOBHANADRE· 
ESWARA RAO VADDE: Will the 
Minister of WELFARE be pleased to 
state: 

(a) whether the Government of 
AJldbra Pradeab bave recommended 
the iacluiOD of Apitula Kshatraya 
(Palli) in the Jist of Scheduled Tn"bes; 

(b) if so, whether Government have 
taken any decision in this regard; 
and 

(c) if not, the steps taken by the 
Union Government to bring forward 
legislation to facilitate inclusion of 
Agnikula Kshatraya (Palli) commmu-
nity of Andhra Pradesh in the list of 
Scheduled Tribes? 

THE MINISTER OF WELFARE 
(SHRI SIT ARAM KESRI): (a) to 
(c) Any amendment in the existing 
lists of Scheduled Tribes can be made 
only through an Act of Parliament as 
laid down in Article 342(2) of the 
Constitution. 

Refrigerated water trolleys In Delhi 

4322. SHRI E. AHAMED: Will 
the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whether the refrigerated water 
sold through trolleys in Delhi is not 
bacteria free; 

(b) if so. the reasons therefor; 

(c) whether Government propose to 
substitute the present refrigerated 
water trolleys with bacteria free pure 
cold water in bottles at an affordable 
price for the people; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) New Delhi Munici-
pal Committee has reported that refri-
gerated water provided for sale through 
water trolleys is wen within pres-
cribed WHO limits of safe water 
supply. The Municipal Corpora-
tion has reported that refrigerated 
water trolleys belonging to licenced 
water cooling plants cell municipal 
water free from bacteria after mecha· 
nicalJy cooling it. 

(b) Question does not arise m view 
of reply to part (a) of the question. 
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{c) Both New Delhi Municipal Cor-
poration and Municipal Corporation 
of Delhi have reported that there 1s 
no such proposal with them. 

(d) Question does not arise in 
view of reply to part (c) above. 

[Translation] 

Primary health l'entres in U .P. 

4323. SHRI RAM BAD AN: Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether the Union Government 
are aware of the poor management of 
Primary Health Centres in Uttar Pra-
desh; 

(b) if so, the effective steps bemg 
taken in this regard; 

(c) the number of such Primarv 
Health Centres in Uttar Pradesh where 
doctors have not been appointed so 
far; and 

(d) the steps being taken by the 
Union Government in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA TI D. K. THARA DEVI SID-
DHARTHA): (a) and (b) Primary 
Health Centres are established by 
State Governments under Minimum 
Needs Programme in consultation 
with the Planning Commission who 
release funds directly to the State 
Governments. Management of the 
Primary Health Centres are solely 
with the State Government. How-
ever only monitoring is with the Cen-
tral Government. 

(c) As per information available 
289 Primary Health Centres are With-
out Doctors out of a total of 3103 
Primary Health Centres as on 31-3-91. 

(d) The employment and deploy· 
ment of staff including doctors at Pri-
mary Health Centres is the responsi-
bility of State Govemments. 

[English] 

Admission in Kendriya Vidyalayas 

4324. SHRI UPENDRA NAfH 
VERMA: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether any quota bas been fix-
ed for Members of Parliament for ad-
mission in Kendriya Vidyalayas; and 

(b) if so, the details thereof and 
if not, the reasons therefor? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) (a) and (b) 
No, Sir. However, as per admission 
guidelines the children and dependant 
grand-children of Members of Parlta-
ment can get admission in Kendriya 
Vidyalaya over and above the admis-
sible class limits. 

{Translation] 

Peosioo sclaeme for printe sedor 

4325. SHRI KASHIRAM RANA: 

Will the Minister of LABOUR ~ 
pleased to state : 

(a) whether the Government have 
recommended the introduction of pen-
sion scheme in the private sector; 

(b) if so, the details in this regard; 
and 

(c) if not the reasons therefor? 

THE DEPUTY MINISTER IN 
TH~ MINISTRY OF LABOUR 
(SHRI PABAN SINGH GHATO-
WAR): (a) The Central Board of 
Trustees Employees' Provident Fund 
have recommended the introduction 
of a suitable pension scheme for the 
members of the Employees' Provident 
1-unils Scheme, including those in the 
private sector. The recommendation 
ot the Board is presently under <:onsi-
deration of the Government. 

(b) and (c) Do not arise. 
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Brick kilns in Delhi 

4326. SHRI GAY A 
KORI: 

PRASAD 

SHRI DHARAM PAL 
Sll\GH MALIK: 

Will the Minister of LABOUR be 
pie..tsed to state: 

(a) the number of brick kilns in 
the: Union Territory of Delhi; 

(b) the number of workers emj)lo)·-
eJ therein; 

(c) the labour-laws applicable there 
fo• so-.:1ai se.;urity of the workers; 

(d} whether the acts like Em~lo­
y.::.:s Insurance Scheme and Provideil< 
Fund have not been implemented so 
far by the management. in case of 
the said workers; 

(e) if so, the time by which these 
a~ts are likely to be implemented; 

(f) whether owners of the brick 
ktlns are exploiting child labour; and 

(g) if so, the preventive steps pro-
posed to be taken in this regard'? 

THE DEPUTY MINISTER l~ 
THE MINISTRY OF LABOUR 
<~H!H PABAN SINGH GHAlO-
WAR): (a) 300. 

(b) 25,000 approximately. 

(c) 1. Contract Labour (Regula-
tion & Abolition) Act. 
1970; 

2. Inter-State Migrant Wt)rk-
men (Regulation of Em-
ployment and conditions 
of Services) Act, 1979; 
and 

3. Minimum Wages Act, 
. 1948. 

(d) and (e) The Employees Pro-
vident Fund & Miscellaneous Provi-
sions Act, J 952 is. at present, applic-
able to Brick Kilns employing twenty 

or more persons after three . years of 
their setting up. All Brick Kilns 
satisfying these requirements are le-
gally required to implement the oro-
visions of the Act. Employees State 
Insurance Act, 1948 is applicable to 
factories run with power and employ-
ing ten or more persons and factories 
run without power and employing 
twenty or more persons. The Brick 
Kilns, falling in this category and 
located in the area where the ESI 
Scheme has been implemented, are 
also legally required to implement the 
Act. The EPF and ESI authorities 
are taking all steps to ensure that the 
two Acts are implemented by all the 
Brick Kilns, which are legally c{lver-
able. 

(f) During the course of inspedJons 
at the brick kilns no child labour 
has been found working. Further 
no complaint in respect of employ-
ment of child labour and their e)l-
ploitation has been launched with the 
concerned authorities. 

(g) Does not arise. 

[English] 

Ceaue for treatment of Asthama 

4327. SHRIMATI D. K. BHAN-
DARI: Will the Minister of 
HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether 
for treatment 
set up in the 
1991; 

some special centres 
of Asthama has been 
country during July. 

(b) if so. the details thereof; 

(c) whether the Union Government 
propose to set up more centres in the 
country. especially in Sikkim; and 

(d) if so, the details thereof and if 
not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND ·FAMILY WELFARE (SHRI· 
MA TI D. K. THARA DBVl SID-
DHARTHA): ~<a) to (d) There it 
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no such centre under the Central 
Government and there is no such pro-
posal under its consideration. 

Pollution by lnd..uies 

4328. SHRI SUDHIR GIRl: Will 
the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether with a view to check 
the polluting activities of some indus-
tries, the Government propose to 
initiate any legislation to incorporate 
civil liability in case of environmental 
damage; 

(b) if so. the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS \SHRI 
KAMAL NATH): (a) Yes, Sir. 

(b) The details have not yet heen 
finalised. 

(c) Does not arise. 

lmprove111e11t In the rondition of 
Minorities 

4329. SHRI LALJAN BASHA 
S.M.: Will the Minister of WEL· 
FARE be pleased to state: 

(a) whether a committee to pres-
cribe methods and measures to im-
prove the conditions of minorities 
was constituted by the Government; 

(b) if so. whether the committee 
has submitted its report; 

(c) if so. the recommendations 
made by the committee; and 

(d) the steps takeJl by the Govern-
ment to implement the recomm"nda-
tions of the said committee? 

THE MINISTER OF WELFARE 
(SHRI SIT ARAM KESRI): (a) to (d) 
l'he Government had constituted a 
High P-ower Panel in May, 1980 

inter-alia, to ascertain if the benefits 
of various fiscal policies of the Cen-
tral and State Governments really 
reach the minorities, Scheduled Cas-
tes, Scheduled Tribes and other wea-
ker sections of the society. The 
Committee was also required to sug-
gest ways and means to improve their 
economic conuiuons. The Report 
on Minorities submitted by the Panel 
in May, 1983 was tabled in Lok 
Sabha on 27th August. 1990. The 
Government, after considering the 
recommendations had indicated its 
stand on the recommendations in the 
statement laid along with the Report. 

Housing Schemes of Orissa 

4330. SHRI BRAJA KISHORE 
TRIP A THY : Will the Minister of 
URBAN DEVELOPMENT be ple-a-
sed to state : 

(a) whether proposals for different 
Urban Housing Schemes of Orissa 
are pending with the Union Govern-
ment for clearance; 

(b) if so, the reasons for delay; and 
(c) the time by which the said 

s.;hemes are likely to be cleared? 

THE MINISTER OF STATE I:\ 
1HE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARU)JA. 
CHALAM): (a) No, Sir. 

(b) and (c) Do not arise. 

[Translation] 

Cases ftlistered under protediolt ol 
dvil rights ad 

4331. SHRI RAM NARAIN 
BERWA: Will the Ministe~ of 
WELFARE be pleased to state: 

(a) the number of cases registered 
under the Protection of Civil Ri~hts 
Act in various States and Union Ter· 
ritories during last three years; 

(b) the number of cases in which 
challan were filed in the courts and 
those convkted therein: and 
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(c) the number of cases in which 
final rep:ms were submitted? 

THE MINISTER OF WELFARE 
(SHRI SIT ARAM KESRI) (a) to (c) 
The information is being compih!d 
and will be placed on the table of the 
House. 

[English] 

Raids oonducted by the depal1ment 
of PFA 

4332. SHRI TARA CHAND 
KHANDEL W AL: Will the Mints-
ter of HEALTH AND FAMILY 
WELFARE be pleased to stat~ : 

(a) whether the Department of 
Prevention of Food Adulteration. 
Delhi Administration, Delhi has con-
ducted any raids at the food vendors 
in the South Extension Part-Il mar-
ket, New Delhi; 

(b) whether the food vendors at 
South Extension Part-11, New Delhi 

are selling adulterated and stale food 
products; and 

(c) if so, the details of the raids 
conducted and action contemplated 
by the Government in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA TI D. K. THARA DEYI SID-
DHARTHA): (a) to (c) As per the 
information received from Delhi Ad-
ministration. the Department of Pre-
venti;)n of Food Adulteration had 
lifted 9 samples of food articles from 
South Extension Part-II Market. New 
Delhi in the year 1989, out of which 
only one sample was found adultera-
ted. Prosecution has been launched 
in this case. The details are given 
in the Statement below: 

Samples are being taken from 
various markets throughout Delhi for 
ensuring their quality. 

STA TE...l\1ENT 

List of Samples Lifted from N.D.S.E. Part /I Market, New Delhi during 
the year 1989 

Sl. Date 
No. 

2 

11-1-89 

2 20-1-89 

3 31-3-89 

4 6-5-89 

Article 

3 

Atta 

Haldi 
Powder 

White 
Pepper 
Powder 

Com 
A our 

Name & address of the vendor 

4 

Sh. Surender Babu Gupta, 
Stall situated Opp. 
Mehrasons Jewellers, 
E-1-2, in between Ring Rd. 
and Park, South Ext. Part-II 

Sh. Sardari Lal, 
M/s Super Store, 
E-15, N.D.S.E. Part-H. 

Sh. Tashi, 
M/s Daitchi Restaurant, 
E-19/A N.D.S.E. Part-11. 

Sh. Man Mohan Singh 
Gourmets Delight, DHL-76lSI 
N.D.S.E. Part-II Market 
between DESU Sub-station. 

Result 

5 

Genuine 

Genuine 

Genuine 

Genuine 
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2 3 4 5 

5 6-5-89 Refined Sh. Anupam Sahni Genuine 
Groundnut 
Oil 

Hawker the Great Wheel-Deal, 
Vehicle No. DHL-6031, Near 
Guide Map, NOSE, Market-H. 

6 6-5-89 Vegetable Sh. Virender Sahi, Adulterated 
Sauce M/s Hungry Hop Super Van, 

DHL-7i64 Metador parked 
Opp. D-6, NDSE-11, 

7 3-8-89 Atta Sh. Ashok Kumar, Genuine 
Sethi Food Stall Opp. 
Wing shop in between Park and 
Ring Road, NOSE-II. 

8 3-8-89 Paneer Sh. Surender Kumar, Genuine 
(Gupta's Focd Stall, Opp. Mahajan 
House (Mehrasons Jewellers}, 
Corner Park in between Ring Rd.) 
NOSE-II. 

9 18-8-89 Lactogen Sh. Sardari Lal Gupta, Genuine 
Spray 
Dried 

M/s South Super Store, 
Shop No. E-5, NDSE-11, 
New Delhi. 

Promotion of Physical Education and 
Yoga teachers as PGTs or Principals 

in Kendriya Vidyalayas 

~3~SHRI ANAND RATNA 
MAURY A: Will the Minister of 
HUMAN RESOURCE DEVI::LOP-
MENT be pleased to state: 

(a) whether several Physical Edu-
cation Teachers and Yoga Teachers 
in Kendriya Vidyalayas posses<; qua-
lification of Post Graduate Teachers; 

(b) whether they are not consider-
ed for the promotion as Post Grad-
uate Teachers or Principals; 

(c) whether the degree of B.P.Ed. 
is not considered equal to B.Ed; and 

(d) if so. the reasons therefor? 

THE MINISTER OF HUM AN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) to 
(d) The tucbing qualifications for 
Physical Education Toa<:hers and 
Yoga Tuchers are not equivalent to 

B.Ed. The qualification of B.P.Ed. 
is not considered equivalent to B.Ed. 
because of differences in syllabus. It 
is possible that some Physical Educa-
tion Teachers or Yoga Teachers may 
have higher educational qualifications 
rersonally. but the channel of promo-
tion has been structured on the basis 
of qualifications attached to the 
post, hence there is no channel 
of promotion of PET /Yoga Teacher 
to post."graduate teacher or Principal. 
However, . individual PETs or Yoga 
Teachers possessing the requisite 
qualifications are free to apply for 
direct recruitment to these posts if 
eligible. 

Atlorestatioa Scbemes In District ol 
Suaderprb ia Orissa 

4334. KUMARI FRIDA TOPNO: 
Will the MINISTER OF ENVIRON-
MENT AND FORESTS be pleased 
to state: 

(a) the various affort:station pro-
grammes being lmpl~ented in the 
district of SUndergarh in Orissa: and 
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(b) the ntrmbet ·ot-seedlings planted 
and area covered during the last three 
years and the number of survival out 
of those? 

THE M~ISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI 
KAMAL NATH): (a) and (b) Infor-
mation is being collected and will be 
laid on the table of the House. 

:Translation] 

Adulteration in Food-items 

4335. SHRI SAJJAN KUMAR: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be ple:~sed to 
state: 

(a) whether eatables in Delhi are 
being adulterated on a large sc&le as 
a result of which incidence of diseases 
is increasing day by day; 

(b) if so, the steps being t3ken by 
Government to check adulteration in 
food stuffs; and 

(c) the number of cases of adultera-
tion registered by Department of Pre-
vention of Food Adulteration, Delhi 
Administration, Delhi durin!! !990 and 
till date? -

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE £SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) to (c) A~ oe.r the 
information received from Delhi Ad-
ministration, the Department of pre-
vention of Food Adultention has not 
received any report regarding inci-
dence of diseases due to ,:dulteration 
in eatables. However, the Department 
of Prevention of Food Adulteration, 
Delhi Administration has been regu-
larly checking quality of food stuffs. 

During the period J -1· 1 990 to 
31-7-1991. a total of 108 cases of 
adulterat,ion ha\!,~ been· detected by 
the Department· of Prevention of Food 
Adulteration. Delhi Administration. 

fEnglish] 

Demolition of Unanthorised Houses 
iB Delhi 

4336. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of UR-
BAN DEVELOPMENT be pleased 
to state: 

(a) the number of unauthorised fac-
tories/residential houses and jhuggi-
jhonpris in Delhi demolished since 
January I, 1991; 

(b) whether any steps have been 
taken to provide them alternative ac-
commodation; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN 
DEVELOPMENT (SHRI M. ARU-
NACHALAM): (a) New Delhi Muni-
cipal Committee demolished part of 
five buildings to the extent they were 
constructed unauthorisedly and also 
removed 48 jhuggis. 

Municipal Corporation of Delhi 
demolished 116 numbers of tonautho-
rised constructions from J -1-1991 to 
31-7-1991. Delhi Development A uth-
ority (Main Wing) removed 1323 un-
authorised constructions of residential/ 
commercial/other natures during the 
period 1-1-1991 to July, 1991. Slum 
Wing of the Delhi Development Auth-
ority demolished 172 jhuggis and one 
slum evacuee property. 

Development Department of De1hi 
Administration also removed eight 
temporary rooms and 32 boundery 
walls on Gaon Sabha land. 

(b) and (c) The following alter-
native allotments are reported to have 
been provided by the Slum Wing of 
Delhi Development Authority to the 
eligible jbugg1 dwellers/slum evictees: 

. (i) 132 alternative plots to the 
jhuggi families in Matiala vill-
age of Dwarka project; and 
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(ii) Alternative accommodation to 
six eligible evictees of the slum 
property. (4 at Ranjit Nagar. 1 
at Basti Navool Ajmeri Gate. 
I at Mata Sundari Road). 

The Munkipal Corporation of Delhi 
and the New Delhi Munkipal Com-
mittee have no policy to provide al-
ternative accommodation in lieu of 
unauthorised construction. 

New Urban Development Policy 

4337. SHRI MUKUL WASNIK: 
Will the Minister of URBAN DEVE-
LOPMENT be pleased to state: 

(a) whether it is a fact that accord-
ing to the 1991 Census, the growth of 
new towns has been highly uneven 
across the States and districts with a 
concentration of 54 per cent in Mad-
hya Pradesh. West Bengal. Kerala. 
Uttar Pradesh and Bihar: 

(b) if so, whether the Government 
propose to formulate a new Urhan 
Development Policy; and 

fc) if so, the details thereof? 

THE MlNISTER OF STATE IN 
THE MINlSTRY OF URBAN 
DEVELOPMENT (SHRI M. ARU-
NACHALAM): (a) Yes, Sir. 

(b) and (c) The formulation of a 
new Urban Development policy forms 
part of the Eighth Plan exercise. 

I Translation] 

Traas-Y811111Da ~ B08I'd 

4338. SHRI B. L- SHARMA 
'PREM' Will the Minister of URBAN 
DEVELOPMENT be pleased to 
state: 

(a) whether Government propose to 
s-et up a Trans-Yamuna Development 
Board to deal with the various pro-
blems of the trans-Yamuna area of 
Dolbi: 

(b-) if so, the details thereof; and 
9-ll LSS/ND/91 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN 
DEVELOPMENT (SHRI M. ARU-
NACHALAM): (a) to (c) There is no 
proposal to constitute a Trans-Yamu-
na Development Board since the plan-
ned development of the area is already 
taking place alongwith other parts of 
the metropolis. 

Working Girls Hostel in Biltar 

433CJ. SHRI RAM T AHAL CHOU-
DHARY: 

SHRI TEJ NARAYAN 
SINGH:. 

Will th~ Minister of HUMAN RE-
SOURCE DEVELOPMENT be plea-
sed to state: 

(al the number of working girls hos-
tel in Bihar: and 

(h) the locations thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPi\fE~T (DE-
PARTMENT OF YOUTH AFFAIRS 
AND SPORTS AND THE DEPART-
MENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMARI 
MAMATA BA~ERJEE): (a) and (b) 
Under the Government's S.:heme of 
Assistance for Constru.::tion of Hos-
td Building for Working: Women 
with a Day-care Centre. 8 Working 
Women's Hostels to provide accom-
modation to 482 Working Women in 
Bihar have been sanctioned so far. 
The locations of the Hostels are as 
follows: 

s. 
No. 

Location 
<Jt'Project 

I Madhubani 
2 Munger 
3 Ranchi 
4 Rohtas 
5 Patna 
6 Sitamadi 

No. ol 
Hostels 

2 
2 
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[English] 

Sc:holantdps awanled to Indiau stu· 
dmts by BI'Uaia 

4340. SHRI RAJVEER SINGH: 
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be 
pleased to state : 

(a) the number of scholarship~ 
awarded to Indian Students bv Bri-
tain during 1990-91, subject-wise; 
and 

(b) whether it is proposed to in-
crease the number of such scholar-
ships and if so. the details thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) and 
(b) Sixtyfive scholarships. as per 
statement given below have been 
awarded to Indian students by the 
U.K. under the Commonwealth Scho-
larship Programme and the Nehru 
Centenary British Fellowship I Award 
Scheme. which are administered by 
the Ministry of Human Resource De-
velopment, during 1990-91. The 
grant of these scholarships depends 
upon the receipt of an offer from the 
British side and then on the accep-
tance of selected scholars by the Bri-
tish authorities concerned. 

STATEMENT 

Sl. 
No. 

Subject Field 

2 

1 ~naecology 
2 Cardiology 
3 Cancer Research 
4 Neurosurgery 
S Miaobiology 
6 Mathematics 

No. ofScho-
larsMps 
Awarded 
during 
1990-91 

3 

1 
2 
2 
1 
2 
1 

2 

7 Molecular Biology 
8 Computer Science 
9 Chemistry 

10 Physics 
11 Biological Sciences 
12 Forest Economics 
13 Horticulture 
14 Agronomy 
15 Mass Communication 
16 Ec:onomics 
17 Anthropology 
18 Archaeology 
19 Political Science 
20 Sociology 
21 History 
22 Education/Pedagogy 
23 English Language/ 

Literature 
24 International Relations 
25 Law 
26 Electronics 
27 Computer Studies 
28 Communication Engi-

neering 
29 Process Controls 
30 Environmental Science 

& Engineering 
31 Robotics 
32 Media/Communication/ 

Journal~m 

3 

4 
2 
3 
4 
7 
2 
2 
1 
3 
4 
1 
1 
3 

4 
1 

2 
2 
2 

1 
l 

Total 65 

Tt..-... a. patha1r Ia AIIMs re-
ferred by JDedial ealeiM/IIolpiall 

4341. SHRI BHOOENDRA JHA: 
Will the Minister of HEALTH ANn 
FAMILY WELFARE be pleased to 
state: 

(a) whether the Government have 
taken lillY steps to eDJure preferential 
and earlier examination and, U.t· 
ment of patients referred to l\qM8 
by the Medical CoUoae~/Ho•p•taJa 
from far oft· places iD the eeuutry. 
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(b-) if so, the details thereof; 

(c) whether the dates for X-Ray 
and other tests are not fixed at long 
intervals in AIIMS: and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE 11' 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRl-
MA TI D. K. THARA DEVI SID· 
DHARTHA): (a) and (b) Due 
priority is given in all cases referred 
to AIIMS for examination and treat-
ment by the Medical Colleges/Hospi-
tals from far off places in the coun-
try. 

(c) and (d) As the number of re-
quisitions for investigations is very 
high, there is a waiting list at the hos-
pital for routine investigation~ like 
X-Ray. however, the serious cases 
and patients admitted at the AIIMS 
hospital are given over-riding priority 
in getting the test done. 

[Translation} 

Scheme to preveat Cup from Pollu-
doa 

4342. SHRI RAM SINGH: Will 
the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether 'Ardha Kumbha' is 
going to be held in April. 1992 at 
Haridwar; and 

(b) the action proposed to be taken 
to save Haridwar and the Ganges 
from pollution? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI 
KAMAL NATH): (a) Yes, Sir. 

(b) 13 schemes relating to intercep-
tion, dil'elliion and treatment of se-
wage wator with a view to reduco 
pollutioa have beea taba up at Hari-
dwar Wider Gaap. Action Plan. Thia 
would result ia diV«Sioa/treatmeat 

of 32 million litres per day of waste-
water. 11 schemes have been com-
pleted so far. Work on the other 
two schemes is under progress. 

[Eilglish] 

Assistalllee to Andbra Pradesh fOI' 
Drug tesfiatll..aboratories 

4343. SHRI DATTATRAYA 
BANDARU: Will the Minister of 
HEALTH AND FAMILY WEL· 
FARE be pleased to state : 

(a) whether the Union Government 
have received any proposal from 
Andhra Pradesh Government for 
financial assistance under the central-
ly sponsored scheme for strengthen-
ing the enforcement wing in Drug 
Testing Laboratories; 

(b) if so, the details thereof; and 

(c) the steps taken or proposed to 
be taken by the Union Government 
thereon? 

THE MINISTER OF STATE ll' 
THE MINISTRY OF HEALTH 
A:ND FAMILY WELFARE (SHRI · 
MA TI D. K. THARA DEVI SID-
DHARTHA): (a) Yes. Sir. 

(b) The Government of Andhra 
Pradesh have asked for an assistance 
of Rs. 70 lakhs for Drug Testing 
Laboratory, Hyderabad (Rs. 45 lakhs 
for construction of a building with · 
a carpet area of 20.000 sq.ft. and 
Rs. 25 lakhs for purchase of equip- ' 
ments) and Rs. 50 lakhs for the Re-
gional laboratory in Vijayawada (Rs. 
25 lakhs towards construction of a 
building with 10,000 sq. ft. carpet 
area and Rs. 25 lakhs towards pur-
Jlase of equipment). 

(c) There is a proposal for provid-
ing assistance to State Governments 
to strengthen their drug testing faci-
lities. Proposals received from 
various States would be considered 
tf the scheme is approved and provi-
ded for in the 8th Plan. 
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Projects from Hiodustan Latex 
Limited 

4344. SHRI A. CHARLES: Will 
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to 
state: 

(a) whether any pro.iect received 
from the Hindustan Latex Limited, 
Kerala is pending \\-i!h the Ur.io•1 
Government; and 

(b) if so, the details thereof and 
the stage at which the matter stands? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA TI D. K. THARA DEVI SID-
DHARTHA): (a) Yes. Sir. 

(b) A project for the manufa..:ture of 
Disposable Synnges & Needles recei-
ved from Hindustan Latex Limited, 
Trivandrum is being examined in con-
sultation with the Project Appraisal 
Agencies. 

COIII(I8rtmental and Improvement Ex-
aminations for Class X and XD 

Conducted by C.B.S.E. 

4345. SHRI PRA T APRAO B. BH-
ONSLE: Will the Minister of HU-
MAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether some compartmental 
and improvement examinations for 
Class X and XII and have been con-
ducted by Central Board cf Secondary 
Education in July, 1991: 

(b) if so, the details thereof; 

(c) whether students were made to 
face hardships due to mismanagern~nt 
of Central Board of Secondary Edu-
cation; 

(d) if so, the details of these lapses; 

(e) the steps the Government pro-
p<;se to take to ensure that these lapses -
are not repeated in fpture; and 

(f) if so, the details thereof and if 
not, the reasons therefor? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) Yes, Sir. 

(b) As per information received 
from the Central Board Secondary 
Education (CBSE). the following num-
ber of students were registered for the 
examinations.-

Ciass X 45108 
Class XII 28999 

Total 74107 

(c) T l1e CBSE have reportc i that 
there was some delav in commence-
ment 0f the cxa1mim~•· .ns at a f~.v 
examination C\!ntres. However, the 
sJtuatto:' wa~ .:ontrollc,~ hv ~"roviding 
;tJditi,-_.,~-:i supply of question p;tpers 
to such ccctres and by Cl•mr.cnsating 
for the time lost by the candidates. 

(d) Til:; CBSE have stat.:J that the 
delay occurred on account of:-

(i) Sh..:>t tage of question papers. 

(ii) !\'lisp~inting of subjects in the 
Adn:it Cards. 

(e) and (f) According to the infor-
mation rece1,•ell fr:Jm the CBSE. the 
Board have blacklisted defaulting 
Computer Agencies and have initiated 
other remedial measures to ensure 
that similar lapses are not repeated. 

[Translation] 

Proposal to Increase Number ol Sec-
tions in Kendriya Vidyalayat, Rlllllir-

pur 

4346. PROF. PREM DHUMAL: 
Will the Minister of HUMAN RESO. 
URCE DEVELOPMENT be ple&sed 
to state: 

. (a) whether the Government 'have 
received. a ~sal to· increase th.e 
number of :~~ns itt kendriy~ ·vid-
yalaya, Harnirpur (Hiinac'hal Pradesh) 
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because the number of students in each 
section of the School is very large; 
- (b) if so. the steps taken by- the Go-
vernment to fulfill this demand; and 

(c) if not, the reasons therefor? 

THE MiNISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJ UN SINGH): (a) Yes, Sir. 

(b) and (c) The orders with regard 
to opening of additional sections have 
been issued on 20-8-1991. 

[English] 

Poor Conditions of Government 
Schools in Union Territories 

4347. PROF. K. V. THOMAS: 
the Minister of HUMAN RESOUR-
CE DEVELOPMENT be pleased to 
state: 

(a) whether the Government are 
aware of the poor conditions of Gov-
ernment Schools in the Union Terri-
tories; 

(b) whether Government propose to 
take steps to improve their cor.dition; 
and 

(c) if so, the details thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJ UN SINGH): (a) to (c) 
According to the latest available infor-
mation on school facilities, viz. the 
Fifth All-India Educational Survey, 
the condition of schools in the Union 
Territories cannot be described as ge-
nerally poor compared to the national 
position. A statement ~:ontaining some 
relevant data is given below. How-
ever. the National Policy c-n Education 
envisages improvement in the schools 
all round. 

STATEMENT 

Name of the UT 

A & N Islands 

Chandigarh 

Dadra & NH 

Daman & Diu 

Delhi 

Lakshadweep 

Pondicherry 

State.<i 

Total 
num-
ber 
of 
Pri-
mary 
Schools 

177 

44 

124 

32 

1838 

18 

339 

2572 

Number of Number having facility of drinking 
schools ha- water, Urinals and Lavatory 
ving facility ------
of Play- Drinking Urinals Lavatory 
grounds water 

77 43~~ 104 58% 69 38~-~ 56 31% 

33 75% 44 100% 38 86~~ 29 65:1~ 

68 54% 124 100~0 20 16~0 16 12~~ 

15 46% 24 75~~ 10 31 /'~ II 33% 

1466 79% 1810 98~~ 1691 92~~ 1610 87% 

4 22~~ 9 50% 9 50% 8 50% 
201 59% 260 76% 147 43% 125 36% • 

1864 12% 2375 92~~~ 1984 77% 1855 12% 

526820 306396 58% 244289 46% 77470 14/~ 31898 6% 
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Setting up of Homoeopatltic Dispen-
saries in llimacbal Prad'esb 

4348. SHRI D. D. KHANORIA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a~ whether the Union Government 
propose to set up Homoeopathic Dis-
pensaries/hospitals in Himachal Pra-
desh under the Central Government 
Health Scheme (CGHS); aml 

(b) if so, the details of such Homo-
eopathic dispensaries/hospitals propo-
sed to be set up during the Eighth 
Plan period? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA TI D. K. THARA DEVI SID-
DHAR THA): (a) No, Sir. 

(b) Does not arise. 

A vailabili.ty of Medicinal PlaRts iu 
Madhya Pra~b 

4349. KUMARI UMA BHARTI: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) the steps taken to develop Ayur-
vedic System of medicine; 

(b) whether the Government are 
aware of the availability of medicinal 
plants in abundance in Chattarpur and 
Teikamgarh in Madhya Pradesh; 

(c) whether the Government pro-
pose to open research centres attached 
to hospitals in districts; 

(d) if so, the details thereof; and 

~) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE··· MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI· 
MATI D. K. THAR.A DEVI SID· 
DHARTHA): (a) The·oovemrnent of 

India is committed to encourage Ayur-
vedi~ ~nd other Indian Systems of 
Me~bcme as a part of total health care 
~e.li~ery .l?rogr~mme·. lmportant steps 
mttta~ m ~Is regard are: Improve-
~ent m quabty of education; promo-
ti?~ of research; development of Me-
di~mal Plants; laying of Pharmacop-
oeial standards; and provision of d1;11g 
testing facilities. 

(b) Yes, Sir. The Government is 
aware of availability of many kinds 
of Med~cinal Pla~ts in Chhattarpur 
and Teikamgarh m Madhya Pradesh. 

(c) No, Sir. 
(d) Does not arise. 

(e) Opening of research centres is 
based on ~riorities on and program-
mes of subjects of research. It is not 
feasible to start research centres atta-
ched to hospitals in all Districts. 

AddiDonal Edu.catiooal Facilities for 
Women in Soutbem States 

4350. SHRI R. RAMASAMY: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pl~ased to state: 

(~).whether with a view to provide 
addttJOnal educational facilities for 
women in Southern States. UniOn 
Government propose to extend finan-
cial assistance to these States, particu-
larly Tamil Nadu; 

(b) if so, the details thereof; 

(c) whether any time bound progra-
mme to provide education tQ all wo-
men has been chalked out; and 

(d) if so, the details thereof and the 
steps taken in this regard? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) and (b) 
Through Centrally Sponsored Schemes 
Government have been providing fin-
anc;ial assistance to State Governments, 
includi.ng.. .Ta,mil. Nadu, for impartins 
Non-Formal Edueation and adult- Jitei.: 
racy to women. 
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_.(c) and (d) The National Policy on 
Education 1986 envisages that by 1995 
all children will be j)rovided free and 
c-Ompulsory education. upto 14 years 
of age. The· NPE gives ·rugb_.priority 
to promotion of women's education. 

In most of the States, education is 
free upto class 12 for girls. Further, 
many States are also providing incen-
tives such as uniform, free supply of 
textbooks etc. 

[T_:anslation] 

Allotment of Houses by DDA to Ex-
MPs 

4351. SHRI SIMON MARANDI: 
Will the Minister of URBAN DEVE-
LOPMENT be pleased to state: 

(a) whether any scheme is pending 
with the Government regarding allot-
ment of houses to the Ex-MPs by the 
Delhi Development Authority; 

(b) whether the Government pro-
pose to allot residential accommoda-
tion to all the Ex-MPs; and 

(c) if so, the details thereof and 
when such EX:-MPs are likely to be 
allotted accommodation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE-
VEL'OPMENT (SHRI M. ARUNA-
CHALAM): (a)No, Sir. 

(b) and (c) The matter is under exa-
mination. 

IndiaD Students Getting Higher 
Education Abroad 

4352. SHRI VISW ANA TH SHA-
STRI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the total number of Indian stu• 
den.~ ~eiving higher education ab-
rOad a,t presept;. and 

:{b) . the nutnber or~ s~ts gethng 
Scholarship from the:· respecti\'e ·aov-

emments abroad and number of stu-
dents getting scholarship fmm the 
Union Government? 

THE MINISTER OF HUMAN 
RE~URCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) and (b) 
As per the latest available statistical 
data collected by the Ministry of Hu-
man Resource Development, 3489 In-
dian students went abroad during 
1986-87. No statistics regarding the 
total number of students, who are re-
ceiving higher education abroad at any 
point of time are available. 499 In-
dian students nominated by the De-
partment of Education or the Univer-
sity Grants Commission are currently 
pursuing their studies abroa~!, out of 
which 418 students are gettmg s.:;ho-
larships from the respective donor co-
untries under bilateral or multilateral 
programmes administered by the De-
partment of Educll:ti~n or the Univer-
sity Grants Co!flmtsston, a?d 81 stu-
dents are gettmg scholarships from 
Government of India (Department of 
Education). Additional Information is 
being collected from the Ministry of 
Welfare and the Ministry of Health 
and Family Welfare and the same will 
be laid on the Table of the Sabha. 

[English] 

Aids Through Blood Transfusioo 

4353. SHRI P. M. SA YEED:--Will 
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to 
st&te: 

(a) whether the attention of the Go-
vemnient has been drawn to the news" 
item captioned .. Two kids contact 
AIDS through blood transfusion" ap-
pearing in Indian Express dated July 
28. 1991; 

(b) whether the t~o boys were fC?-
und free of AIDS viruses befGI~ ·their 
admission in the Medical College Hos-
pital Rohtak: 

(c) the sources from whi~}l ~he blood 
was acquired before transfuston: and 
· {d) the steps proposed .to be ~en to· em"ilre that the blood ts exammerl 
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thoroughly before transfusion in order 
to save lives and to check the spread-
ing of the disease? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA TI D. K. THARA DEVT SID-
DHARTHA): (a) The Government 
seen the news items captioned "Two 
kids contact AIDS through blood tr-
ansfusion" appeared in the Indian Ex-
press dated 28-7-1991. 

(b) and (c) Information is being col-
lected and will be laid on the Table 
of the House. 

(d) Govt., with a view to promoting 
blood safety, has established blood 
testing facilities on a zonal basis in 
35 cities. The blood banks are requi-
red to send the samples of blood col-
lected to the zonal blood testing for 
HIV Testing. Blood testing facilities 
are being expanded to cover 52 addi-
tional cities. With this expansion it 
will be possible to link all the blood 
banks with zonal blood testing centres 
for purposes of HIV testing. 

[Translation] 

Couafer Magnet Chies uoder N.C.R. 

4354. SHRI SANTOSH KUMAR 
GANGWAR: 

SHRI DAU DAYAL JOSHI: 

Will the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) the names of the cities declared 
as counter magnet city under National 
Capital Region atongwith dates of ~.tn­
nouncement; 

(b) the extent of am.)unt sanctioned 
as per the announcement alongwith 
the date of sanction; and 

(c) the amount spent and the details 
of the works on which this amount 
was spent so far? 

TilE MINISTER OF STATE IN 
THE MINISTRY OF VRBAN DE· 

VELOPMENT (SHRI M. · ARUNA-
CHALAM): (a) The Regional Plan 
2001-NCR. notified in the Gazette of 
India on "23-1•1989 envisages the fol-
lowing counter magnet areas: 

(i) Hissar in Haryana 
(ii) Gwalior in Madhya Pradesh 
(iii) Patiala in Punjab 
(iv) Kota in Rajasthan 
(v) Bareilly in Uttar Pradesh 

(b) No amount has so far been 
sanctioned for any such areas. 

(c) Does not arise. 

[English] 

Supply of a.loroquioe Tablets by 
IDPL 

4355. DR. ASIM BALA: Will the 
Minister of HEALTH AND FAMI-
LY WELFARE be pleased to refer to 
the reply given on April 11, 1990 to 
Starred Question No. 424 and state: 

(a) whether IDPL sdppJied chloro-
quine phosphate tablet~ to NMEP un-
der two contracts, one entered in ear-
ly 1989 for the supply of 33 million 
tablets and the other in Febntary 1990 
for 20 million tablets: 

(b) whether any payment was made 
to M/s Necl Madhvan Consultants 
Private Limited for the supply of 33 
million tablets of Chloroquine phos-
phate to NMEP by IDPL: 

(c) if so. whether the commissions 
paid have been reimbursed by IDPL: 

(d) if so, whether any enquiry has 
been ordered against these commis-
sions; and 

te) if so, the details thereot'? 

THE MINISTER. OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHIU• 
MATI D. K. THARA DEVI SIJ). 
DHAR.THA): (a) to (c) Requisite in-
formation is- behtg ooHected aad will 
be laid on the Table of the Houee. · 
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Sauskrit PGTs In Kendrlya Vidyalaya 
Sanpthaa 

4356. SHRI SUBASH CHANDRA 
NAY AK: Will the Minister of HU-
MAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether a number of Post Gra-
duate Teachers of Sanskrit in Ken-
dnya Vidyalaya Sangathan is progres-
sively lowering over the last 5 to 7 
years; 

(b) if so. the reasons thereof; and 
(c) the names of the Kendriya Vid-

yalayas where Sanskrit is taught to 
students at plus two stage as an elec-
tive subject? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) to (c): 
A statement is given below. 

STATE.MENT 

In Kendriya Vidyalayas, Post Gra~ 
duate Teachers are reauired to teach 
at the "Plus Two" stage. In these 
Vidyalayas Sanskrit is compulsory 
from Class V to Cla!.s IX but is an 
elective subject in the "Plus Two·· 
stage. Some posts of Post Graduate 
Teachers (Sanskrit) have been 
withdrawn in these Vidyalayas 
where there was no demand justifying 
the sanction of posts. The servkes of 
regular PGT's however continue to be 
utt1ised and no such PGT has been 
retrenched on this account 

The number of Posts of PGT (Sans-
krit) sanctioned year-\\;se is as fol-
lows: 

Year Posts 
1984-85 80 
1985~86 80 
1986-87 80 
1987-88 69 
1988-89 65 
1989-90. 65 
1990-91· ·65 
1991-92. 65 

10-23 LSS{ND/91 

The names of Kendriya Vidyalayas 
where the posts of PGT (Sanskrit). 
have been sanctioned for teaching 
Sanskrit at + 2 stage are given below: 

S.No. Name of K. V. 

1 MR Campus, Ahmedabad 
2 AFS Jamnagar No. 2 
3 No. 1 Udaipur 
4 Rajkot 
5 No. 2 EME Baroda 
6 No. 1 Colaba (Two PGTs)* 
7 No. 2 Dehu Road 
8 Kharakvasla 
9 No. I Kirkee 

10 SC Pune 
11 Nasik Road 
12 No. 1 Bhubaneswar 
13 VSN Nagpur 
14 No. I OCF Jabalpur 
15 No. 1 Indore 
16 No. 1 Jhansi 
17 No. 1 Sagar Cantt. 
18 Bairagarh 
19 Ferozpur No. 1 
20 No.1 Halwara 
21 Shimla 
22 No.1 HBK Dehradun 
23 AFS Barrackpore 
24 No. 1 Bokaro Steel City 
25 Andrewsganj 
·26 Gole Market 
27 Tagore Garden 
28 VKV Ghaziabad 
29 NTPC Badarpur 
30 Khanapara 
31 Hebbal, Bangalore 
32 No. I Golconda 
33 Picket, Secunderabad 
34 ASC Bangalore 
35 No. 1 Jaipur 
36 No. 1 Jodhpur (AFS) 
37 No. 1 Khetrinagar 
38 Kota 
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Sl.No. NameofK.V. 

39 No. 1 Mathura 
40 No. 1 Hardwar 
41 Roorkee 
42 No.2 ASC Bareilly 
43 No. I JRC Bareilly 
44 AMC Lucknow 
45 No.1 Chakeri 
46 liT Kanpur 
47 Manauri 
48 Fatehgarh 
49 liT Madras 
50 No.1 Kalpakkam 
51 AFS Avadi 
52 No. 1 Tambaram 
53 No. 1 Cochin 
54 Pattom, Trivandrum 
55 Ramgarh Cantt. 
56 No.1 Gaya 
57 Danapur Cantt. 
58 Kanakarbagh 
59 Hinoo Ram·hi 
60 BHU Varanasi 
61 Gorakhpur 
62 CEL Ranchi 
63 AFS Jorhat 
64 Port Blair 

*There is.one post of a Post Graduate 
Teacher (Sanskrit) sanctioned in each 
of these Vidyalayas except in Kendriya 
Vidyalaya No. 1 Colaba where two 
posts have been sanctioned due to 
the large number of sections in the 
school. 

[Tramlation] 

Status of Sanskrit 

4357. PROF. RASA SINGH RA-
W AT: Will the Minister of HUMAN 
RESOURCE DEVEWPMENT be 
pleased to state: 

(a) the reasons for ignoring Sans-
krit language by the Government; 

(b) the status given to Sanskrit in 
three language formula. courses pres-
cribed by the Central Board of Secon-
dary Education, Kenrlriya and Navo-
daya Vidhyalayas; 

(c) whether nine major schemes for 
promotion of Sanskrit language have 
been transferred from the Ministry it-
self to the National Sanskrit Institute 
and if so, the reasons therefor; 

(d) the amount allocated for promo-
tion of Sanskrit during the last three 
years, Year-wise and the amount sp-
ent out of it; and 

(e) the names of institutes working 
for promotion of Sanskrit and given 
grants for the purpose and the amount 
allocated for the promotion of Sans-
krit during 1991-92? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) No, Sir. 
It is not a fact that Government is 
ignoring Sanskrit language. 

(b) The three Language Formula as 
enunciated by National Policy on Ed-
ucation 1968 and reiterated by NPE 
86 envisages the study of Hindi, Eng-
lish and a Modem Indian Language, 
in the Hindi speaking areas; and 
Hindi, English and the regional lan-
guage in the case of non-Hin1i speak-
ing areas. However, according to the 
Central Board of Secondary Education 
curriculum prescribed at present, any 
three of the 26 Indian L:mguages and 
foreign languages can be selected and 
Sanskrit is usually being selected as 
the third lang1.1age. Study of third 
language is ~stricted to class VI-VIII 
in CBSE affi1iated schools other than 
Kendriya Vidyalayas and in Class V-
IX in Kendriya Vidyalayas. 

(c) Yes, Sir. The Rashtriya Sanskrit 
Sansthan, a fully funded autonomous 
body under the Ministry set up ·with 
the objects of propagating, developing 
and encouraging Sanskrit has been en-
trusted the responsibility of implemen-
ting and monitoring nine schemes. Be-
ing an autonomous specialised body, 
the Sanstban is expected to be ablo 
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to ensure more prompt and effective 
implementation on account of its flexi-
bility and better contact with Sans-
krit scholars and institutivus. 

(d) The amount allocated for pro-
motion of Sanskrit and the amount 
spent out of it during the !ast three 
years is as follows:-

(Rs. in lakhs) 

Year B.E. Expenditure 
1988-89 604.15 552.68 
1989-90 652.00 624.40 
1990-91 872.00 829.73 

(e) Two deemed universities, name-
ly, (i) Shri Lal Bahadur Shastri Rash-
triya Sanskrit Vidyapeeth and (ii) 
Rashtriya Sanskrit Vidyapeeth, Tiru-
pati and two autonomous organisa-
tions-(i) Rashtriya Sanskrit Sansthan; 
and (ii) Rashtriya Veda Vidya Prati-
shthan are working under the Minis-
try for promotion of Sanskrit. Besides, 
there are about six hundred voluntary 
Sanskrit organisations and Adarsh Sa-
nskrit Pathshalas which are working 
in this field for promotion of Sanskrit 
and are receiving grants. The amount 
allocated for promotion of Sanskrit 
during 1991-92 is Rs. 928.00 lakhs. 

Conversion of the Residence of Free-
dom Fighter Sbri Yir Kumar Singh to 

a National Musemn 

4358. SHRI RAM LAKHAN SIN-
GH Y ADA V: W m the Minister of 
HUMAN RESOURC.."'E DEVELOP-
MENT be pleased to state: 

(a) whether Government propose to 
convert the residence of famous free-
dom fighter of 1857, Shri Vir Kumar 
Singh in Arrah, Dhojpur in Bihar into 
a National Museum; 

· (b) if so, the. details thereof; and 

(c) if not, the reasons therefor? 

TilE MINISTER OF HUMAN 
RESOURCE DEVEDOPMENT 
(SHRJ ARJUN SINGH). (a) No, Sir. 

(b) Does not arise. 

(c) No proposal received in this re-
gard. 

Ayurvedic Hospital iD KllatuJwa, 
Madya Pradesh 

4359. SHRI MAHENDRA KU-
MAR SINGH THAKUR: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether there is any Ayurvedic 
hospital in Khandwa district of 
Madya Pradesh; 

(b) if so, the number of beds for 
which there is arrangement in the 
said hospital; and 

(c) the time by which all the facili-
ties are likely to be provided in this 
hospital? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) to (c) The in-
formation is being collected and will 
be laid on the Table of the House. 

[English] 
Setting up of regional oftice of UGC 

at PuDe 

4360. SHRI PRITHVIRAJ D. 
CHA VAN: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether there has ben a long 
standing demand to set up a regional 
office of University Grants Commis-
sion at Pune; and 

(b) if so, the reaction of the Union 
Government thereto? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) and 
(b) UGC has taken a decision. in 
principle, to set up regional offices. 
No decision on the location of these 
offices has been taken. According 
to the information furnished by UOC. 
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no request for setting up a regional 
office at Pune seems to have been re-
ceived by the Commission. 

[Traillslation] 
Forest Area 

4361. SHRI ARVIND NETAM: 
Will the Minister of ENVIRON-
MENT AND FORESTS be pleased 
to state: 

{a) the total forest area in the 
country at the time of independence; 

(b) the extent to which it declined 
in each decade after independence; 
and 

(c) the total area of land where 
afforestation work has been under-
taken after independence? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
ME~T AND FORESTS \SHRI 
KAMAL NATH): {a) According 
to the 'Handbook of Forest Statistics 
1961 the total forest area in the coun-
try at the time of independence 
(1946-47) was 34.762 million ha. 
(347.620 sq. kms.) and in 1953-54 it 
was 73.25 million ha. 

(b) The Forest area during the 
following periods is as under: 

1959-60 69.444 mi1lion ha. 
(Indian Forest Statistics 
1958-59 - 1960-61) 

1969-70 75.033 million ha. 
(India's Forests 1972) 

1980-81 75.062 million ha. 
(India's Forests 1984) 

1987 75. 18 million ha. 
(SFR 1989) 

(c) Total area of land where affore-
station work has been undertaken 
from 1st Five Year Plan to the end 
of the 7th Five Year Plan is 17 mil-
lion ha. 

[English] 

Implementation of Three Laoau&&e 
Formula 

4362. SHRI V. S. VIJAYARA-
GHA VAN: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the names of the States who 
have implemented the three language 
formula; 

{b) whether the Union Goevrnment 
propose to allocate special assistance 
to such State Governments who could 
not implement the three language for-
mula due to financial constraints; and 

(c) if so. the details thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a} With the 
exception of Tamil Nadu, which is 
implementing a Two Language For-
mula, all the States have accepted the 
Three Language Formula in princi-
ple. The extent of imp!ement:ltion 
varies from State to State. 

(b) and (c) The Central Govern-
ment have taken the following mea-
sures for assisting the States in imple-
menting the Three Language For-
mula:-

(i) Training facilties for hnguage 
teachers at school stage is pro-
vided (a) through Kendriya 
Hindi Sansthan. Agra and its 
regional centres located at 
Delhi, Hyderabad, Mysore, 
Guwahati and Shillong, to 
Hindi teachers belonging to 
non-Hindi speaking ateas and 
(b) through Central Institute of 
Indian Languages, Mysore and 
its regional centres at Mysore, 
Patiala, Pune and Bhubanes--
war to teachers of other mod-
ern Indian Languages. Two 
Urdu Research and Training 
Centres at Solan and Luck:now 
are also imparting training for 
Urdu teaching. 
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(ii) The Central Government ex-
tends financial assistance to 
Non-Hindi speaking States/UTs 
for appointment of Hindi tea-
chers. 

(iii) Financial assistance is given to 
States for setting up Hindi Tea-
chers Training Colleges. 

AgreemeDt between University Grants 
Commission and Natiooal Book Trust 

4363. SHRIMATI BASAVA RAJ-
ESWARI: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether an agreement was sig-
ned between the University Grants 
Commission <tnd the National Book 
Trust to integrate the schemes for pro-
duction of books for higher education 
sector in both the organisations; 

(b) if so, the details thereof; 

(c) whether a National Committee 
has been constituted in this regard; 
and 

(d) if so, the cqmposition and ob-
jectives of the Committee? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) Yes, 
Sir. 

(b) A statement is given below: 
(c) No, Sir. 
(d) Does not arise. 

STATEMENT 

The Memorandum of Understand-
ing signed between the National Book 
Trust and the University Grants Com-
mission on 24-7-1991 inter-alia provi-
des as under: 

"The UGC would continue to pro-
vide assistance to authors under 
its existing scheme for Prepa-
ration of University Level 
Books by Indian Authors. while 

the NBT will continue to ope-
rate its scheme for the Subsi-
dised Publication of Books, 
subject to the modifications 
arising from or required in 
accordance with the Aide Me-
moire of discussions between 
the N.B.T. and the U.G.C. and 
the Memorandum of Under-
standing. 

The National Book Trust would 
constitute a National Commit-
tee of not more than 11 mem-
bers, with the representation of 
the University Grants Commis-
sion and senior representatives 
from ICAR. AICTE. ICMR 
and also some individuals of 
eminence, for the overall gui-
dance and direction in respect 
of the schemes of the UGC and 
the NBT for the preparation 
and publication of text I refer-
ence books for hi'.!her educa-
tion. The directions- and guide-
!ines issued by the National 
Committee, from time to time, 
will be binding on all mecha-
nisms of coordination particu-
larly the Core Committee esta-
blished under this memorandum 
of Understanding. The National 
Committee would also, inter-
alia. produce every year, for 
publication and dissemination, 
a report giving a bro1d evalu-
ation of the publishing scene 
in relation to text/reference 
books for higher education and 
also give a final list of areas of 
concern for taking promotional 
action for encouraging prepara-
tion and publication of text/ 
reference books for higher edu-
cation. 

The National Committee would 
meet as often as necessary and 
evolve its own procedures of 
functioning. It would. in addi-
tion. also evolve appropriate 
mechanisms for interacting with 
educational authorities and 
publishers of various languages. 
It may constitute sub-commit-
tees. teams and task forces aa 
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may be considered necessary. 
The National Book Trust would 
provide the required financiai 
and administrative support for 
the functioning of this National 
Committee. 

Under the guidelines and directions 
of the National Committee, 
Core Committees would be set 
up, with the financial and ad-
ministrative support of the 
UGC, in various disciplines, in 
order to perform the following 
functions: 

(a) identifying the areas in 
which books need to be 
brought out and also ~ug­
gesting the names of au-
thors who may be bvited 
for preparation of books 
on certain specified topics; 

(b) considering proposals for 
preparation of books and 
making recommendations 
on the synopses and the 
manuscripts submitted by 
individual author(s); 

(c) recommending to the UGC, 
within the limits pres::ri-
bed by the National Com-
mittee, the payment of fees 
and other charges pertain-
ing to preparation or re-
view of synopses and the 
manuscript(s); 

(d) preparing a list of resource 
persons of eminence for 
evaluation of synopses of 
the proposed books and 
also of completed manus-
cript(s); and 

(e) carrying out a survey of 
the books already publish-
ed during the previous year 
in order to provide relevant 
facts regarding the publi-
shing scene in respect of 
text/reference books for 
higher education and also 
making recommendations 
for the consideration of 

the National Committee 
regarding the areas of con-
cern and the steps requir-
ed for bringing improve-
ment in the quality of edu-
cational publishing. 

Before taking a decision for pro-
viding financial assistance for 
the preparation of the manus-
cript(s), the synopsis of each of 
the manuscripts to be prepared 
under the UGC s..:heme shall 
be evaluated by two experts, 
according to a procedure laid 
down by the National Commit-
tee. When a compkte manus-
cript is received on the initia-
tive of the author(s) or when 
a manuscript commissioned by 
the UGC is completed on the 
basis of synopsis, it would be 
evaluated, in its final form, in 
accordance with the procedures 
laid down by the National 
Committee for the purpose, by 
two experts, one of v.hom 
would, as far as possible, be of 
the two experts who had ori-
ginally evaluated and recom-
mended the synopsis/proposal. 
The UGC will release the pay-
ment to the autbor(s) fot the 
preparation of the manuscript 
on the basis of the evaluation 
and the recommendations of 
the Core Committee. There-
after the manuscript and the 
recommendations of Lhe experts 
will be sent to the NB f who 
will process it further there-
after, dealing direct!:, with the 
author{s)/publisher(s}, in ac-
cordance with its scheme for 
the subsidised Publication of 
Books. 

If a proposal/synopsis or a manu-
script for a text/reference book 
for higher education is recei-
ved directly in the NBT, it will 
refer the same for evaluation 
and advice to the Core Com-
mittee concerned. However, if 
no Core Committee has been 
constituted for the <.'<,ncerned 
discipline or the Core Com-
mittee fails to take timely action 
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on the prop"osal/synoosis/man-
uscript, the NBT would be free 
to process the case accorcing 
to the procedures laid down in 
its ongoing scheme for the 

Subsidised Publication of Books. 
Decisions with regard to the nro-

vision of subsidy for pubiica-
tions, the size of the print 
order and the number of edi-
tions to be supported would, in 
accordance with the scheme of 
Subsidised Publication of 
Books, rest finally with the 
NBT. However, provision of 
subsidy for the third or subse-
quent editions/reprints would 
be made only on the basis of 
specific recommendations of 
the National Committee." 

Regulatory Body to Monitor Compli-
8D(e of Environment Protection Act 

4364. SHRI SHRA VAN KUMAR 
PATEL: Will the Minister of EN-
VIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the Union Government 
pronase to set up an independent re-
gulatory Body to monitor cc.mpliance 
of Environment Protection Act, 1986; 
and 

(b) if so, the steps taken/propose to 
be taken by the Government in this 
regard? 

THE MINISTER OF ST A"t E OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI 
KAMAL NATH): (a) and (b) The 
matter was reviewed and on finding 
that the existing implementing agen-
cies such as the Central and State 
State Potlution Control Boards were 
adequate to enforce the provisions of 
the Act, it was decided not to set up 
an independent authority. 

[Translation] 

~ of Kendriya Vidyalaya Ia 
Sbajapar 

4365. SHRI PHOOL CHAND 
VERMA: Will the Minister of 

HUMAN RESOURCE DbVELOP-
MENT be pleased to state: 

(a) whether Government propose to 
set up a Kendriya Vidyalaya in Sha-
japur; and 

(b) if so, the details thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) and (b) 
No proposal for opening of new Ken-
driya Vidyalaya at Shajapur during 
the current academic year has been 
received by Kendriya Vidyalaya San-
gathan. 

Allotment of Residential Plots by 
DDA 

4366. SHRI KAMLA MISHRA 
MADHUKAR: Will the Minister of 
URBAN DEVELOPMENT be plea-
sed to state: 

(a) whether the attention of the 
Government has been drawn to the 
news item captioned "Lakhon Ke 
Plot Koriyon Ke Bhav Diye" appear-
ing in New Delhi edition of Hindus-
tan dated August 3, 1991; and 

(b) the reaction of the Government 
and the steps being taken to check the 
corruption prevailing in the DDA? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN 
DEVELOPMENT (SHRI M. ARU-
NACHALAM): (a) Yes, Sir. 

(b) The matter is under exami-
nation. 

NIU'IIIBda Action Plan 

4367. SHRI MOHANLAL JHIK-
RAM: Will the Minister of ENVI-
RONMENT AND FORESTS be 
pleased to state : 

(a) Whether Narmada Action Plan 
has been chalked out on the pattern 
of Ganga Action Plan; 



151 Written Answers AUGUST 26, 1991 Written Answers 152 

(b) if so, the time by which an~ 
locations froiD where work on this 
plan is proposed to start; 

(c) the details of the works propo-
sed to be included in the sJid plan; 
and 

(d) the estimated expenditure of 
Narmada Action Plan and its time-
bound programme thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI 
KAMAL NATH): (a) No, Sir. 

(b) to (d) Do not arise. 

[English] 

Bonded Labour 

4368. PROF. UMMAREDDY 
VENKATESWARLU: Will the Minis-
ter of LABOUR be pleased to state: 

(a) whether with a view to eradi-
cate the bonded labour system, the 
Indian Bonded Labour Organisation 
suggested any measures in recent 
times in this regard; and 

(b) if so, the reaction of the Gov-
ernment thereon? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR 
(SHRI PABAN SINGH GHATO-
WAR): (a) No, Sir. 

fb) Does not arise. 

Fake Uuiversifies or Educational 
ID6titotions 

4370. PROF. RAM KAPSE: Will 
the Minister of HUMAN RESOUR-
CE DEVELOPMENT be pleased to 
state the steps taken by the Govern-
ment to protect the interests of the 
students who obtain degrees/diplomas 
from the Universities/Institutions not 
recognised by the Government? 

TilE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 

(SHRI ARJUN SINGH): The Uni-
versity Grants Commission has been 
issuing press notes from time to time, 
warning students -and general public 
against those institutions which are 
not entitled to call themselves as uni-
versities or award degrees under the 
UGC Act. UGC has issued notices to 
such institutions asking them not to 
call themselves as universities and 
award degrees, and in some cases also 
filed cases against them. State Gov-
ernments and Union Territory Ad-
ministrations have also been asked to 
keep a strict vigil and prosecute such 
institutions for violation of UGC Act 
and other penal laws. 

The question related to future of 
those students who have obtained un-
recognised degrees from fake univer-
sities was considered by UGC. The 
Commission was of the opinion that 
no lenient view can be taken of such 
degrees and such persons may be re-
quired to obtain degrees from any re-
cognised university. 

[Trrr.J1slation] 

Fmancial Assistance to Stude1ds for 
Sports 

4371. SHRI RAM SARAN 
Y ADA V: Will the Minister of HU-
MAN RESOURCE Dt;VELOP-
MENT be pleased to state: 

(a) whether the Union Government 
provide any financial assistance to 
such students, who take deep interest 
in sports at university level and show 
excellent performance; and 

(b) if so, the criteria fixed in this 
regard and the amount of financial 
assistance provided to such students? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (DE-
PARTMENT OF YOUTH AFFAIRS 
AND SPORTS AND THE DEPART-
MENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMARI 
~AMATA BANERJEE): . (a) Yes, 
Str. 
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(b) Under the Scheme of ~'Grants 
for Games and Sports in Universities 
and Colleges", scholarships are awar-
ded to the Universities' outstandincr 
sportsmen/women. Each scholarship 
is of Rs. 3.600 annually at the rate of 
Rs. 300 per month. The criterion for 
selection of scholarship holders is 
given in the statement below: 

STATEMENT 

Rules for Award of Sports Talent 
Scholarships under this scheme of 
grants for Sports and Games in Uni-

versities and Colleges 

I. General 

The "Sports Talent Scholarship" 
Scheme has been introduced by the 
Government of lridia, Department of 
Youth Affairs & Sports with effect 
from the academic year 1970-71 for 
assisting University outstanding sports-
men/women in their studies as well 
to maintain their physical standards, 
purchase of equipment etc. 

1. Eligibilily 

All bonafide and regular students of 
the member Universities of Sports 
Board are eligible to apply for this 
scholarship provided they are eligi-
ble for the selection on the combined 
Universities team, fulfil other terms 
& conditions laid down in this be-
half and also fulfil performance qua-
lifications stated in a Note given in 
the beginning paragraph on page I. 

3. A mount & Duration 

Each scholarship is of Rs. 3,600/-
@Rs. 300/- per month. The scholar-
ship can be renewed in the subs(:quent 
years subject to the awardee continu-
ing to fulfil the terms & conditions. 

4. Selection 

(i} The award will ~ made 
strictly on the basis of merit by a 
duly ·constituted Selection Committee. 
The decision of the Selection Com-
mittee wiJI be final and no correspon-
d_ence in this regard will be _enter-tained. · · · · · - · .... _ .. __ .... .....,.,_,. 

(ii) There wiTI be a reservation of 
25 r>,, of available scholarships for 
boys and girls belonging to the 
Junior Division. However, the unuti-
lised scholarships will be transferred 
to the general category. 

5. Evalualion Procedure 

The applicants will be graded on 
the basis of their performance at the 
various levels and the merit list will 
be prepared broadly on the basis of 
the guidelines that will be suggested 
by this grading. 

Senior Division 

Grade A 
1st Preference: Securing Is, posi-

tion(s) in. an individual event(s) or 
team event(s) at the international 
level as a member of a national team. 

2nd Preference: Securing 2nd posi-
tion(s) in an individual event(s) or 
team ewnt(s) at the international level 
as a member of a national team. 

3rd Preference: participation at 
the international level as a member of 
a national team. 

Grade B 
1st Preference: Securing first posi-

tion(s) in an individual eventfs) or 
team event(s) at International level as 
a member of a combined Universities 
team. 

2nd Preference : Securing second 
position(s) in an individual event(s) 
or team event(s)· at the International 
level as a member of a combined 
Universities team. 

3rd Preference: Participation at tht 
International level as a member of a 
combined Universities team. 

Grade C 

Tsf Preference.: Securing first posi-
tion(s) in an individual event(s) or 
team event(s) at the .nationa\ level as 
a member ()f a· State/RegkmalfCom-
bined University team(s). · · 
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C-1 (a) Securing first position in 
an individual event(s) or team event(s) 
in the National Sports Champion-
ship for woman as a member of 
State/Combined Universities team(s). 

2nd Preference: Securing second 
position(s) in an individual event(s) 
or team event(s) at the national level 
as a member of a State/Regional/ 
Combined Universities team(s) C-II 
(a) securing second position(s) in an 
individual event(s) or team event(s) in 
National Sports Championship for 
women as a member of State/Com-
bined Universities team(s). 

3rd Preference: Securing first posi-
tion(s) in an individual event(s) or 
team event(s) in an inter-university 
tournament as a member of a Univer-
sity team. 

GradeD 
l.~t Preference : Securing second 

position(s) in an individual event(s) 
or team event(s) in an Inter-Univer-
sity tournament as a member of a 
University team. 

2nd Preference: Participation at the 
national level as a member of a State/ 
Regional/Combined Universities team 
D-II(a) participation in the National 
Sports Championship for women as a 
member of State/Combined Univer-
sities team(s). 

3rd Preference: Participation in an 
Inter-University Tournament as a 
member of a university team. 

Junior Division 

Gtade E 

. 1st Pr:eferenc_e: . .Securing first posi-
tion(s) ·m an mdiVIdual event(s) or 
team event(s) at the International level 
as a member of a junior national 
team. 

· 2nd Preference: Securing second 
position(s) in an individual .event(s) or 
team event(s) at International levels 
as a member of a Junior National 
team. 

3rd Preference: Participation at the 
International level as a member of the 
Junior National team. 

Grade F 
1st Preference: . Securing first posi-

tion(s) in an individual event(s) or 
team event(s) at the International level 
as a member of an Indian School 
team. 

2nd Prefermce: Securing second 
position(s) in an individual event(s) or 
team event(s) at the international level 
as a member of an Indian School 
team. 

3rd Preference : Partk:ipation at the 
international level as a member of 
an Indian School team. 

Grade G 
lst Preference: Securing first posi-

tion:s) in an individual event(s) or 
team event(s) at the . national level as 
a member of a State/Regional team. 

2nd Preference: Securing second 
position(s) in an individual event(s) or 
team event(s) at the natonal level as 
a member of a State/Regional team. 

3rd Preference: Participation at the 
national level as a member of a State/ 
Regional team. 

Grade 11 
1st Preferena: Securing first posi-

tion(s) in individual event(s) or team 
event(s) as a member of a School team 
in the national scbool games. 

2nd Preference: Securing second 
position(s) in an individual event(s) 
or team event{s) as a member of a 
School team in the national School 
games. 

· 3rd Preference: Participati.:>n at the 
National School Games as a member 
of the school team. 

The national award winner in 
N.P.E.D. who stand first each in mon. 
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and women senior will be equated 
with Grade D (2nd Preference) and 
each in men and women junior with 
Grade G (3rd Preference). 

Broadly, the following types of in· 
ternational competitions will be taken 
into consideration for assessing the 
performance/participation at the inter· 
national level: 

Olympic Games, Commonwealth 
Games, Asian Games, Universiade Test 
Matches in Cricket only, Davis Cup, 
World Cup in Hockey and Football, 
Swathling Cup, Corbilon Cup, 
Thomas Cup etc. Likewise, National 
Championships and other important 
competitions of national cadre where 
teams of outstanding merits partici-
pate will be taken into consideration 
for assessing performance/participa-
tion at the national level. 

The foregoing criteria as well as 
1he names of the aforesaid competi-
tions will serve only as guide-lines to 
Screening Committee and due relaxa-
tion can be given if in the opinion 
nf the Screenill& CommiUee, the 
nbove basis do not rightly measure 
lhe outstanding merit of a deserving 
case. The Screening Coll1Dlittee will 
also have the discretion to differen-
tiate between teams in different games 
at various levels depending upon the 
differences of standards between these 
games at these levek. The Committee 
may even differentiate, in particular 
game, between one State team and 
another and one University team and 
another etc. depending upon the diffe-
rence of standaJ"ds. in that particular 
p,ame, between one Wlte team and 
another and one Univer&jty team and 
another etc. 

Broadly, the following quota for 
r.ach category would be kept in view 
of the selection of fresh awardees. 

(i) Atleast 75 scholarships to the 
students from junior category: 

{ii) Not more Ulan ISO Scholar-
ships for women candidates: 

(iii) Due recognition to the impor-
tant games will be given. 

These are only the broad guidelines 
and will be considered by the Screen-
ing Committee before proceeding to 
11election of Scholars. The Screening 
Committee has the right to make ad-
justment/amendment and even set 
aside the ratio. 

Terms & Contlitwns for award c1 
Scholarships 

That for the period d scholarship, 
the awardee : 

(i) Remains a bonafuie regular 
full-time student of the Uni-
versity. 

(ii) Is not employed anywhere; 

(iii) Is not simultaneously holding 
any other sports scholarship. 
However, a scholarship on 
account of any other merit 
than sports is no bar can be 
drawn simultaneously for the 
period of this scholarship. If 
the Scholarship is also on a 
merit of sports activity, the 
awardee has the choice to opt 
either to continue the other 
scholarship or avail himself/ 
herself of this scholarship. 

(iv) Does not become irregular in 
attending his academic class or 
sports activities; 

(v) Has not shown any decline in 
the over-all performance in res-
pect of his/her pursuit of the 
respective sports activities and 
ha5 maintained steady progress 
in studies. However, one failure 
during the entire _l,eriod of 
scholarship will be condoned to 
give him/her the benefit of 
fresh/renewal of scholarship. 

(vi) Is not guilty of unsatisfactory 
conduct or gross indiscipline; 

(vii) l,s eligible to partici~ale for the 
combined UniversitJC'f te:tm(i}. 
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(viii) Must have attended the last 
coaching-cum-competition pro-
gramme if selected, in any of 
the following game: Athletics 
(Men & Women), Basketball 
(Men), Football, Hockey (Men), 
Hockey (Women), Volleyball 
(Men) and Wrestling. 

NOTE: (i) The Screening Com-
mittee may waive off 
all or any of the gbove 

. conditions in special 
~ases. 

(ii) It is the responsibility 
of the Universities ~on­
cerned to ensure that 
the awardeets) fulfil 
all the aforesaid terms 
and conditions before 
the payment is relea~ed 
to them. 

(iii) It is the responsibility 
of the sponsoting Uni-
versities, to ensure that 
the statements made 
by the candidaks in 
their applications are 
correct. 

(iv) If it is discovered that 
an applicant has made 
a wrong statement in 
his/her <:pplication, 
he/she shall be debarr-
ed from applying for 
the scholarship in fu-
ture. 

(J. Payments 

:'II t~e payments of the scholar-
ships wJll be made through the Regis-

Athletics 

t rars of the respective Universities 
where the students are studying. 

7. Applicatioa Form 
The prescribed forms can be had 

from the respective Registrars/Sports 
Officers of the Universities. The appli-
cation form. duly completed. together 
with the attested copies of requisite 
certificates should be forwarded 
through proper Channel so as to 
reach the Dy. Director Scholarship 
Sports Authority of India, JN Sta-
dium, Lodhi Road Complex, New 
Delhi within the due date. Incomplete 
and those received after the prescrib-
:!d date will not be considered. The 
1ttested copies by the Gazetted Offi-
cer 'Principal of the College/Sports 
Officer/Registrar of the University, of 
the certificates should be attached in 
support of the particulars filled in at 
column N?· (a} (b) (c) (d) (e) 
(f) (g) (h) (1) and 5 of the application 
form. 
NOTE: The Screening Committee 

have the right to make 
amendments /alterations 1 
additions/deletions in these 
rules wherever t11ey think it 
necessary. 

N. B. The Scholarship Scheme can 
be renewed at any time with-
out notice. 

Qualifying Standard~ 

Besides attaining the required sports 
standards, only those candidates will 
be consi~ered eligible for scholarships 
who ach1eve the minimum qualifying 
standards in measurable sports. These 
Jl!l~tmum qualifying standards in in-
dtvldual sports are given below:--

Men Women 
Event ---- ----··-· ---------·~--

Senior Under 19 Senior· Under 18 

100M Run 11.2 II .4 11.5 12.8 
200M Run 22.9' 23.1 . 26.1 26.0 
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Event 

400 M Run 
800 M Run 
1500 M Run 
3000 M Run 
5000 M Run 
10000 M Run 
lOOM H 
100/110 M H 
400 M H 
20 KM Run 
20 KM Walk 
3000 M St. Ch. 
4 >; 100M Relay 
4 ;< 400 M Relay 
Long Jump 
High Jump 
Shot Put 
Discuss 
Javelin 
Triple Jump 
Pole Vault 
Hammer Throw 
Decath/Heplath 
Hepth[Pentath 

Swimming 

Event 

1OOM Free Style 
200M Free Style 
400M Free Style 
HOOM Free Style 
1500M Free Style 
I OOM Brea~t Stroke 
200M Breast Stroke 
I OOM Butterfly Stroke 
200M Butterfly. Stroke 
lOOM Back Stroke 
200M Back Stroke 
4 x lOOM Free Style Relay 

Men Women 

Senior Under 19 Senior Under 18 

49.5 50.5 
I : 55.5 l : 56.5 
4: 02·0 4: oo. 30 

15:00.0 15:10.0 
30:45.0 31.00 

15.5 15.9 
55.0 56.5 

I :05.00 
I :46.00 
9 : 50.0 9 : 50. 0 

43.7 
3:22.0 

6.95M 
I.H5M 

14.00M 
45.00 
62.00M 
14.80M 
3.50M 

49.00M 
5570p 

Men 

44.0 
3:24.0 

6.90M 
1.80M 

14.00M 
43.00M 
59.00M 
14.30M 
3.40M 

45.00M 
4334p 

Senior Junior 

2 
60.5 

2.12.00 
4.52.00 

19.50.00 
1.17.(){1 
2.50.00 
1.05.0 
2.35.0 
1.11.00 
2.35.00 
4.15.0 

below 18 yrs. 
3 
61.50 

2.17.00 
5.00.00 

10.30.00 
20.00.00 

1.20.0 
2.58.5 
1.07.50 
2.39.0 
1.14.00 
2.42.00 
4.22.0 

58.5 
2:21.5 
4:50.0 

10: 22.0 

15.6 

66.0 

50.0 
4:05.0 

5.50M 
1.50M 

lO.OOM 
35.00M 
37.00M 

3660p 

60.0 
2:22.5 
4:56.5 

11.35 

16.0 

66.0 

51.0 
4 ·09.0 

5.30M 
1.50M 

IO.OOM 
35.00M 
36.50M 

3000p 

Women 

Senior Junior 

4 
1.09.5 
2.35.00 
5.30.00 

11.10.5 
22.15.00 

1.30.0 
3.15.5 
1.18.5 
2.50.0 
1.24.00 
3.00.00 
5.04.50 

below 18 yrs. 
5 

1.12.00 
2.38.00 
5.36.7 

11.40.00 
22.25.00 

1.36.00 
3.22.00 
1.22.00 
3.10.00 
1.27 .so 
3.04.00 
5·50.00 
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4 x 200M Free Style Relay 
4 x lOOM Medlay Relay 
200M Indv. Medlay . 
400M Indv. Medlay 

Cycling (Men Section) 

1000 M Sprirtt 
1000 M Time Trial 

2 

9.35.5 
4.50.00 
2.30.00 
5.35.00 

4000 M Individual Pur~uit 
4000 M Team Pursuit 
1600 M Team Time Trial 
100M Read Team Time Trial 
Women Section 

1000 M Sprint 
1000 M Trial 
3000 M Indv. Pursuit 
3000 M Team Pursuit 

W e·ight Liji ing 

Category Upto 18 Years 

3 

5.07.5 
2.35.00 
5.45.00 

13.50Sec. 
1 min. 20 Sec. 
5 min. 45 sec. 
5 min. 25 sec. 
2 min. 08 sec. 

4 

5.45.00 
3.00.00 

11.10.5 

2 hrs. 50 min. 00 sec. 

16.00 sec. 
1 min. 35 sec. 
5 min. 10 sec. 
4 min. 48.00 sec. 

5 

6.10.00 
3.06.5 

11 40.00 

Upto 20 Years 

52 kg Snatch-1-Jerk 180 kg Snatch +Jerk 190 kg 
56 kg 195 kg 210 kg 
60 kg 205 kg " 222.5 kg 
67.5 kg 210 kg ., 232.5 kg 
75 kg 

~' " 215 kg 240 kg 
82.5 kg ,. " 220 kg , 245 ·kg 
90 kg 225 kg 1SO kg 
100 kg ., " 230 kg 250 kg 
Over 100 kg 230 kg " ., 

[English] 

Irreplarities in Cooperative group 
Housing Societies in Delhi 

4372. SHRl SUR YA NARAYAN 
SINGH: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether there had been a num-
ber.Qf charges of irregularities against 
some of the Cooperative Group Hous-
ing Societies in the Capital; 

(b) if so, the details ot the char-
ges made against each of the Societies 
and names and addressei of the Socie-
ties against whom ~ction has beon 
taken and offenders punished under 
the specific provisions of particular 
Law I Act during the last three years; 

(c) the manner by which tbe Delbi 
Cooperative Societies Act or Coo· 
sumers Protection Act, 19.86 and their 
rule~ etc. can provide atlequate safe-
guards to ~he aggrieved members ··wfk) 
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become victims of organised mis-
management, malpractices and cheat-
ing by the respective office-bearers of 
the various housing societies, operat-
ing in Delhi; and · 

(d) the specific provisions under 
which Government agencies, Lok 
Adalats or Consumers Protection Act 
can help the aggreived members/con-
sumers. in apprehending the culprits 
mentioned in part (c) above? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) and (b) The informa-
tion is being collected and will be 
laid on the Table of the Sabha. 

(c) and (d) The Delhi Cooperative 
Societies Act, 1972, Rules framed 
thereunder and the Bye-laws of the 
Societies provide for safeguards against 
mis-management/mal-functioning in 
Housing Societies. 

Under Section 32 of Delhi Coopera-
tive Societies Act, 1972 the erring 
Management Committee of the socie-
ty can be superseded. Under Section 
54 and 55, there is a provision for 
inspection and enqqiry and under Sec-
tion 59 enquiry can be initiated to 
restore the property to the society. 
Further under Section 60 of the Act. 
the members can make reference to 
the Registrar for settlement of dispute 
which can be taken up for arbitration 
under Section 61. Provisions for 
audit, inspection and enquiry etc. are 
also. 'contained in Rules 84 to. 87 of 
Delhi Cooperative . ·Societies Rules, 
1973. 

R.eeJenadoa of Teadtinl POlls for 
: Womea Ja. Cemral Uaiveaides 

4374. SHRI P. P. KALIAPERU· 
MAL: Will the Minister of HUMAN 
~CE 'DEVELOPMENT be 
pleased to state: 

' ~·. 

(a) the porcen~gc ·d. . women tea-
chera(id. :G:ntral Ubiv6rlitici~ · 

(b) whether there is any proposal 
for reservation of teaching posts for 
women; and 

(c) if not. the reasons therefor? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) Accord-
ing to the information furnished by 
Universities, the percentage of women 
teachers in Central Universities is 
as follows: 

(i) University of Delhi 16 0 5 ~~ 

(ii) Jamia Millia Islamia 17.7 ~~ 

(iii) Jawaharlal Nehru 22.48 ~~ 
University 

(iv) Indira Gandhi National 40% 
Open University 

Information in respect of other 
Central Universities is being collected 
and will be laid on the Table of the 
House. 

(b) and (c) No. Sir. According to 
existing instructions of Government 
reservation of posts Is only for Sche-
duled Castes/Scheduled Tribes and 
Physically Handicapped persons. 

Role of Forest Corporatioas iD Ame-
lioratiDg the ConditioDS of Adivasis 

4375. SHRI CHANDUBHAI DE-
SHMUKH: Will the Minister of EN-. 
VIRONMENT AND FORESTS be 
pleased to state: 

(a) the names of the States where . 
state forest corporations have been set 
up for the improvement upliftment of 
the conditions of the adivasis; 

(b) the functions of such fore~t cor-
porations; 

(c) the other details in tliis rtgard; 
and 

(d) the steps taken by such forest 
cotporafion for the ameliorating the 
conditions of Adivasis? 
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THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS {SHRI KA-
MAL NATH): (a) to (c) State Forest 
Corporations have been. s~t ,UP . in .the 
following States and Umon 1 erntones: 

Andhra Pradesh, Arunachal Pra-
desh Andaman & Nicobar Islands. 
Biha~. Gujarat, Haryana, Himachal 
Pradesh. Jammu and Kashmir. Kar-
nataka, Kerala, Madhya Pradesh, 
Maharashtra, Meghalaya, Ptmjab. 
Rajasthan, Orissa. Tamil Nadu, Tri-
pura, Uttar Pradesh and West Bengal. 
Initially, these corporations were set 
up with the sole objective of eliminat-
ing age old practice of forest working 
by contractors and taking up large 
scale Plantations. The underlying ob-
jectiv~ was to provide massive employ-
ment and a fair wage to local forest 
workers especially Tribals and other 
weaker sections. Subsequently, 7 
Forest Development Corporations in 
Madhya Pradesh, Andhra Pradesh, 
Maharashtra, Karnataka, Tamil Nadu, 
Orissa and Gujarat started tree plant-
ing activities. The others are engaged 
in harvesting and logging operations as 
well as collection and marketing of 
Minor Forest Produce (MFP). In 
some States important MFPs have 
been nationalised and FDCs have been 
appointed as the sole agents for col-
lection and marketing- of such natio-
nalised produce. 

(d) The State Forest Corporations 
have been providing employment to 
adivasis and other rural workers dur-
ing lean season at tbeir door steps. 
The rates have been improving signifi-
cantly with the rise in the price index. 
Forest Development Corporations 
have also been creating some ameni-
ties and development avenues for tri-
bals and village communities in the 
area of their operations. 

[Translation] 

F ...... pNCI Spedes 

4376. SH~I Y ASHWANTRAO 
PATIL:. Will the Minister of ENVI-
RONMENT . AND ·FORESTS be 
pleased to state:· · 

(a) the nam.es o~ the. s~es of 
animals and buds 1~ I~dia whiCh are 
on the verge of extinction: 

(b) the names <?f the extin~t spedes 
of animals and buds; and 

(c) the steps being taken by Gov-
ernment to save the endangered spe-
cies of animals and birds from ex-
tinction? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI 
KAMAL NATH): (a) A lis~ of 
endangered species of. mam.mals, b1rds 
and reptiles as contamed m !he 1988 
Red Llst of Threatened Anunals of 
the International Union for Conser-
vation of Nature and Natural Resour-
ces (IUCN) is given in Statement 
below. 

(b) The cheetah, the Lesser Indian 
Rhinoceros and the Pink-headed d!-lck 
are considered to have become extmct 
in India during the current century. 

(c) Steps taken by ~ve~ent for 
preservation and multtplieation of the 
endangered species iuclude:-

(i) HuntiJ18 of endanget'ed species. 
and trade in articles made out 
of such species baa !zecm banned 
under the erovisions of Wild 
Life (Protection) Act. 1972. 

(ii) International trade in endan-
gered species of plants and ani-
mats and articles made thereof 
has been banned und"' the pro-
v.isions of the Convention on 
International Trade in Endan-
gered Species of Wild Fauna 
and Flora (CITES). 

(iii) Central Assistance is provided 
to State/trr. Govemmonts for 
strengthenina anti.poachiftl in-
frastructure. 

(iv) A net wOrk of 411 Wft4JUe 
' sand1laries aad 70 ~ 

parks covoring 4.2% Gf tile 
UO&QDhical area of the. ~­
try laai been set up 1or -~ 
vatloi&· of WM flora and f..a;. 
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Financial assistance is provid-
ed by the Central Government 
for development of national 
parks and sanctuaries, on re-
quests from the state govern-
ments. 

venue Intelligence, Central Bu-
reau of Investigation, Coast 
Guard and Army reg:uding 
anti-poaching measures. 

(v) Special schemes for protection 
and conservation of tigers and 
rhinos are being implemented. 

-(vii) Zoos are playing a significant 
role in 'ex situ' conservation 
of endangered species through 
captive breeding. 

(vi) Close coordination is maintain-
ed with the police, the Customs 
Department, Directorate of Re-

(viii) A system of cash rewards has 
been introduced for getting in-
teJligence about poachers and 
illegal traders. 

STATEMENT 

List of Animalv and Birds includt?d in the endangered List of Red Data Book of 
/.U.C.N. 

s. Common Name Scientiftc Name 
No. 

2 3 

A. Mammals 
I. Lion tailed Macaque Macaca silenus 

'2. Nilgiri Leaf Monkey Trachypithecus Johnii 
3. Blue Whale Balaenoptera musculus 
4. Humpback Whale Megaptera novaeangliae 
5. Great Indian 

Rhinoceros 
6. Asiatic Lion 
7. Tiger 
8. Snow Leopard 

9. Indian elephant 

10. Indian Wild Ass 
11. Pygmy Hog 

12. Swamp deer 

1~---23 LSSIND/91 

Rhinoceros unicornis 

Panthera Leopersica 
Panthera tigris 
Panthera uncia 

Elephas maximus 

Equus hernionus Khttr 
Sus salvanus 

Cervus duvauceli 

Area of the Country 
where Founded 

4 

Ever green Forests in 
Western Ghats. 
Southern India 
Indian Ocean 
Indian Ocean 
Assam, 
Bengal. 

North West 

Gir National Park 
Throughout India 
High Himalayas from 
Laddakh to Sikkim. 
Foothills of Himalayas, 
from U.P. to Meghalaya, 
Bihar, Orissa and four 
Southern States. 
Rann of Kutch 
Manas Tiger Reserve and 
neighbouring area. 
Terai and Duars of nor-
them and eastern India 
from U.P. to Assam and 
Kanha National Park to 
Bastar in M.P. 
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s. Common Name Scientific Nc:me Area of the Country where 
Founded No. 

1 2 3 4 

13. Hangul Cervus elephus hanglu Northern side of Kashmir 
Valley. 

14. Manipur Brow Cervus eldi eldi 
Antlered Deer 

15. Wild Asiatic Water Bubalis bubalis 
Buffalo 

B. Birds 

Keibul Lamjao National 
Park, Manipur. 
Terai areas in Assam, 
At unachal Pradesh, Mad-
hya Pradesh, Eastern 
Maharashtra, Western 
Orissa. 

1. Cheer pheasant Catreus wallichi Kashmir, Himachal Pra-
desh, Garhwal and 
Kumaon. 

2. Western trangopan Tragopan melano-
cephalus 

Kashmir, Himachal 
Pradesh, Garhwal an<1 
Kumaon in U.P. 

3. Bengal Florican Houbaropsis 
bengalensis 

Assam, Arunachal Pra-
desh, West Bengal in Duar 
areas and Kumaon Hills. 

4. Lesser Florican Sypheotides indica Whole of India except 
very humid areas. 

C. Reptiles 

1. Estuarine Croc;>dile Crocodylus p:>rosuc; East coa>t of India and 
Andaman & N ico bar 
Islands. 

2. Gharial Gavialis gangeticus Ganges, Mahanadi ana 
Brahmputra. 

3. River Terrapin Batagur ba~ka 

Fencing Aronnd Dndhava National 
Park 

4377. DR. G. L. KANAUJIA . 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the animals from out-
side damage the crops surrounding 
Dudhava National Park to great ex-
tent in the night due to the fear of 
lion I tiger; 

South West Bengal. 

(b) if so. whether the Government 
propose to erect the fencing for chec· 
king the entry of these animals: and 

(c) whether any survey has been 
conducted in regard to the damage 
done to the crops? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA· 
MAL NA TH): (a) and (c) There have 
been reports of herbivorous animals 
from inside Dudbwa National Park 
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causing some damage to the crops 
surrounding Dudhwa Park but it is re-
poned that the damage caused is 
neither heavy nor due to the iear of 
tigers. There are no lions in Dudh-
wa. As regards animals from out-
side damaging crops surrounding 
Dudhwa National Park and survey 
of damage done, the information is 
being collected and will be laid on 
the Table of the House. 

(b) There is no proposal to erect 
fencing to check the animals from 
outside damaging crops surrounding 
Dudhwa National Park. 

[English] 

Light Rail Transit system in States 

4378. DR. C. SILVERA: Will the 
Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether some of the States pro-
pose to launch Light Rail Transit 
System; 

(b) if so, the details thereof; and 

(c) the amount proposed to be spent 
by the Union Government and State 
Governments, separately? 

THE MINISTER OF STAT£ IN 
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) and (b) The Govern-
ment of Andhra Pradesh engaged 
M Is. Rail India Technical & Econo-
mic Services Ltd. (RITES) in March, 
1988 to prepare a Techno-Economic 
Feasibility Study for the introduc-
tion of rapid transport system. Mfs. 
RITES have recommended the con-
struction of a Light Rail Transit sys-
tem in the twin cities of Hyderabad 
and Secunderabad at a cost of Rs. 
307 crores. The routes identified 
are:-

(i) Balanagar to K.hairatabad 

(ii) Khairatabad to Charminar 

(iii) Mozamzabi Market to Dilsu-
klhnagar 

The final project report has not 
been received by Government of India 
from the State Government. 

(~) Does not arise. 
[Translation] 

Persons Soflering from Psychiatric 
Diseases 

4379. SHRI DEVENDRA PRA-
SAD YADAV: Will the Minister of 
HEALTH AND FAMILY WEL-
FARE be pleased to state: 

{a) whether the Government have 
conducted a survey to find out the 
number of persons who are suffering 
from serious psychiatric diseases and 
require treatment on regular basis; 

(b) if so, the number of such pati-
ents (male and female), State-wise; 
and 

(c) the steps taken by the Union 
Government to provide treatment to 
such patients? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE i_SHRI-
MA Tl D. K. THARA DEVI SID-
DHARTHA): (a) and (b) The Indian 
Council of Medical Research and 
some other institutions have conduct-
ed surveys about the magnitude and 
nature of vario:.~s psychiatric diseases. 
According to most of the surveys at 
least 10 to 20 persons per thousand 
of the population are affected by seri-
ous mental disorders at any given 
point of time. 

(c) The provision of treatment for 
such patients is the concern of the 
respective State Governments. 

[English] 

Increase in Rents of Houses in DeJbi 

4380. SHRI VIRENDRA SINGH: 
SHRI BALRAJ PASSI: 

Will the Minister of URBAN DE-
VELOPMENT be pleased to state : 

(a) whether the Government are 
aware of the hardships faced by 
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middle and low income group people 
who do not own houses m Delhi due 
to the steep rise in rents of houses in 
the capital; 

(b) if so, the steps taken/proposed 
to be taken by rhe Government in 
this regard; 

(c) whether the proposal for amend-
ment of Delh1 Rent Control Act, 
1958 is under the consideration of the 
Government to solve the problem of 
rising rent of houses; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (d) The draft Na-
tional Housing policy envisages mea-
sures to stimulate the supply of rental 
h~;using by facilitating the access to 
land, institutional finance, and build-
ing materials, by fiscal incentives, and 
by suitable modifications in rent con-
trol laws. The Government proposes 
to formulate a model rent control bill 
for liberalising the existing state rent 
control laws wlth due regard to the 
interest of both landlords and ten-
ants, for facilitating expeditious dis-
posal of cases, and for providing for 
rational fixation of rent under the 
laws. The amendment to Delhi Rent 
Control Act can be considered on!v 
after the model bill is finalised. " 

[Translation] 

Employees of Nehru Yuvak Kendra 

4381. SHRI GOVINDA CHAND-
RA MUNDA: Will the Minister of 
HUMAN RESOURCE DEVELOP· 
MENT be pleased to state: 

(a) Whether the Class four emplo-
yees working in Nehru Yuvak Kendra 
for the last fifteen years are not being 
confirmed; 

(b) if so, the reasons therefor; 

(c) whether the Government pro-
pose to make arrangements to regula-
rise such employees of the said Ken-

dras who have rendered more than 
three years service; and 

ld) if SO, the Udails thereof'? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (DE-
PARTMENT OF YOUTH AFF-
AIRS AND SPORTS AND THE 
DEPARTMENT OF WOMEN AND 
CHILD DEVELOPMENT) (KU-
MAR! MAMATA BANERJEE): (a) 
No, Sir. 

(b) to (d) As per statement given 
below. 

STATEMENT 

The Class IV employees working in 
NYKs prior to the formation of an 
autonomous organisation namely the 
NYK Sangathan, in 1987, were em-
ployed by the District Youth Coordi-
nators only on daily wages and were 
paid from the contingencies of the 
kendras. However, the Hon'ble Sup-
reme Court vide their order dated 
5-8-85 directed the Central Govern-
ment to accord to the persons who 
were employed by the NYKs, the 
salary and other allowances as are 
being received by class TV employees 
of Central Govt., except regularization 
which cannot be done since there were 
no sanctioned posts. 

Consequent upon the establishment 
of the NYK Sangathan in 1987 all the 
Class IV employees working with the 
NYKs were taken by the Sangathan 
on their strength under the provisions 
of the Service Regulations of the 
NYK Sangathan, 1987 and as per the 
Hon'ble Supreme Court's verdict dated 
5-8-85 protected their salary and 
other allowances except regularization. 

Another category of Class IV em-
ployees is those who were employed 
by the Sangathan itself, on contract 
basis and are being paid the basic 
pay of Rs. 700 + HRA @ 20% 
w.e.f. 1·1-90. In any case, these Class 
IV employees also cannot be consi-
dered for regularization, their status 
being contract employee~ 
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In view of the above, the class IV 
employees either employed by Dis-
trict Youth Coordinators, prior to the 
formation of Sangathan, on daily 
wages or employed by the NYK San-
gathan on contract basis, eversince 
1987, cannot be regularized. The 
NYK Sangathan is an autonomous 
organisation and has its own Service 
Regulations wherein there is no such 
provision for regularization of its 
employees. 

Environmental Restrictions on Indus-
tries in Madhya Pradesh 

4382. SHRI VISHWESHW AR 
BHAGAT: Will the Minister of EN-
VIRONMENT AND FORESTS be 
pleased to state: 

(a) th: names of districts in Mad-
hya Pradesh in which the setting up 
of big industries have been restricted 
by his Ministry: and 

(b) whether the Government pro-
pose to reconsider this decision with 
a view to develop these districts? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORES1S (SHRI KA-
MAL NATH): (a) The Ministry of 
.Environment and Forests. Govt. of 
India have not restricted the setting 
up of big industries in any district of 
Madhya Pradesh. 

(b) Does not arise. 

[English] 

Villages covered under National Liter-
acy Mission in Pauri Garbwal District 

4383. SHRI BHUW AN CHAND-
RA KHANDURI: Will the Minister 
of HUMAN RESOURCE DEVELO-
PMENT be pleased to state: 

(a) the number of villages in Pauri 
Garhwal District covered under Na-
tional literacy mission: 

(b) whether Government have as-
signed the above task to voluntary 
organisations; and 

(c) if so, the details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) Under the Cen-
trally . Sponsored Scheme of Rural 
FunctiOnal Literacy Project (RFLP), 
there ~'as one project of 300 Adult 
Ed~cat10n Centres operating in Rik-
hmkhal, Pokhara and Akeshwar 
Blocks of Pauri Garhwal District. The 
Centre location is at village level which 
keeps on changing after saturating the 
area one after another. 

(b) No, Sir. 
(c) Does not arise. 

Welfare Scheme for the workers 
engaged in Village and Cottage 

Industries 

4384. SHRI BHUW AN CHAND-
RA KHANDURI: Will the Minister 
of LABOUR be pleased to state: 

(a) the names of villages and cott-
age industries in Pauri Garhwal and 
Chamoli; 

(b) the details of labour welfare 
scheme:; undertaken for the workers 
engaged in such industries: 

(c) whether non-implementation of 
the welfare scheme is a great set back 
for the industry, leaving thereby the 
interest of the workers in jeopardy: 
and 

(d) ii so. the reasons for non-im-
plementation of welfare schemes? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR 
(SHRI PABAN SINGH GRATO-
WAR): (a) to (d) The information is 
being collected and will be laid on 
the Table of the House. 

Expenditure on Official Residences of 
P.M:. and Ministers 

4385. SHRI SYED SHAHABUD-
DIN: Will the Minister of URBAN 
DEVELOPMENT be pleased to 
state: 

(a) the expenditure on the main-
tenance, repair. renovation. re-cons-
truction and for furnishing the official 
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residence of the Prime Minister during 
1989-90 and 1990-91; 

{b) the corresponding expenditure 
for the residence of other members of 
the council of Ministers and all other 
YIPs of equivalent rank; 

(c) the corresponding expenditure 
for the residence of other Members of 
Parliament; and 

(d) per-capita expenditure in?urred 
during 1990-91 on the categones in 
(b) and (c) respectively? 

THE .MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) Expenditure of 
Rs. 46.50 lakhs and Rs. 72.57 lakhs 
was incurred during the years 1989-90 
and 1990-91 respectively. 

(b) The corresponding expenditure 
was Rs. 184.42 lakhs and Rs. 247.75 
lakhs during 1989-90 and 1990-91 
respectively. 

(c) Rs. 337.38 lakhs during 1989-90 
and Rs. 464.24 lakhs during 1990-91. 

(d) The per capita expenditure in-
curred on Ministers and other YIPs 
of equivalent rank was Rs. 6.19 lakhs 
approximately and for Members ~f 
Parliament Rs. 0.56 lakh approxi-
mately. 

Tribal Sub-Plan 

4386. SHRI P. C. THOMAS: Will 
the Minister of WELFARE be pleased 
to state: 

(a) whether the Government have 
allotted funds under tribal sub-plan 
for the development of roads in the 
hilly areas of Melukauu in Kottayam 
district in Kerala during the last three 
years; and 

(b} if so, the details thereof? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI): (a) and 
(b) The requisite information has been 
called for from the State Government 
of Kerala. 

Rural Family WeHare Centre 

4387. SHRI SYED SHAHABUD-
DIN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleas-
ed to state: 

(a) the number of Rural Family 
Welfare Centrei and sub-centres as on 
April 1, 1991 State-wis::: 

(b) the total allocations and actual 
expenditure during 1990-91 state-wise; 

(c) the estimated expenditure for a 
standard or normal rural family wel-
fare centre and sub-centre, with break-
up by major heads like staff, building, 
medicines, etc.; and 

(d) the allocation and expenditure 
made by the Union Government on 
mother and child health care program-
mes including universal immunization 
programme, blindness prevention pro-
gramme, malaria control programme, 
leprosy control programme, tubercu-
losis control programme, and Kalazar 
control programme separately during 
1990-91? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRl-
MATI D. K. THARA DEVI SIDD-
HARTHA): (a) State-wise number of 
Rural Family Welfare Centre and 
Sub-centres as on April, 1, 1991 is 
given in statement I below. 

(b) Allocation and expenditure re-
ported by the States for Rural Family 
Welfare Centre and Sub-centre is 
given in statement II below. 

(c) Estimated expenditure for one 
Rural Family Welfare Centre and 
Sub-centre are approx. Rs. 3 lakhs and 
Rs. 0.26 lakh respectively which in-
cludes Salary, Contingency, Honora-
rium to helper. Medicines. Break-up 
on major components is given in state-
ment III below. 

(d) Allocation made by the Gov-
ernment and expenditure reported by 
the State Government on Mother and 
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Child Health Care Programme includ-
ing Universal Immunisation Program-
me, Blindness Prevention Programme, 
Malaria control programme, Leprosy 

control programme, Tuberculosis Con-
trol Programme and Kalazar control 
programme during 1990-91 is given 
in statement IV below. 

STATEMENT I 

Sl. No. State 

Andhra Pradesh 
2 Arunachal Pradesh 
3 Assam 
4 Bihar 
5 Goa 
6 Gujarat 
7 Haryana 
8 Himachal Pradesh 
9 Jammu and Kashmir 

10 Kamataka 
11 Kerala 
12 Madhya Pradesh 
I 3 Maharashtra 
14 Manipur 
I 5 Meghalaya 
16 Mizcram 
17 Nagaland 
18 Orissa 
19 Punjab 
20 Rajasthan 
21 Sikkim 
22 Tamil Nadu 
23 Tripura 
24 Uttar Pradesh 
25 West Bengal 

Total 

Rural F.W.* 
Centres 

420 

146 
587 
15 

251 
89 
77 
82 

269 
163 
460 
428 

31 
23 
14 
7 

314 
129 
232 

15 
383 
35 

907 
335 

5412 

Sub-Centres** 

7894 
173 

5110 
14799 

145 
6733 
2299 
1502 
1460 
7793 
5094 

11910 
9364 
420 
342 
220 
2(11 

5426 
2853 
8096 

137 
8681 
495 

21653 
7873 

130673 

Source:-•Family Welfare Budget section, Ministry of Health & F.W. 
**Rural Health Division, Directorate General of Health Services. 
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STATEMENT ll 

(Rs. in lakhs) 

Rural Family Welfare Centre Sub-Centres 
State jUTs ---------- -- -----·~- --.--

Allocation Expenditure A!lfJcction Expenditure 

1 Andhra Pradesh 881.40 1605.32 748.27 1362.85 
2 Arunachal Pradesh 2.54 9.12 6.33 
3 Assam 306.67 227.08 357.08 704.21 
4 Bihar 1232.37 NR 830.50 NR 

5 Goa 31.80 36.02 9.99 ll. 36 
6 Gujarat 527.02 773.25 594.83 872.75 
7 Haryana 186.27 242.75 186.35 304.94 
8 Himachal Pradesh 161.29 220.73 70.89 206.86 
9 Jammu and Kashmir 171.50 98.35 120.56 147.73 

10 Karnataka 564.50 799.30 475.10 521.85 
11 Kerala 341 .89 1016 65 320.17 952.06 
12 Madhya Pradesh 965.45 l083 .47 722.35 814.08 
13 Maharashtra 989.44 1370.80 892.75 1495.54 
14 Manipur 64.74 85.40 28.20 69.16 
15 Meghalaya 47.69 39.92 36.61 47.50 
16 Mizoram 29.52 27.45 7.66 7.88 
17 Nagaland 14.97 12.89 16.37 54.43 
18 Orissa 658.77 851.63 467.15 618.15 
19 Punjab 270.32 NR 140.38 NR 
20 Rajasthan 487.26 NR 600.10 NR 
21 Sikkim 31.80 48.80 9.27 14.28 
22 Tamil Nadu f04.16 683.09 600.40 680.70 
23 Tripura 73.83 143.06 31.69 61.68 
24 Uttar Prade~>h 1903.76 3854.49 1447.77 4598.16 
25 West Bengal 703.08 NR 1200.59 NR 

Total 11449 .so 13222.99 9993.15 13552.50 

NR-Not reported. 
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STATEMENT Ill 

Estimated Unit Cost of Sub-centre 

Salary of ANM (a' 
Rs. 1500 P.M. Rs. 18,000 P.A. 
(Pay Scale and allow-
ance varies from State 
to State therefore ave-
rage of Rs. 1500 
p.m. is taken for cal-
culation) 

Helper (rr Rs. 50 P.M. Rs. 600 P.A .. 
Contingencies 
Rent (n! Rs. 1000 P.A. 
Medicines 
Salary of LHV (1 /6) 
one LHV for 6 Sub-
Centres 

Rs. 600 P.A 
Rs. 1000 P.A. 
Rs. 2000 P.A 

Rs. 3330 P.A. 

Total Rs. 25530 P.A. 

Construction of Sub-Centre 
Building Norm-Rs. One Lakh 

Estimated Unit Cost of Rural Familv 
Welfare Centre · 

(i) Salaries Rs. 2. 971akhs 

(ii) Contingency and Rs. 0.03 lakh 
Anowances 

(iii) POL-Maintenance Rs. 1 . 5 lakhs 
of vehicles 

(iv) As per norms each Rural Family 
Welfare Centre is to be equipped 
with one vehicle. 

(v) It was endeavour to provide 
assistance for construction of 
building for the Rural Family 
Welfare Centres wherever the 
same has not been provided by 
the States. As per norms the 
assistance for COI1$truction is to 
be provided at the State PWD 
rates for the design· approved by 
the Centre. 

13-23 LSS/NDI91 

STATEMENT IV 
(Rs. in lakhs) 

Allocation Expenditure 

(a) M.C.H. 885.00 841.00 
(b) UIP 1227.02 789.35 
(c) Blindness 587.93 Not 

prevention reported 
(d) Malaria 8200.00 7658.64 
(e) Leprosy 2300.00 2225.54 
(f) Tuberculosis 1500.00 1247.60 
(g) KaJazar 406.00 406.00 

Recopition to Medical Coleges 
4388. SHRI SYED SHAHABV-

DDIN: Will the Minister of 
HEALTH AND FAMILY WEI -
FARE be pleased to state: 

(a) the number of medical colleges 
recognised by the Medical Council of 
India, provisionally recognised by the 
Council and of those whose appiica-
tion for recognition is pending before 
the Council as on April 1. 1991 sepa-
rately; 

(b) taking all the three categories 
together, the population of the coun-
try served by one medical college; 
and 

(c) the total number of medical 
colleges and the average population 
served by each medical college in the 
state State-wise. 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) The Medical 
Council of India (Men has informed 
that 104 Medical Colleges are recog-
nised by the M.C.I.; 9 Medical oil 
leges are orovisonally recognised and 
19 Medical Colleges are pending for 
recOJ!Dition before the Council as on 
April I. 1991. 

(b) The population of the country 
served bv one medical college works 
out to 63,96.396. 

(c) A statement is given bolow: 
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STATEMENT 

W1 itt en Answers 188 

State/UT 

Andhra Pradesh 
Assam 
Bihar 
Delhi 
Goa 
Gujarat 
Haryana 
Himachal Pradesh 
Jammu & Kashmir 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manipur 
Orissa 
Pondicherry 
Punjab 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 
West Bengal 

Total 

No. of 
Colleges 

2 

10 
3 
9 
4 
I 
6 
1 
I 
2 

18 
5 
6 

21 
1 
3 
I 
5 
5 

14 
9 
7 

132 

Population 
served by each 
Medical Coflege 

3 

6,63,545 
74,31,521 
95,93,206 
23,42,619 
11,68,622 
68,62,381 

168,17,715 
51,11,079 
38,59,350 
24,89,248 
58,06,566 

110,22,644 
37,49,915 
18,26,714 

105,04,023 
8,07,045 

40,38,159 
87,76,128 
39,74,166 

154,47,903 
97,11,819 

NOTE.-Arunachal Pradesh, Meghalaya, Mizoram, Nagaland, Sikkim 
Tripura, A & N Islands, Chandigarh, Daman & Diu, Lakshadweep 
Dadra & Nagar Haveli do not have Medical Colleges. 

Universities wilhout Vice-Chancellor (SHRI ARJUN SINGH): (a) Ac-

4389. SHRI SYED SHAHABUD-
DIN: Will the Minister of HU· 
MAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the names of Universities in 
the country which did not have a 
Vice-Chancellor as on April 1, 1991; 

(b) whether the Government have 
drawn the attention of the State Go-
vernments concerned to the need for 
not keeping the posts of Vice-Chan-
cellors vacant: 

(c) whether the Government have 
circulated any guidelines to eliminate 
the delay in the appointment of Vice-
Chancellors; and 

(q) if so, the details. thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 

cording to the information furnished 
by Association of Indian Universities 
{AIU). all universities in the country 
except seven had regular Vice-Chan· 
cellars as on 1-4-91. The following 
seven universities had officiating 
Vice-Chancellors:-

(1) Andhra University, Waltair. 
(2) Dr. Hari Singh Gour Vishwa-

vidyalaya, Sagar. 
(3) University of Jodhpur. Jodh· 

pur. 
{4) Indian Veterinary Research 

Institute, Izatnagar. 
(5} Jawaharlal Nehru Technolo-

gical University, Hyderabad. 
(6) Rajasthan Agricultural Univer-

sity, Bikaner. 
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(7) Sri Padmavati Mahila Vishwa-
vidyalayam, Tirupati. 

(b) to (d) Vice-Chancellors of State 
Universities are appointed under the 
provisions of the Act of the concern-
ed university. Central Government has 
not issued any guidelines to the State 
Governments regarding appointment 
of Vice-Chancellors. 

Tribals Access to Firewood and 
Forest Produce 

4390. SHRI BHAGEY GOBAR-
OHAN: Will the Minister of EN-
VIRONMENT AND FORESTS be 
pleased to state: 

(a) the progress made so far in 
regard to ensuring and safeguarding 
the traditional rights of tribal popu-
lation of access to firewood and forest 
produce as per the Twenty Point Pro-
gramme; 

(b) whether in some of the State, 
the traditional rights have been abo-
lished to the detriment of tribals; and • 

(c) if so. the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) While the Na-
tional Forest Policy, 1988 provides for 
full protection of the rights and con-
cessions enjoyed by tribals living 
within and near forests, it also stipu-
lates that such rights and concessions 
should always remain related to the 
carrying capacity of the forests. The 
domestic requirements of tribals for 
fuelwood. fodder, minor forest pro-
duce and construction timber are 
treated as the first charge on forest 
produce. 

(b) and (c) Government are not 
aware of any State Government hav-
ing abolished the traditional rights of 
the tribals in forests. However. the 
information is being collected and 
will be laid on the Table of the 
House. 

Rellabilitation of Displaced Tribals 

4391. SHRI BHAGEY GOBAR· 
DHAN : Will the Minister of WEL-
FARE be pleased to state: 

(a) the number of tribals displaced 
so far from their habitats on account 
of various development projects; 

(b) whether the displaced tribals 
have been properly rehabilitated; and 

(c) if not. the reasons therefor? 

THE MINISTER OF WELFARE 
(SHRI SIT ARAM KESRI): (a) to 
(c) The information is being collect-
ed and will be laid on the Table of 
the House. 

Allocation of Funds to Kerala under 
"Projed Elephant' Scheme 

4392. SHRI P. C. THOMAS: Will 
the MINISTER OF ENVIRONMEN f 
AND FORESTS be pleased to state: 

(a) whether the Union Government 
propose to allocate funds to wild life 
sanctuary in Thekkady and Elephant 
centre at Kokanad in Kerala under 
"Project Elephant'' Scheme; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRO~­
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) and (b) "Pro-
ject Elephant" has not yet been final-
ly approved by Government .There-
fore no commitment about ::tllocation 
of funds to wildlife sanctuary in 
Thekkady and Elephant Centre at 
Kokanad in Kerala, can be made, at 
present. 

Assistaace to State Governmeofs for 
Health and Family Welfare 

4393. SHRI P. C. THOMAS: WiU 
the Minister of HEALTH AND FA .. 
MILY WELFARE be pleased t(\ 
state: 
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(a) whether the Union Government 
provide assistance to the Stat~ ~o­
vernments for Health and f-am1ly 
Welfare Programmes: 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI· 
MA TI D. K. THARA DEVI SID· 
DHARTHA): (a) Yes, Sir, 

<b) if so, the details of assistance 
provided to States during the last 
three years State-wise: and 

(b} Availabk information IS given 
in the statement below. 

(c} This depends upon grants iinal-
lv approved by Parliament for Cen-
trallv assisted schemes and the pro-
!!ress of implementation and submis-
~ion of progress reports by the State 
Governments. 

(c) how much assistance Umoli 
Government propose to give to K~rah 
during 1991-92'! 

Name o{"State 

l Andhra Pradesh 
2 Assam 
3 Bihar 
4 Gujarat 
5 Haryana 
6 Himachal Pradesh 
7 Jammu & Kashmir 
8 Karnataka 
9 Kerala 

I 0 Madhya Pradesh 
II Maharashtra 
12 Manipur 
13 Meghalaya 
14 Nagaland 
15 Orissa 
16 Pun_jab 
17 Rajasthan 
18 Sikkim 
19 Tamil Nadu 
20 Tripura 
21 U.P. 
22 West Qengal 

STATEMENT 
( Rs. in lakh) 

Assistc.1tce to States during th<' last three years 

1988-89 1989-90 /990-91 

rash Kind Cash Kind Cash Kind 

2 3 4 5 6 7 

4282.94 1058.29 4928.86 1063.07 4361 .7S 1121.25 
1102.36 557.24 1350.54 160.41 1400.50 587.10 
3074.99 917.24 3626.97 1096.21 4632.44 1141.71 
3027.35 1227.95 2343.44 976.94 2841.54 982.22 
1139.20 330.16 982.14 330.41 1245.12 263.45 
470.92 162.46 497.97 179.72 1208.91 104.65 
493.1fi 176.24 458.90 150.50 898.25 185.15 

3924.81 421.56 3827.52 646.27 3964.43 567.04 
2984.61 282.21 2522.23 388.42 3412.87 284.23 
3479.02 2259.03 4398.72 1681.35 4484.10 1620.82 
4673.62 1634.67 4402.33 1446.44 7392.66 1711.59 
268.68 68.85 287.11 44.43 247.50 56.45 
165.30 63.55 181.52 66.21 219.95 32.86 
185.11 110.05 141.14 36.45 146.81 44.67 

2254.85 396.64 2933.27 451.82 3929.98 591 .02 
1105.69 733.16 1492.93 699.86 1326.49 826.31 
2699.74 399.76 2520.60 1339.07 2779.48 925.95 
127.76 69.90 123.35 4.51 121.96 16.76 

3073.91 676.79 3159·58 694.08 3855.07 578.83 
238.25 77.42 316.68 25.09 273.81 139.88 

10998.78 2049.23 8103.43 2090.51 13741.82 2426.84 
4573.22 753.66 5771.51 754.45 541 I .3::. 1056.27 
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2 3 4 5 6 7 

23 Arunachal Pradesh 212.46 37.90 209.24 48.37 105.38 65.89 
24 Goa 83.54 II. 73 98.40 14.36 107.64 20.42 
2·5 Mizoram 131 .54 30.94 112.84 34.03 127.91 47.71 
16 Pondichcrry 47.79 25.52 56.14 11 .03 59.89 11.48 
27 A & N bland~ 43.96 19.09 4-.+.oo b.SO 47.55 13.84 
28 Chandigarh 22.39 6.39 21.50 4.24 24.48 5.87 
29 Dadm & Nagar Havel! 3.31 9.12 3.74 9.11 3.76 9.38 
30 Daman & Diu 1.85 2.44 3. 77 1 .87 5.96 2.89 
31 Delhi 101.07 57.68 90.58 74.22 71 .82 59.70 
32 Lakshadwl!ep 2.45 1 .50 2.47 0.95 2.87 1.67 

Contingency Plan for Drinking Water 
in Towns 

4394. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of UR-
BAN DEVELOPMENT be pleased 
to state: 

(a) whether there i~ a need to in-
troduce a contingency plan for the 
supply of drinking water to the towns 
which are fa::ing acute drinking water 
shortage; 

lb) if so. the name of the Stah:s 
where such contingency plan has beeu 
drawn up: and 

(c) the details of the towns in Orissa 
\.\ hich have been brought under the 
scheme? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (c) In view ol 
the delayed monsoon. the Government 
of India had requested the Reverwt' 
Secretaries j Relief Commissioners d 
the States of Bihar. Orissa, Uttar 
Pradesh. Haryana. Himachal Pradesh. 
Jammu & Kashmir. Rajasthan. Mad-
hya Pradesh and Gujarat to draw up 
emergency plans for meeting the •;itua-
t;o:l in an effective manner with re-.-
rc:t to various sectors including. <il 
b:1dgeting of water in the re~rvcirs 
to obviate emergence of drinkmg wa-
ter Cllllstraints: and <ii) ensuring drink-
ing water supply in drought areas. 

:'\o report has been received from 
States including Orissa on the :;hort-
age of drinking water in towns dur-
ing the current monsoon period. 

[ Twnslmionl 

Pollution in Agra 

43':16. SHRI BHAGW ANSHAN-
KAR RAW AT: Will the Minister of 
ENVIRONMENT AND FORESTS 
be pleased to state: 

(a l the extent of environment poi-
LJtion caused by the burning of waste 
ga:. being emitted from Mathura Oil 
Refinery; 

t b l the percentage of total pollu-
tion caused to Agra due to above 
•eason: 

(..:) whether the Government have 
any s::heme to utilise this gas in some 
other way; and 

(d) if so, the details thereof'! 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) to (d) The waste 
gas emitted from Mathura Oil Re-
finery is desulphurised and then fed :o th~ process. furnace, thereby re<loc-
mg a1r pollution. The ambient air 
quality in Agra is n~t affected by 
barning of waste gases in the Mathura 
Refinery. 
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[English] 

Special Funds for Tribal Special 
Plan Area 

4397. DR. LAXMINARAYAf-
PANDEY A : Will the Mi11ister of 
WELFARE be pleased to state: 

(a) the criteria fixed by the Go-
vernment for allocating special funds 
to States for the development of Tri-
bal Sub Plan area: and 

(b) the assistance provided to the 
Government of Madhya Pradesh ill 
the Seventh Five Year Plan? 

THE MINISTER OF WELFARE 
(SHRI SIT A RAM KESRil: (a) The 
criteria for all:Jcating special Central 
Ass'stance to States for development 
of Tribal Sub-Plan area are mainly 
population of Scheduled Tribe~ in the 
projects. their areas and relative back-
wardness of the States. 

(b) The assistance provided to the 
State Government of Madhya Pra-
desh in the Seventh Five Year Plan 
was Rs. 234.05 crores. 

Gardens and Parks Under MCD 

4398. SHRI RAJNA TH SONKAR 
SHASTRI: 

SHRI RAMSHRAY PRA-
SAD SINGH: 

Will the Minister of URBAN DE-
VELOPMENT be pleased to state : 

(a) the number of gardens and 
parks maintained by MCD and the 
number out of them in bad shape; 

(b) how many times these gardens 
and parks were visited by the con-
cerned senior officers during the last 
two months and the action taken by 
them for improper maintenance of 
these gardens and parks; 

· (c) the reasons for improper main-
tenance of the gardens and parks and 
the steps taken to improve their con-
ditions: 

(d) whether the road side trees are 
grown in haphazard manner which 
are later on subjected to felling due 
to road widening etc; and 

(e) the steps taken to grow the 
trees in orderly and proper manner? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE· 
VELOPMENT (SHRI M. ARUNA· 
CHALAM): (a) The Municipal 
Corporation of Delhi (MCD) has re-
ported that out of a total of 7.293 
gardens and parks, 3,000 parks could 
not be maintained upto the mark due 
to various reasons. 

(b) According to MCD, these gar-
dens and parks are regularly visited 
by the concerned officers and efforts 
are made to improve the condition of 
parks within the existing facilities. 

{<.:) The main reasons for bad condi-
tion of these parks have been report-
ed as under:-

(i) Use of parks for marriages. 
social. political and religious 
functions etc. 

(ii) Non-availability of irrigation 
water. · 

(iiiJ Nuisance caused by stray cattle 
and pigs. 

(ivl Digging by telephones. DESU 
and Delhi Water Supply & 
Sewage Disposal Undertakmgs. 

(v) Some of the parks and tot-lots 
are so small that it is difficult 
to keep them green. 

(vi) The non-co-operation of the 
residents. 

(d) The MCD have stated that road 
side plantation is done after carefullv 
assessing the future need of widening 
of the roads. However the roads 
which were constructed ' many years 
ago had to be widened due to increase 
in traffic and the trees planted along 
~uch roads had to be cut in publk 
mterest. 
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(e) Maximum care is being taken 
to plant trees according to cross sec-
tion of roads. There are standing 
instructions of the Lt. Governor, 
Delhi that two trees have to be plant-
ed before orders for cutting a tree 
for road-widening etc. is given. 

[Translation] 

U.N. Proposal on providing proper 
Diet and Medical Fadlities to 

Children 

4399. SHRI RAMASHRAY PRA-
SAD SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a} v;hether India has supported 
the UNO proposal regarding Human 
Rights to the effect that adequate 
arrangements should be made to pro-
vide proper diet and medical facilities 
to the children below 18 years of 
age and save them from exploitation: 

(b) if so, the steps taken by the 
Union Government to implement this 
programm.e in the country according 
to the joint declaration of UN and 
UNICEF; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT <DE-
PARTMENT OF YOUTH AFFAIRS 
AND SPORTS AND THE DEPART-
MENT OF WOMEN AND 
CHILD DEVELOPMENT) (KU-
MAR! MAMATA BANERJEE): 
(a) India was a party to the consen-
sus adoption of the UN Convention 
on Rights of the Child which inter-
alia provides for the rights of the child 
to proper nutrition. health care and 
to protection from exploitation etc. 
However. India is yet to ratify the 
Convention. India was also a party 
to the adoption by consensus of the 
Declartion and Plan of Action bv the 
World Summit for Children. · 

(b) and (c) A Working Group has 
been set up by the Government fo1 
preparation of National Programme 
of Action as envisaged by Plan of 
Action. Necessary action is to be 
taken by a11 concerned after Nation-
al Programme of Action has been pre-
pared. 

World Bank Assistance for Environ-
mental Schemes 

4400. SHRI DAU DAYAL JO-
SHI: 

SHRI RAMACHANDRA 
VEERAPPA: 

Will the Minister t)f ENVIRON-
MENT AND FORESTS be pleased 
to state: 

(a) the names of States which have 
sought assistance from World Bank 
for the environmental projects to be 
set up /located in various cities; and 

(bl the steps taken or proposed to 
be taken in this regard? 

THE MINISTER OF STATE Of 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a} and (b) No as-
sistance is to be SO'H:ht bv States 
directly from the World Bank. The 
Government of India has signed a'1 
a!!reement with the World Bank tp 
assist a rrojest on Industrial Pollu: 
tion Control. Under this. loan is to 
be provided to large and medium !n-
dustrial units in the major polluting 
sectors for installation of pollution 
abatement equipment and for esta-
blishment of Common Effluent Treat-
ment Plants for clusters of small-scale 
industrial units, throughout the coun-
try. The project also provides for 
the strengthening of the Central P~'I!u­
tion Control Board (CPCB) and the 
State Pollution Control Boards of the 
major industrialised States of Maha-
rashtra. Gujarat. Tamil Nadu and 
Uttar Pradesh. 
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Setting ap of Sewage Treatment Plant 3. West 

4402. SHRI BHUWAN CHAN-
DRA KHANDURI: Will the Mini-
ster of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the names of the cities situated 
on the banks of river Ganga selected 
for setting up sewage ·treatment plant 
under the Ganga Action Plan; and 

(b) whether the said facilities are 
proposed to be provided to other such 
cities also situated on the banks of 
river Ganga where proper arrange-
ments for sewage disposal are not 
available resulting in pollution of the 
river Ganga? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) The list of 
towns selected for setting up sewage 
treatment plants under the Ganga 
Action Plan Phase-I. is given in the 
statement below. 

(b) Extension of such facilities in 
the other towns along the river Ganga 
under phase-II would be taken up 
only after the concerned State Go-
vernments agree to the cost sharin!! 
with the Government of India. -

STATEMENT 

List of Cities selected for setting up 
Sewage Treatment Plants under Ganga 

Action Plan Phase J 

I. U.P.: I Hardwar/Rishikesh 
2 Fatehgarh/Farrukhabad 
3 Kanpur 
4 Allahabad 
5 Mirzapur 
6 Varanas.i 

2. Bihar: 7 Chapra 
8 Patna 
9 Munger 

10 Bhaga1pur · 

Bengal: II Howrah 

[English] 

12 Bally 
13 Chandan Nagar 
14 Serampore 
15 Bhatpara 
16 Titagarh 
17 Panihati 
18 Baranagar/Kamarhati 
19 Calcutta Corporation 

area 
20 Behrampur 
21 Nabadwip 

Bombay Urban Transport Project II 
4403. SHRI TEJSINGHRAO 

BHONSLE: Will the Minister of 
URBAN DEVELOPMENT be pleas-
ed to state: 

<al when the Bombay Urban Tran'--
port Project I was completed. 

(b) whether the Government of Ma-
harashtra have submitted a scheme 
under Bombay Urban Transport Pro-
iect II to improve transport facilities 
in Greater Bombay to cope with the 
increasing transport needs of that 
area: and 

ic) if so. the details of the scheme 
and the reaction of the Union Go-
vernn1ent thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE· 
VELOPMENT CSHRI M. ARUNA-
CHALAM): (a} The Bombay Ur-
ban Transport Project-I was complet-
ed in the year 1984. 

(b) Yes. Sir. The Government of 
Maharashtra have sent a project pro-
file for taking urban transportation 
project for the improvement of urban 
transport in Bombay (BUTP II). 

(c) The project profile contains sug-
pcstions mainly (i} for the develop-
~ent of. sound transport policies prin-
Cipally m respect of demand manage-

. menf. (ii)' decongest the roads 
by selective restraints on · per-
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sonaliscd transport. (iii) evolve 
fare policies and (iv) develop effective 
institutions building on the one hand 
and to make investments in the fol-
lowing new transport projects to en-
courage a new regional structure on 
the other:-

I. Grade separation of intersec-
tions by construction of fly-
overs: 

2. Replacement of level crossing 
by road over-bridges and road 
under-bridges: 

3. Pedestrain subways; 

4. Road improvement, extension 
and upgradation: 

5. New roads: 

6. Signalisation and traffic mana-
gement; 

7. Bus transport; 

8. Suburban railway transport; 

9. Passenger water transport; 

10. Technology acquisition: 

The total estimated cost of the pro-
jects works out of Rs. 1296.42 crores. 

A number of discussions on the 
projects have been held with the repre-
sentatives of the Government of Ma-
harashtra and the Ministries of the 
Central Government. Based on these 
discussions, the Government of Maha-
rashtra have been requested to sub-
mit a detailed project report indicat-
ing clearly various alternatives for 
raising funds for the projects. The 
final project report has not yet been 
received from the Government of 
Maharashtra. 

Construction of Roads by D.D.A. in 
Soothem Delhi 

4404. SHRI MAHESH KUMAR 
KANODIA: Will the Minister of UR-
BAN DEVELOPMENT be pleased to 
state: 

(a) whether the Delhi Dee.vlopment 
Authority is constructing roads at a 
break-neck pace in the Jehanpanah 
14-23 LSS/ND/91 

forest, the Southern portion of Delhi 
Ridge: 

(b) whether this has resulted in fel-
ling of hundreds of trees and eviction 
of hundreds of species of birds from 
their natural habitat: and 

(c) if so, the action, if any taken by 
Government in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CRBAN DE-
VELOPMENT (SHRT M. ARUNA-
CHALAM): (a) and (b) The Delhi 
Development Authority has reported 
that no roads are being constructed 
in the Jehanpanah forest in 
the Southern portion of the Delhi 
Ridge. The DDA had. on the 
request of some assocJations of 
the residents in the adjoining 
areas. undertaken in July, 1991 some 
repair work on the existing tracks and 
the same has also since been stopped. 
DDA reports that no trees have been 
felled due to the repair work. How-
ever. about 90 trees are reported to 
have been wasted Jue to f0ot-rot and 
other natural processes. 

(c) Does not arise. 

Facilities for Eye !\1icrosurgery 

4405. SHRl MAHESH KUMAR 
KANODIA: 

SHRT CHETAN P.S. CHA-
UHAN: 

SHRI PRABHU DAYAL 
KATHERIA: 

SHRIMATI MAHENDRA 
KUMAR I: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether the Apollo Hospital 
Group is entering into collaboration 
with the International Research and 
Technology Complex (lRTC) of Mos-
cow for providing facilities for eye 
microsurgery: 

(b) if so. the details thereof: and 
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(c) the time by which the agreement 
is to be entered into? -

THE MINISTER OF STATE IN 
TilE MINISTRY OF HEALTH 
AND FAMILY WELFARE CSHRI-
MA TI D. K. THARA DEVI SID-
DHARTHA): (a) Yes, Sir. 

(b) and (c) The Deccan Hospital 
Corporation Ltd. (Appollo Group of 
Hospitals) have signed a collaboration 
agreement with Inter Industrial Self 
Supporting Foreign Trade Firm (ISS-
FTF) of USSR on 20-4-1991 for sett-
ing up Apollo Fyodorov Eye Re-
search Institute at Hyderabad for 
acquiring advance technology in 
the field of Eye Microsurgery 
developed at Intersectoral Rese-
arch and Technology Complex 
(IRTC) USSR. 

Water Crisis iB Keoladeo NatiOD&l 
Park 

4406. SHRJ MAHESH KPMAR 
KANODIA: 

SHRI CRETAN P.S. CHA-
UHAN: 

Will the Mini<:ter of ENVJRON-
MENT AND FORESTS be pleased 
to state: 

(a) whether the Keoladeo National 
Park in Bharatpur is facing a water 
crisis and as a result 1hereof the num-
ber of birds visithg the park from 
Europe, China and Siberia have gone 
down in recent years; 

(b) if so, the details thereof during 
the last two years: and 

(c) the steps taken/proposed to be 
taken by the Union Government in 
this regard? · 

THE MTNISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FURESTS (SHRI 
KAMAL NATIJ): (a} and (b) The 
KeoJadeo National Park in Bbaratpur 
faces water scarcity during some years 
when the area may .suffer from drought. 
Because of the very wide fluctuations 

in the estimated populations of mig-
ratory waterfowl wintering each year 
in the National Park, it is not possible 
to conclude that there is a definite 
correlation between these populations 
and the availability of water in the 
Park. However, in case of the Sibe-
rian craines. their number arriving in 
the Park has been dwindling: from 
38 in 1987 to 31, 23. 17 and 10 in 
1988. 1989, 1990 and 1991 respec-
tively. Beside shortage of water in the 
Park, the other possible reasons for 
the decline could be poor breeding of 
the birds in Siberia and their perscu-
tion during the long migratory flight 
to India and back. 

(c) Steps taken to augment water 
supply to the Keoladeo National Park 
include: 

(i) The Government of Rajasthan 
have been requested to ensure 
that adequate water is released 
timely to the Park from the 
Panchna dam during times of 
drought. 

(ii) Central assistance is provided 
each year for the development 
and maintenance of the Natio-
nal Park:, including the disilting 
of water supply canals, cons-
truction and maintenance of 
f,Juice-gates and pumping of 
ground water. 

(iii) The Government of Rajasthan 
have also been requested to ex-
plore the possibility of supply-
ing water to the Park from the 
Otambal river. 

Housing Loans to Beedi Workers 

4407. SHRI MAHESH KUMAR 
KANODTA: 

SHRI VU A Y KUMAR 
YADAV: 

Will the Minister of LABOUR. be 
pleased to state: 

(a) the amount of housing loans 
sanctioned to Beedi workers during 
the last three years, State-wise: 
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(b) the number of houses built dur-
ing the above period, State-wise; 

(c) whether the cess collected from 
Beedi workers is utilised for the wel-
fare scheme of Beedi workers; and 

(d) if not, the reasons thetefor? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF L.<\BOUR 
(SHRI PABAN SINGH GHATO-

WAR): (a) and (b) A statement is 
given below: · 

(c) Cess is not levied and collected 
from the beedi workers. However, 
cess is collected from beedi establish-
ments under the Beedi V';Jrkers Wel-
fare Cess Act, 1976. The cess arr.ount 
is utilised for the various Welfare 
Schemes for beedi workers. 

(d) Does not arise. 

STATEMENT 

Amount of loan and number of houses built State-wise for Beedi workers during 
. the last 3 years 

s. 
No. 

State 1988-89 1989-90 1990-91 No. of 
---- -------- houses 

Loan Loan Loan built 

1 

1 K.arnataka 
2 Kerala • 
3 W. Bengal 
4 Assam · 
5 Maharashtra 

2 

6 Madhya Pradesh 
7 Gujarat • 
8 Uttar Pradesh 
9 Orissa 

10 Tamil Nadu 
ll Andhra Pradesh 

*Figures are pr\)visional. 

DiscrepaDcy in Pay Scales of Y op 
Teadlen ID Keacldya VUJyalaya S... 

ptban and Dellti Administlatioo 

4408. SHRI RAMASHRAY PRA-
SAD SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether there is any discft'ip&ncy 
in pay scales of yoga . teathers of the 
Ken4riya Vidyalaya Sangatllan and 
De1hi Administration; and 

(Rupees in thousands) during the 
last 3 yrs. 

3 4 5 6 

4 3 10 4 
194 1092 1232 268 

156 336 49 
270 273 54 90 

10 45 24 4 
6 30 3 

26 54 14 
6 9 9 3 

246 594 378 203 
5 Not b:ailable 2* 

4 21 o. 2* 

(b) if so, the details thereof along 
with reasons therefor? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOP~T 
(SHRI ARJUN SINGH): {a) and (b) 
The pay scale for Physical Education 
T eachcrs in Delhi Administration is 
R.s. 1400-2600. Yoga teachers in Delhi 
Administra.tion also eD,ioy the same 
scale Df .pay. 
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In Kendriya Vidyalaya Sangathan, 
teaching of yoga was started on an 
experimental basis anrl Yoga Tea~hers 
were appointed in the then pay scale 
of Rs. 425-640 which was later revised 
to Rs. 1400-2300. Subsequently Jt 
was decided to integrate yoga teach-
ing with Physical Education progra-
mme in Kendriya Vidyalaya Sanga-
than and that yoga teachers be appo-
inted as Physical Education Teachers 
on regular basis in the pay scale of 
Rs. 1400-2600, after attainiJH! the mi-
nimum academic and pr"Ofessional 
qualifications for the post. 

Yoga Teachers on .\d-hoc Basis 

4409. SHRI RAMi\Si-!RA Y PRA-
SAD SINGH: Will ti1e Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased 'D st<l.le: 

(a) whether a :mmber ol Yoga tea-
chers are working in Kendriya Vidya-
layas on ad-hoc basis for the last ten 
years: 

(b) if so, the reaso,ls therdor: and 

(c) the steps b.::ing t.d,~.n to regula-
rise their services? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) to (c): 
The teaching of Yoga ''"s started on 
an experimental basis and has been 
reviewed several times. Keeping in 
view these reviews of the scheme. it 
was decided to inte!!:rale Phvsical Edu-
cation and Yoga, giving Physical Edu-
cation Teachers (PETs) training in 
Yoga and requiring yoga h:<.:.chers to 
acquire adequate training in Physical 
Education. Twenty-four yoga teachers 
who possessed qualification5 of PETs 
were appointed as such. 

The Kendriya Vidyalaya Sangathan 
nominated Yoga Teachers to undergo 
a special B.P.Ed. !Summer Course) in 
3 semesters in Laxmibai National 
College of Physical Education (LN-
CPE). Out of 95 yoga teachers who 
have acquired the qualifications of 
B.P.Ed .. 7fi have opted for being re-

ularised as PETs. 

Entraooe Examinatilln for Indian 
Institutes of Technology 

4410. SHRl RAM NARESH 
SINGH: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to statt:: 

ta) whether the entrance examina-
tion for the Indian Institutes of Tech-
nology are now being held in langu-
ages other than English also: 

(b) if so. the details th~rcof; and 

· (c) if not, the reasons therefor? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI AR.JUN SINGH): (a) to (c) 
Yes, Sir. The question papers for Joint 
Entrance Examination (JEE) from 
1990 and subsequent years are being 
provided in English and Hindi. Stu-
dents are allowed to answer these pa-
pers in all major Indian languages, in 
which 10+2 examina~ions are conduct 
ed. as per VIII· Schedule of the Cons-
titution along with English. 

Assistance to SCs/STs Candidates for 
Competitive Examinations 

4411. SHRf RAM NARESH 
SINGH: Will the Minister of WEL-
FARE be pleased to state: 

(<t) whether the Gqvernn.1ent provide 
assistance to Scheduled Castes/Sche-
duled Tribes ca•tdidates for appearing 
in the cxaminatiom conducted by the 
Union Public Service Commission and 
Nationalised Banks for the post of 
ofticers: 

(b) if so. the number of ca11didates 
assisted and the amount spent for dif-
ferent examinations during the last 
three years: and 

(c) the number of successful candi· 
dates who had been assisted by the 
Government for different examinations 
during the last three years? 

THE MINISTER OF Wf.LFARE 
(SHRI SITARAM KESRI): (u) Yes. 
Sir. 
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(b) and (c) The i,lformation is being 
collected from the State Governments/ 
UTs Administrations and the Univer-
sities. 

Sale of Drugs under Genuine Names 

4412. SHRl RAM NARESH 
SINGH: Will the Minister of HEA· 
L TH AND fAMILY WELFARE be 
pleased to state: 

(a) whether there is any proposal 
under the consideration of the Union 
Government to direct drug manufac-
turers to sell drugs under their genuine 
names and discontinue the use of 
brand names: 

(b) if so, the details thereof and by 
when such skps are likely to be im-
plemented: and 

(c) if not, the reasons thcr,·of! 

THE MINISTER OF STATE IN 
THE MINISTRY Of HEALTH 
AND FAMILY WELL\RE (SHRI-
MATl D. K. THARA DEVI SID-
DHARTHA): (a) to kl The t-.·linistry 
nf Health and Family Welfare, vide 
notification GSR No. 2i(E) dated 
17-1-81, had provided. in the Drugs 
and Cosmetics Rules, 194), that pre-
parations containing any new drug as 
the single active ingredient and drugs 
containing any l>f the f,lllowing as 
~ingle ingredient sl1all be marketed 
only under generic name and not 
brand names: 

(I) Analgin 
(2) Aspirin and its salts 

(3) Chlorpromazine and its salts 

(4) Ferrous Sulphate 

(5) Piperzine and its salts. 

The said notification was challenged 
in the Delhi High Court by M/s Hoe-
chst Pharmaceuticals. Bombay. an:.! 
many others in 1982. The High Court 
had held that the llperative clause of 
the notification was illegal and ultra-
vires of both the Drugs & Cosm~tirs 
Act. 1940 and other laws and ~rt1~les 
14 and 19 (1) (g) of the ConstttutJOn. 

A spel:ial leave petition was filed by 
the Central Government against this 
judgement in the Supreme Court in 
November, 1982. Though the petition 
was admitted on 1st December, 1983, 
the request to stay the operation of 
the judgement of the High Court was 
not granted. 

FJy Ash Conversion Plants by D.D.A. 

4413. SHRI CHETAN P. S. CHA-
UHAN: 

SHRI RAMESH CHAND 
TOMAR: 

SHRI PRABHU DAYAL 
KATHERIA: 

Will the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) whether the Delhi Development 
Authority has approved the setting up 
of two fly ash conversion plants be-
hind Raj Ghat along the banks of the 
Yamuna: 

(b) whether setting up of these pro-
jects could prove t;J be a major envi-
ronmental hazard to Raj Ghat, Shan-
tivan and all the green areas along 
Yamuna: and 

(c) if so, the steps taken or proposed 
lo be taken by the Government in rhis 
regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF l1RBAN DE· 
VELOPMENT 'SHRI M. ARUNA-
CHALAM): (a) to (c) The Informa-
tion is being collected and will be laid 
on the Table of the Sabha. 

Cultural Heritage of Himallay• 

4414. SHRI CHETAN P.S. CHA· 
UHAN: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government have 
prepared a scheme (o promote, pre-
serve and develop the cultural herit-
age of Himalayas: 

(bl if St), the details thereof: and 
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. (c) the amount alJo~at<.!d by the Go-
vernment under the scheme during 
the last two years? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) Yes, Sir. 
A Scheme for the preservation and 
development of cultural h"ritagc of 
Himalayas was prepa•·<.!d during the 
VII Five Year Plan. 

(b) The details of the sd1eme are 
given in the Statement below. 

(c) The amounts allo~ated for th~ 
scheme during the last two yt~ars were 
as under: 

1989-90 40.00 lakhs t.B.E.) 

1990-91 15.00 lakhs (B.E.) 

STATEMENT 

During th<.! Vll hve Year Plan the 
Government of India in the Depart· 
ment of Culture :nitiatd a new sc-
heme of Financial Assi~tance for the 
Preservation and Devel0pment of Cul-
tural Heritage of the Himalayas. The 
objective of the Scheme is to promote, 
protect and preserve ihe cultural heri-
tage of the Himalayas for which fin-
ancial assistance is being pwvided to 
institutions, voluntary organisations 
and individuals. The institutions in-
clude the concerned departments of 
the Universities. while the organisa-
tions include Museums, Libraries and 
Research bodies Individuals engaged 
in the field are also being assisted for 
short duration projects. 

2. The assistance is given for: 

(a) Study and resear..-:h of all as-
pects of cultural heritage; 

(b) Collection of objects of art and 
crafts and documentation of 
cultural artifacts including the 
folk. music, dance and litera-
ture; 

tc) Dissemination through audio-
visual programmes of art and 
culture: 

~d) Training in traditional and folk 
art; and 

(e) Assisting and setting up of mu-
seums and libraries etc. 

3. Assistance is given for two typeS 
of programmes, namely, long-term 
programme and short-term program-
me. The responsibility for drawing up 
a long-term programme for the deve-
lopment of Himalayan Culture has 
been entrusted to Rashtriya Manav 
Sanghralaya, an autonomous under-
taking under the Department of Cul-
ture. 

While th.: Department of Culture 
provides financial assistance for short-
term programmes, assistance is given 
upto a maximum of Rs. 5.00 lakhs. 

Ameodments to the DeiJd Apartmeat 
Ownership Act, 1986 

4415. SHRI V. SREENIVASA 
PRASAD: 

SHRI M. V. CHANDRA-
SHEKARA Ml!RTHY: 

Will the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) whether the Delhi Development 
Authority propose to implement the 
Delhi Apartment Ownership Act, 1986 
after certain amendments; 

(b) if so, the details nf the proposed 
amendments; and 

(c) whether the Government have 
since taken any decishm to accord 
approval to these amendments? 

THE MINISTER OF STATE IN 
THE MINISTRY OF l 1RBAN DE-
VELOPMENT (SHRJ M. ARUNA-
CHALAM): (a) to (c) Delhi Develop-
ment Authority has decided to imple-
ment the Apartment Own1~rship Act. 
1986 in phases. In the first phase, ap-
plications have been invited from the 
allott.ees of 50 oolonies for l S34S 
S.F .S. Flats. 

Government have appointed a ccm-
sultant to aamitte tbe type of amend-
ments tbat May be required in the 
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Delhi Apartment Owrership Act to 
make the implementation more effec-
tive. The consultant has held discus-
sions with various agencies concerned 
including the DDA. Report of the 
Consultant has not yet been received. 

Measures to Combat Communicable 
Diseases 

4416. SHRI C. P. MUDALAGIRI-
YAPPA: Will the Minister of HEAL-
TH AND FAMILY WELFARE be 
pleased to state: 

(a} whether the l 1nion Government 
have taken any concrete steps to corn-
bat major communicable and other 
diseases and reducing mortality and 
morbidity caused by those diseases: 

(b) whether the results are not forth-
coming in spite of numerous progra-
mmes launched by the Union Govern-
ment in this regard so far. and 

(c) if !;O. the reasons thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MATJ D. K. THARA DEVT SID-
DHARTHA) : (a) Yes, Sir. 

(b) This is not true. 

(c) Does not ari.~. 

Schemes Under Ganga Action Plan 

4417. DR. LAXMINARAYAN 
PANDEY A: 

SHRI HARIKEWAL PRA-
SAD: 

SHRI ATAL BlHARI VAl-
PAYEE: 

Will the Minister of ENVIRON-
MENT AND FORESTS be pleased 
to state: 

(a) the schemes initiated by the 
Union Government and the State Go-

vernments of Uttar Pradesh, Bihar at!d 
West Bengal under the Ganga Action 
Plan during each of the last threeyears 
and the current year. scheme-vtise: 

(b) the expenditure incurred there-
on; 

(c) the details of schemes which are 
yet to be completed: 

(d) the reasons for delay in thdr 
completion: and 

(e) the time by which these are li-
kely to be completed? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS fSHRI KA-
MAL NA TH): (a) Out of a total of 
261 schemes undertaken under the 
Ganga Action Plan. 41} schemes were 
initiated during the la<>t three years in 
U.P., Bihar and West Bengal. No sc-
heme has been initiated in the current 
year. A Statement I of schemewise 
and State-wise break-up of these sc-
hemes is given below. 

(b) Amount released. year-wise, to 
the States for expenditure on the 261 
s..::hemes in the last three years is given 
in Statement II. No amount has been 
released during the current financial 
year so far. 

(c) to (e) Out of 261 schemes. 172 
had been completed till June. 1991. 
Break-up of the remaining 89 incom-
plete schemes is given in Statement-III. 
These schemes are likely to be com-
pleted by December. 1993. Most of 
the schemes are proceeding as per 
schedule. However. there have 
been some slippages. mainly be-
cause of delay in land acqui-
sition for some of the sewage treat-
ment plants (S'l'P<;) and pumping sta-
tions and litigations causing delay in 
awarding work in some of the STPs. 
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STATEMENT I 

Schemq-wise and State-wise break-up of schemes initiated during the last three 
years under Ganga Action Plan 

81. Category 
No. 

Interception & 
diversion of se-
wage 

2 Sewage Treat-
ment Plants 

3 Low Cost Sani-
tation 

4 Electric Crema-
torium. 

5 River Front Fa-
cilities 

6 Others 

Total 

No. of Schemes State-wise/ Year-wise Gra-
-----------·------------------------·---nd 

U.P. Bihar West Benf{al To-
----------- ------------ ---------tal 
88- 89- 90- To- 88- 89- 90- To- 88- 89- 90- To-
89 90 91 tal 89 90 91 tal 89 90 91 tal 

12 .. 12 2 2 

5 5 3 3 2 2 

5 5 2 2 

2 2 

9 10 

14 

10 

7 

2 

4 

12 
-=-----------~---------- --~---- .. -----

33 34 10 .. 10 5 5 49 

STATEMENT ll 

Amount released year-wise to the States for expenditure on thr Schemes in the 
iast three years 

Sl. 
No. 

l 1988-89 

2 1989-90 

3 1990-91 

Year 

Total 

( Rs. in crorcs) 

States Total 
------ -------- --~--- -·-· ··- --- --- -·----

U.P. Bihar West Bengal 

16.54 12.44 25.79 54.77 

22.62 8.80 26.24 57.66 

19.85 6.12 24.39 50.36 
-----·-· ·------------ ~-------~----·-----------

59.01 27.36 76.42 162.79 
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. STATEMENT m 
Details of Category-wise .~chemes vet to be completed under the Ganga Action Plan 

Sl. 
No. 

Category of Schemes No. of schemes State-wise 

Uttar Bihar U'est Total 
Pradesh Bengal 

Interception & diversion of 
sewage. 

2 Sewage Treatment Plants 

3 Low Cost Sanitation . 
4 Electric Crematoria 

5 River Front Facilities 

6 Others 

Total 

fTrr.nslation l 
Nodal Centres 

4418. DR. LAXMINARAYAN 
PANDEYA: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a} the names of the States where 
Nodal Centres have been set up: and 

(b) the details of the functions of 
~;uch centres? 

THE MINISTER OF HUM AN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) and 
(b) Twenty-one Nodal Centres are 
established under the scheme of 
National Technical Manpower Infor-
mation System (NTMIS) · which was 
started by the Government of India 
in 1983 for estimation of demand and 
supply of technical manpower. assess-
ment of anticipated gaps. collection 
and analvsis of data to match the 
job reouirements with facilities for 
educ:1tion and training. making fore-
cast about the snecialised areas l\nd 
fields reauiring ur~ent attention and 
for perfonning other related func-
tions. 

10 4 22 36 

7 7 14 28 
3 0 I 4 

2 3 4 9 
2 0 3 5 
6 0 7 

30 14 45 89 

The Nodal Centres are in operation 
in the States of Andhra Pradesh, Aru-
nachal Pradesh, Assam. Bihar, Guia-
rat. Jammu and Kashmir, Kamataka. 
Kerala. Madhya Pradesh, Maharash-
tra, Orissa, Pu!1j:lb, Rajasthan 
Tamil Nadu Uttar Pradesh. West Ben-
gal and Union Territory of Delhi. 

The functions of the Nodal Centres 
are to collect data from engineering 
colleges. polytechnics. post graduates 
and ~employing agencies. This data 
is set out in State-wise tabular-form I 
renorts for analytical studies and for 
responding to queries on the subje<:t. 
~'odal Centres a1so transfer data to 
the Lead Centre in Delhi and ex-
change information among themselves. 

[English] 

Government ae<'ommo~ation to state 
employees 

4419 DR. LAXMINARAY AN 
PA NTIEY A· Will th" Minister of 
URBA"'J DEVELOPMENT be plea-
sed to state: 

(a) whether there is a recioroca] 
arraneement between the Govern-
ment ·and the States regarding allot-
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ment of residential accommodation to 
their respective employees posted in 
the States and at the Centre; 

(b) if so, the number of houses 
allotted by the Central Government 
in Delhi to each State; and 

(c) the criteria for the allotment of 
such houses to the States and the 
basis on which quota of each State 
for various types of houses is fixed? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN 
DEVELOPMENT (SHRI M. ARU-
NACHALAM): (a) Yes, Sir. 

(b) The information is being col-
lected and will be laid on the Table 
of the Sabha. 

(c) The Government of India and 
the State Governments have entered 
into reciprocal arrangement in respect 
of provision of residential accommo-
dation to each other's employees. 
Since the State Governments make 
available accommodation in some 
cities in their States to Central Gov-
ernment officials posted in such .::ities. 
the State Governments' staff p()Sted 
in Delhi have been allowed a quota 
of not more than 5 units for allotment 
on payment of normal licence fee. 
However, where the allotments in ex-
cess of 5 were made before 24th Oc-
tober, 1985, the allotments have be~n 
allowed to continue. The present 
criteria in this regard has been based 
on the need for re~tricting allotment 
of )!eneral pool accommodation to in-
eligible individuals I organisations to 
the minimum on account of acute 
shortage of accommodation in the 
general pool. 

Take over of CRIY, CCRYN and 
Vishwayatan Y ogashram 

4420. SHRI ARJUN SINGH Y A-
DA V: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleas-
ed to state: 

(a) whether the Government pro-
pose to take over the Central Re-
search Institute for Yoga (CRIY}, 
Central Council for Research in Yoga 
and Naturopathy (CCRYN) and 
Vishwayatan Yogashram; 

(b) if so, the details thereof; and 

(c) if not, the reasons for delay in 
taking over of these institutions? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA TI D. K. THARA DEVI SID-
DHARTHA): (a) to (c) There is no 
proposal to take over the manage-
ment of Central Council for Research 
in Yoga and Naturopathy. How-
ever, regarding the other two institu-
tions several alternatives are under 
consideration of the Government. 

[Translation] 

C.G.H.S. Dispensaries in Ambala 

4421. SHRI RAM PRAKASH 
CHAUDHARY: Will the Mini.>ter 
of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether there is shortage of 
C.G.H.S. dispensaries in Ambala for 
the benefit of the Central Government 
employees; and 

(b} if so, the action taken by the 
Union Government to open more 
~uch dispensaries at that city? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRl-
MA TI D. K. THARA DEVI SID-
DHARTHA): (a) The Central 
Government Health Scheme has not 
been extended to Ambala. 

(b) CGHS is extended to only 
those cities which have a concentra-
tion of more than 7500 Central Govt. 
employees/pensioners. Ambata does 
not fulfil this criterion. 
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[English) 

Frame of reference of committee set 
op to review Ramamurti committee's 

report 

4422. SHRI RABI RAY: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to 
state: 

(a) whether it is a fact that the 
Government had set up an empower-
ed committee to review the Rama-
murti Committee report soon after his 
submission; 

(b) if so, the details thereof; and 
(c) what is the frame of reference 

of the Committee set up by the Cent-
ral Advisory Board for education. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) to 
(c) The Minister of Human Re-
source Deevlopment, in his capa-
city as Chairman of the Central 
Advisory Board of Education (CA-
BE), set up a Committee of the 
CABE to review the implementation 
of the various parameters of National 
Policy on Education (NPE), taking 
into consideration the report of the 
Committee for Review of NPE and 
other relevant developments since the 
Policy was formulated and to make 
recommendations regarding modifica-
tions to be made in NPE. A copy of 
the Government order setting up the 
Committee is given in statement be-
low. 

STATEMENT 

No. F. 3-1/91-PN-1 
Government of India 

Ministry of Human Resource Deve-
lopment Department of Education 

New Delhi, the 31st July, 1991 

ORDER 
Subject: CABE Committee on Review 

of National Policy on Educa-
tion, 1986. 

The National Policy on Education 
(NPE) and the Programme of Action 
(POA) for its implementation were 
formulated in 1986. Several measures 
have been taken by the Central and 
the State Governments for implemen-
tation of NPE and POA. The allo-
cation for Education in the Annual 
Plan of 1987-88 of this Ministry was 
considerably stepped up. Several 
State Governments have also allocat-
ed resources for programmes taken 
up by them in pursuance of NPE/ 
POA. NPE envisages a review of 
the implementation of the various 
oarameters of the policy every five 
y-ears. 

2. The Central Government bad, in 
May 1990, appointed a Committee 
under the Chairmanship of Acbarya 
Ramamurti to review NPE. The Com-
mittee submitted its report in Decem-
ber 1990. The Central Advisory 
Board of Education, in its meeting 
held on 8-9 March, 1991, examined 
the procedure to be adopted for con-
sideration of the report of the NPE 
Review Committee and decided that 
a CABE Committee be constituted 
by the Chairman viz. Union Minister 
of Human Resource Development, to 
consider the recommendations of the 
NPE Review Committee. 

3. The Minister of Human Resource 
Development has. therefore, set up a 
Committee of CABE to review the 
implementation of the various para-
meters of NPE, taking into considera-
tion the report of the Committee for 
Review of NPE and other relevant 
developments since the Policy was 
formulated and to make recommenda-
tions regarding modifications to be 
made in NPE. 

4. The Committee will consist of 
the following: 

(i) Shri Janardhan Reddy-Chair-
man C.M. & Minister of Edu-
cation, A.P. 

(ii) Shri Vikram Verma Minister 
of Edut'ation. M.P. 
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(Iii) Shri Gegong Apang C.M. and 
Mrnister ot Eaucauon Aruna-
chal Prade~ll 

(iv) Dr. Ram Chandra Purve Minis-
ter (SE & PE), B1har. 

(v) Shri R. M. Veerappan Minis-
ter of Education, 1 amil Nadu. 

(vi) Shri S. S. Chakraborty Minis-
ter (Higher Education) West 
Bengal. 

(vii) Shri E. T. Muhammad Basheer 
Minister of Education, Kerala. 

(viti) Member (Education) Planning 
Commission. 

(ix) Chairman University Grants 
Commission. 

(x) Dr. M. S. Adiseshiah 
Chairman, Madras Institute of 
Development Studies 79-ll, 
Main Road, Gandhi Nagar 
Adyar Madras-600 020. 

(:xi) Dr. Radhika Herzburgur Direc-
tor Rishi Valley School P.O. 
Madanapalli District Cbittoor. 

(xii) Dr. A P. Mitra Formeriy 
Director General, CSIR 30, 
Kailash Kunj, Greater Kailash-
I, New Delhi. 

t:dii) Smt. Jagannathan Krishnammal 
Secretary Land for Tiller's 
Freedom (LAFTI) Kilvelur-
611104 Tanjore District Tamil 
Nadu. 

(xiv) Dr. Ram Dayal Munda Profes-
sor of Regional Languages. 
Ranchi University, Ranch1. 

(xv) Shri Habib Tanvir Director 
Naya Theatre, L-15. Bar Sarai 
New Delhi-110016. 

(xvi) Dr. R. V. Vaidyanatha Ayyar 
-Member-Secretary Joint Se-
cretary (Planning). 

5. Union Education Secretary, Di-
rector. NCERT and Director, NIEPA 
will be permanent invitees to the 
meetings of the Committee. 

6. The Committee should submit its 
report within two months from the 
date of its first meeting. 

7. The Committee will lay down 
its own procedures and methodology 
of work 

(Sd.) 
(V. LAKSHMI REDDI) 

DIRECTOR(P) 

1. All members of the Committee. 
2. All members of CABE. 
3. All Education Secretaries of 

State Governments and UT 
Administrations. 

4. All Officers in the Department 
of Education. 

5. PS to HRM 
6. PS toES 
7. PS to AS 

Financial Assistance from Foreign 
Agencies for Improvement of Primary 

Education 

4423. SHRI RABI RAY: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to 
~tate: 

(a) whether the Union Government 
have entered into any understanding 
with or received financial assistance 
from foreign agencies for the improve-
ment of primary education in State!) 
like Uttar Pradesh, Bihar, Rajasthan 
and Andhra Pradesh; 

(b) if so, the conditlons under which 
such arrangements have been made; 
and 

(c) the present status of all these 
projects? 

'Ilffi MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) to (c) : 
Andhra Pradesh Primary Education 
.Project is under implementation with 
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assistance from Overseas Development 
Agencies (ODA) of United Kingdom. 
ODA assistance lor the period 1989-
94 is of the order of £ 31.1 million. 

UNICEF pledged US $8 million 
from its general resources and to raise 
supplementary funds of US $ 100 
million for the Bihar Education Pro-
ject during the period 1991-95. 

The Government of Norway has 
been providing financial assistance for 
a pilot scheme of Non-Formal Educa-
tion in 12 Blocks in UP. The finan-
cial assistance envisaged is of the 
order of Norwegian Kroner 25 million 
over a four year period from 1987-88. 

The Swedish International Deve-
lopment Agency is supporting a sche-
me called Shiksha Karmi Project for 
providing primary education in remote 
villages in Rajasthan. The expendi-
ture on the Project during 1987-91 
would be of the order of Rs. 461.87 
lakhs. 

All these projects are under imple-
mentation. The assistance has to be 
utilised for the purpose for which it 
has been sanctioned. Periodical ac-
counts and progress reports of the 
Project are required to be furnished to 
the funding agencies. 

[Translation] 

Kendriya Vidyalayas State-wise and 
Union Territory-wise 

4424. DR. LAL BAHADUR RA-
WAL: 

PROF. RASA SINGH RA-
WAT: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be plea-
sed to state: 

(a) the number of Kendriya Vidya-
layas in the country at present, State-
Wl.Se, Union Territory-wise and dis-
trict-wise; and 

(b) the amount being spent annu-
any on them? 

THE MINISTER Ur HUMAN 
RESOURCE DEVELOPMENT 
~SHRI ARJUN SINGH): (a) There 
IS no system of allocating Vidyalavas 
on a district-wise basis. 740 KendriVa 
Vidyalayas are functioning in differ-
ent States and Union Territories as 
per statement below. 

(b) The total expenditure on 
Government financed schools in-
curred during 1989-90 is Rupees 
1,27,98,47,548.20. In the project 
sector the expenditure is Rupees 
18,28,21.637.81 on 141 schools which 
is borne by the respective Projects. 

STATEMENT 

State-wise Distribution of Kendriya 
Vidyalayas as on 13-8-91 

Sf. Name of StatesjUTs No. of 
No. Kendriya 

(I) (2) 

1 Andhra Pradesh 
2 Assam. 
3 Bihar · 
4 Gujarat 
5 Haryana 
6 Himachal Pradesh . 
7 Jammu & Kashmir 
8 Karnataka 
9 Kerala 

10 Madhya Pradesh • 
II Maharashtra 
12 Manipur . 
13 Meghalaya 
14 Nagaland 
15 Orissa 
16 Punjab 
17 Rajasthan 
18 Sikkim 
19 Tamil Nadu 
20 Tripura 
21 Uttar Pradesh 
22 West Bengal 

Vidyalayas 

(3) 

39 
43 
52 
34 
20 
13 
25 
24 
21 
70 
49 
05 
07 
04 
22 
36 
42 
01 
26 
04 

106 

45 
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(1) (2) (3) 

23 A & N Island Portblair 02 
24 Arunachal Pradesh 06 
25 Chandigarh 06 
26 Delhi 30 
27 Goa Diu Daman 05 
28 Pondicherry 02 
29 Mizoram 01 

Total 740 

Steps to Literate Adults 

4425. DR. LAL BAHADUR RA-
WAL: Will the Minister of HUMA..~ 
RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the target fixed to literate adults 
during 1990-~1 and the amount spent 
thereon alongwith the success achiev-
ed in this regard; 

(b) whether Government propose to 
formulate any scheme to achieve more 
success in this regard; 

(c) if so, the details thereof; and 
(d) if not, the reasons ther~for? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) Against 
the target of enrolling 177.33 lakh 
persons during 1990-91, an enrolment 
of 118.77 lakh persons has been re-
ported so far. ·Besides, total literacy 
campaigns covering about 30.00 mil-
lion illiterates in different age groups 
have also been launched in 45 dis-
tricts in different States/Uts in the 
country. An expenditure of Rs. 131.15 
crores was incurred by the Central 
Govt. and an amount of Rs. 55.12 
crores provided for as an outlay in 
the State Sector for 1990-91 is also 
estimated to have been incurred on 
various programmes relating to Adult 
Education. -

(b) to (d) In order to give a new 
thrust to the National Literacy Mis-
sion certain steps have been taken in 
this direction. These are-

Adopting the Improved Pace and 
Co';lten~ of Learning (IPCLJ 
which Is a new learning stra-
tegy designed to reduce the 
duration of learning, sustain 
the motivation of the learners 
instil an element of self confi~ 
dence in the learners and 
~aking lear~1ing a lively and 
.Joyous exercise. 

Adopting the area approach, which 
implies that all projects of 
adult education should be area 
specific, time bound, result-
oriented and cost effective. 

Implementing and expanding total 
literacy campaigns to cover 25-
30 additional districts during 
1991-92 under the leadership 
of the District Collectors based 
on area approach and the 
IPCL technique of teaching/ 
learning. · 

Implementation of centre-based 
programme m districts not 
covered by total literacv cam-
paigns. following the principles 
of area approach. 

Identification and increasing invol-
vement of voluntary agencies in 
literacy programmes. 

Larger involvement of students of 
schools and colleges. non-
student educated youth, tea-
chers, and persons from other 
sections of society to make the 
National Literacy Mission a 
people's movement. 

lnclusiou of Hindus of Banjara 
Caste in the Scheduled Tn"be List 

4426. SHRI BHAGWAN SHAN-
KAR RAWAT: Will the Minister of 
WELFARE be pleased to state: 

(a) whether the Government pro-
pose to include Hindus of Banjara 
caste, who are at present in the list 
of backward castes in Uttar Pradesh 
in the schedule of Scheduled Tribes 
of the Constitution: and 
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(b) if so, the details thereof and 
wh:~n a decision is likely to be taken 
in this regard'! 

THE MINISTER OF WELFARE 
(SHRI SIT ARAM KESRI): (a) and 
(b) Any amendment in the existing 
lists of Scheduled Tribes can be made 
only through an Act of Parliament as 
laid down in Article 342(2) of the 
Constitution. 

Navchetna Sansthan at Varanasi, 
Uttar Pradesh 

4427. SHRT HARTKEW AL PRA-
SAD: Will the Minister of WEL-
FARE b~ pleased to state: 

(a) whether Government have rece-
ived any complaints regarding work-
ing of 'Navcht>tna San~than' at Vara-
nasi, Uttar Pradesh: 

(b) if so, the action taken in matter. 

(c) whether the Ministrv had taken 
a decision to send some officers to 
Varanasi for investigation; 

(d) whether those officers have since 
conducted the enquiry: and 

(e) if not. the reasons therefor? 

THE MTNTSTER OF WELFARE 
(SHRT SlT ARAM KESRI): (a) Yes. 
Sir. 

(b) to (.~) The complaints are under 
enouirv. Earlier. the enouirv had 
been entrusted to one of the - Joint 
Secretaries of the Ministrv but he could 
not carry out the enoui;y and he has 
since been transferred. The enouirv 
has now been entrusted to the State 
Government of Uttar Pradesh and 
the enquiry report is awaited. 

[Englishl 

Rights of Tribals 

4428. SHRl BHAGEY GOBAR-
DHAN· Will the Minister of ENVI-
RONMENT AND FORESTS be 
pleased to state: 

(a) whether the Government have 
advised the States to confer long-term 
heritable but inalienable rights in res-
pect of land belonging to tribal~ living 
in forest villages; and 

(b) the response of States in pur-
suance of the aforesaid advice? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) Yes, Sir. The Go-
vernment of India has issued guide-
lines to all the State Governments to 
convert forest villages into revenue 
villages by conferring heritable but in-
alienable rights on the land under 
cultivation to the villagers. 

(b) No specific proposals in this re-
gard have been received from the 
State Governments. 

[Translation J 

Industrial Training Institutes Impart-
ing Vocational Training 

4429. SHRI RAM NARAIN BER-
WA: Will the Minister of LABOUR 
be pleased to state: 

(a) the number of Industrial Train-
ing Institutes for imparting vocational 
training set up during the last three 
years. State-wise: 

(b) whether Government propose to 
set up more vocatio'1al institutes, 
during Eighth Five Year Plan; and 

(c) if so, the targets fixed in this 
regard, State-wise? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR 
(SHRl PABAN SlNGH GRATO-
WAR): (a) A statement indicating the 
S•ate-wise number of Industrial 
Training lnstitutes set uP and broul!bt 
under the purview. of National Coun-
cil for Vocational Training during the 
last three years is given below. 
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(b) and (c) Sir, opening of Indus- Training Institutes dunng the Eighth 
trial Training Institutes is a State Five Year Plan is tu b~ decided by 
subject. Therefore, setting up more the States /Ul !I 

STATEMENT 

S.No. StatefUT 

1 Andhra Pradesh 
2 Assam 
3 Goa 
4 Gujarat 
5 Haryana 

2 

6 Jammu & Kashmir 
7 Karnataka 
8 Madhya Pradesh 

- 9 Maharashtra 
10 Nagaland 
11 Orissa 
12 Rajasthan 
13 Tamil Nadu 
14 Uttar Pradesh 
15 West Bengal 
16 Delhi 
17 Andaman & Nicobar Islands 
18 Lakshadweep 

Total 

rEnglish] 

• 

Opening of "Mahila Samakhya" in 
Rajasthan 

4430. SHRI RAM NARAIN BER-
W A: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state: 

(a} whether the Union Government 
proposes to set up a new proiect named 
as "Mahila Samakhya" in Rajasthan; 
and 

(b) if so, by when and details 
thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) No, Sir. 

(b) Question does not arise. 

1987-88 1988-89 1989-90 

3 

9 
5 

4 

2 
2 

8 

18 
19 

5 

73 

4 

11 

2 

12 
5 

5 

10 
94 
42 

185 

5 

1 
4 .. 

58 
2 

67 

Upgradation of Medical CoDeges 

4431. SHRI RAM NARAIN BER-
WA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleas-
ed to state: 

(a) whether the Union Government 
propose to upgrade a number of medi-
cal co11eges in the country into the 
Nationa1 Institutes of Medical Sciences; 

(b) if so, the details thereof; 

(c) whether the SMS Hospital and 
the Medical College at Jaipur are 
one of such institutes: and 

(d) if so, the reasons thereof? 
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THE MINISTER OF STATE IN 
THE MINJSTR Y OF HEALTH 
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI .SIDD-
HARTHA): (a) to (d) No, Sir. How-
ever a Committee has been constitut-
ed to recommend the names of five 
medical institutions in each of five 
zones of the country for upgrading 
the same into Regional Institutions 
of exce1lence in medical care and its 
report is awaited. 

CGIIS Facilities in Vijayawada and 
Visakhapatnam 

4432. SHRl SOBHANADREES-
W ARA RAO V ADDE : Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Union Government 
propose to extend the CGHS facilities 
in Vijayawada and Visakhapatnam. 
Andhra Pradesh: 

(!'>) if so. by when: and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRT-
MATI D. K. THARA DEVI SIDD-
HARTHA): (a) and (b) No. Sir. 

(c) CGHS facilities will be extended 
to those cities where the number of 
Central Govt. employees exceeds 7500 
in a phased manner. Vijayawada and 
Visakhapatnam do not fulfill this 
criteria. 

Denuded Forest l.and 

4433. SHRI SOBHANADREES-
W ARA RAO V ADDE : Wil1 the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the estimated extent of denud-
ed/degraded forest land at the beginn-
ing of Seventh Plan and at the end of 
the Seventh Plan: 

(b) the amount spent. to reforest/ 
plant trees in these degraded forest 
land State-wise: 

JIS-23 LSS.fND19t 

(c) whether the Government have 
taken any decision to involve the 
people also in this task: and 

(d) if so. the schemes under the 
consideration of Government in this 
regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS CSHRI KA-
MAL NATH): (a) According to the 
available estimates of Forest Survey 
of India. forest land having crown 
densitv between 10°{} to 40()~, was 
2.76.583 sq.kms. as per 1987 assess-
ment (based on 1981-83 imal!ery) and 
2.57.409 sq .kms. a<> per 1989 assess-
t11ent (bn<ed on 1985-87 imagery). 

(b) State-wise amount utilised for 
affnres+ation prograr:1mes as a whole 
dminrr tht~ Seventh Plan period i~ 
given in the statement below: 

(c) and (d) Govem111ent of India 
has issued f!uidelines to a!l the State 
Governme11ts t<~ a<;sociate vilia<ze com-
munities. voh1'1tarv al!~ncie~ and non-
Government or<ranisatiom 'Vith protec-
+ir>t1 al'd ree-eneratio'1 of de!!rad~d 
forests on usufmct sharing bao.ts. 
Ba<;ect on th~~e <zuirlt>line<. Stat~ Gmr-
rrnrncnts rJre f0rmubting the1r own 
~·:hem•'~. 

STATEMENT 

State-wise Utilisatinn of Funds for 
Afforestation/Tree Plantfn~ Actirities 
· · durin~ the 7th Five Year Plan 

(Rs. in lakhs) 
---------------------
Sf. StatelUTs 
No. 

Total (or 
7th Five 
Year plan 

·----------·-·--------
2 

I Andhra Pradesh 
2 Arunachal Pradesh 
3 A'>sam 
4 Bihar 
5 Goa 
6 Gujarat 

3 

14324.63 
1879.41 
8031.08 

21222.01 
580.38 

16131.35 
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2 3 

7 Haryana 8345.19 
8 Himachal Pradesh 9066.47 
9 Jammu & Kashmir 4784.17 

10 Karnataka 13158.62 
11 Kerala 7738.37 
12 Madhya Pradesh 18930.48 
13 Maharashtra 17301.80 
14 Manipur 1529.68 
15 Meghalaya 2844.11 
16 Mizoram 2615.21 
17 Nagaland 1963.99 
18 Orissa 11315.96 
19 Punjab 4656.49 
20 Rajasthan . 14733.67 
21 Sikkim 1055.04 
22 Tamil Nadu 14237.44 
23 Tripura 2162.89 
24 Uttar Pradesh 30817.49 
25 West Bengal 11047.26 
26 A & N Islands 757.55 
27 Chandigarh 109.15 
28 D & N Haveli 412.13 
29 Deihi 553.22 
30 Daman & Diu 112.51 
31 Lakshadweep 35.57 
32 Pondicherry 209.23 

··-------

Total . 242662.55 

Museum to Presen'e the Buddhist 
Monument" 

4434 SHRI SOBHANADREES-
W ARA RAO V ADDE : Will the 
Ministet of HUMAN RESOURCE 
DEVELOPMENT be pleased to 
state: 

(a) whether the Government have 
acquired some land at Ghantasala vil-
lage in Krishna District, A.P. to con-
struct a Museum to preserve the 
Buddhist monuments: 

(b) if so. the reasons for delay in 
taking up construction work and the 
estimated cost; and 

(c) the time by which construction 
"'ork will be completed? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) Yes. Sir. 

(b) and (c) The work could not be 
taken up earlier due to administrative, 
technical and procedural difficulties. 
Central Public Works Department 
have estimated the cost of this work 
at Rs. 15.24 lakhs. The construction 
work will be taken up and completed 
as soon as possible. 

Foreign Aid for Afforestation and 
Social Forestry Programmes 

4435. SHRI SOBHANADREES-
W ARA RAO VADDE : Will the MI-
NISTER OF ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether any foreign aid has 
been received for afforestation and 
social forestry programmes in Andhra 
Pradesh; 

(b) if so, tl1e details thereof: and 

(c) the progress made in this regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) to (c) The Andhra 
Pradesh Social Forestry Project was 
implemented from 1983-84 to 1990-
91 with the assistance of the Canadian 
International Development Agency 
(CIDA). The main objectives of the 
project included increasing the pro-
duction of fuelwood, poles, sman tim-
ber and fodder. promoting commu-
nity participation in creating and 
maintaining the plantations. and pro-
viding employment and income gene-
ration. An amount of Rs. 42.75 crores 
was spent on the implementation of 
the project, including an external aid 
component of about Rs. 28.89 crores. 
The physical progress under the pro· 
ject is given below:-

Biock Plantations 45217 hectares 
Strip Plantations 3261 Kms. 

Seedlings distributed 3175 lakhs. 
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CGHS Dispensaries in Rented Flats 
in Delhi 

4436. SHRl MADAN LAL 
KHURANA: Will the Minister of 
HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the details of the C.G.H.S. Dis-
pensaries which are functioning in 
rented flats/buildings in Delhi; and 

(b) the reasons for not construct-
ing the dispensary buildings? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. THARA DEVl SIDDHAR-
THA): (a) The information in respect 
of dispensaries functioning in build-
ings rented from private parties is 
given in Statement below. 

(b) Construction of dispensary 
buildings is undertaken subject to 
availability of land and funds. 

STATEMENT 

Di!.pensaries Hous·ed in PVT. Renled 
Building 

I. Sunder Vihar 
2. Malyivya Nagar 
3. Patel Nagar-1 
4. Subzi Mandi 
5. Shahdara 
6. Shakurbasti 
7. Patel Nagar-II 
8. Rajouri Garden 
9. Pul Bangcsb 

10. Inderpuri 
11. G.K.G. 
12. Janakpuri I 
13. Ashok Vihar 
14. Tri Nagar 
15. Palam Colony 
t 6. Karol Bagh 

17. Laxmi Nagar 
18. Janakpuri-II 
19. Gurgaon • 
20. Vivek Vihar. 

Establishment of Polyclinics 

4437. SHRI MADAN LAL KHU-
RANA: Will the Minister of HEAL-
TH AND FAMILY WELFARE be 
['le'ased to state: 

(a) whether there is a growing de-
mand for the establishment of poly-
cltnics in areas densely inhabited by 
Government employees such as R. K. 
l'uram. Janakpuri, Rajouri Garden 
and Trans-Yamuna areas in Delhi; 
and 

(b) if so, the :.tt:p.~ taken to estab-
ii· b the polyclinics in thc5e areas? 

THE MiNISTER OF STATE IN 
.i HE MlNISTR Y OF HEALTH AND 
I \..."vliL Y WELFARE (SHRIMA TI 
D. K. THARA DEVI SIDDHART-
HA): (a) and (b) Yes, Sir. One Poly-
c[inic at CGHS dispensary Janakpuri 
· .'\ · Block has already started func-
t !(lning. Preliminary arrangements for 
starting another Polyclinic at Trans-
Yamuna Area i.e .. Laxmi Nagar is 
11 ncler active process and the Polyclinic 
is likelv to be established shortly. At 
present there is no proposal for estab-
lishing more Polyclinics under CGHS 
Delhi. 

~ll·dical Facilities to Government 
Employees at Residences 

4438. SHRI MADAN LAL KHU-
RANA: Will the Ministrv of HEAL-
TH AND FAMILY WELFARE be 
pleased to· state: 

(a) whether the Central Govern-
ment employees are entitled to have 
medical examination and diagnosis at 
their residences; 

(b) if so. the details thereof: 
(c) whether the facility is being 

provided to the Central Government 
employees on demand: and 

(d) if so. the details thereof? 
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THE MINISTER OF STATE IN 
THE .MINISTRY OF HEALTH AND 
FAMILY WEI# ARE (SHRlivlATI 
D. K. THARA DEVI SIDDHAR-
THA): (a) and (b) The Central Gov-
ernment employees are entitled for 
medical examination and diagnosis at 
dispensaries 1 Polyclinics aud hospital. 

(c) ·and (d) Y cs, Sir. The facility 
of dorrticillary visit in ca~e of serious 
illness and ailments is provided on 
demand from the beneficiary for dia-
gnosis and treatment. 

Noise Pollution in Delhi 

4439. SHRI MADAN LAL KHU-
RANA: Will the Minister of ENVI-
RONMENT AND FORESTS be 
pleased to state: 

(a) whether attention of the Gov-
ernment has be~n drawn to the news 
item "Noise hit Delhi in a big way·· 
appearing in the Indian Express of 
July 19, 1991; and 

(b) if so, the main points made 
therein and the Governmenfs reac-
tion thereto? 

THE !vHNISTER OF STATE OF 
THE MiNISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) Yes. Sir 

(b) The main points made in the 
news item "Noise bit Delhi in a big 
way", include: 

(i) The noise menace in Delhi due 
to loud-speakers, automobiles. 
aircraft operations, etc., is on 
the increase. 

(ii) Bombay, Calcutta and Delhi 
have noise levels that are much 
more than the acceptable safe 
threshold limit of 45 dB(A). 

{iii) According to the survey con-
ducted by Prof. K. K. Pujara 
of the Mechanical Engineering 
Department of ITT. Delhi, 
during September 1990. the 
day time noise levels at Shresh-
tha Vihar, Anand Vihar. Bara-
khamba Road-Connaught 

Place junction anlj outside 
New Delhi Railway Station 
wt:re 55-78 dB(A), 60-80 dB-
(A), 88 dB(A) and 77-80 d.B-
(A) respectively. 

(iv) The various health effects of 
noise include stress, gastro-in-
testinal, endocrinal and res-
piratory damages, visual dis-
tortions, colour blindness, 
changes in skin resistance, an-
xiety, h_eadache, tension fatigue. 
msomma, loss of concentration 
and efficiency etc. 

The action taken by Government 
mcludc: 

( l) Noi~e has been included as a 
subject of pollution under the 
Air (Prevention and Control 
,,r Pollution) Amendment Act, 
1987 and the Environment (Pro-
tection) Act, 1986. 

(2) Ambient air quality standards 
in respect of noise for different 
area~ have been prescribed. 
Noise limits have also been 
prescribed for automobiles. 
domestic appliances and cons-
truction equipment to be ado-
pted at the manufacturing 
stage. Noise limits for auto-
mobiles have to he met by 
1992, while those for appli-
ances and equipment are to be 
met by 1993. 

(3) Codes of practice for controll-
ing noise from sources other 
than industries and automobi-
les, have been evolved by the 
Central Pollution Control 
Board. These include: public 
address system, air-craft opera-
tion and bursting of crackers. 

(4) Other measures to control noise 
include-declaration of silence 
zones, regulating the use of 
loud-speakers, restrictions and 
use of loud horns in vehicles. 
regulating the movement of 
heavy vehicles and segregating 
industries from residential 
areas. 
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Sodal Forestry Programme in 
Uttar Prade8h 

4440. SHRI ANAND RATNA 
MAURY A: Will the Minister of EN-
VIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the soical forestry pro-
gramme is being continued in Uttar 
Pradesh; 

(b) if so. the area covered under 
this programme during 1990-9 I dis-
trict-wise: 

(c) the amount spent on this pro-
gramme during this period: 

(d) lh<.: dGtails of programme for 
the year 199 J -92: and 

(c) th..: amuunt proposed to be 
spent for this purpose during this 
pc·riod? 

THE MINISTER OF STATE OF 
THE !vtiNISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NA TH): (a) Yes. Sir. 

(b) and (c) The information is be-
iPg collected and will be laid on 
the Table of the House. 

(d) and (e) The physical targets and 
financial allocation for afforestation1 

tree planting activities in Uttar Pra-
desh for the year I 99 I -92 arc given 
below:-

Targets for 
1991-92 

Seedlings distribution 3,400 
(For planting on private lands) 
(in lakhs) 
Area 90,000 
(Public lands, including 
forest lands) 
(in ha.) 
Allocation 
(Rs. in lakhs) 
(tentative) 

9,74,299 

Environmental Problem by Rourkela 
Steel Plant 

4441. KUMAR[ FRIDA TOPNO: 
Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to 
state: 

(a) whether the attention of the 
Government has been drawn to the 
acute environmental problem created 
by the Rourkela Steel Plant and other 
industries in the district of Sunder-
garb in Orissa: and 

(h) if so. the steps being taken or 
proposed to be taken in this regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) and (b) Yes. Sir. 
The Orissa State Pollution Control 
Board had directed the Rourkela 
Steel Plant to complete the installa-
tion or all the treatment measures by 
December. 3 l. 199 I, and they are 
monitoring. the progress of compli-
ance. The Government has also taken 
the following steps for the prevention, 
abatem..:nt and control of pollution in 
respect of other industries: 

(i) Etlluent and emission standards 
have been prescribed under the 
Environment (Protection) Act, 
1986: 

(ii) Network of ambient air qua-
lity and ambient water quality 
monitoring stations have been 
set up: 

(iii) Environmental guidelines have· 
been evolved for siting and 
operating of industries; 

(iv) Industries have been asked to 
comply with consent require-
ments of the State Pollution 
Control Board to keep the dis-
charge of effluents and emis-
sions within the stipulated 
limits; 

(v) A time-bound action pl~n for 
control of highly polluting 17 
categories of industries has 
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been prepared in consultation 
with the State Governments 
and a Notification has been 
issued under which polluting 
units are required to meet the 
standards by December 31. 
1991: 

(vi) Fiscal incentives are provided 
for installation .of pollution 
control equipment and shifting 
of polluting industries from con-
gested areas: 

(viii A schem.: has been initiated 
to give assistance to clusters of 
small-scale industrial units for 
setting up common effluent 
treatment plants. 

[Ttan.slation] 

Shortage of Civic Facilities in Reset-
tlement Colonies 

4442. SHRI SAJJAN KUMAR : 
Will the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) whether there is acute shortage 
of civic amenities like water. sewer and 
sanitation facilitie~ in the resettlement 
colonies of Delhi thereby causing 
great in..:onvenienccs to the people: 
~nd 

(b) if so. the steps being taken by 
Government to provide these facilities? 

1 THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE-
-VELOPMENT (SHRI M. ARUNA-
l:iiALAM): (a) and (b) Delhi Water 
'Supply and Sewage Disposal Under-
taking have reported that potable 
water supply has been extended to all 
the 44 re-settlement colonies. 1,36,000 
individual water connections have al-
ready been sanctioned. For augmen-
ting water supply in these colonies 
610 deep bore hand pumps are avail-
able and 31 tube wells were construct· 
ed and connected with the distribu-
tion system. However, complaints of 
shortage of drinking water are receiv-
ed from some colonies- which are situ-
ated at the tail end of the distribu-
tion system. Sewage services are re-

ported to be functioning in 17 colonies 
~nd_ work is in progress in 8 colonies. 
~stm~ates are in the process of sanc-
!Jon 1!1 1? colonies and survey and 
n~vest1~at_10n for providing these ser-
vices Is m progress in the remaining 
9 colonies. 

The Municipal Corporation of 
De~hi . has .r~J?orted that following 
samtat10n faCihttes have been provid-
ed in these colonies:~ 

( i) 134. Sulab Shauchalayas /Jan 
Suv1dha. complexes (with 6,601 
seats with bathroom facilities), 

(ii) 295 dust-bins and 83 dalaos for 
collection garbage. 

(iiil 962 parks 'open spaces, 

(i\) 1.503 lavatory blocks with 
2 7.219 seats made functional, 

(v) RnX.66 KMS. of open surface 
drains, 

(vi) 26,000 Kms. of roads and lanes 
repaired 'brick pavements done. 
Work on 480.75 kms. of roads 
has been taken up. 

Civic F'acilitics in Delhi Villages 

-+443. SHRI SAJJAN KUMAR : 
Will the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) whether there is acute shortage 
of civic amenities such as Electricity, 
Water and Power in the villages of 
outer Delhi thereby causing great di· 
fficulties to the people; and 

(b) if so, the scheme of Govern· 
ment for providing civic amenities to 
these villages and the reasons for not 
providing the said amenities so far? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRT M. ARUNA-
CHALAM): (a) and (b) Water supply 
to the rural villages of outer Delhi is 
reported to be generally satisfactory. 
However, complaints of shortage are 
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received during summer months from 
some villages located at the tail end 
of !he distribution system and at 
higher elevation. lhe problem is 
sometime~. aggrevated by power fail-
ures at Tubewells and boosting sta-
tions and by the low yield of tube-
wells in some villages. Various steps 
have been taken for augmentation of 
water supply in Delhi including vill-
ages of outer Delhi both on long-term 
and short-term basis. Following 
works 'schemes have been taken in 
hand:-~-

(i) Construction of 2nd I 00 
MGD Water Treatment Plant 
at Haiderpur which has already 
been started. 

(ii) Construction of 40 MGD Water 
Treatment Plant at Nangloi 
for which the work is under 
award. 

(iii) Construction of 20 MGD Water 
Treatment Plant at Bawana. 
The proposal has been appro-
ved by Government of India 
recently. 

(iv) Construction of 5 Ranney Wells 
in Block. The works are in 
progress. 

(v) Construction of additional 
tubewells. 

(vi) Construction of underground 
reservoir and boosting station. 

At present, it is not technic~~~~ fe~­
sible to provide sewerage facllttles m 
rural villages of Outer Delhi. 

Delhi Electric Supply Undertaking 
has informed that all the villages in 
Delhi and electrified. 

The Municipal Corporation of Delhi 
has formalised a detailed scheme for 
providing civic amenities in rural vill-
ages like roads, paths. lanes, storm-
water drains, community halls, com-
munity latrines and street lighting. It 
has also formulated a scheme for the 
construction of outfall drains to im-
prove the hygenic conditions of vill-
age ponds. disposal of pond water, 

reclamation of pond land and its de-
vdopment. Work is being executed 
against approved schemes according to 
availability of funds. 

Scheme to open C.G.H.S. Dispensary 
in Rohini 

4444. SHRf SAJJAN KUMAR : 
Will the Minister of HEALTH AND 
FAMJL Y WELFARE be pleased to 
state: 

(a) whether the Government pro-
pose to open a C.G.H.S. dispensary in 
Rohini New Delhi for the benefit of 
Gove~ment employees residing 
there: and 

(b) if so. when the said dispensary 
is likely to start functioning? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRT-
MA TI D. K. THARA DEVT SIDD-
HARTHA): (a) and (b) No. Sir. How-
ever the Central Government emplo-
yees residing at Sector 9. 13. 14 a~~ 
Pocket A-I. A-II of Sector 3. Rohmt 
are attached to Pitam Pura di~~n­
sary. Government employees ltvmg 
in other localities of Rohini are cover-
ed under the C.S. (MA) Rules. 

Compulsory Moral Education in 
Schools 

4445 SHRT RAJENDRA KUMAR 
SHARMA: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether Government have for-
mulated any scheme to declare moral 
education in schools as compulsory 
subject: 

(b) if so. the details thereof; and 

(c) the contribution made by 
NCERT in this regard? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) to (c) 
Moral education is a holistic concept 
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giving stress on certain fundamental 
values to be inculcated. Compulsory 
moral education presupposes that con-
sciousness of these essential values 
should permeate the whole curriculum 
and programme of activities in the 
school. The cultivation of social 
and moral values has been dealt with 
as a major concern in the National 
Policy of Education-1986 and the Na-
tional Curriculum for Elementary and 
Secondary Education-A Framework 
brought out by the NCERT. An at-
tempt has been made to integrate the 
various elements of values ~ucation 
in the GuideUnes and Syllabi prepared 
by the NCERT for a1J stages of school 
education. ~ 

[English] 

Progress Made Regarding Vocational 
Education 

4446. SHRI MUKUL BALKRI-
SHNA W ASNIK: Will the Minister 
of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state: 

(a) the details of the progress made 
in providing vocational education as 
was contemplated in the National Po-
licy on Education 1986 State-wise: 

(b) whether the Government have 
any plan to improve the quality and 
coverage of vocational education: and 

(c) if so. the details thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) In 
pursuance of the priorities accorded 
to the Programme of Vocationalisa-

tion in the National Policy on Educa-
tion 1986, the Central1y Sponsored 
Scheme of Vocationalisation of Se-
condary Education at plus two level 
was started with effect from February. 
1988. Financial assistance has been 
provided by the Central Government 
to 23 States and 4 Union Territories 
for starting 10302 vocational sectwns 
in 3755 schools upto the end of 
1990-91. A State-wise list of number 
of vocational sections sanctioned to 
each State and Union Territory is at 
given in statement below. 

(b) and (c) A Joint Council of 
Vocational Education under the 
Chairmanship of the Union Education 
Minister has been set up at the nation-
al level to ensure proper planning and 
co-ordination of the programmes. A 
Standing Committee of the JCVE 
which would meet as frequently as 
required and ensure that the tasks laid 
down are effectively performed has 
also been set up under the Chairman-
ship nf the Union Education Secre-
tary. In order to improve the quality 
of the Vocational Education Pro-
gramme the Scheme envisages setting 
up of management structure_ by the 
State Government at the Directorate 
level. at the level of SCERT /SIVE 
nnd also at the district level. Acade-
mic resource supoort is provided by 
the NCERT /SCERTs i-n designing 
courses. development of curricula. in-
structional material and textbooks. 
teachers' training f orientation pro-
!!rammes. 

Further expansion of the Pro-
gramme would depend upon the avail-
ability of funds after meeting the 
commitment for the already approved 
nrogrammes. 

STATEMENT 

Sl. 
No. 

1 

Name of the State(UT 

1 Anahra Prade!>h 
2 Arunachal Pradesh 

2 

No. of 
vocational 
sections 

3 

979 

--------------·-----------------·--

No. of 
schools 

4 

S37 
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3 Assam. 
4 Bihar 
5 Goa 
6 Gujarat 
7 Haryana 
8 Himachal Pradesh 
9 Jammu & Kashmir 

10 Karnatah 
ll Kerala 
12 Madhya Pradesh 
13 Maharashtra 
14 Manipur 
15 Mehghalaya 
16 Mizoram 
1'1 Nagaland 
18 Orissa 
19 Punjab 
20 Rajasthan 
21 Sikkim 
22 Tamil Nadu . 
23 Tripura 
24 Uttar Pradesh 
25 West Bengal 

(B) Union Territories 

2 

l Andaman & Nicobar 
2 Chandigarh . 
3 Dadra & Nagar Haveli 
4 Daman Diu 
5 Delhi 
6 Lakshadweep 
7 Pondicherry 

Total 

Gujaral Collllllittee's Recommeadation 
Regardillg Pro1110tion of Urdu 

Laupages 

4447. SHRI MUKUL BALKRI-
SHNA WASNIK: Will the Minister 
of HUMAN RESOURCE DEVB· 
LOPMENT be pleased to state: 

17-23 LSS/Nl)/91 

3 

110 
453 

78 
618 
486 
77 
11 

290 
400 

1112 
957 

9 
20 
30 
16 

724 
486 
321 

7 
1240 

1750 
39 

6 
24 

43 

16 

4 

50 
151 
26 

206 
65 
4(J 

1 1 
199 
175 
390 
319 

3 
lO 
17 
8 

181 
162 
125 

5 
400 

600 
39 

6 
5 

1
~ 

J 

12 
--- ---

10302 3755 

(a} whether the Gujaral Committee 
had suggested for the formation of a 
permanent committee to be headed 
by the Prime Minister for the pro-
motion of Urdu language in the coun-
try; 

(b) whether the Committee has 
further suggested for the formation of 
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a permanent Secretariat to monitor 
the implementation of the Gujral 
Committee Report; and 

(c) if so, the decision taken by the 
Government thereon? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) and 
(b) No, Sir. However, the Com-
mittee to examine implementation of 
recommendations of Gujral Com-
mittee for Promotion of Urdu has, 
interalia, made similar recommenda-
tions. 

(c) The recommendations of the 
Committee are under consideration. 

Child Welfare Scheme 

4448. SHRI B. L. SHARMA 
PREM: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) The names of the Centrally 
sponsored Child Welfare Schemes 
which are under implementation in 
different States, State-wise; and 

(b) the amount spent under these 
schemes during last three years; year-
wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT DE-
PARTMENT OF YOUJ'IfAFFAIRS 
AND SPORTS AND THE DEPA· 
RTMENT OF WOMEN AND 
CHILD DEVELOPMENT (KUMAR! 
MAMAT A BANERJEE): (a) A 
statement-! showing names of major 
Centrally Sponsored Child Welfare 
Schemes being implemented in various 
States is given below. 

(b) The amount spent under these 
schemes in various States and Union 
Territories during last three years is 
given in statement-II below. 

STATEMENT I 

S.No. Name of the Scheme 

1 Wheat-Based Nutrition Programme 

2 1ntegrated Child Development Services 
(ICDS) Scheme. 

3 World Bank assisted ICDS-I Project 
4 Prophylaxis against nutritional anaemia 

among mothers and children, and Prophy-
laxis against blindness due to Vit. 'A' defi-
ciency among children. 

5 Development of Women & Children in 
Rural Areas (DWCRA) 

6 Universal Immunization Programme 
7 Oral Rehydration Therapy (ORT) 
8 Scheme for the welfare of children in Need 

of Care and Protection. 

States where implemented 

Andhra Pradesh, Assam, Bihar, 
Goa, Gujarat, Haryana, Hima-
chal Pradesh, K.amataka 
Madhya Pradesh, Maharashtra, 
Meghalaya, Orissa, Rajasthan, 
Tamil Nadu, Uttar Pradesh, 
West Bengal. 
All States 

Andhra Pradesh and Orissa. 
All States 

All States 

All States 
All States 
All States 

9 Scheme for Prevention and control of All States except Jammu & 
Juvenile Social Maladjustment .Kashmir 

10 Scheme for welfare of Prisoners All States 
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STATEMENT II 
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S.No. Name of the Scheme 

1 Wheat-Based Nutrition Programme 

Amount released year-»-ise 
(Rs. in lakhs) 

1988-89 1989-90 1990-91 

2687.50 2799.88 2006.73 
2 Integrated Child Development Services 

(ICDS) Scheme 16200.28 18003.11 23500.00 
9.65 3 World Bank assisted ICDS-1 Project 

4 Prophylaxis against nutritional anaemia 
among mothers and children, and Prophy-
laxis against blindness due to Vit. 'A' 
deficiency among children 683.59 899.33 841.00 

5 Development of Women and Children in 
Rural Areas (DWCRA) 627.24 

570.20 
729.55 
664.54 

773.70 
789.35 6 Universal Immunization Programme 

7 Oral Rehydration Therapy (ORT) Pro-
gramme 274.83 284.83 216.30* 

8 Scheme for the welfare of Children in Need 
of Care and Protection . 288.98 339.89 500.86 

9 Scheme for Prevention and control of 
Juvenile Social Maladjustment 299.19 

Nil 
360.v8 

1.00 
401.80 
18.60 10 Scheme for welfare of Prisoners 

*Complete expenditure flgures are still awaited from some states. 

[Translation] 

Employment Oriented Education/ 
Training 

4449. SHRI RAM T AHAL 
CHOUDHARY: 

SHRI TEJ NARAYAN 
SINGH: 

Will the Minister of LABOUR be 
pleased to state: 

(a) whether employment oriented 
education/training is being imparted 
to the youth for the last few years; 

(b) the percentage of success achie· 
ved in regard to the trained youth and 
the problems faced in getting the em-
ployment or in setting up an indu-
stry unit; 

(c) whether the Government pro-
pose to set up a monitoring ceH for 

providing guidance and implementa-
tion of scheme in regard to providing 
employment to the youth in various 
areas on the basis of the training; 
and 

(d) if so, the steps taken in this 
regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR 
(SHRI P ABAN SINGH GRATO-
WAR): (a) Yes. Sir. 

The following schemes are being 
implemented through various Minis-
tries as per details below : 

I. Ministry of Labour, DGET. 

(a) Vocational Training Scheme 

(i) Craftsmen Training Scheme; 

(ii) Appnmticeship 
heme. 

Training Sc· 
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About 4.8 lakhs persons are train-
ed annually in various vocational 
trades being implemented . by the 
Training Directorate of the D.G.E. 
& T.,. Minist~y of Labour. The 
scheme is in operation for the past 
more than 3 decades. 
2. Ministry of Human Resource De-
velopment, Department of Education. 

(i) Community Polytechnic Scheme 
for the Rural Youths. The details of 
the scheme are given in Statement I 
below. 

(ii) Vocationalisation of Secondary 
Education. Details are given in State-
ment II below. 
3. Ministry of Rural Development 
TRYSEM (Training for Rural Youth 
for · Self-Employment). The details 
are given in Statement III below. 
4. Development Commissioner (Small 
Scale Industries). 

Scheme for providing employment 
to educated unemployed youth. 

Details are given in Statement IV 
below. 

(b) There is no Monitoring Cell in 
the Directorate General of Employ-
ment and Training, Ministry of La· 
bour where the statistical data could 
be collected and the percentage ot 
success and achieved in getting the 
employment or setting up any indu-
stry could be computed. As such, the 
information relating to Ministry of 
labour may be treated as 'Nil'. 

The information pertaining to vther 
Ministries implementing the scheme 
may be seen in the relevant state-
ments. 

(c) and (d) There is no such pro-
posal under the consideration of Mi-
!listry of labour to set up a monitor-
Ing cell. 

STATEMENT I 
Community PolytechlJk-

The technical education system in 
the co_untry aims at producing degree 
and d1ploma holders for manning 

suitable positions in the professional 
fields in the industry, public sector 
undertaking and other employing de-
partments. The system is designed 
to meet the technological needs of the 
economy both on short-term and long-
term basis and is, therefore, regarded 
as an area of high priority in economic 
planning and consequently in the so-
cio-economic development of the coun-
try. The technical education impart-
ed through Indian Institutes of Tech-
nology (ITis), engineering colleges, 
polytechnics etc. is itself job oriented. 
Although many of the degree I diploma 
holders may be unemployed or under-
employed, the requirements for high-
ly competent technical manpower in 
many critical areas of need to the 
country will continue to increase fur-
ther in the next decade. A scheme, 
National Technical Manpower Infor-
mation System (NTMIS) has been in-
stituted to assess periodically the 
future manpower needs in the field of 
technical education and industry and 
provide reliable forecasts. 

Under the Community Polytechnics 
scheme, a Central Sector scheme, 159 
diploma level institutions have been 
selected to act as focal points for sci-
ence and technology application in 
rural areas, and generate self and wage 
employment opportunities though non-
formal training. In the training pro-
gramme.<;, preference is being given to 
women. drop-outs, minorities and 
other weaker sections in the area. 
The employment generation is mainly 
from non-formal technical training 
through competency and need-based 
courses in various trades or in multi-
skilled ones depending upon the local 
requirements, and potential for self 
and wage employment. About tOO 
trades I skills have been identified for 
imparting training under the scheme. 
On an average, about 25,000 rural 
vouth are being trained every year. 
Out of them, about 35-40°~ are ab-
sorbed in self-employment 'and about 
16?{, are directly employed with the 
present scale of implementation. The 
employment opportunities are Jikelv 
to go up when then scheme 1~ ex-
panded. 
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Most of the trained youth are fac-
ing problems in getting necessary fin· 
ancial assistance for setting up of 
self-employment unit etc. Necessary 
support has to be provided by the 
State Governments and other organi-
sations involved in Rural Develop· 
ment. 

STATEMENT II 
Status of implementation of the Cen· 
traily Sponsored Scheme of V oco-
tionolisation of Secondary Education 

National Policy on Educotiou 1986 

The National Policy on Education 
1986 inter alia states "The introduc-
tion of systematic, well planned and 
vigorously implemented programme 
of Vocational Education is crucial in 
the proposed educational re-organisa· 
tion ... Vocational Education will be 
a distinct stream intended to prepare 
students for identified vocations span-
ning several areas of activity. These 
courses will ordinarily be provided 
after the secondary stage. but keeping 
the scheme flexible, they may also be 
mad~ available after class VIII." 

Centrally Sponsored Scheme of Voca-
ti01UIIisation of Secondary Education 

2. Keeping in view the policy direc· 
tives, a Centrally sponsored scheme 
of Vocationalisation of Secondary 
Education is being implemented since 
February 1988. The objectives of 
the scheme are to provide diversifica-
tion of educational opportunties so as 
to enhance individual employability, 
reduce the mismatch between demand 
and supply of skilled manpower and 
to provide an alternative for those 
pursuing higher education. 

Components of the Scheme 

3. Under the Scheme a joint Coun-
cil of Vocational Education has been 
set up at the National level, with 
counterpart bodies at the State level. 
for laying down policy guidelines. 
planning and co-ordination of voca-
tional programmes conducted by di-
fferent agencies/organisations. The 

JCVE has as its members represen~ 
tative of various Ministries/Depart· 
ments, Members of Parliament, Statt 
Govts., voluntary organisati.oas. ex-
perts in vocational e(l.ucation and All 
India Professis>nal bodies with the 
Union Education Minister as its Chair-
man. A Standing Committee of the 
JCVE has also been set up under the 
Chairmanship of the Union Education 
Secretary to ensure that the tasks laid 
down by JCVE are effectively per· 
formed. The Administrative struc-
ture at the Central, State, District and 
Institutional levels is being consider· 
ably strengthened. Curriculum. text 
books and training manuals are being 
prepared for various types of voca-
tional courses. Teacher training pro-
grammes are being organised for the 
vocational teachers. The technical 
support for research, development, 
training and evaluation is being pro-
vided by NCERT /SCERTs/State 
Boards of Education which are being 
suitably strengthened for the purpose. 
The selected schools are being assist-
ed for conducting vocational courses 
at the -'- 2 level. The Scheme also 
provides for funding of innovative 
programmes in the field of vocational 
education undertaken by voluntary 
organisations. 

Pattern of A.stri.stance 

4. The scheme is substantially fun· 
ded by the Central Government. 
100% assistance is provided to the 
States/UTs for district vocational 
surveys. development of curriculum 
and instructional material, training of 
resource persons and teachers, equip-
ment and workshed to the schools and 
apprenticeship stipend. Assistance ia 
also provided on a sharing basis 
(50: 50) for strengthening the manage· 
ment structure in the State at the 
Directorate, District and SCER T 
level. 75 ~~ of the expenditure on 
salaries of the staff provided to the 
schools for the vocational courses is 
met by the Centre. The provision of 
raw materials, vocational guidance 
and examination and cei"ti1ic&tion of 
the vocational· coursea is the responsi-
bility of the States {UTs. 
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8elecliOD of Courses 
5. Since the vocational courses are 

aimed to reduce the mismatch bet-
ween demand and supply, it is imper-
ative that students are trained in such 
occupational areas wherein self or wage 
employment oppotutliities are assured. 
The selection of vocational courses is, 
therefore, made on the basis of Area 
Vocational Surveys, registration in the 
Employment Exchanges and a general 
assessment of manpower needs made 
u'iider district developmental plans. 

Year 

1987-88 
1988-89 
1989-90 
1990-91 

By the end of 1990-91 facilities have 
been created for diverting 2.06 lakhs 
of students on the basis of 20 stu-
dents per vocational section to the 
vocational stream. The actual enrol-
ment is, however, likely to be much 
less as some of the facilities approved 
in 1990-91 will become operational 
only from the next academic year and 
also because in some cases the facili-
ties created may not be fully utilised. 
Six voluntary organisations have been 
assisted and an amount of Rs. 33.66 
lakhs was released to them upto the 
end of 1990-91. The statements at 
Annexure I" and II give the statewise 
achievements. 

Special Vocational Courses 

7.- This Department had taken up 
with~ various Govt. Departments and 
Public ·Sector undertakings the ques-
tion -of. -introducing special vocational 
courses related to functional areas of 

Summary of Physical Achievements 

6. The Centrally Sponsored Scheme 
for Vocationalisation of Secondary 
Education was started towards the 
end of the financial year 1987·88. 
Because of the complexity of the pro-
gramme requiring simultaneous action 
on many front most of the State Go-
vernments took time to streamline the 
procedure for its implementation. The 
scheme is presently being implemented 
in 27 States/UTs. A summary of the 
physical achievements under the sc-
heme since its inception is given be-
low:-

Amount No. of No. of 
spent Schools Vocational 

(Rs. in covered sections 
crores) approved 

32.26 1080 3167 
49.73 1552 4237 
43.97 163 484 
74.00 1046 2428 

----
199.96 3841 10316 

those organisations as mentioned 
below:--

A two-year vocational course in 
General Insurance has been 
started in collaboration with 
the General Insurance Corpora-
tion from 1988-89. The course 
has been started in 18 schools 
throughout the country. Stu-
dents who successfully com· 
plete the course with prescrib-
ed qualifying marks are ap· 
pointed as Assistants after su-
c~ssfu! completion of appren-
ticeship. 

A two-year vocational course in 
Life Insurance was started in 
1989-90 in collaboration with 
the Life Insurance Corporation 
in 20 schools throughout the 
country. Students who com-
plete this course with Grade 
B + and above would be ab-
sorbed as Assistants in LIC 
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subject to an interview and me· 
dical examination. 

In collaboration with the Ministry 
of Railways, a two-xear voca-
tional course for Ratlway com· 
mercial staff has been started 
in 5 schools from the academic 
year 1991-92. More schoolt 
are being identified for intro-
duction of the course from 
1992-93. The selection. of 
students for this course is 
through an open entrance exa-
mination conducted by the 
Railway Recruitment Board. 

The following four vocational 
courses are being started in a 
few schools of Delhi from the 
academic year 1991-92 :-

(i) Auxiliary Nurse Midwife 
(ANM). 

(ii) Laboratory Technicians 

(iii) X-Ray Technicians. 

(iv) Opthalmic Technicians. 

The ANM course of 18 
months duration run by the 
Ministry of Health & 
Family Welfare in two of 
its own institutions has been 
upgraded to a + 2 level 
vocational course of 2 years 
duration. These institutions 
have been affiliated to the Cen-
tral Board of Secondary Edu-
cation for purposes of examina-
tion and certification. The 
other three courses are being 
started in GovernMent Senior 
Secondary Schools. Collabora-
tive arrangements with the hos-
pitals for providing practical 
training and part-time teach-
ing staff have been finalised. 

In collaboration with the Office of 
Development Commissioner. 
Handicrafts, the following three 
courses arc being started in 
about 10 schools in Uttar Pra-
desh · during 1991·92. Tho 
courses are:-

(i) Hand Block Printing, Tex-
tile and Vegetable Dyeing 
at .Farukhabad. 

(ii) Embroidery at Lucknow. 

(iii) Metal Craft at Morada-
bad. 

8. An Inter-Ministerial Electronics 
Co-ordination Committee has been set 
up by the Deptt. of Electronics to 
co-ordinate electronics related em· 
p1oyment and training programmes. 
At the suggestion of this Committee 
the State Electronics Developmental 
Corporations are being involved in 
the identification of relevant electro-
nics related vocational courses and 
helping in the training of teachers. 

Apprenticeship Training 

9. The Apprentices Act 1961 was 
amended in 1986 to include Appren-
ticeship training for the passouts of 
the vocational courses at the + 2 
level. Subsequently Apprenticeship 
Rules were modified in ·September, 
1987 and later in April 1988 by which 
20 subject fields were notified for co-
verage of vocational students under 
the Apprenticeship Scheme. Efforts 
are being made to cover more voca-
tional courses under the Apprentices 
Act. The Apprentices Act is being 
implemented through four Regional 
Boards of Apprenticeship Training 
(BOATs) of the Ministry of HRD. 
Department of Education located at 
Bombay, Calcutta, Madras and Kan-
pur. It is a statutory obligation on 
the part of every establishment cover-
ed by the provisions of the Appren-
tices Act to provide facilities for train-
ing for a specific number of appren-
tices. During 1990-91. an amount of 
Rs. 75.:39 lakbs has been made avail-
able to the Board in Southern Region 
and Rs. 18.30 lakhs in Western Re-
gion for this purpose. 

Wage Employment 

10. The suocess of Vocational Edu-
cation Programme would depend up~ 
on the placement of v<Jeational pass-
outs in wage and self.employment. ·M 
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the instance of the Deptt. of Educa-
tion, the Deptt. of Personnel & Train-
ing has issued a circular in November 
1988 to all Ministries/Departments 
requesting them to review their re-
cruitment rules in order to make the 
vocational passouts eligible for em-
ployment. The State Governments/ 
UT Administrations have been advis-
ed to take urgent action in this regard 
in respect of State Departments I Or-
ganisations. The Staff Selection Com-
mission have agreed to invite atten-
tion of the concerned Ministries I De-
partments to the circular of Depart-
ment of Personnel & Training regard-
ing eligibility of vocational passouts 
for those posts where minimum quali-
fication is higher secondary. The 
Banking Division has intimated that 
the vocational students would be eli-
gible for posts in the banking sector. 
Self Employment 

11. The organised sector can pro-
vide employment to only about 10% 
of the total work force. It is there-
fore, necessary to prepare vocational 
students for self employment. The 
question of providing loan facilities on 
easy terms to vocational students to 
enable them to set up small scale 
business has been taken up with the 
Ministries of Finance, Industry and 
Rural Development. The Ministry of 
Finance have intimated that under in-
structions issued by Reserve Bank of 
India t.o all banks to finance small 
scale industries at liberalised margin 
and concessional rates of interest, the 
vocational passouts would have no 
difficulty in getting bank assistance. 
It has been decided by the Office of 
the Development Commissioner (SSI) 
that unemployed youth who have done 
vocational training at plus two level 
would be given preference under the 
scheme of Self Employment for Edu· 
cated Unemployed Youth (SEEUY). 

Vertical Mobility 

12. The vocational courses at + 2 
level are by and large expected to b~ 
terminal in nature. However, there 
should be some opportunities for 
professional growth and career im-
provement for those who wish to pur-
sue higher academic studies in Arts, 
Science, Commerce subjects to up-
grade their skills through degree level 
courses in vocational subjects. 

12.2 The matter was taken up with 
the University Grants Commission 
and NCERT. It was agreed in a 
meeting attended by the representa-
tives of the Department of Education. 
NCERT, UGC and other experts that 
the vocational passouts with the Com-
merce subjects should be eligible for 
admission to degree courses in Com-
merce without any bridge course. For 
Science Subjects, the vocational pass-
outs would be required to pass a bri-
dge course. It was also decided that 
the requirement of vertical mobility 
of vocational passouts would be kept 
in view while restructuring the degree 
level courses. The question of re-
structuring courses at degree level 
for meeting the requirement of the 
vertical mobility of the vocational 
passouts is under consideration by the 
University Grants Commission. 

12.3 The UGC had written to the 
Vice-Chancellors of 146 Universities 
and 28 deemed Universities about the 
eligibility of vocational passouts for 
admission to undergraduate courses 
in universities and colleges. So far 
73 universities I deemed universities 
have responded. It is observed that 
out of these 52 universities 1 deemed 
universities are allowing the vocation-
al stream students admission at the 
undergraduate level. 
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Centrally Sponsored Scheme of Vocationalisation of Secondary Education 

Name of tlze State Amount of Grant in (Lakhs) 

1987-88 1988-89 1989-90 1990-91 Total 

I 2 3 4 5 6 

1 Andhra Pradesh 562.63 730.32 I77.06 88b.8.) 2356.86 
2 Arunachal Pradesh 
3 Assam. 30.10 82.61 42.62 155.33 
4 Bihar 136.09 7.41 558.611 703.111 
5 Goa 68.53 28.47 64.59 80.630 242.22 
6 Gujatat 236.64 1173 .3I 778.03I 2187.981 
7 Haryana 276.12 353.03 129.87 184.83 943.85 
8 Himachal Pradesh 30.90 1.86 98.06 177.385 308.205 
9 Jammu & Kashmir 16.5v 16.50 

IO Karnataka 93.00 244.70 49.21 I56.80 543.71 
II Kerala 226.42 223.44 353.23 803.09 
12 Madhya Pradesh 57.16 745.00 1121.48 1221.42 3145.06 
13 Maharashtra 495.90 469.66 509.38 267.205 1742.145 
14 Manipur 11.68 11.68 
15 Meghalaya 20.75 20.75 
16 Mizoram 21.42 7.12 16.68 45.22 
17 Nagaland 8.00 14.84 22.84 
18 Orissa 156.19 600.00 83.72 510.40 1350.31 
19 Punjab 211.59 50.25 371.71 633 . .)5 
20 Rajasthan 58.34 159.22 72.35 561.543 851.453 
21 Sikkim 5.325 5.325 
22 Tamilnadu 112.56 225.00 358.11 279.558 975.228 
23 Tripura 
24 Uttar Pradesh 829.88 800.00 203.69 707.25 2540.82 
25 West Bengal 40.69 40.69 

Total (A) 3189.1 4921.73 4321.93 7212.250 19645.~18 

(B) Union Territories 
I Andaman & Nicobar 3.24 3.238 6.478 
2 Chandigarh . 42.70 42.70 I2.34 55.04 

(not claimed (Ciaimea in 
during 1989-90) 
1988-89) 

3 Dadra & Nagar 
Haveli . 

4 Daman & Diu 
5 Delhi 36.52 4.18 42.86 83.56 
6 Lakshadweep 
7 Pondicherry 16.63 16.63 -----Total (B) 36·52 42.70 50.12 75.068 161.708 
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Name of the 
Voluntary 
Organisation 

1987-88 1988-89 1989-90 1990-91 Total 

1 Society for rural 
industrialisation 

2 Indian Institute of 
Education 

3 Ramakrishna Vive-
kananda Mission 

4 Gujarat Research 
Society 

S Nutan Vidya 
Mandir 

6 Manuj K.alyan 
7 Oper Main System 
8 Appre .ticeship 

Training 
(Southern Region) 

9 Apprenticeship 
Training 
(Western Region) 

10 Central Tibbetan 
School Administra-
tion 

Total (C) 

Admn. Expenditure 

5.00 

1.00 

2.54 

8.54 

5.00 

1.10 

15.39 

3.11 

24.60 

6.00 

2.27 

0.746 

0.30 

0.511 
6.39 
0.75 

75.39 

18.30 

110.657 

2.00 

16.00 

4.37 

0.746 

0.30 

0.511 
6.39 
0.75 

90.78 

18.30 

5.65 

143.797 

GRAND TOTAL 3225.02 4972.97 4396.65 7399.983 19996.00 
(A+B+C) 
Or(say) 3226.00 4973.00 4397.00 7400.00 19996.00 

STATEMENT W 

A Brief Note on Training of Rural 
Youth for Self-Employment 

1ntroduction 

The National Scheme of Training 
of Rural Youth for Self-Employment 
(TR YSEM) had been started by the 
Department of Rural Development on 
15th August, 1979 as a Centrally spon-
sored scheme. The main objective of 
the scheme is to provide the technical 
skills and to upgrade the traditional 
skills of the rural youth who are in 
the age group of 18-35 years from the 
families below the poverty line. This 
is to enable them to take up self em-
ployment in the broad fields t'f agri-
culture and allied activities, industries, 

services and business activities. In 
August 1983, the scope of the pro-
gramme was enlarged by including 
wage employment to the trained youth 
in case of project linkages under speci-
fied conditions. On completion of 
training, the TRYSEM beneficiaries 
are assisted under the main program-
me "Integrated Rural Development 
Programme" (IRDP). 

The minimum coverage of Schedul-
ed Caste and Scheduled Tribes was 
30% of the total youth selected for 
training but from the current year, the 
coverage of SC & ST youth has been 
increased to 50%. Similarly, the mini-
mum coverage of women was 33-1/3% 
and it has now been increased to 40%. 
It has also been decided to earmark 
3% resources of the programme for 
physically handicapped persons. 
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Expenditure Incurred on TR YSEM Training during 1990-91 

(7/8/91) 

S.No. State{UT Central State Total 
Share Share 

1 2 :, 4 5 

1 Andhra Pradesh 71.99 71.99 143.98 
2 Arunachal Pradesh 5.54 
3 Assam. 
4 Bihar 
5 Goa I9 .I6 19.16 38.32 
6 Gujarat 111 .21 111 .22 222.43 
7 Haryana 0.00 
8 Himachal Pndesh 5.16 5.I6 10.32 
9 Jammu & Kashmir 0.00 

I 0 Karnataka 10l.I4 1 Ol.I5 202.29 
II Kerala 72.97 63.98 136.95 
12 Madhya Pradesh 256.83 
13 Maharashtra 229.44 
I4 Manipur 0.00 
15 Meghalaya 0.00 
16 Mizoram 11.10 ll.IO 22.20 
17 Nagaland 6.I2 6.12 12.44 
18 Orissa 131.27 131.27 262.54 
19 Punjab 36.I9 37.46 73.65 
20 Rajasthan 43.04 43.04 86.08 
21 Sikkim 0.24 0.24 0.48 
22 Tamil Nadu . I42.90 142.90 285.80 
23 Tripura 5.52 5.52 11.05 
24 Uttar Pradesh 265.02 265.02 530.04 
25 West Bengal 95.88 95.87 191.75 
26 A & N Islands 0.00 
27 Chandigarh . -- Not Implemented--
28 D & N Haveli 0.15 0.15 
29 Daman & Diu 0.62 0.62 
30 Delhi 10.81 10.81 
31 Lakshadweep O.IO O.IO 
32 Pondicherry 5.89 5.89 

---
33 ALLINDIA 1136.48 1111.20. 2247.68 
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STATEMENT IV 

Scheme for Providing Self Employment 
to Educated UIJiellJployed Youth 

I. Objective 

The objective of this scheme is to 
encourage the educated unemployed 
youth to undertake self employment 
ventures in Industry Service and 
Business through the provisions of a 
package of assistance. 
2. Title of the Scheme 

This is known as 'Scheme for pro-
viding self employment to edu,·ated 
unemployed youth'. 

3. Target Group 

The scheme covers all .::ducated un-
employed youth who are matriculates 
(class X passed} and are within the 
age group of 18-35 years. Women 
and technically trained persons are 
given due considerationjweightage. 
From 1986-87, a minimum of 30% of 
the total sanctions has been reserved 
for Scheduled Caste/Scheduled Tribe 
persons. ITI passed youth are also now 
eligible to set up industry (service ven-
tures. The scheme is meant for pro-
viding self employment to unemploy-
ed educated youth who are not able to 
muster their own capital. According-
ly w.e.f. 1986-87 a ceiling of income 
of Rs. 10,000/- per annum per family 
has been fixed as a criteria for eligi-
bility under the scheme so that relati-
vely affluent sections of the society do 
not corner the benefits of this scheme. 

A minimum of 50% ventures should 
be through industry route and not 
more than 30% of the ventures should 
relate to business sector. 

4. Size of the target 

The scheme aims at providing Self 
Employment to 2.50,000 educated un-
employed youth through Industry, Ser-
vice and Business routes every year. 
This target . had to be reduced to 
1,25,000 in 1987-88 and in 1989-90 
due to budgetary constraints. 

19-- 23 LSSJN'D/91 

5. Coverage 
The scheme extends to all areas of 

the country except cities with more 
than one million population as per 
1981 census. The cities namely, Bom-
bay, Calcutta, Delhi, Madras, Ahme-
dabad, Bangalore, Hyderabad, Kan-
pur, Lucknow, Nagpur and Pune are, 
therefore. not covered under this 
scheme. 

6. Nodal Agency 
District Level District Industries 

Centres are assigned operational res-
ponsibility of fhe Scheme at the dis-
trict-level over and above their pre-
sent normal activities. District Indus-
tries Centres in consultation with the 
Lead Banks of the respective areas 
function as the Nodal Agency for for-
mulation of Self-employment plans. 
their implementation and monitoring 
under the overall guidance of the 
State Governments. The DICs are re-
quired to formulate location specific 
plans of action based on realistic de-
mand assessment for various services 
and projects and number of entrepre-
neurs that each particular line of pro-
duction and services would be able to 
absorb. The concerned Small Indus-
tries Service Institutes are to ~ssist the 
District Industries Centres in carrving 
out surveys, assessment of potentiais 
and preparation of projects. 

7. lmplementQtion 

The overall supervision is provided 
by Development Commissioner, Small 
Scale Industries with the assistance of 
the Banking Division of the Deptt. of 
Economic Affairs and the Industry 
Departments of the State/UT Govern-
ments. Implementation of the Scheme 
by DICs involves identification of 
beneficiaries, selection of specific avo-
c:ltions, identification of the support 
system required by the beneficiaries, 
escort services and close liaison with 
the banks and other local agencies 
concerned with industry, trade and 
service sectors. There is a Task Force 
at the DIC level consisting of the 
General Manager. DIC who is its 
Chairman, Credit Manager of the DIC, 
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a representative each from t'te Lead 
Bank and concerned Small Industries 
Service Institute, District Employment 
Officer and two representatives of 
leading banks of the ditsrict. The DIC 
Task Force is responsible for (i) moti-
vating and selecting the entrepreneurs, 
(ii) identifying and preparing schemes 
in trade, service establishments and 
cottage and small indUstries, (iii) deter-
mining the avocation/activities for 
each of the entrepreneurs, (iv) recom-
mending loan for the entrepreneurs 
(v) getting speedy clearance, as neces-
sary from the authorities concerned. 
Adequate publicity is given to the 
Scheme by the DIC and applications 
invited directly. The entrepreneurs 
should apply to the DIC on plain 
paper along with necessary documents, 
certificates etc. · 

8. Finance 
(a) Composite Loan: After identifi-

cation of the beneficiaries and subject 
to their project being found feasible/ 
viable by DIC Task Force banks pro-
vide to each entrepreneur a composite 
loan not exceeding Rs. 35,000/- for 
industrial ventures, Rs. 25,000 for ser-
vice ventures and Rs. 15,000 for small 
business ventures. For loan upto 
Rs. 35,000 banks do not require col-
lateral guarantee or margin. 

(b) Government Assistance: The 
assistance from Government is in the 
shape of an <llmght capital subsidv 
to the extent of 25% of the loan con-
tracted by the entrepreneurs from the 
banks. The subsidy is released to banks 
after disl:?ursement of the loan. It is 
not however, released to the borrower. 
The subsidy portion is kept as a fixed 
deposit which is held by the banks 
under the name of the borrower and 
earns interest at the rate applicable 
to the relevant term of maturity. Total 
financial requirement of the project 
is given by the banks in the form of 
a composite loan (Term Loan+work-
ing capital). When 3/4th of the loan 
amount due is recovered the balance 
of 3/4th is adjusted by the banks 
against the deposit in the name of the 
borrower. Assets t-"l"eated by the bank 

loan are mortgaged to the bank till 
full repayment of the loan. Where 
there is serious default and the dues 
are not recovered, the amount, if any 
realised after meeting the bank dues 
is credited to the Government account. 

(c) Loans sanctioned under the 
SEEUY Scheme including loans upto 
Rs. 35,000/- for industrial ventures at-
tract interest at the rate of 10% per 
annum for specified backward areas 
and 12% per annum for other ateas. 

(d) Repay men! Areas: The repay-
ment is in instalments beginning after 
an initial moratorium between 6 
months and 18 months. The instal-
ments range over 3-1 years depending 
upon the nature and profitabi1ity of 
the venture. 

(e) Recovery: Recovery of the Joan 
funds is the responsibility of the banks 
concerned. Local Bank Managers are 
allowed suflicient flexibility in dealing 
with the cases of default. In the case 
of bonafide default, rescheduling is 
preferred. 

9. Training 

Many of the educated unemployed 
may have some basic knowledge about 
financial management~ accounting, in-
ventory management etc. a training 
courses . ar~ not generally necessary 
except m mdustry sector. However. 
for those who require some basic train-
ing and advice about selection and 
use of equipment, the State Govt. are 
to utilise the services of Industrial 
Training Institutes, Polytechniques etc. 
~from own budgets) to provide train-
mg to them. District Industries Cen-
tres and Small rtldustries Service Ins-
titute have to co-ordinate all training 
courses wherever necessary. 

10. Other Inputs 

For Trade and Services, sites may 
have to be preferably org'anised from 
State/Municipal authorities. Those 
opting for Industrial route are given 
pr~ference by S~te Govts. in alloting 
suitable sheds m Industrial Estates 
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and land wherever necessary. Where 
machinery and equipment are requir-
ed, these should be made available as 
far as practicable, by National Small 
Industries Corporation and State 
Agencies concerned with hire pur-
chase. Loan instalments for 1 sheds 
and machinery are a component of the 
capital input. Similarly, a part of the 
loan is available for the purpose of 
pre-operative expenses. 

II. Monitoring 

The District Industries Centres 
monitor implemenfation of the Sche-
me at district level for each se<:tor of 
entrepreneurs, namely Industry, Ser-
vice and Business and monthly pro-
gress report in respect of applications 
sanctioned (sector wise) by the bank 
branches in the district are sent by the 
latter to the DICs. The monthly pro-
gress reports by the DIC to Develop-
ment Commissioner, Small Scale In-
dustries include information on num-
ber of the beneficiaries identified. num-

Year 

1983-84 

1984-85 

1985-86 

1986-87 

1987-88 

1988-89 

1989-90 

1990-91 

ber of cases sponsored, amount of 
credit recommended and sanctioned 
(sector-wise) by the banks as also the 
number of beneficiaries actually set-
tled. The monthly progress report in-
this regard is reviewed by the District 
Advisory Committee of DICs. Pro-
blems of implementation, coordina-
tion and monitoring are sorted out by 
this Committee which is to meet once 
in a month. The progress report of the 
District Industries Centres for each 
month is sent by the General Mana-
ger concerned so as to reach Deve-
lopment Commisisoner, Small Scale 
Industries by lOth of the subsequent 
month positively. 

12. Highest pnonty should be 
given by the DICs, banks and all con-
cerned for successful implementation 
of this scheme. 

13. l'rogress 
The progress of the scheme since 

1983 is given as under:-

Target Cases Amount 
{No. in sanctioned of loan 

lakhs) by Banks sanctioned 
(No. in by Bank 
lakhs) (Rs. in 

crores) 

2 3 4 

2.50 2.42 491.54 

2.50 2.29 429.53 

2.50 2.21 429.99 

2.50 2.17 469.91 

1.25 1.20 259.76 

2.50 1.92 404.32 

1.25 1.07 224.81 

1.25 0.98 193.98 
(tentative) 

1.29 Scheme is in progress 
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Primary Education for Drop Outs 

4450. SHRI RAM TAHAL CHOU-
DHARY: 

SHRI TEJ NARAYAN 
SINGH: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be plea· 
sed to state: 

(a) whether Government are imple-
menting Primary Education scheme in 
order to provide adequate informal 
education to dropout female children 
in Scheduled Castes and Scheduled 
Tribes dominent areas; and 

(b) if so, how effectively said pro· 
gramme is being implemented or pro-
poSed to be implemented in Bihar and 
the number of children benefited from 
it in each category during the last two 
years and the details thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) and (b) 
Government is implementing the 

1. Schedule Caste girls 

2. Scheduled Tribe girls 

Total . 

[English] 

Pending Inigadoo Projects in Vid-
harba, Maharashtra 

4451. SHRI TEJSINGHRAO 
BHONSLE: Will the Minister of EN-
VIRONMENT AND FORESTS be 
pleased to state: 

(a) the number and names of irri-
gation projects in Vidharba Region 

scheme of Non-Formal Educ:1tion to 
provide education of a quality com-
parable to formal system to children 
from habitations without schools, 
school drop-outs, working children and 
girls who cannot attend whole day 
schools, in the educationally back-
ward State of Arunachal Pradesh, 
Andhra Pradesh, Assam. Bihar, 
Jammu & Kashmir, Madhya Pradesh, 
Orissa, Rajasthan, Uttar Pradesh and 
West Bengal as well as in urban slum, 
hilly, desert and tribal areas and areas 
of concentration of working children 
in all other States and Union Terri-
tories. 

New teaching-learning materials 
have been introduced. Non-govern-
mental groups have been involved in 
training and implementation of Non-
formal Education. 

According to information stipplied 
by the State Government the number 
of female children if Scheduled Castes 
and Scheduled Tribes covered under 
the programme during last two years 
are given below: 

1989-90 1990-91 

54,641 68,473 

27,320 34,236 

81,961 1,02,709 

of Maharashtra pending with the 
Union Government for forest clear-
ance; 

(b) the reasons for delay in clearing 
these projects by the Union Govern-
ment; and 

(c) when the clearance is hkely to 
be given? 



<i89 Wrirten Answers BHADRA 4, 1913 (SAKA) Written Answers 290 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI 
KAMAL NA TH): (a) to (c) The de-

St. 
No. 

Name of the Project 

tails of the irrigation projects in Vidh-
arba Region of Maharashtra pending 
as on 31st July, 1991 alongwith their 
status are furnished as under:-

Present Status 

Lower Wunna Project, Nagpur, 131.06 I 
ha.) 

2 Pakadigudam Medium Irrigation Project, 
Chandra pur (16. 94 ha.) 

3 Chinoda Minor Irrigation Tank, Nagpur 
(41. 70 ha.) Ca~e~ are under proce!>~. · Deci-

~ sion will be taken expeditiously 
4 Chapdoh Medium Irrigation Tank, Y eot- on the merits of each case. 

mal (8. 88 ha) 

5 Jam River Medium Irrigation Project. 
N.agpur (12.83 ha.) 

6 Dahigaon Minor Irrigation Tank, Amra-
vati (4.81 ha). J 

L rranslation] 

~ other than English and 
Hindi Taught upto Post-Graduation 

Level 

4452. SHRI BHOGENDRA JHA: 
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be plea-
sed-to state: 

(a) the names of languages of the 
country excluding Hindi and English 
that are being taught upto Post-Grad-
uation Level and the names of Uni-
versities where they are being taught; 

(b) the name of languages out of 
them not included in the Eighth Sche-
dule of the Constitufton; 

(c)· the ·name of such languages in 
which examinations of State Service 
Commission are being conducted and 
the name of State thereof; and 

(d) the name of such languages 
which are recognilied by the Sahitya 
Academy? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) Accor-
ding to information furnished by the 
UGC. the names of languages other 
than Hindi and English taught upto 
Post-Graduation Level in different 
universities are as indicated in the 
statement below. 

(b) Ardhamagadhi, Dogri, Khasi. 
Maithili, Manipuri, Pali and Prakrit, 
Rajasthani, Nepali and English are 
not included in the 8th Schedule. 

(c) Information regarding languag~s 
in which examinations of State Pub-
lic Service Commissions are conduc-
ted is not available. 

(d) According to information furni-
shed by the Sahitya Academy, the 
Academy has recognised the following 
languages not included in the 8th 
Schedule of the Constitution: Dogri. 
English, Konkani, Maithili, Manipuri, 
Nepali and Rajasthani. 
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Name of Language 

Ardhamagadhi 

2 Assamese 

3 Bengali 

4 Dogri 

5 Gujarati 

6 Kannada 

7 Kahsmiri 

8 Khashi 

9 Maithili 

10 Malayalam 

II Manipuri 

I2 Marathi 

13 Oriya 

14 Nepali 

I5 Pali & Prakrit 

16 Punjabi 

17 Rajasthani . 

AUGUST 26, 1991 

STATEMENT 

Wntten Answers 292 

Name of the University where taught upto 
PG level 

Bombay, Poona, Shivaji. 

Dibrugarh, Gauhati. 

Banaras, Bihar, Burdwan, Calcutta, Delhi, 
Gauhati, Jadavpur, Kalyani, Magadh, North 
Bengal, Patna, Rabindra Bharati, Ranchi, 
UtkaL Visva-Bharati, Tripura. 

Jammu 

MS Univ. of Baroda. Bhabnagar, Bombay, 
Gujarat. Sarder Patel. Saurashtra, SNDT, 
North Gujarat. 

Bangalore, Caticut, Gulbarga, Karnatak, 
Madras, Mangalore. Mysore, Shivaji. 

Kashmir. 

NEHU. 

Bhagalpur, Bihar, L. N. Mithila, Magadh, 
Patna, SNDT. 

AMU, Calicut, Kerala, Madras, Madurai 
Kamraj. 

Manipur. 

Amravati, BHU, MS Baroda, Bombay, 
Goa, Gulbarga, Jiwaji, Kamatak, Marath-
wada, Nagpur, Osrnania, Poona, Rani 
Durgavati, Shivaji, Vikram. 

Berhampur, Sambalpur, Utkal, Visva-Bha-
rati. 

BHU, North Bengal. 

BHU, MS Baroda, Barkatullah, Bombay, 
Calcutta,. Magadh, Marathwada, Patna, 
Poona, Nagpur, Gujarat, Karnatak, Mysore, 
ML Sukhadia, North Gujarat. 

Delhi, Guru Nanak , Jammu, Kurukshetra 
Panjab, Punjabi. ' 

ML Sukhadia. 
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Name of Language 

18 Sanskrit 

19 Sindhi 

20 Tamil 

21 Telugu 

22 Urdu 

[English] 

Urbaa Studies in Eastern States 

Name of the University where taught upto 
PG Level 

Agra, AMU, Allahabad, Amravati, Anna-
malai, Avadh, APS Rewa, Banasthali Vidya-
pith, Bangalore, MS Baroda, Berhampur, 
Bhagalpur, Bhavnagar, Barkatullah, Bihar, 
Bombay, Bundelkhand, Burdwan, Calcutta, 
Calicut, Dayalbagh E.J., Delhi, Dibrugarh, 
HS Gaur, Garhwal, Gauhati, Goa, Gorakh-
pur, Gulbarga, GuiU Ghasida~. Gurukul 
Kangri, Himachal Pradesh, Jadavpur, Jammu 
Guru Nanak, Jiwaji, Jodhpur, KS D'lr-
bhanga, Kanpur, Karnatak, Kashi, Vidya-
peeth, Kerala, Kumaon, Kurukshetra, LN 
Mithila, Lucknow. Madras, Magadh, Ma-
harshi Dayanand, Marathwada, Meerut. 
ML Sukhadia, Mysore, Nagarjuna, Nagpur, 
Panjab, Patna, Poona, Punjabi, Rabindra 
Bharati, Rajasthan, Ranchi, Rani Durgavati, 
Ravi Shankar, Rohilkhand, Sambalpur, 
Saurashtra, Shivaji, SNDT, Sri Venkateswara, 
Utkal, Vikram. Visva-Bharati, North Gujarat, 
Tripura. 

Bombay. 

Alagappa, Annamalai. Bharathiar, Calicut, 
Delhi, Univ. ofHyderabad, Kerala, Madmai 
Kamtaj, Osmania, Pondicherry, Sri Venka-
teswara. 

BHU, Bangalore, Kakatiya, Mad1 as, Na-
garjuna Osmania. SK Devaraya, Sri Satya 
Sai, Sri Venkatesw'lra. 

Agra, AMU. Allahabad. Avadh, BHU, 
Bangalore, MS Baroda, Barkatullah, Biha1, 
Bombay, Calcutta. Delhi. Gorakhpur. Guja-
rat. Gulbarga, Guru Nanak, Unive1~ity of 
Hyderabad, JMI, Jammu, Kanpur, Karna-
tak, Kashmir, Lucknow. Madras, Magadh. 
Ma.rathwada, Meerut, Mysore, Nagpm, 
o~mania, Punjab, Patna, Poona, Punjabi. 
Rajasthan, Ranchi, Rani Durgavat;. Rohil-
khand. Shivaji. S1 i Venkate~wara, Utkal, 
Vikram. 

4453. SHRI AMAL DATTA: 

(a) whether the Government have 
sponsored or assisted any regional 
Centre for urban studies in any of the 
Eastern States; and 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state: (b) if not, the reasons therefor'? 
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THE MINISTER OF STATE IN 
THE MINlSTRY OF URBAN 
DEVELOPMENT (SHRI M. ARU-
NACHALAM): (a) and (b) The Re-
gional Centre for Training and Res-
earch in Municipal Administration 
was established with assistance from 
Govt. of India in 1968 in the Indian 
Institute of Social Welfare and Busi-
ness Management at ·Calcutta. This 
Institute was intended to serve the 
Eastern Region. In 1982 Govt. entrus-
ted the National Institute of Urban 
Affairs (NIUA) with a study to eva-
luate the performance of this regional 
Centre. In its report the NIUA found 
that the performance of the centre 
was not satisfactory. Inter-alia, the 
evaluation report revealed that the 
Centre had failed to conduct any 
course during t'fie year 1981-82. Efforts 
made by the Ministry to revive the 
Centre were not successful. In view 
of this background it was decided to 
discontinue any further aid to the 
Institute. 

Environmental Studies 

4454. SHRI AMAL DATTA: Will 
the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Union Government 
have sponsored or assisted any re-
gional centre for environmental stu-
dies in any of the Eastern States; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS <SHRI 
KAMAL NATH): (a) and (b) Yes. 
Sir. The Government has sponsored 
the. Centre for Mlnmg Environment, 
at Indian School of Mines, Dhanbad. 
The National Wastelands Develop-
ment Board under the National Social 
Forestry Project has assisted in setting 
up two regional centres, viz., one at 
North Eastern Hill University, Shil-
Jong and the second at Jadavpur Uni-
versity, Calcutta. The Botanical Sur-
vey of India and Zoological Survey 
of India have set-up regional centres 
in the north eastern . r~gion for survey 

and study of Flora and Fauna. The 
Govind Ballabh Pant Institute of 
Himalayan Environment and Develop-
ment has set-up two Centres, one each 
at Gangtok, Sikkim and Mokokchung, 
Nagaland. The Ministry had also 
sponsored three research projects at 
the Regional Plant Resources Centre, 
Bhubaneswar. 

Ecological Study by Keoladeo 
Nationatl Park at Bharntpur 

4455. SHRI BALRAJ PASS!: 
SHRIMATl SUMITRA 

MAHAJAN· 
SHRJ VIRENDRA SlNGH: 

Will the Minister of ENVIRON· 
MENT AND FORESTS be pleased 
to state: 

(a) whether an ecology study of 
Keoladeo National Park at Bharatpur, 
Rajasthan has stated that the decision 
to disallow Buffaloes from the. Park 
in 1982 bas had adverse consequences 
in the ecology system: 

(b) if so, the details of recommen-
dations made in this regard; and 

(c) the steps taken by the Union 
Government on each recommenda-
tion? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON· 
MENT AND FORESTS (SHRI 
KAMAL NATH): (a) Yes, Sir. 

(b) A summary of the recommen-
dations made in the Report on the 
.Ecological Study of the Keoladeo 
National Park 1980-1990 by the Bom-
bay Natural History Society is given 
in the statement below: 

(c) These recommendations mainly 
concern the management of the Keola-
deo National Park. The management 
and control of national parks are ves-
ted with the concerned State Govern-
ment. The Government of India has 
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conveyed these recommendations to 
the Government of Rajasthan and 
their comments in this regard are 
awaited. 

STATEMENT 

Summary of Recommendations co_n-
tabted in the report "Keoladeo Natw. 
nal Park Ecology Study (1988-1990)" 

by the Bombay Natural History 
Society (1990). 

1. Water Management 

(i) Water from the Onmbal should 
be brought to the Park for use in 
periods of scarcity. 

(ii) The time of release of water, 
the yearly variation in quantum of 
water released. water deoth in blocks, 
sequence of flooding and duration of 
dry periods should be carefully con-
trolled. Deepening of water-spread 
areas should be done. 

2. Habitat Management 

(i) Removal of aquatic weeds: 
Methods suggested for controlling the 
different weeds are as follows :-

(a) Paspalum distichum: The un-
controlled growth of this weed 
as a result of the removal of 
buffaloes from the Park is 
creating an ecocatastrophe. A 
strategy has to be worked out 
to get the buffaloes, the pri-
mary consumers, back into the 
system. 

(b) Cyperus alopecurOides: This 
weed should be removed by 
unrooting at seedling stage 
wherever it grows thick. 

(c) Ve,tiveria zizanioides and Des-
mostachya bipinnate: These 
weeds should be removed by 
allowing villagers to harvest 
them. 

(d) Saline patches: These patches 
should be reforested. 

(e) Control of Feral Cattle: The 
calves should be trapped and 

20--23 LSSjND/91 

translocated by tranquillising. 
The bulls may be castrated. 
'Biobullets' may also be tried. 

3. Fish Supply 

Additional areas for retaining bree-
ding stocks of fish during summer 
should be created. Controlld harves-
ting of fish should be allowed in May-
June. 

4. Integrated 
grCi!mme 

Development Pro-

An integrated development pro-
gramme for the area should be laun-
ched. This should include supply of 
improved cookers, wind mills, health 
care, cottage industries, irr.proved 
agricultural practices, etc. which are 
compatible with the management of 
the Park. Water supply from the 
Chambal should be made available 
to the local villages. 

5. Development of Tourism 

This should comprise inexpensive 
tnnsportation from the main gate to 
the Keoladeo Tempie, construction of 
watch-towers, interpretatio:1 centre 
and low budget board and loc1ging 
facilities. ~ 

Augmentation of Drug Testing 
Facilities 

4456. SHRI DATTATRAYA BAN-
DARU: Will the Minist&"!r of HEAL-
TH AND FAMILY WELFARE be 
pleased to state: 

(a) whether under the Centrally 
Sponsored Scheme, 100 per cent as-
sistance for augmenting drug testing 
facilities and 50 per cent assistance 
for strengthening the enforcement 
wing is provided; 

(b) if so. whether the Drug Central 
Administration has one Drug Testing 
Laboratory at the Directorate and one 
such Laboratory in the Regional 
at Vijaya~ada in Andhra Pradr.sh; 



299 Written A.nswe1 s AUGUST 26, 1991 Written Answers 300 

(c) whether both t"te Laboratories 
have inadequate space and staff and 
lack modem sophisticated testing equ-
ipments; 

(d) whether to strengthen the said 
two testing laboratories, a proposal 
has been submitted to Drug Control-
ler of India under the Centrally Spon-
sored Schemes by th~ State Govern-
ment; 

(e) if so, the details thereof; and 

(f) the action taken or proposed to 
be taken in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MATI D. K. TIIARA DEVI SID-
DHARTIIA): (a) It is proposed to 
provide assistance to State Govern-
ments to strengthen their Drug Testing 
Facilities and InSpectorate Staff during 
the 8th Plan period. 

(b) No, Sir. The Drug Testing La-
boratories at Hyderabad and Vijaya-
wada are under the control of Govern-
ment of Andhra Pradesh. 

(c) Yes, Sir, as reported by the Go-
vernment of Andhra Pradesh. 

(d) and (e) The Government of 
Andhra Pradesh have asked for an as-
sistance of Rs. 70 lakhs for Drug 
Testing Laboratory, Hyderabad and 
Rs. 50 lakhs for the Regional Labora-
tory at Vijayawada. 

(f) Proposal received from various 
States would be considered if the Sc-
heme is approved and provided for in 
the 8th Plan. 

RegiooaJ Drug Testing Laboratories In 
Southern Statts· 

4457. SHRI DATTATRAYA BA-
NDARU: Will the Minister of HEA-
LTH AND FAMILY WFLFARE be 
pleased to state: 

(a) whether the Union Government 
propose to set up Regional Drug Test-
ing Laboratories in any of the Sou-
thern States in the country; 

(b) if so, the details thereof: 

(c) whether Andhra Pradesh leads 
in production of bulk drugs and yet 
there is no testing laboratory in the 
State; 

(d) if so, whether the Union Gov-
ernment propose to set up a Drug 
Testing Laboratory in Andhra Pra-
desh; and 

(e) if so, where and by when, if not, 
the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTII 
AND FAMILY WELFARE (SHRI-
MATI D. K. TIIARA DEVI SID-
DHARTIIA): (a) to (e) There is a 
proposal to set up. three re?ional drug 
testing laboratones dunng the 8th 
Five Year Plan perod. 

Andhra Pradesh is one of the lead-
ing producers of bulk drugs and there 
are two drug testing laboratories in 
the State under the State Government. 

Tribal Famifles assisted during Seventh 
Five Year Plan 

4458. SHRI DATTA TRA YA 
BANDARU: 

SHRIMA TI MAHENDRA 
KUMARI: 

SHRIMA TJ SUMITRA 
MAHAJAN: 

Wi11 the Minister of WELFARE be 
pleased to state: 

(a) the number of tribal families 
assisted during the Seventh Five Year 
Plan in Uttar Pradesh, Madhya Pra-
desh, Rajasthan, Moradabad and Fc-
rozabad, year-wise; 

(b) whether any study relating to 
the benefits actually enjoyed by tri-
bals has ever been conducted; and 

(c) the assistance proposed to be 
extended to tribals of the above re-
gions during the cummt financial 
year? 
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THE MINISTER OF WELFARE 
(SHRI SIT ARAM KESRI): (a) The 
number of Scheduled Tribe (ST) fa-
milies assisted during the Seventh 

Year-wise 

1985-86 
1986-87 
1987-88 
1988-89 
1989-90 

The 1981 Census figure shows that 
S.T. population in Moradabad and 
f'erozabad is negligible (621 & 118 
respectively). 

(b) Evaluation 5tudies are conducted 
from time to time by State Tribal Re-
search Institutes, Programme Evalua-
tion Organisation of Planning Com-
mission and other research organisa-
tions. Guidelines have also been is-
sued to the States/TJTs to undertake 
concurrent evaluation of tribal benefi-
ciaries through spot checks to be car-
ried out by the State Govt Officers 
visiting the field. 

(c) The amount proposed to be al-
located out of Special Central assis-
tance for Tribal Sub-Plan areas of 
these states during 1991-92 is as un-
der: 

Sf. State 
No. 

1 Madhya Pradesh . 
2 Rajasthan 
3 Uttar Pradesh 

Proposed 
allocation 
of SCA 

during 
91-92 

(Rs. in lakhs) 

6566.87 
1613.36 

56.10 

Plan Period in the States of Uttar 
Pradesh, Madhya Pradesh and Rajas-
than is as under: 

Madhya Rajasthan U.P. 
Pradesh 

196490 61726 44% 
241862 86616 457U 
280506 94231 4708 
281071 75713 3244 
220350 69201 3703 

1220279 387487 20721 

Review of Tribal Welfare Scheme 

4459. SHRI DATTATRAYA BAN-
DARU: 

SHRI PRABHU DAYAL 
KATHERIA: 

SHRI VIRENDRA SINGH: 

Will the Minister of WELFARE be 
pleased to state: 

·(a) whether any review regarding 
implementation of tribal welfare sch;:-
mes of Union Government have been 
made during the last two years; 

(b) if so, details thereof and if not, 
the reasons therefor; 

(c) whether the Union Govemntent 
propose to extend the scheme of con-
struction of hostels for Scheduled Cas-
tes girls and boys; 

(d) if so, the details of such hostels 
construsted if any; 

(e) whether the Government also 
propose to set up a National Sche-
duled Caste and Scheduled Tribe and 
Development Corporation; and 

(f) if so, the details thereof? 

THE MINISTER OF "WELFARE 
(SHRI SITARAM KESRI): (a) and 
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(b) The review regarding implementa-
tion of various tribal welfare schemes 
is made annually in the discussions on 
Annual Tribal Sub Plan of States :tnd 
Union Territories in the Ministry of 
Welfare and the Planning Commission 
During these discussions the represen-
tatives of States/Union Territories are 
requested to rectify shortcomin~s no-
ticed, if any, in the implementatiOn of 
these schemes. 

(c) and (d) The Centrally Sponsor-
ed S:::heme of construction of hostels 
covers Scheduled Caste girls and boys 
also. The number of hostel buildings 
sanctio::1ed I constructed under the sc-
heme till the end of 1990-91 were 528 
for Sche::luled Tribe girls and 104 for 
Scheduled Tribe boys and 2136 for 
S:he::lu!ed Caste girls and 177 for Sc-
hedule::! Caste boys. 

(e) and (f) National SC l!nd ST 
Finance and Development Corpora-
tion has already been set up and is 
functiOning from f"ebruary, 1989 un-
der the Ministry of Welfare. The 
Corpo:ation is an apex institution to 
finance schemes for the economic de-
velopment of SCs and STs to. bring 
them into the mainstream by unprov-
ing the flow of financial assistance to 
them. 

MedkiD£!1 Manufactured in Public 
SectM 

4460. DR. KARTIKESWAR 
PATRA: 

SHRI ANADI CHARAN 
DAS: 

Will the Minister of HEALTH 
AND FAMILY WELFARE be ple-
ased to state: 

(a) whether certain medicines tho-
ugh manufactured in public sector are 
purchase::! from the privat: sector for 
use in Government hospttals/CGHS 
Dispensaries; 

(b) if so. the reasons th:!refor; 

(c) whether any council of doctors 
decide/approve the procurement of 
these medicines; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) and (b) The medi-
cines which are exclusively specified 
for being purchased from Public Sec-
tor Undertakings, are purchased from 
them by the Medical Store Organisa-
tion which supplies medicines to Go-
vernment Hospitals and Central Gov-
ernment Health Scheme Dispensaries. 
Other medicines are purchase.d by the 
Medical Store Organisation on com-
petitive basis irrespective of Public/ 
Private Sectors. 

(c) and (d) Generally medicines are 
proc'.Jred on the basis of a Formulary 
prepared by a Purchase Committee 
which includes Doctors/Specialists 
from various health units in an orga· 
nisation. The Formulary is prepared 
keeping in view the cost factor and 
practical efficacy of the medicines 
etc. and is updated from time to 
time. 

A.£sistance to Enrich F1nests in Orissa 

4461. DR. KAR TIKESW AR PA-
TRA: Will the Minister of ENVI-
RONMENT AND FORESTS be 
pleased to state: 

(a) the assistance provided to Orissa 
for various plantation projects to en-
rich forests during the last three 
years; and 

(b) the Districts in Orissa where the 
projects have been implemented along-
with the achievements made so far? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NA Til): (a) and (b) The affo-
restation/tree !'Ianting activities under 
the Twenty-Point Programme are be-
ing carried out in all the districts of 
Orissa. The utilisation of funds, in-
cluding the central assistance, and phy-
sical progress of afforestation and tree 
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planting activities in Orissa during the 
last three years is given below:-

Year 

1988-89 

1989-90 

1990-91 

Utilisation Physical 

(Rs. in 
crores) 

• 26.67 
27.19 
25.46 

progress 
(in lakhs 
hectares) 

1.38 
0.84 

0.68 

Litigation Cell of Directorate of 
Estates 

4462. SHRI UTTAMRAO PATIL: 
Will the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) whether it is a fact that some 
eviction cases which were withdrawn 
by the Directorate of Estat\!S on the 
advice of their litigation cell were re-
opened after sometime during the last 
three years; and " 

(b) if so the details and reasons 
thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) No, eviction cases are 
withdrawn on advice of the Litigation 
Cell. 

(b) Does not arise. 

[Translation] 

FuDds to Oteck TuberculoW8 

4463. SHRI GIRDHARI LAL 
BHARGA VA: Will the Minister of 
HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether the Union Government 
allocate funds to each state Govern-
ment to check Tuberculosis; 

(b) if so, the details of the assistance 
provided to Rajasthan Government 
during the last three years; 

(c) whether the asaistance allocated 
to Rajasthan Government is sufficient 
to eradicate disease; 

(d) if not, whether Union Govern-
ment propose to give more assistance 
to Rajasthan Government; and 

(e) if so, how m11ch? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) and (b) Under the 
National T.B. Control Programme. 
there is no provision for cash assis-
tance to States. However as per the 
pattern of assistance, anti T.B. Drugs/ 
material and equipments are being 
provided to the T.B. Centres run by 
the States. Cost of anti T.B. Drugs/ 
material and equipments provided to 
the State of Rajastbn during the 
last three years are as under:--

Year 

1988-89 . 

1989-90 . 

1990-91 . 

Actual 
Expr. 

(Rs. in ICzkhs) 

52.34 
51.65 
42.01 

(c) to (e) Assistance provided in the 
form of anti T.B. Drugs/materials and 
equipments is as per the requirement 
of the District T.B. Centres in the 
State of Rajasthan for control of the 
disease. 

Social Forestry Prognmune in Rajas-
than 

4464. SHRI GIRDHARI LAL 
BHARGA VA: Will the Minister of 
ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether social forestry pro-
gramme was started in scarcity dis-
tricts during the Sixth Plan for pr~ 
viding basic and financial needs of 
society; 
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(b) if so, the number and names of 
such districts in Rajasthan; 

(c) whether afforestation in agricul-
ture forestry, extension forestry and 
in under-developed forests has been 
done under the said programme for 
providing fuel, fodder and timber to 
rural areas; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) and (b) A Centrally 
sponsored scheme, namely "Social Fo-
restry including Rural Fudwood Plan-
tations", was implemented during the 
Sixth Plan period in 157 fuelwood--
deficit districts of the country to meet 
the fuel, fodder and small timber 
needs of the people. These included 
10 Districts in Rajasthan State are 
given in the Statement below. 

(c) and (d) Afforestation/tree plant-
ing activities, including social forestry, 
undertaken during the Seventh Plan 
period aimed at the following:-

To meet the essential fuelwood. 
fodder and small timber needs 
of the people, specially in the 
rural areas. 

To increase vegetal cover on all de-
graded and unutilized lands 
through community participa-
tion. 

To motivate people to plant trees 
on marginal farmlands unsuit-
able for agriculture, with a 
view to ensure optimum pro-
ductivity and use of land. 

To create a peoples' movement for 
achieving the above objectives. 

STATEMENT 

List of Districts in RaJasthan selected for 
implementation of the Centrally spon-
sored scheme "Social Forestry includ;. 
ing Rural Fuelwood Plantations" 

S/. Nameof 
No. Districts 

l Jaipur 
2 Udaipur 
3 Bharatpur 
4 Alwar 
5 Bhilwara 
6 Ajmer 
7 Banswara 
8 Jhunjhunu 
9 Kota 

10 Sawaimadhopur 

Grant to State Governmen&s oa Paper 
used fOI" Note Books and PriatiDi of 

Books 

4465. SHRI GIRDHARI LAL 
BHARGA VA: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether Government of Rajas-
than, Madhya Pradesh and Himachal 
Pradesh have submitted a memoran-
dum to provide grant to the State Go-
vernments on the paper use.d for note 
books and printing of books being 
distributed to school children; 

(b) if so, whether Union Govern-
ment propose to revive this grant; and 

(c) if so, by when and if not, the 
reasons therefor? 

TilE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) No, Sir. 

(b) and (c) There was never any 
scheme to provide grant to States/UTs 
for procurement of Paper. Therefore, 
the question of reviving grant does 
not arise. However, till 31st March, 



309 Written Answers BHADRA 4, 1913 (SAKA) Written Answers 310 

1990 there was a scheme for subsidis-
ed supply of White Printing Paper for 
the production of school text books 
and exercise books. The scheme was 
discontinued thereafter. 

Oearance of Dbolpor Tbennal Power 
Project 

4466. SHRI GIRDHARI LAL 
BHARGA VA: Will the Minister of 
ENVIRONMENT AND FORESTS 
be p~eased to state: 

(a) whether the proposal of Gov-
ernment of Rajasthan regarding 
Dholpur Thermal Power Project is 
pending with the Pnion Government 
for its approval since 1984: 

(b) if so, the reasons for delay in 
according approval to the project; and 

(c) whether this project is being in-
cluded in Eighth Five Year Plan? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) and (b) No, Sir. 
The proposal was first referred in Ap-
ril, 1985 and was reiected due to site 
being environmentaily incompatible. 
Since, the new site p;oposed in May, 
1991 is also not considered suitable, 
the State authorities have bc:en advi-
sed to select a site in conformity with 
environmental guideiines. 

(c) Neither the project nor the Eigh-
th Five Year Plan has yet been fina-
lised. 

[English] 

Eflica£y of Medicines 

4467. SHRI PRATAPRAO B. BH-
ONSLE: Will the Minister of HEA-
LTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Government are 
aware that many nedicines used for 
controlling falling hairs. premature 
greying and dandruff are available in 
the market; 

(b) if so, whether such medicines 
are approved by the Government; 

(c) whether the efficacy of these me-
dicines have been t~sted before they 
are released in the market for sale; 
and 

{d) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) to (d) The Drugs 
Controller (India) has not approved 
any medicine used for controlling fall-
ing hairs and ?remature greying. 
However, certain medicated sham-
poos containing Selenium Sulphide 
are marketed under different brand 
names for the treatment of dandruff 
and fungal infections of the scalp. 

The efficacy of Seleium Sulphide 
a~ainst Pi~yriasis Capitis, the causa-
tive orgamsm for dandruff has been 
tested. 

Opening of College in Memory of Ac-
harya Narendra Dev in New Delhi 

4468. S~I PRATAPRAO B. BH-
ONSLE: W1ll the Minister of HU-
MA~ RE~OURCE DEVELOP-
ME!\T be p,eased to state: 

(a) whether a,Jy college in the me-
mory of Acharya Narendra Dev has 
bee?. ope~ed ~t New Delhi under 
Delm Umvers1ty; 

(b) if so, the details thereof; 

(c) w~e~her the said college aimed 
at prov1dmg specialised courses for 
students; 

(d) if so, the names of these courses 
with criteria ro~ admission in each 
course and number of seats available 
in each course: 

(e) whether Govemment propose to 
set up more similar colleges in future 
in other States; and 

(f) if so, the details thereof and if 
not, the reasons therdor? 
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TilE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) and (b) 
According to the information furnish-
ed by the University of Delhi, and 
Delhi Administration, it was been de-
cided to start a College named 'Acha-
rya Narendra Dev College· at Rajo-
kari in New Delhi from the current 
academic year. 

(c) and (d) The University has in-
formed that the College would ini-
tially offer the following Courses with 
a maximum number of seats indicated 
against each of them: 

Sl. Name of the Course 
No. 

No. of 
students 

1. B.Sc. General 60 
Group 'A' 

2 B.A. (Pass) with Ecoito- 60 
mics, 
Political Science and 
History 

3 B.Com. (flon5.) 40 

The criteria for admission of students 
to these Courses is shct!y according 
to merit on the basis of percentage of 
marks secured by the candidates in 
the qualifying examination. 

(e) and (f) The Central Government 
does not establish any Colleges on its 
own. The Colleges are generally esta-
biished by State Governme'1ts, Univer-
sities or private managements. keeping 
in view the educational and other re-
quirements of the region ard availa-
bility of resources. 

PubHc Health Problems due to use of 
Tobacco 

4469. SHRI PRATAPRAO B. 
BHONSLE: Will the Minister of 
HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether Government propose to 
prepare a national programme and 
action plan for redu.:ing public health 
problem related to use of tobacco in 
the country; 

(b) if so, the detatls thereof; 

(c) whether any foreign organisation 
would be involved in this programme; 

(d) if so, the details thereof; and 

(e) the expenditure likely to be in-
curred thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA TI D. K. THARA DEVI SID· 
DHARTHA): (a) Yes, Sir. 

(b) to (e) These details have not 
yet been worked out. 

Welfare Schemes for SCs/STs 

44 70. SHRI PRAT APRAO B. 
BHONSLE : Will the Minister of 
WELFARE be pleased to state: 

(a) whether the Government pro-
pose to launch various welfare sche-
mes for the welfare of Scheduled 
Castes and Scheduled Tribes and other 
weaker sections including maternity 
assista11Ce to pregnant agricultural 
bbourers; 

(b) if so, the details thereof; 

(c) whether these schemes are to 
be launched simultaneously in all the 
States and Union Territories; 

(d) rr so, the details thereof and if 
not, reasons therefor; and 

(e) the amount allocated for each 
programme. State-wise and Union Ter-
ritory-wise? 

THE MTNTSTER OF WELFARE 
(SHRI SITARAM KESRD : (a) to 
(e) The large number of programmes/ 
schemes launched c>arlier for the wel-
fare of SCs and STs continue to be 
in ooeration. Th~ basic strategy for 
develooment of SCs ic: the stratet!V of 
Soc>daJ Cmnnonc>nt Plan ami simHar-
lv it ic: Tribal S'1b-Plan for STs under 
whirh nlan outlavc: in pronortion to 
the oonnlation of SCs and STs are 
earmarked for their welfare covering 
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a large number of programmes. During 
7th Plan, SCP expenditure for the 
welfare of SCs was Rs. 6,916.92 crores. 
For the welfare of ST s, expenditure 
under TSP during 7th Plan was 
Rs. 7,076.50 crores. The SCP outlay 
for 1990-91 was Rs. 2,348.26 crores 
and for 1991-92. the proposed outlay 
is Rs. 3,270.84 crores. The TSP out-
lay for 1990-91 is Rs. 1991.98 crores 
and proposed TSP outlay for 91-92 is 
Rs. 2527 crores. 

Besides above. the Government of 
India are implementing CentralJv 
Sponsored Schemes of Post-Matric 
Scholarships for SCs and STs, Pr.:!-
Matric Scholarship for children of 
those engaged in unclean occupations. 
Book Banks for SCs and STs, Boys 
and Girls Hostel Schemes for SCs and 
STs, Coaching and Allied Schemes to 
prepare SC and ST candidates for 
competetive and entrance examina-
tions, implementation of PCR Act and 
SC and the ST the Prevention of Atro-
cities Act, Liberation of Scavengers, 
grant-in-aid to voluntary bodies work-
ing for the welfare of SCs and STs. 
etc. The Government of India also 
provides 49% towards the share capi-
tal of State level SC and ST Deve-
lopment Corporations. National SC 
and ST Development Corporation is 
also been set up for the welfare of 
SCs and STs with the paid up capital 
of Rs. 50 crores. To ensure remune-
rative prices for the minor forest p;·o-
duce. Tribal Cooperative Marketing 
Development Federation of India Ltd. 
(TRTFED) has been set up. 

Besides above, Government of India 
gives Special Central Assistance to 
State Governments for filling in criti-
cal gaps in the implementation of 
SCP and TSP strategy. During 7th 
Plan. Rs. 806 crores had been released 
bv Government of India to States as 
SCA as an additive to the SCP. The 
amount proposed for the year 1991-
92 is Rs. 225 crores out of which 
Its. 75 crores have already been rele-
ased. Similarly. Special Central Assis-
tance is !tiven for TSPs also. An 
amount of Rs. 847 crores was given 
as SCA during 7th Plan for STP. 

_ .. -· .. _,.,...,.,...., ....... 

The amount proposed to be released 
during 1991-92 is Rs. 250 crores. 

Amount allocated to various States 
and Union Territories for the welfare 
of SCs and ST s under various sche-
mes during 7th Plan and Annual Plan 
1991-92 are being compiled. 

A few new schemes for the deve-
lopment of SCs and STs may also be 
launched during 8th Five Year Plan. 
details of which cannot be disclosed 
at this stage. However, a National 
Backward Classes finance and Deve-
lopment Corporation for socially & 
Educationally Backward Classes is 
proposed to be shortly set up by the 
Government of India. 

[Translation] 

Opening of Kendriya Vidya1aya at 
Naleti 

4471. PROF. PREM DHUMAL : 
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be plea-
sed to state: 

(a) whether Government propose 
to set up a Kendriya Vidvalaya at 
NaletL District Kangra: and 

(b) if so. the details thereof and bv 
when it is likely to start functioning? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) and (b) 
Kendriya Vidyalayas are opened de-
pending on the availability of neces-
sary infrastructure i.e. land, tempor-
ary accommodation and 50°{, residen-
tial accommodation for the staff, 
availability of resources and admini-
strative considerations. 

The State Government of Hima-
chal Pradesh has sponsored a propo-
sal for opening Ql Kendriya Vidyalaya 
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at Naleti. The details of facilities re-
quired vis-a-vis those being made 

Item 

I Land 
2 Temporary accommodation. 
3 Residential accommodation 

available by the sponsoring agency 
are as under:-

Facilities Facilities 
required offered by 
as per the 
the norm sponsoring 
of the State 
K.V.S. Govern-

ment 

I 5 acres 10 acres 
12 rooms 09 rooms 
50 °{. of ~tatf NIL 

4 Number of Central Government employees Children 200 200 

[English] 

Land for Hotel Site at Windsor Place 

4472. PROF. PREM DHUMAL : 
Will the Minister of URBAN DEVE-
LOPMENT be pleased to state: 

(a) v. hethcr there have been any 
demand for hotcl-site near Windsor 
Plac~. New Delhi against payment in 
foreign exchange; 

(b) if so. the facts thereof and reac-
tion of the Government thereto: and 

(c) when the land is proposed to be 
allotted alongwith the terms of pay-
ment thereof? 

THf. MINISTER OF STATE IN 
THE M!NISTR Y OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CH..<\LAM): (a) to (c) There was a 
proposal to auction a site at Windsor 
Place for the construction of a hotel. 
Prequalification notice was published 
in leading newspapers on 22nd and 
23rd September, 1989 inviting appli-
cations from interested parties both 
Indian and foreign companies. Among 
the applications that were received 
some were from foreign companies 
which would have brought in equity 
i11 foreign exchange. 

It was later decided by Govt. not 
to auction the site for a hotel. 

Development of Aravali Mountain 
Ranges 

4473. SHRIMATI VASUNDHA-
RA RAJE: Will the Minister of 
ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether Government have drawn 
up schemes for the development of 
Aravali mountain ranges in Rajas-
than and other States: 

(b) if so. the details thereof: and 

(c) the amount earmarked for the 
implementation of these schemes? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRl KA-
MAL NATH): (a) Yes. Sir. 

(b) and (c) The following special 
projects have been taken up:-

(i) For the Aravali range falling 
in Haryana State and covering 
the districts of Bhiwani, Mab-
endragarh. Gurgaon and F~ci­
dabad. a project for. rehabili-
tation of common . lands .• has 
been taken up for impiement~­
tion by the State Government 
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with financial assistance being 
provided by the Euro~an 

Economic Community. The 
total project Qutlay is Rs. 49 
crores over a period of eight 
years. 

(ii) For the Aravali range in Raj-
asthan State, covering the dis-
tricts of Alwar. Banswara. Chi-
ttorgarh. Jaipur. Jhunjhunu, 
Nagaur, Pali, Sikar, Sirohi and 
Udaipur. an afforestation pro-
.iect is under negotiation with 
Overs~as Economic Co-opera-
tion Fund (Japan). The total 
outlay of this project is expect-
ed to be Rs. 167 crores over a 
period of five years. 

(iii) The National Wastelands De-
vdopment Board has taken up 
Integrated Wastelands Deve-
lopment Proj~cts in Sikar. 
.Jhunjhunu. Dungarpur and 
Udaipur districts of Aravali 
Hills in Rajasthan and Central 
assistance of Rs. 405.61 lakhs 
has been released so far for 
implementation of these pro-
jects. 

Incidem:e of Malaria 

4474. SHRIMATI VASUNDHA-
RA RAJE: Will the Minister of 
HEALTII AND FAMILY WEL-
FARE be pleased to state: 

(a) the number of persons suffer-
ing from Malaria. per annum in t)le 
country. State-wise; 

(b) whether the country-wide sur-
vey has been undertaken in this re-
gard: 

(c) if so, the details thereof State-
wise and Union Territory-wise; and 

(d) the steps taken to eradicate 
Mararia? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA Tl D. K. THARA DEVI SIDD-
HARTHA): (a) to (c) Under the Na-
tional Malaria Eradication Program-
me r~gular monitoring of all fever 
cases and the occurrence of malaria 
discahl!s is carried out through health 
infrastructure of the primary health 
cent.res all over the country. As per 
rep,,rts received from the State Heal-
th ,\uthorities the number of malaria 
case, reported during the last three 
years is given in the statement below. 

l d) the following steps are being 
~:ontinucd for control of Malaria: 

Selective judicious residual inse~i­

cidal spray with appropriate 
insecticides. 

Fortnightly surveillance for detec-
tion and treatment of cases. 

Bio-environmental conlrol methods 
through minor engineering mo-
dification in rural areas and 
anti-larvel measures through 
chemicals and use of larvivo-
rous fish. 

Intensification of special inputs in 
highly malarious areas with 
emphasis on personal protec-
tion measures, community in-
volvement through health edu-
cation etc. 
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S. Name of the StatefUTs No. of cases 
No. 

1 2 

1 Anadbra Pradesh 
2 Arunachal Pradesh 
3 Assam 
4 Bihar 
5 Goa 
6 Gujarat 
7 Haryana 
8 Himachal Pradesh 
9 Jammu & Kashmir 

I 0 Karnataka . 
11 Kerala 
12 Madhya Pradesh . 
13 Maharashtra 
14 Manipur 
15 Meghalaya 
16 Mizoram 
17 Nagaland 
18 Orissa 
19 Punjab 
20 Rajasthan 
21 Sikkim 
22 Tamil Nadu 
23 Tripura 
24 Uttar Pradesh 
25 West Bengal 
26 A & N Islands 
27 Chandigarh 
28 D & N Haveli 
29 Daman & Diu 
30 Delhi 
31 Lakshadweep 
32 Pondicherry 
33 Coalfields 

Total 

1988 

3 

62535 
19254 
56296 
29278 

6732 
460683 

9237 
10208 
4430 

127008 
5147 

306882 
84030 

1076 
11863 
20339 
3744 

206068 
33342 

104109 
23 

75953 
6178 

135096 
36318 

3360 
14157 
5845 
779 

14423 
1 

309 
126 

1854830 

1989 

4 

82519 
20865 
62274 
40008 

4495 
598653 
23711 
8589 
3068 

106683 
6126 

252886 
122314 

9570 
10701 
18417 
3051 

260815 
32146 

112316 
30 

90478 
5991 

101815 
18822 
2655 

15407 
4741 
784 

10761 
4 

784 
104 

2022809 

1990 

5 

8136fi 
12370 
60282 
27227 
4832 

48H541 
50452 
14379 
5478 

56980 
6411 

195.47 
109806 

90 
7037 

13823 
1603 

237994 
29141 
85864 

17 
117428 

5079 
98927 
19423 
2391 

26813 
5015 
801 

12044 
6 

801 
97 

1777253 
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Assistance for Family WeHare Pro· 
grammes in Kerala 

4475. SHRI KODIKKUNNIL SU-
RESH: 

SHRJ T. J. ANJALOSE: 

Will the Minister of HEALTH 
AND F AM IL Y WELFARE be pleas-
ed to state: 

(a) the targets fixed under family 
welfare programme in Kerala for 
1990-91 and achievements made: 

(b) the amount of financial assis-
tance provided to the State under this 
programme and the percentage of the 
amount utilised out of it: 

(c) whether the Union Government 
propose to give special financial assis-
tance for family welfare programmes 
in Kcrala: 

(d) whether the Government of 
Kerala has submitted a proposal to 
Union Government in this regard: 
and 

(e) if so. the details thereof? 

THE MINISTER Of STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRl-

MATI D. K. THARA DEVI SIDD-
HARTHA): (a) A statement con-
taining targets and achievements in 
respect of Family Welfare Program-
me in Kerala State during 1990-91 is 
given below. 

(b) ~uring 1990-91 an assistance 
amountmg t~ Rs. 35.13 crores (both 
Cash and Kmd) has been provided to 
t~e Govt. of Kerala for implementa-
tion of the Famil~ Welfare Program-
me. As per the mformation received 
~rom the Kerala State, the expenditure 
mcurred by them during that vear is 
Rs. 35.35 crores. · 

(c) No. 

(d) and (e) A proposal for release 
of an additional grant-in-aid of Rs. 
154.59 lak_hs for meeting the expenses 
on termmal activities under the 
\Yorld ~ank as_sisted India Popula-
tion ProJect-HI m Kerala was receiv-
ed from the Government of Kerala. 
The proposal was. however, not agre-
ed to as the entire committed assis-
tance of Rs. 45.30 crores constituting 
Government of India's share out of 
the total project cost of Rs. 50.33 
crores was provided to the Kerala 
State. The State Government was 
also informed accordingly. 

STATEMENT 

Targets attd achievements made under the Family Welfare Programme in Kerala 
during /990-91 

Family Planning Methods/ MCH Programme 

A. Family Planning Methods 

1 Sterlisations 
2 I. U.D. Insertions 
3 C.C. Users 
4 O.P. Users 

Targets 
1990-91 

2 

200,000 
150,000 
297,200 

50,300 

Adzieve-
ment,qo 
/990-91 

(April. 90 
to March, 
91) 

3 

190,547 
119,747 
305.889 
40,651 
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B. MCH Activities 

(i) Immunisation 

2 3 

Tetanus Immunisation for Expectant Mothers 
2 D.P.T. Immunisation for Children 

623,730 
581,840 

644,001 
591,714 

3 Polio 
4 B.C.G. 
5 Measles 
6 D.T. Immunisation for children . 
7. T.T. (lO years) 
8 T.T. (16 years) 

(ii) Prophylaxis against 
Nutritional anaemia among 

(a) Total women 
(b) Children U-5 year~) 

581,840 
581,840 
581,840 
532,840 
507,460 
507.460 

)30,100 
1,600.000 

607,516 
65t>,370 
543,196 
247,646 
290,021 
273,623 

)93,917 
1,008.004 

(iii) Prophylaxis against Ntitrfuns due ro 
Vitamin 'A' deficiency 

!,~Figure~ Provisional. 

Research on Baby F'ood~ 

44 76. SHRI UHAR.\1ANNA MO-
NDA YY A SADUL: Will the Minis-
ter of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Union Government 
are aware that the medical resear-
chers in United Kingdom have fotlnd 
that many baby foods failed to meet 
a child's daily nutritional needs as all 
such foods are diluted with water etc.; 
and are not fit for healthy develop-
ment of the child; 

(b)- if so, whether the Indian Aca-
demy of Paediatricians have also 
found that such baby foods available 
in the market are imported and not 
good for healthy development of the 
child and urged the Government to 
discourage its use in the country; 

(c) if so. the details thereof: 

(d) the Government's reaction there-
to; and 

1,500,000 2,488,900 
(in doses) 

( e l the ~tep~. tak~: 11 or ptuposed to 
he tak-:n bv the Government for im-
provement ·ill the quality of the baby 
foods and restricting import thereof? 

THE MINISTER OF STATE IN 
I HE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA TJ D. K. THARA DEVI SIDD-
HARTHA): (a) to (e) The informa-
tion is being collected and will be laid 
on the Table of the House. 

Decentralisation of University Grants 
Commission 

4477. SHRI DHARMANNA MO-
NDA YY A SADUL: Will the Minis-
ter of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state: 

(a) whether Government propose to 
de-centralise functioning of University 
Grants Commission into four Zone 
Centres of East, West, North and 
South; 

(h) if so, the details thereof; and 

(c) if not, the reasons therefor? 
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THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI AR.TlJN SINGH): (a) to (c) 
According to the information furnish-
ed by UGC. the Commission has as-
signed a study to Administrative Staff 
College of India to review the present 
organisational structure of the Com-
mission. Meanwhile, the Commission 
has taken a decision, in principle. to 
set up regional offices in different 
parts of the country. The powers and 
functions to be allocated to these re-
gional offices would be finalised after 
the report of the ASCI has beeJl recei-
ved. 

Functioning of Private Nursing Homes 
in Delhi 

4478. SHRI DHARMANNA MO-
NDA YY A SADUL: Will the Minis-
ter of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Union Government 
have recently reviewed the function-
ing of private nursing homes in Delhi 
and in other Metropolitan cities which 
have been allowed to import special 
equipments on certain conditions but 
have failed to fulfil such conditions: 

(b) if so. the salient feature of the 
conditions laid down for import of 
such equipments: 

(c) the details of nursing homes 
and their location which have failed 
to fulfil these conditions: and 

(d) the steps taken or proposed to 
be taken against such erring ·nursing 
homes? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRT-
MA Tl D. K. THARA DEVI SIDD-
HARTHA) : (a) and (b) Directorate 
General of Health Services issues 
Customs Duty Exemption Certificates 
to private hospitals & clinics to im-
port medical equipments in terms of 
Ministry of Finance Notification No. 
64/88-Cus .• dated 1-3-1988, strictly on 
the basis of recommendations of the 

concerned State Government(s) Inter-
alia. the State Government certifies 
that the hospitals(clinics would pro-
vide 40":, free treatment to the O.P.D. 
patients and reserve 10 ';/,J of beds for 
the patients having an income of less 
than Rs. 500/- per month. 

The procedure for granting Custom 
Duty Exemption Certificate has been 
reviewed. As monitoring of the ful-
filment of the conditions of duty free 
import was inadequate, steps are be-
in~ _taken t? link the private hospitals/ 
climes, which have received Customs 
Duty Exemptions, to nearby Govern-
ment hospitals to enable the latter to 
refe~ poor patients for free diagnostic 
services to such hospitals/clinics. 

(c) and (d) Union Government have 
not carried out any such survey. 

D.D.A. Flats at Kondli Gbaroli 

4479. SHRI DHARMANNA MO-
NDA YY A SADUL: Will the Minister 
of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Delhi Development 
Authority flats at Kondli Gharoli 
(Mayur Vihar Phase Ill), New Delhi 
have not vet been made fit for habi-
tation due· to lack of basic amenities 
like water. electricity etc.: 

(b) if so. the reasons therefor: and 

(c) the steps taken by DDA in this 
regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (c) Trunk services 
like water and sewer have not yet 
been made available in Kondli 
Gharoli area. MCD has not able to 
provide water supply so far. However 
DDA has made alternate arrange-
ment to supply water to the residents 
through tube-wells, underground re-
servoirs and boosting pumps. In case 
of need. water is also supplied to 
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the residents through water tan-
kers. Supply of water is some-
times disrupted due to problems of 
power supply. Net-work of sewer 
lines and Storm water drains have 
also been laid. Interim arrangement 
for disposal of sewage bas been made 
by constructing a sumpwell and 
pump-house and installing pumps for 
pumping out the sewage. Electricity 
is also available in the area though 
the supply is erratic on account of de-
lay in the completion of works by 
DESU. The matter is constantly 
pursued by DDA. · 

I Translation] 

Industrial Establishments in Uttar 
Pradesh 

4480. SHRI SANTOSH KUMAR 
GANGW AR : Will the Minister of 
ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the details of industrial estab-
lishments which were served notices 
in regard to spreading pollution last 
year in Uttar Pradesh: and 

(b) the action taken by the Gov-
ernment in this regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) During the finan-
cial year 1990-91, the Uttar Pradesh 
Government has issued show cause 
natices under Section 5 of the Envi-
ronment (Protection) Act, 1986, to 28 
industries in Uttar Pradesh. 

The names of the units are: 
1. M 's. Cooperative Company 

Ltd.. Tharanpur. 
2. Mfs. New Victoria Mills. 

Kanpur. 
3. M / s. Bharat Shield & Fertili· 

ser Ltd., Hapur. 
4. M/s. Standard Bone and 

Manure, Hapur. 

5. M/s. B.M.G. Bone Manure. 
Hapur. 

6. M / s. Goldfield Bone Manure. 
Hapur. 

7. M/s. Khureshi Bone Mill. 
Udyog. Hapur. 

8. M/s. National Bone MilL 
Udyog. Hapur. 

9. M/s. Bone Mill. Udyog. Ha· 
pur. 

I 0. M / s. Hindustan Glue Factory. 
Hapur. 

11. M/s. Chaudary Glue Factory, 
Hapur. 

12. M 's. Net Glue Factory. Ha· 
pur. 

13. M/s. SAN Glue Factory, Ha-
pur. 

14. M/s. AI Glue Factory, Ha-
pur. 

15. M,.s. S.G. Glue Factory. Ha-
pur. 

16. M/s. Areashia Glue Factory. 
Hapur. 

17. M/s. Hira Glue Factory, Ha-
pur. 

18. M/s. ACC Glue Factory. Ha· 
pur. 

19. Mfs. R.K. Glue Factory, Ha-
pur. 

20. M/s. Kamar Glue Factory. Ha-
pur. 

21. M/s. Kalara Glue Factory. 
Hapur. 

22. M/s. Batra Glue Udyog, Ha-
pur. 

23. M is. Deepak Glue Udyog. Ha-
pur. 

24. M/s. Parabhat Glue Udyog. 
Hapur. 

25. M/s. U.P. Glue Udyog. Ha-
pur. 

26. M/s. Raja Glue Udyog. Ha· 
pur. 
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27. Mjs. K.H. Glue Udyog, Ha-
pur. 

28. M/s. Hammer Glue Factory, 
Hapur. 

(b) Out of the 28 units, 2 have 
been issued directions for closure, 
namely. M/s. Cooperative compar;y 
Ltd., Tharanpur and M/s. New Vic-
toria Mills, Kanpur. Action against 
the remaining 26 units is under con-
sideration. 

Homoeopathic, Unani and Aynrvedic 
Training CoUeges in Rajasthan 

4481. SHRI DAU DAYAL JOSHI: 
Will the Minister of HEALTH 
AND FAMILY WELFARE be plea-
s~d to state: · 

(a) the total number of Govern-
ment as well as private Homoeopa-
thic. Unani and Ayurvedic Nursing 
and Midwife Training colleges in Raj-
asthan; 

(b) whether training is imparted by 
well qualified teachers in all these 
colleges on the basis of the criteria 
prescribed by the Government; and 

(c) if not, the corrective steps taken 
in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA TI D. K. THARA DEVI SIDD-
HARTHA): (a) to (c) Information is 
being collected and will be laid on the 
Table of the House. 

[English] 

Admission of Wards of Employees 
Posted in Jammu and Kashmir 

4482. SHRI SUBASH CHANDRA 
NAY AK: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether wards of· employees 
who though posted in Jammu and 
Kashmir are not domiciled residents/ 

.,.,_,_3 LSS!ND/91 

citizens of the State and are ineligi-
ble for admission to Technical Colle-
ges/Institutes located in Jammu and 
Kashmir; 

(b) if so, whether any suggestion 
was made by all India Kendriya 
Vidyalaya Teachers Association for 
transfer of parents on a priority basis 
to a place where such wards seek/ 
get admission; and 

(c) if so, the reaction of the Gov-
ernment thereto? 

THE MINISTER OF HUMAN 
RESOL~CE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) For 
admission to the Regional Engineer-
ing College, Srinagar under the home 
quota. a student must have passed 
his qualifying examination from Jam-
mu and Kashmir. The posting of 
parents in Jammu and Kashmir ~r 
their domicility does not make thetr 
wards eligible for admission t.o Re-
gional Engineering College, Snnagar. 

(b) Yes, Sir. 

(c) The guidelines for transfers 
and postings of teachers under the 
Kendriya Vidyalava Sangathan ilo 
not provide for giving priority for 
transfer of the teachers to a place 
where their wards seek/get admis-
sions. 

Admission of Wards of Employees 
Posted in J&K 

4483. SHRT SLTBASH CHANDRA 
NAY AK: Will the Minister of HEA-
LTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the wards of employees 
who though posted in J&K are not 
domiciled residents/citizens of the 
State are ineligible to get admission 
in MNHcaJ Colleges/Institutes located 
in J&K; and 

(b) if so. the reaction of the Gov-
ernment thereto? 

THE MTNTSTER OF STATE TN 
THE MINISTRY OF HEALTH 
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AND FAMILY WELFARE SHRI-
MATI D. K. THARA DEVI SIDD-
HARTHA) : (a) and (b) Yes, Sir. 
However, considering the genuine di-
fficulties faced by the wards of non 
domiciled employees posted in J & K. 
a few seats in the Medical Co1leges 
bave been reserved for such wards. 
The wards are expected to appear for 
the relevant entrance examination. 
The reserved seats are filied on the 
basis of merit out of the respective 
eligible categories of wards. 

Ad Hoe Promotion of Vke Prind-
pals in Kendriya Vidyalaya 

Sangathan 

4484. SHRI S"LTBASH CHANDRA 
NAY AK: Will the Minist~r of HU-
MAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether there is any provision 
for ad-hoc promotion of Vice-Princi-
pals to the Post of Princioal in Ken-
driya Vidyalaya Sangathan; and 

(b) if so, the details thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) and (b) 
There is never a provision for ad-
hoc promotion in recruitment rules; 
rather. ad-hoc promotions are resort-
ed to because of administrative exigen-
cies where regular appointments can-
not be made immediately. 

Automatic Elevators in Government 
Buildings 

4485. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of 
URBAN DEVELOPMENT be pleas-
ed to state: 

(a) whether automatic elevators 
have not been provided in most of 
Government buildings like Ninnan 
Bhawan, Shastri Bhavan etc. with the 
result the lifts do not stop on enroute 
floors wherefrom a bell to stop the 
lift may have been given; and 

(b) if so, the steps taken to replace the same "Tith automatic elevators in 
Governmell t buildings? 

THE MINISTER OF STATE IN 
1 HE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) The high rise govern-
ment offices built up to 1970 have 
lifts which are not of the fully auto-
matic mode and, therefore, require 
operators. 

(b) When such a lift in any of these 
buildings is beyond economical re-
pairs and becomes unserviceable, it 
i8 replaced by a lift of modern design 
having automatic features. Three 
lifts each in North and South Block 
have already been replaced and action 
for replacement of 1 I more lifts is 
underway. The process of review 
of the performance of the existing 
lifts and their serviceabilitv and re-
placement wherever necessary and 
funds are available will continue. 

ESI Hospitals in Orissa 

4486. SHRI GOPI NATH GAJA-
PATHI: Will the Minister of LA-
BOUR be pleased to state: 

(a) the number of ESI hospitals/ 
dispensaries in Orissa; and 

(b) the steps taken to clear the pro-
posal for setting up new ESI hospitals 
and dispensaries in the State? 

THE DEPUTY MINISTER IN 
TilE MINTSTR Y OF LABOUR 
(SHRI PABAN SINGH GRATO-
WAR): (a) At present, there are 4 
EST Hospitals and 51 Dispensarie~. 

(b) The EST Corporation has agre-
ed. in principle, to set U!J 2 more 
EST ho~oitals, one each at Rourke!a 
and Bhubaneshwar. Land for the 
hospital at Rourkela has alreadv been 
purchased. The construction of Hos-
pital at Rourkela has. however. be('n 
deferred, pending certain improve-
ments in the existing hoc:oitals. The 
la11d for the hospital at. Bhubaneshwar 
is yet to be allotted by the State Go-
vernment. There is at oresent no Pro-
posal for setting up any new dispen-
sary in the State. 
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tTranslation] 

Inclusion of Tadvi/Ladvi Caste in 
Schednled Caste List 

4487. SHRI MAHENDRA KU-
MAR SINGH THAKUR : Will the 
Minister of WELFARE be pleased to 
state: 

(a) whether the Government pro-
pose to include the "Tad vi" /"Ladvi" 
Caste of Madhya Pradesh in the list 
of Scheduled Castes; and 

(b) if not, the reasons therefor? 

THE MINISTER OF WELFARE 
(SHRI SIT ARAM KESRI) : (a) and 
(b) Any amendment in the existing 
lists of Scheduled Castes can be made 
only through an Act of Parliament as 
laid down in Article 341(2) of the 
Constitution. 

[English] 

Metlical Sciences Institute in Maha· 
rashtra 

4489. SHRI PRITHVIRAJ D. 
CHA VAN: Will the Minister of 
HEALTH AND FAMILY WELFA· 
RE be pleased to state: 

(a) whether the Union Government 
are considering a proposal to start 
an institute of medical science on the 
pattern of AIIMS, Delhi or PGI. 
Chandigarh in the State of Mahara-
shtra; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA TI D. K. THARA DEVI SIDD-
HARTHA): (a) No, Sir. 

(b) Does not arise. 

[Translation] 

Pending Development Projects in 
Madhya Pradesh 

4490. SHRI ARVIND NET AM 
Will the Minister of ENVIRON-
MENT AND FORESTS be pleased 
to state: 

(a) the number and names of deve-
lopmental projects received from the 
Government of Madhya Pradesh for 
approval during the last one and a 
half year; 

(b) the number of projects rejected 
out of them under the Environment 
and Forests Act; and 

(c) the decision taken about the re-
maining projects? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) 79 Cases under 
Forest Conservation Act and 5 Cases 
for environmental clearance were 
received from the Government of 
Madhya Pradesh. A statement regar-
ding the name of these projects is 
given below. 

(b) 3 proposals under Forest Con-
servation Act and one case under En-
vironmental clearance were rejected 
on merits. 

(c) 8 Cases were approved under 
the Forest Conservation Act, 28 Cases 
are under process and 40 Cases have 
been referred back to the State Gov-
ernment for furnishing material infor-
mation. Under Environmental clear-
ance 2 cases have been approved, one 
case is under process and one case 
has been referred back to the State 
Government for furnishing information 
on certain environmental aspects. 
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STATEMENT 

A. Names of proposals received from the Government of Madhya Pradesh for 
approval under forest conservation act for the period 

from 1st January 1990 to 31st July, 1991 

Sf. 
No. 

Name of Proposal 

. 2 

I Iron Ore Mining by Bhilai Steel Plant 
2 Construction of Mohalla Canal 
3 II KV Patt-Mohada Transmission line 
4 11 KV Kunkheri-Khera Transmission line 
5 Transfer of Revenue land 
6 Grant of Mining lease to Vimol Lunia 
7 Regularisation of encroachment 
8 Dharampura Tank--Minor Irrigation Project 
9 Keelwar Irrigation Project 

10 Regularisation of Encroachment 
II Mining Quarzite by Bhilai Steel Plant 
I2 Grant of Mining lease tPacific Minerals) 
13 Construction of Burgarwa-Palapur 
I4 Renewal of Mining lease of Bharat Aluminium Cc.m-

pany Limited 
I5 Panda Tank Irrigation Project 
16 Doomarpali Tank-Minor Irrigaticn Project 
17 Grant of Mining lease to (M.P./Maharashtta Minerals) 
I8 Paseeda Tank-Minor Irrigation Project • 
19 Dokaria Nalla Tank-Minor Irrigation Project 
20 Grant of Mining lease to Pacific Minerals 
2I Bharat Yatra Trust 
22 Astto-Kannode Road 
23 Mining of Lime Stone by Rakeshwar Singh 
24 400 KV Veershinghpur-Katni-Damoh Transmission 

line 

25 Bhatgaon-Kalri Opencast Mining by (South Eastern 

District 

3 

Bas tar 
Rajnandgaon 
Betul 
Betul 
Chhindwata 
Bas tar 
Sarguja 
Raipur 
Maridha 
Raigarh 
Durg 
Baloghat 
Morena 

Mandla 
Damoh 
Raipur 
Rajnar.dgaon 
Raipur 
Baloghat 
Baloghat 
Jabal pur 
Devas 
Satna 

Shah dol 
Panna 
Damoh 

Coalfields Limited) . . • . . . Sarguja 
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2 3 

26 Mining of lime stone by Maihar Cement Satna 
27 Mining of Granite by Arvind Minerals Bastar 
28 Jayant Opencast Mining (South Eastern Coalfields 

Limited) Sidhi 
29 Approach Road to Jharia Bridge (Ambijapur-Dhan-

war) Sarguja 
30 Parsadhoda Irrigation Project Sarguja 
31 Allotment of land for construction of Dharmasaia, 

Gardens etc. to Sri Digambar Jain (Gopachal Hills) Gwalior 
32 Silk Production Training Centre (Central Silk Board) 
33 Bariyarpur Left Canal Project (Kutni) 
34 Mining of Bauxite by BALCO 
35 Jhandia Kundia Tank Project 
36 Quarrying of Lime Stone 
37 Construction of Tailing Dam by N.M.D.C. 

38 Jharia Tank Project 
39 Mohranga Tank Project 
40 Mining of Redoxid~ by Madhya Bharat .Minerals 
41 Quarrying of Lime Stone 
42 Construction of Dalli-Rajhara Railway line 
43 Omkarcshwar Irrigatic,n Project 

44 Chargaon Irrigation Project 
45 400 KV Beena-Malanpur Transmission line 
46 800 KV Vindhyachal-Beena Nagda Transmissic,n line 

47 Quarrying of Stone 
48 Quarrying of Lime Stone (Maihar Cement) 

49 Khamdogari Tank Project 
50 Quarrying of Lime Stone (Maihar Cement) 
51 Taku Firing Range (Central Pool Estt. Itarsi) 

52 Sonepur Tank Project 
53 Bhatapara Branch Canal 
54 Nirenderpur Tank Project 
55 Kachhardeeh Tank Project 
56 Jhakhar Munda Tank Project 

Baloghat 
Chhattarpur 
Sarguja 
K.hargaon 
Satna 
Bas tar 
Raipur 
Raipur 
Satna 
Satna 
Bastar Durg 
Khandwa 
Bas tar 
Guna & Gwalior 
Siahi & Satna 
Shivpuri 
Satna 
Bas tar 
Satna 
Hoshangabad 
Bas tar 
Raipur 
Sagar 
Raipur 
Raipur 
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1 2 

57 Underground Coal Mining by South Eastern Coal-
fields Limited 

58 Naikbandha lank Project 
59 Construction of Conveyor Belt (Maihar Cement) 
60 Quarrying of limestone (Maihar Cement) 
61 Raima Tank Project 
62 Transfer of Jheria Vangram into K.heraj Vangram 
63 Quarrying of limestone . 
64 400 KV Korba-Bhiiai Transmission Line . 
65 Allapur Tank Project 
66 Bakarkatta lank Project 
67 Munda-1ola Tank Project 
68 Maurai Irrigation Project 
69 Pondi-Jetgarh Tank Project 
70 Digging of Sonte-slabs 
71 Underground Mining of Coal by WCL (Payakhera) 
72 Transfer of land to Deendayal Vanvasi Seva Samiti 
73 Hasanpur Irrigation Project 
74 Sondul Irrigation Project 
75 Rajghat Canal 
76 Siksod Tank Project 
77 132 KV Raigarh-Pattalgaon Transmission Line 
78 Jhiriya Tank Project 
79 Sindh Irrigation Project . 

Written Answers 

3 

Sarguja 
Raipur 
Satna 
Satna 
Sarguja 
Chhindwara 
Satna 
Bilaspur 
Gwalior 
Rajnandgaon 
Rajnandgaon 
Morena 
Damoh 
Vidisha 
Betul 
Bilaspur 

Kbandwa 
Raipur 
Teekamgarh 
Bastar 
Raigarh 
Sagar 
Shivpuri 

B. Name of Proposal received from the Government of MadJ,ya Ptadesh for 
Envitonmental Clearance for the period 

from 1st January 1990 to 31st .July 1991 

Sl. 
No. 

Name of proposal 

1 Bargi Multi-purpose Project 
2 Installation of Unit 2 Power House at Gandhi Sagar 

on Chambal River 
3 Matnar Hydel Project 
4 Mongra Irrigation Project 
5 Maheshwar Hydel Project 

340 
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[English] 

AIMS not Equipped to Haadle AIDS 

4491. SHRIMATI GEETA MU-
KHERJEE: 

SHRIMA TI BASA V ARA-
JESWARI: 

SHRI GOPI NA TH GAJ A-
PATH!: 

Will the Minister of HEALTH 
AND FAMILY WELFARE be plea-
sed to state: 

(a) whether the Government's at-
tention has been drawn to the news-
item captioned "AIIM.S not equipp-
ed to ha'ldle AIDS" appearing in the 
'Hindustan Times' of July 31, 1991: 

(b) whether the AIIMS is not equi-
pped to handle AIDS and HIV pati-
ents; 

(c) whether the recently constitut-
ed high powered committee at a meet-
ing discussed the various aspects of 
AIDS infected patients: 

(d) if so, the details thereof; and 

(e) what measures are proposed to 
be taken in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SIDD-
HARTHA): (a) The Government has 
seen the news item. 

(b) No The All India Institute of 
Medical Sciences is fully equipped to 
handle HIV infected persons and 
AIDS patients. 

(c) to (e) Requisite information is 
being collected and wiU be laid on 
the Tahle of the Sabha. 

Protest Aeainst Implementation of 
·-Tikko Report 

4492. SHRTMATI BASAVARA-
JESWARI: Will the Minister of 
HEALTII Al'otl) FAMILY WELFA-
RE be pleased to state: 

(a) whether the doctors working in 
various Government hospitals have 
recently protested against the imple-
mentation of the Tikku Committee 
report; 

(b) if so, whether the Union· Gov-
ernment have agreed to reconsider the 
recommendations made by the Tikku 
Committee report: 

(c) if so, the details of the recom-
mendations made by the Report 
which have been implemented; and 

(d) the details of the recommenda-
tions which are disputed? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA TI D. K. THARA DEVI SJDD-
HARTHA): (a) to (d) The Joint 
Action Council of Service Doctor 
Organisations have urged the Gov-
ernment to implement the recommen-
dations of Tikku Committee Report 
in toto without any dilution. 

The Specialist Officers Association 
of Central Health Service have reques-
ted certain modifications in the recom-
mendations of the report. The impor-
ta'1t modifications proposed by them 
relate to parity in the Specialists Sub-
cadr~s. 3 time scale promotions with 
lesser number of years of service, con-
version of po<;'<: in the scale of 
Rs. 4500-5700 (Functional) to Senior 
Administrative Grade (Rs. 5900-7300), 
recruitment in Soecialist Cadre by 
open sele~tion tlirou_!!~ UP_SC, reser-
vation Htgher Admtmstrattve Grade 
posts for Consultants (Dire<: tor, Pro-
fessors /Ht>ads of maior Institutions. 
General Dntv Medical Officers ~hould 
be po<;ted in. dispensaries a~d Specia-
lists in hospitals, increase m age of 
retirement to 60 years. etc. 

The recommendations of Tikku 
Committee are under consideration. 

Scheme formulated by University 
Granfli f'nmmission to Eradicate 

Adult IDitel'acy from Karnataka 

4493. SHRIMATI BASAVARA-
JESW ARI: Will the Minister of 
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HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the details of the scheme fomm-
lated by University Grants Commis-
sion to eradicate adult illiteracy from 
Kamataka State during Seventh Five 
Year Plan, year-wise; 

(b) the funds allocated for the pur-
pose and whether these were consi-
dered sufficient; 

250 Centres in Mysore University for 
organising programmes aimed at re-
moving adult illiteracy in the State. 

(b) and (c) The Commission pro-
vided funds amounting to Rs. 41.55 
lakhs to the above Universities for 
this programme during its first phase 
(1984-89). The funds were provided 
on the basis of expenditure incurrf'.d 
by these Universities. The grants 
were fully utilised. 

(c) whether the funds 
ed were fully utilised; and 

(d) U.G.C. has appointed an E'l\:-
provid- pert Committee to review the prog-

ramme. 

(d) to what extent the scheme got 
success? Setting up of Navodaya Vidyalayas 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) Accord-
ing to the information furnished bv 
UGC. the Commission organise-:, 
adult education programme through 
universities and colleges with a view 
to mobilising the students and tea-
chers to impart literacy skills, func-
tional skills and inculcate social 
awareness among the adult illiterates 
and also to retain the same through 
post-literacy programmes. For this 
purpose, the Commission provides 
grants to universities to have core 
facilities including supporting staff 
and also for organising adult educa-
tion centres, whereas colleges receive 
grant for opening Adult Education 
Centres. Usually, a cluster of 10 
Adult Education Centres is taken as a 
unit and for each such unit grant 
amounting .to Rs. 22,000/- per annum 
is provided for meeting expenditure 
on items like honorarium of instmc-
tors, provision of teaching/learnin~ 
material, electricity /kerosene cost and 
contingency, etc. In addition to the 
above, there is also provision to pro-
vide honorarium to supervisors whO<:e 
number is linked with the number of 
units opened by an institution. 

During the 7th Plan, the Commis-
sion approved 235 Adult Educatkon 
Centres in Bangalore University, 320 
Centres in Karnataka University and 

in Kamataka 

4494. SHRIMA TI BASA V ARA-
JESWARI: Will the Minister of ffi'· 
MAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether Union Government 
propose to set up Navodaya Vidyala-
vas in such districts of Karnataka 
whe!"e they do not exist at present; 

(b) if ~o. the number of district~ 
in Karnataka where Navodaya Vidy-
alayas do not exist; and 

(c) by what time each district i~ 
likely to be provided with one such 
Vidyalaya during 1991-92? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) to (c) 
The Scheme of Navodaya Vidyalayas 
envisages establishment of one Navo-
daya Vidyalaya in each District. Out 
of 20 Districts in Kamataka State, 
Navodaya Vidyalayas have been open-
ed in 18 Districts. Opening of Na-
vodaya Vidyalayas depends in the 
proposal of the State/UT Government 
concerned which have to provide 30 
acres of suitable land, free of cost, 
sufficient building and other infra-
structure for running the Vidyalayas 
initially for 2-3 years, overall avail-
ability of resources and administrative 
considerations. · 
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POI'Cbase of Geaerator Sets by MCD 
Hospitals 

4495. SHRI SURYA NARAYAN 
Y ADAV: Will the Minister of HEA-
LTH AND FAMILY WELFARE 
be pleased to state: 

(a) the number of MCD hospitals 
in which generator sets have been pur-
chased during the last five years: 

(b) the number of generators out of 
them functioning properly and the 
number of generators out of them ly-
ing idle: 

(c) the names of hospitals where 
these generators have not been in use 
for several years and even not work-
ing in emergency cases: 

(d) the number of casualties occur-
red and the number of operations 
postponed due to non-operation of 
these generators and non-purchase of 
diesel therefor: 

(e) the steps taken by Medical Offi-
cers to operate these generators: 

(f) whether the ofticers of the cor-
poration are satisfied with these 
efforts: and 

(g) if not. the action being taken 
against them? 

THE NINlSTER OF STATE rN 
THE- MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA T1 D. K. THAR.A DEVI SIDD· 
HARTH1\.): (a) to (g) Municipal Cor-
porariml of Delhi have purchased 
four generator sets-one each for Kas-
ttrrtia H&spital. Smt. Girdhari Lal 
Maternity Hospital, Swami Dayanand 
Hospital and Hindu Rao Hospital. 
Excepting the genemtor set for Kas-
turba Hospital, which is yet to. be 
commissioned. all others are function-
ing pmperly. Even in K.asturba Hos-
pital. a small ~cmerator set of ;\ 1 . 5 
KVA has been functioning. No casu-
alty has occurred or opeutions post· 
poned due to the aon-operation of 

23-23 L.t:;SfNDf91 

generator sets. Municipal Corpora-
tion of Delhi is satisfied with the posi-
tion. 

[English] 

Adnrtisemeat Captionetl ''Uplabdh-
iyan" 

4496. SHRI RAM VILAS PAS-
WAN: Will the Minister of URBAN 
DEVELOPMENT be pleased to 
state: 

(a) whether attention of the Gov-
ernment has been drawn to the adver-
tisement captioned 'Uplatbdhiyan' ap-
pearing in 'Nav Bharat Times' dated 
July 13. 1991: 

(b) the total number of 
Castes/Scheduled Tribes 
under various schemes of 
allotment of flats/plots: 

Scheduled 
registered 
DDA for 

(c) the total number out of them 
allotted flats/plots. Scheme-wi~e and 
category-wise: and 

(d) the position in respect of the 
development of residential plots and 
commercial sites in future? 

THE MINISTER OF STATE IN 
rHE MTNISTR Y OF URBAN DE-
VELOPMENT (SHRI M. ARllNA-
CHAl AM): (a) Yes. Sir. 

(b) to (d) Information is being col· 
Jected and will be laid on the Table 
of the Sabha. 

F.ye Institutes in the Country 

4497. SHRI RAJENDRA KU-
MAR SHARMA: Will the Minister 
,)f HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the number of eye institUtes 
functioning at present in the country: 

(b) whether the number of such 
institutes are sufficient to cater the 
needs of patients; and 
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(c) if not. the steps taken by the 
Union Government to set up more 
eye institutions in the country? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SIDD-
HARTHA): (a) to (c) Under the Na-
tional Programme for control of Blind-
ness (NPCB), 10 Regional Institutes 
of Ophthalmology are functioning in 
the country. The needs of patients 
with eye ailme'1t~ are met at many 
other medical/health care facilities 
besides the 10 regional institutes of 
Ophthalmology. 

Successive Plans have included pro-
vision for phased expansion of eye 
care services. Under NPCB, Ophtha-
lmology Departments of 60 medical 
colleges have been in upgraded so far. 
At intermediate level, District Hos-
pitals have been strengthened with 
Ophthalmic services. Eye care ser-
vices have also been developed in 
some primary health centres. Eye 
camps are also organised by various 
institutions and voluntary organisa-
tion. 

Total UterKy 

4498. SHRI C. P. MUDALAGl-
RIYAPPA: Will the Minister of HO-
MAN RESOURCE DEVELOP-
MENT be pleased to ~tate: 

(a) the number of districts in the 
country which have achieved total 
literacy; 

(b) the average percentage of liter-
acy in Karnataka: 

(c)' by what time 100 per cent liter-
acy is ·going to be achieved in the 
country; and 

(d) the steps taken in this regard? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): (a) to (d) 
A statement is given below. 

STATEMENT 
(a) The strategy of mass mobilisa-

tion on the basis of volunteerism for 
achievement of a total coverage of 
the targeted age group of 15-35 over 
an entire district taken as a unit, has 
been evolved over the las~ year. Under 
this strategy, the district of Emaku-
Jum in Kera]a was the first to have 
been declared a totally literate dis-
trict in the country. This was follow-
ed by a similar campaign over the en-
tire State of Kerala culminating in 
the function held on 18-4-1991. Under 
a similar campaign in district Burd· 
wan in West Bengal, the coverage 
achieved has been accepted at 9.86 
Jakhs as against the original target of 
12.00 lakhs. A function to mark this 
achievement has been scheduled for 
August 24, 1991. 

(b) As per the provisional figures 
of 1990-91 census, the literacy percen-
tage for the population aged 7 years 
and above in the State of Kamataka 
is 55.98. 

(c) The magnitude of the problem 
of illiteracy varies from State .to. State. 
region to region and even wtthm the 
same region in the country a~d !he 
widely divergent factors contnbutmg 
to the problem of illiteracy call for 
different strategies in different regio!'s. 
Accordingly. it. is not po~sibl~ .to tn-
dicate a deadline by whtch tlhteracy 
could be totally eradicated in the 
country. 

(d) The strategies adopted to. tac-
kle illiteracy include. programmes for 
universalisation of eleme!'tary edu_ca-
tion and universal retention of chtld-
ren upto 14 years of age in the 
schools, and the programme fo! non-
formal education in ten edu~atJOnaU.v 
backward Stat~. 'fhe Nattonal .Lt-
teracy Mission set up in 1~88 mms 
at imparting of functtonal ·ltteracy to 
80 million adult illiterates in the age 
group of 15-3.5 by the year 1995. 
[Translation] 
Cancellation/ ABotmeat of Flats by 

D.B.A. 
4499. SHRI KAMLA ~ISHRA 

MADHUKAR: Will the MtAktor -of. 
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URBAN DEVELOPMENT be plea-
sed to . state: 

(a) the number and details of allo-
tted flats cancelled in different sche-
mes by the Delhi Development Auth-
ority during last three years; 

(b) whether notices are not issued 
by the Authority to the concerned per-
sons prior to the cancellation of the 
registration of flats; 

(c) if so, the reasons therefor; 

Year 

1988-89 
1989-90 
1990-91 

Total 

(b) and (c) The demand-cum-allo-
cation letter provides for automatic 
cancellation of allotment/allocation if 
paymentjidoeuments demanded are 
not submitted within the stipulated 
period. This has been done to avoid 
unnecessary holding up allotment of 
fiats. 

(d) The allottees of cancelled fiats 
are considered for re-allotment 
after payment of cancellation charges, 
as per their new priority /seniority. 

(e) Question does not arise. 

[Engli.tll] 

AssistaMe to Rajastlum for Upgrad~ 
iD& Existiag Hospitals 

4500.· SHR.TMATI MAHENDRA 
KUMARI: Will the Minister of HE-
ALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Union Government 
propose to provide assistance to the 
Rajasthan Government to upgrade 
the existing Hospitals in the State; 

(d) whether Government propose to 
allot alternative flats to such persons; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) The number and de-
tails of allotted flat cancelled in di-
fferent schemes during the last three 
years are given as under:-

Category 
SFS Janta 

MIG LlG 

23 156 350 826 
89 604 817 1728 

105 525 1763 2644 

217 1285 2930 5198 

(b) if so. the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SIDD-
HARTHA): (a) to (c) Public health 
and hospitals is a state subject under 
the constitution: there is no proposal 
with the Union Government to pro~ 
vide assistance to Rajasthan Govern-
ment to upgrade the existing 
hospitals in that state. 

Functioning of Government Hospitals 

4501. SHRIMATI MAHENDRA 
KUMARI: Will the Minister of HE-
ALTH AND FAMILY WELFARE 
b.: pleased to state: 

(a) whether the Government. pro-
pvsc to inspect Government run hos• 
pita Is all over the . c<;IUntry. so as to 
obtain first hand mformatlon about 
their functioning; 

(b) if so. the details thereof: and 
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(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI· 
MATI D. K. THARA DEVI SIDD-
HARTHA): (a) to (c) As public heal-
th and hospitals is in the State list 
under the Constitution, it is for the 
respective State Governments to take 
appropriate action concerning their 
hospitals. However. in special circum-
stances/requests from the State Gov-
ernments.· Union Territory administra-
tions, tlie Central Authorities a)Sl) 
inspect State/Union Territory hospi-
tals. So far as the Union Govern-
ment Hospitals are concerned, their 
functioning is reviewed from time to 
time by the Directorate General of 
Health Services/Ministry of Health 
& Family Welfare. 

Standing Labour Committee 

4502. PROF. K. V. THOMAS: Will 
the Minister of LABOUR be pleased 
to state: 

(a) whether Indian Labour Confer-
~ held in 1986 had re;;ommended 
the. fonpation of a Standing Labour 
Committee (SLC); 

(b) if so, whether this SLC has been 
formed; and 

(c) if not the reasons therefor'? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR 
(SHRI PABAN SINGH GHATO· 
WAR): ·(a) to (c) In accordance with 
the resolution of the 28th Session of 
the Indian Labour Conference held on 
November 25 & 26, 1985. the Stand-
iqg · Lfbour Committee was reconsti-
tuted and its 30th. Session was he1d on 
September 22 & 23, 1986. 

~ of AJII"edic: Drug in 
Guj8rat 

4503. PROF. K.. V. THOMAS: Will 
the Minister of HEAL Tff AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether the Govemmcnt are 
aware of the manufacture and ale of 
an Ayurvedic drug in Gujarat which 
claims to change the sex of a foetus: 

(b) if so, whether the Government 
have checked its authenticity /efficacy; 
and 

(c) if so, the action proposed to be 
taken by the Government against the 
drug manufacturers? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MATJ D. K. THARA DEVI SID-
DHARTHA): (a) The Food and Drug 
Control Administration of Gujarat has 
informed that at present no Ayurve· 
die firm is permitted to manufacture 
drugs which claim to change sex of 
foetus. 

(b) Does not arise. 

(c) Does not arise. 

Dead¥ _.. to Rabies ia. Delli 

4504. PROF. UMMAREDDY 
VENKATESWARLU: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state the 
number of deaths that took place due 
to rabies in De1hi during the last 
three years? 

THE MINISTER OF STATE JN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI· 
MA TI D. K. niARA DEVI SID-
DHARTHA): Based ori the informa-
tion available with this Mini¥ry. the 
number of deaths due to rctbtes in 
Delhi reported during the last three 
years are ·given below:-

Years 

1988 
I989 
1990 
199'I (upto June) 

Death 
due to 
rabies 

23 
29 
18 
II 
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Faulty ExamiMdcm Evaluation iu 
CBSE 

4505. SHRI PIUS TIRKEY: Will 
the Minister of HUMAN RESOUR-
CE DEVELOPMENT be pleased to 
state: 

(a) whether due to faulty e\amina-
tion evaluation in Delhi University 
and Central Board of Se\:ondarv Edu-
cation, Delhi many students w~re not 
satisfied with tii-eir resuiL<>: 

(b) the number of student' who ll<.<ve 
applied for re-evaluation \lf p<•pers. 
Subject-wise; 

(c) the number of \:ases in which 
marks were improved on re-evalua-
tion, Subject-wise; and 

(d) the steps taken by the Guvern-
ment to improve the system of evalu-
tion of examination papers? 

THE MINISTER OF HUMA\J 
RESOURCE DEVELOPMENT 
!SHRI ARJUN SINGH): (a) and (b) 
Delhi University have reported that 
their ev:~luation system is not f:iUlty. 
The University provides the facility of 
re-evaluation, excepting in profession-
al courses. According to the informa-
tion furnished by the Uniwrsity, about 
4000 applications for re-evaluation 
have been received till 22-8-1991 and 
such applications are stili being recei-
ved. The Central Board of Secondary 
Education (CBSE) hav.!, however. 
reported that there is no provision 
for re-evaluation of papers in the 
Board. 

(c) In so far as Delhi lJniversity is 
concemed, the information can be 
made available after the re-evaluation 
is completed. As. regards CBSE, the 
question of providing the information 
I;Joes not arise. 

(d) The Delhi University have men-
tioned that their system of evaluation 
is satisfactory. According to the infor-
~tion reJ.:eived from the CBSE. the 
Board have already introduced spot 

evaluation of answer book!. and fur-
ther steps to streamline the system ar.; 
under consideration of the Examina-
tion Committee of the Bo.ud. 

[Translation] 

Deforestation of Rajasthan 

4506. SHRI DAU DAYAL JOSHI 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether there was a large scale 
deforestation in Rajasthan during the 
last five years; 

(b) if so, the reasons therefor; 

. r.c) whether the illegal mining acti-
Vities have lead to fast defore!>tation; 

(d) if so, whether the Government 
of Rajasthan have sent proposals to 
the Union Gmernrnent for taking sui-
table action declaring some areas as 
mining areas out of the forest a1ea; 

(e) if S(l. the names of the places 
for whid1 the proposals arc under 
consideration and the time since when: 
and 

r fl the action taken thereon'! 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS rSHR I 
KAMAL NA TH): (a) and (b) No re-
port of any large scale felling during 
the last five years has been received 
from the State Government. 

(c) There is no report of ille2al 
mining activity leading to deforesta-
tion. 

(d) to (f) There is no proposal of 
the State Government of Rajastha,n 
for . declaring certain forest areas for 
mining activities. However, two pro-
posals pertaining · to mining in forest 
areas in the districts of Jaipur and 
Sikar were received during 1986 and 
1988. These two proposals wer~ lack-
ing in essential details and therefor1:, 
these have been referred back to tbe 
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State Govt. in June, 1986, and Novem-
ber 1988 respectively for furnishing 
the lacking details. The same has not 
been received from the State Govern-
ment so far. 

[English] 

New F~Polky by World Bank 

4507. SHRl GOPl NATH GAJA-
PATHI: Will the Minister of EN-
VIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the World Bank has 
announced its new forest policy under 
which it has given certain suggestions 
to India; 

(b) if so, the det1ils thereof: and 
(c) the reaction of the Union Gov-

ernment then!fo? 

THE MINlSTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI 
KAMAL NATH): (a) to (c) Govern-
ment have seen Press Reports to the 
effect that World Bank has announced 
a new Forest Policy. However, no offi-
cial communication thereof has been 
received by the Government from the 
World Bank. 

Peodiag Irrigation Projects in Orissa 

4508. SHRI GOPI NATH GAJA-
PATHI: Will the Minister of EN-
VIRONMENT AND FORESTS be 
pleased to state: 

(a) The details of major. medium 
and minor irrigation projects in Orissa 
pending with the Union Government 
for environmental clearance; 

(b) whether these projects· are pend-
ing since long; and 

(c) if so, the steps taken for early 
clearance of these projects'! 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND R.>RESTS (SHR l 
KAMAL NATHl: (a) to (c) Only 

major irrigation projects are referred 
to the Ministry for environmental con-
sideration. No irrigation project from 
Orissa is presently pending for en-
vironmental clearance. 

Modifications of the Policy Regardioc 
out-of-tum Allotment of D.D.A. Flats 

4509. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of UR-
BAN DEVELOPMENT be pleased 
to state: 

(a) the details of the present and 
previous guidelines/policy enunciated 
by the Government in the matter of 
out-of-turn allotment of D.D.A. Flats 
to registered as well as unregistered 
persons; 

(b) when were these guidelines poli-
cies revised/modified; 

(c) whether the poli.:y /guidelines 
are being and has been scrupulously 
followed without any exception; 

(d) the level on which these guide-
linestpolicies are approved; 

(e) whether there is any proposal to 
further modify these gllidelinesjpolicy 
in the wake of suggestions received 
from the M.Ps; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN 
DEVELOPMENT (SHRI M. ARU· 
NACHALAM): (a) and (b) The ·de-
tails of present and previous guide-
lines/policy for out of turn allotment 
of DDA flats are given as per state-
ment given below: 

(c) Out of turn anounents are ap-
proved by the Compefent Authority 
on the merits of each case as per 
guidelines laid down by the Govern-
ment. 

(d) The guidelines/policy of out of 
turn allotment of DDA flats are ap-
nroved at the left} of Urban Deve-
iooment Minister. 
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(e) No such proposal is under con-
sideration. 

(f) Question does not arise. 

STATEMENT 

In February, 1982, guidelines were 
issued by the Government providing, 
inter alia. that the power for out of 
turn allotment of DDA flats would 
vest only with the Chairman. DDA 
and only on ground of extreme corn-
passion and hardships and only to 
registrants of housing schemes. How-
ever, this condition of registration may 
be relaxed in the case of widows. 
Such allotments made in any calendar 
year shall not exceed 0.5 n;, of the 
total number of flats allotted during 
that year. 

The guidelines were revised in July, 
1983 and VC, DDA was also authori-
sed to make such allotments in respect 
of registrants subject to the overall 
limit of 0.5 °.~. The requirement of 
registration was waived in the case of 
physically handicapped persons in ad-
dition to widows. 

In December, 1984 the above ceiling 
was raised from 0.5 o:, to 1.5 ~~ .. 

The guidelines were revised further 
in June. 1985 raising the ceiling to 
2.5 o;) and requiring that reasons for 
such allotments would be recorded in 
writing and will be exercisable in ex-
ceptional cases on grounds of extreme 
compassion and ·hardship, physical 
disability and other cornpellin~! rea-
!'ons and circumstances. · 

In April 1989. LG, Delhi was fur-
ther authorised to extend the benefit 
of out of turn allotments of flats 
within the ceiling of 2! ~{. to such 
other cases which in his opinion de-
serve special consideration. This would 
enable him to consider the cases of 
outstanding sportsmen who have 
brought glory to the nation and have 
been honoured with national awards. 
Defence personnel who have own 
gallentry awards for the defence of 

the motherland and cases of distin-
I!Uished services in other fields of 
national life. 

In October 1989, this facility was 
further extended to such members of 
All India Services who are due to 
superannuate in the next 5 years and 
belong to such cadres as suffer from 
local disability of acquiring a house 
in the State of allotment. 

Labour Laws in Aodaman aod 
NicobaT Islaftds 

4510. SHRI MANORANJAN 
BHAKTA: Will the Minister of 
LABOUR be pleased to state: 

(a) whether strict labour laws are 
not persued amongst various districts 
in the Union Territory of Andaman 
and Nicobar Islands: and 

(b) if so, the reasons therefor and 
the steps proposed to be taken in this 
regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR 
(SHRI PABAN SINGH GRATO-
WAR): (a) The enforcement of La-
bour Laws is being done through the 
Central and State enforcement machi-
nery in the various districts in the 
Union Territory of Andaman and 
Nicobar Islands. 

<bi Doe~ not arise. 

Setting up of Smriti '' 8118 

4Sll. SHRI RAMESH CHAND 
TOMAR: 

SHRI BHAGWAN SHAN-
KAR RAWAT: 

SHRI VIRENDRA SINGH: 

Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to 
state: 

(a) whether the Government have 
chosen five and a half lakh ~ites aU 
over the country for settina up Smrid 
Vans or forests: 
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(h) if so, the details thereof: 

(c) the locations selected in Delhi 
for the purpose; and 

(d) the time by which the scheme 
will be implemented'? 

THE MINISTER OF STATE OF 
THE MJNISTRY OF ENVIRON-
MENT AND fORESTS rSHRl 
KAMAL NATH): (a) and (b) Tl:e 
State Governments have been advised 
to take up the establishment of 'Smriti 
Vans' in all villages and urban areas 
of the country. Here people can per-
petuate the memory of the departed 
ones by planting: trees which will act 
as live memorial. This would not only 
satisfy their desire to keep the memo-
ries fresh but also help in the natio-
nal cause of 'greening' and n•aintain-
ing the ecological baiance as well as 
atmospheric equilibrium. Individuals 
or families who come forward to plant 
a tree in memory of their departed 
ones can easily contribute to the effort 
by giving a deposit at that time: the 
amount can be determined bv the 
Local Body responsible for the. r.-lot 
of laud. This would make it a self 
sustainin!! venture. The initiative for 
this puroose wrn have to be taken bv 
the concerned State Government andi 
or Local Body for provision of land 
and maintenance as may be necessary. 
Technical advice and assistance as 
well as seedlin?S will have to be pro-
vided by the State Forest Dep:lft-
ment. The actual selection of site will 
be done bv the Local Bodies in con-
sultation v;ith the local communities 
keeping in view their requir~ments 
and availability of land in the nei!!h-
bourhood. 

(c) and (d) In Delhi, Smriti Vans 
have been set up at a site located bet-
ween Nizamuddin Railway Station 
and Mahatma Gandhi Marg, opposite 
the Ni:mmuddin Bridge. by the Muni-
cipal Corporation of Delhi and on a 
site between Mahatma Gandhi RoaJ 
and Yamuna River. next to the Nira-
muddin Bridge, by the Delhi Deve-
lopment Authority. Action to locate 
more sites is being taken by the Muni-

cipal Corporation of Delhi, 
Development Authority, New 
Municipal Commiffee and the 
Administration. 

Delhi 
Delhi 
Delhi 

Physical Education Teachers in Ken-
driya Vidyalaya Sangathan and Delhi 

Administration Schools 

4512. SHRI ImAGWAN SHAN-
KAR RAW AT: Will the Minister of 
HUMAN RESOURCE DEVELOP-
MENT will be pleased to state: 

(a) whether the Physical Education 
Teachers (PETs) of Kendriya Vidya-
laya Sangathan are treated :.t par '\%ith 
the Physical Education Teachers of 
Delhi Administration Schools: and 

(b) if not, the reasons therefor? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
lSHRI ARJUN SINGH): (a) and (b) 
Phvsical Education Teachers (PETs) 
are appointed in Kendriya Vidyalayas 
in the pay scale of Rs. 1400-40-1600-
50-1650-EB- 50-1950-EB- 50-2250-EB-
50-2300-60-2600i- just as in Delhi 
Administration schools. but there are 
n<> posts of Post Graduate Teachers 
t PGTs) in Physical Education in Ken-
driya Vidyalayas as Phy3ical Educa-
tion is not taught as an elective in 
senior secondary classes in Kendriya 
Vidyalayas. 

[Tmnslatinn] 

Industrial Units CkJflett in Rajudnm 

4513 ,Will the Minister of LABOUR 
he rlen-;ed to state: 

(a) the names and the locations of 
the industrial units which are lying 
rlo~ed in Rajasthan: 

lb) since when these are lying clo-
~ed and the reasons therefor; 

(c) the efforts made to revive tht'm 
and the results achieved therefrom; 

(d) the time by which these units 
are likely to be revived: and 



361 Written Answers BHADRA 4,, 1913' (SAKA) Written Answers 362 

(e) the number of employees and 
labourers rendered unemployed due 
to tbe closure of these units and the 
manner in which they are earning 
their livelihood? 

TilE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR 
fSHRI PABAN SINGH GRATO-
WAR): (a), (b) and (e) Based on avai-
lable information, a statement show-
ing the names of industrial units 
which were closed during the period 
from January 1989 to May 1991. the 
reasons for closure and the number 
of workers affected, is given below: 

Under the Industrial Disputes Act. 
1947 when an industrial undertaking 
is closed down, a 'worlcman who has 
been in continuous service for at least 
one year is entitled to notice of a sti-
pulated period or pay for the period 
in lieu thereof and compensation at 
the rate of 15 days' wages for everv 
year of continuous servke or part 
thereof in excess of six months. The 
workman is also entitled to gratuity 
at the rate of 15 days' wages for 
every completed year of service, or 
part thereof in excess of six months, 
subject to completion of winimum 
qualifying service of five years, under 

the Payment of Gratuity Act, 1972. 
The workman also receives the refund 
of his Provident Fund accumulations 
under the Employees' Provident Funds 
Scheme, 1952. 

(c) and (d) Rehabilitation packages 
in respect of potentially viable sick 
industrial units are drawn up by the 
banks and financial institutions con-
cerned on a case to case basis in 
terms of guidelines issued by the Re-
serve Bank of India. The banks and 
financial Institutions periodically re-
view the implementation of rehabili-
tation packages by the management of 
sick industrial units and initiate cor-
rective action where necessary. 

In respect of units coming within 
the purview of the Sick Icdustrial 
Companies (Special Provisions) Act, 
1985, the Board for Industrial and 
Financial Reconstrnction (BIFR) is 
empowered to take necessary action 
for determination and enforcement of 
remedial measures in respect of sick 
units. 

The revival of units depends on 
various factors which also vary from 
unit to unit and if is tr,erefore not 
possible to indicate a time frame for 
the purpose. 

STATEMENT 

Names and locations of indus-
tria/units under closure 

Minerva Cinema, Jodhpur. 

Date of 
closure 

2 

11-12-89 

Siva Textile Mills, Ajmer Road, 14-6-90 
Bhilwara. 

M/s. Aribhant Textile, Sirohi Road 16-8-90 
(Pali). 

M/s. K. B. Pharma, 22, Godown, 13-5-90 
Jaipur. 

24-23 LSS/ND/91 

(Provisional) 

No. of 
workers 
a.ffected 

Reason of closure 

3 4 

20 Others 

40 Financial Stringency 

26 Do. 

5 Others 
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2 3 4 

Nemid Krishi Yantra Udyog, Bil- 23-7-90 
wadi. Alwar. 

41 Cause not known 

Kalpa Taru Cinema, Shar,ti Nagar, 12-1-90 
Jodhpur. 

21 Financial Stringency 

Rock Drill (India) Pvt. Ltd., Jodh- 11-4-90 
pur. 

21 Lack cf demand for 
Products (Accumu-
lation Stock) 

The Project Manager, Devpura Lead 23-4-91 
and Zinc Project of MES Ltd., 
Post-Mandai. Distt. Bhilwara. 

81 Others 

Kota Box Manufacturing Co., Kota. l-2-91 29 Lack of demand fo 
Products (Accumu-
lation of Stock) 

NOTE : The Statistics are based on the returns received in the Labour Bureau 
till the Sth July, 1991. 

Population of Delbi 

4514. SHRI MADAN LAL KHU-
RANA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the populatiun of Delhi 
is increasing due to the migration of 
people from neighbouring States: 

(b) if so, the steps h~ing taken to 
check this migration; 

(c) the percentage of the original 
residents of Delhi in the population of 
Delhi: and 

(d) the percentage of the people 
from various states in the population 
of Delhi, State-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN 
DEVELOPMENT (SHRI M. ARU-
NACHALAM): (a) Yes~ Sir. 

(b) The Regional Plan-20()1 Natio-
nal Capital Region which came into 
force with effect from 23-I-1989. aims 
at containing the population of Delhi 
by 2001 A.D. by various measures 
including the development of ring 
towns and counter-magnets, develop-
ment of regional infrastructure and 
decongestion of Delhi. 

(c) No information on "Original 
residents" of Delhi was collected in 
the 1991 Census. However, 57.15·;:, of 
persons enumerated in Delhi liT in 
1981 had not reported any place out-
side Delhi Union Territory as their 
place of last residents. 

(d) The percentage of migrants 
(based on last residence) to Delhi 
from each State/Union Territory in 
total migrants to Delhi from all Sta-
tes/UTs according to the 1981 Census 
is indicated in the statement below: 
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STATEMENT 

Sl. 
No. 

Naml! of State/ U. T. 

1 All States/UTs 

2 Andhra Pradesh 
3 Assam 
4 Bihar 
5 Gujarat 
6 Haryana 
7 Himachal Pradesh 
8 Jammu & Kashmi1 
9 Karnataka 

10 Kerala 
I J Madhya Pradesh 
12 Maharashtra 
13 Manipur 
14 Meghalaya 
15 Nagaland 
I6 Orissa 
17 Punjab 
I 8 Rajasthan 
19 Sikkim 
20 Tamil Nadu 
21 Tripura 
22 Uttar Prad~h 
23 West Bengal 

Union Territories 

I Andaman & Nicobar islands 
2 Arunachal Pradesh 
3 Chandigarh 
4 Dadra & Nagar Haveli 
5 Goa, Daman & Diu 
6 Lakshadweep 
7 Mizoram 
8 · Pondichcrry 

No. of 
migrants 
to Delhi 
from the 
State jUT 

22,99,249 

I3.828 
6,349 

91.829 
I2,78..t 

357.709 
49.635 
19.329 
11.32il 
26.09i'i 
5-+.649 
-i0.82-+ 

807 
1.535 

497 
6.3I6 

224,565 
174,663 

436 
34.120 

547 
l,I07.680 

53.708 

350 
428 

7,701 
51 

996 
39 

163 
289 

Percentag€ 
to total 
migrants 
from other 
States;' 
UE. 

100.00 

0.60 
0.28 
3.99 
0.56 

15.56 
2.16 
0.84 
0.49 
I .13 
2.3:\ 
i '~~; 
0.03 
0.07 
0.02 
0.27 
9.7"; 
7.60 
0.02 
1.48 
0.0~ 

4ts .18 
2.34 

0.02 
0.01 
0.33 

N 
0.04 

N 
0.01 
0.01 
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12..00 hrs. 

[English] 

SHRI E. AHAMED (Manjeri): Mr. 
Speaker, Sir, I want to bring to the 
notice of the Government through 
you the grievance of the people of 
Kerala. Kerala has a well-planned and 
well-equipped public distribution sys-
tem and also statutory rationing. So 
far the Government of India had been 
allocating rice from Andhra Pradesh 
and the people of Kerala were also 
satisfied with that rice. Now the Gov-
ernment of India has changed its 
policy and allowed us rice from Madh-
va Pradesh and Uttar Pradesh. Besides 
incurring additional cost of transpor-
tation, the rice is also comparatively 
not to the taste of the people of Kera-
la. I do not know why the Govern-
ment of India has taken this decision. 
It has been said that because of the 
non-availability of railway wagons 
this decision has been taken by the 
Government. I do not know how the 
Government will have wagons from 
Madhya Pradesh and Uttar Pradesh 
when it is not able to have the same 
wagon facilities from Andhra Pra-
desh. Therefore, on behalf of the peo-
ple of Kerala I urge the Government 
of India through you, Sir, to revise its 
policy and allow us to continue to 
have our allocation of rice from 
Andhra Pradesh instead of Uttar Pra-
desh and Madhya Pradesh. 

SHRI M. R. KADAMBUR JAN-
ARTHANAM (Tirunelveli): Though 
you I want to draw the attention of 
the bon. Home :Minister to a news 
item that had appeared in The Hindu 
"LTTE sympathisers on fast in Ban-
galore". The same day, the Home 
Minister had made a statement the 
role and the working of SIT in 'Oper-
ation Sivarasan' was quite satisfactory. 
But on August 21, the L TIE sup-
porters reportedly held a condolence 
meeting, garlanded the photo of Siva-
rasan, described him as a hero and 
took oath to take revenge on those 
who are responsible for the suicide of 
Sivarasan. This is a very shameful 
news for any Tndian. I want to know 

from the bon. Minister the validity of 
this information. And it should also 
be clarified whether the persons who 
were arrested in Bangalore have got 
any connection with any political 
party or parties. 

I Translation 1 
SHRI TARACHAND KHANDEL-

WAL (Chandni Chowk): Mr. Spea-
ker, Sir, through you I would like to 
draw the attention of the bon. Minis-
ter of Communications. A few days 
back a newsitem had appeared in the 
press in which the General Manager 
of Mahanagar Telephone Nigam was 
reported to have said that 
local calls exceeding every three min-
utes would be charged for the next 
call. Mr. Speaker, Sir, my submission 
is tha1 the subscribers are already 
hard pressed in view of the increase in 
tariff rates for the last thr~e years. 
Such an arrangement would be a great 
injustice with the subscribers. It takes 
three minutes to call a person OJ: 
phone. Every person does not have a 
personal secretary like the Ministers 
to attend to calls and it takes three 
minutes to call a person on phone. 

As such I would urge that if a 
notification in this r~gard is likely to 
be issued shortly in four or five days, 
then it should not be issued and subs-
cribers be saved from further hard-
ships. 

SHRI RAM VILAS PASWAN 
(Rosera): Mr. Speaker, Sir, It is a 
very important issue. We unanimously 
support it. We all agree that three 
minutes are required to call a person 
on phone. (Interruptions) 

[English] 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNI-
CATIONS (SHRI RAJESH PILOT): 
This has been a suggestion especially 
in cases where electronic exchanges are 
functioning and the traffic has increa-
sed so much. This is one of the pro-
posals under consideration of the Gov-
ernment. We are taking through var-
ious forums the views of the consu-
mers. The moment the opinion comes 
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I shall certainly share that with the 
House and shall take a decision with 
the opinion of the House. 

SHRI RAM NAIK (Bombay-
North): Will you not discuss with us'? 
(I n,terruptions) 

l T ranslat ionl 

MR. SPEtU<.ER: He has already 
said that he will hold discusison on 
about it. 

(I nt erruprions) 

[English] 

SHRI ANNA JOSHI (Pune): Sir, 
nearly 200 representatives of the Ex-
Servicemen have begun their fast and 
dharna at India Gate, New Delhi. 
from today iii protest against the de-
lay on the part of the Government in 
implementing "one rank one pension" 
formL•la in respect of those veterans 
who have fought bravely for the 
Motherland. 11te Government should 
have avoided this bitter turn and com-
flt!lling them to take recourse to fast 
and dharna. The Government should 
immediately diffuse the discontent-
ment among all veterans and ex-ser-
vicemen and take steps in effecting 
the formula of 'one rank one pension'. 
(/ntermptions) i 

SHRI JASW ANT SINGH (Chittor-
garh): Sir. this whole questitm of 'one 
rank one pension' has the commit-
ment of all the pontical parties. It is 
a part of our Party's manifesto also. 
The previous Government indeed went 
through an exercise for it. Even be-
fore this consideration by the previous 
Government, late Mrs. Gandhi had 
established a high level Committee for 
ex-Servicemen. I was member of that 
committee. Thereafter, on the recom-
mendation of that high level Commit-
tee, the previous Government went 
through an exercise, a formulation 
was prepared, I was party to the pre-
paration of that formulation also, 
and an announcement was made. 
What is extremely distressing is that 
after the announcement was made it 

was withdrawn and one rank one 
pension or ad hoc increment that was 
granted to ex-Servicemen was with-
drawn. This is a very unsatisfa:tory 
state. This question of their sitting in 
dharna at the Boat Club etc. is only 
an aspect of this unsatisfatory state of 
affairs. I would beseech the Govern-
ment-the bon. Finance Minister is 
also here-that we must consider this 
issue of one rank one pension, which 
has greatly agitated the ex-servicemen 
ali over the country and take very 
early decision on this, Sir. 

I Tram/at ion] 

SHRI RAM VILAS PASWAN 
(Rosera): Mr. Speaker, Sir, we all 
support this issue. One issue out of 
these four-five issues is very import-
ant. Govemment should deal with it 
seriously. This is not a party matter. 
(I nterru priom) 

IEnglishj 

SHRJ SOMNA Tit CHATTERJEE 
(Bolpur): There is a commitment on 
this by the Government. So it should 
be implemented. It has been pending 
for a long time. 

SHRJ CHANDRAJIT Y ADA V 
(Azamgarh): We approached the Pre-
sident of India also on this issue. (ln-
termfJiions) ..... . It is creating a lot 
of rl!sentment. 

SHRI BHUW AN CHANDRA 
KHANDURI (Garhwal): Mr. Speak-
ker. Sir. .......... . (Interruptions). 

MR. SPEAKER: You also endorse 
it. Maj. Gen. Khanduri is also endor-
sing it. 

[Tramlation] 

SHRI RAM PRASAD SINGH 
(Bikramganj): Mr. Speaker, Sir. 
through you I would like to draw the 
attention of the Government towards 
the fact. that 'Camoor hills' located 
to the West and South border of 
Uttar Pradesh. to the East and North 
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border of Madhya Pradesh are becom-
ing sancturies of criminals. The cri-
minals after committing crimes take 
shelter in these hills and this is be-
coming a serious problem for the 
Government. Buxar. Jhabua. Rohtas 
and Aurangabad districts of Bihar. 
Mirzapur district of Uttar Pradesh 
and l3ilaspur district of Madhya Pra-
desh are affected thereby. I urge upon 
the Government to set up a canton-
ment on the Camoor hill~ sitw1ted on 
the Sourthern Side of Rohtas district 
and Sasaram district headquarters in 
vkw of the public interest as wdl from 
administration point of view so that 
this growing menace could be con-
tained. 

SHRJ GEORGE FERNANDES 
(l\1uza!Tarpur): Mr. Speaker. Sir. I 
would like to raise the i<;.;ue which 
has been raised several times in the 
House. It pertains t(1 1\feghalaya. 
This matter came hefor.:: the Supreme 
Coul't day before yeqenby i.e. the 
23rd instant. The attorney General 
of India who can come ::md. ~it in the 
Hom.e to witness the !Jf'J,;ecd ings 
spoke in favour of the Speaker of 
Meghalaya. Supreme Court. Justice 
Kuldip Singh has observed th<it: 

[English] 

"Can the Speaker do whakvei he 
likes'! Can he be a judge in his own 
cause'' You are now appearing for 
the Speaker. That is not L;i•.'· 

[Translation] 

such a th.ing will not be allowed to 
happen there. Mr. Speaker, Sir, the 
Chief Justice of the Supreme Court 
and Justice Kuldip Singh ...... ... (ln-
t errup,rions) 

{English] 

MR. SPEAKER : You are quoting 
something which is not before the 
House. Please do not quote exact 
words. 

i TramlatiDn] 

SHRI GEORGE FERN A~ DES: 
I was only saying that those people 
who were present in Court. .... . (lnter-
mptions ) ..... . 

MR. SPEAKER: 
srcak like that. 

[Eng/ i!>h] 

Please do not 

SHRI SOMNA IH CHETTERJEE 
(Bolpurl: \\'hat is the attituue of 
the Central Government? How i!' the 
Attorney General appearing without 
the clearance of the Central Govern-
ment., {Interrupt ions) 

MR. SPEAKER: You are quoting 
exact words. We do not know what 
was said there. 

[ lramlatwn j 

SHRI GEORGE FERNANDES: 
Mr. Speaker, Sir, you can contradict 
me. if I am wrong. 

[English] This was said by the Justil:e K uldip 
Singh to our Attorney General. Mr. 
Speaker, Sir, this issue is becoming 
very serious because inspite of raising 
this issue again and again. no assu-
rance is coming forward either from 
the Government or from the Prime 
Minister or from the ruling party to 
the effect that anything that i~ con-
trary to the constitution will never be 
allowed to happen in Meghalaya. The 
Speaker of that House got himself 
elected as a leader. then suspended 
five members and later on removed 
tlaem from membership. We were not 
given any assurance to the effect that 

MR. SPEAKER: You are quoting 
exact words about which we do not 
know. If you have to quote from any 
document or anything, you have to 
put it before the House also. So. 
please do not quote, but give the gist. 

[Translation] 

SHRI GEORGE FERNANDES: 
I am quoting these words on my own 
responsibility. All right. do not put 
these words in quotes and unquotes. 
but if the Attorney Geru!ral said there 
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that the Speaker would continue to 
function in his own way, whtt can I 
do. In Supreme Court he was told 
that 

[English] 

This Speaker has forfeited the grace 
attached to the office of the Speaker. 

[Translation] 

and Mr. Speaker, Sir. I w0uld like 
to request that you are not only the 
Speaker of this House, but you 
are also the Chairman of the Presiding 
Officers' Conference. 

[English] 

MR. SPEAKER : Do not give me 
so much authority. 

[Trans/ationl 

SHRI GEORGE FERNANDES: 
I would like to urge that such a situa-
tion has arisen that we had to listen 
to such comment~ from the Supreme 
Court about the office of the Speaker 
and the Speaker of Meghalaya for his 
own political gains has f,~rfeited the 
grace attached to the office of Speaker. 
Mr. Speaker, Sir, I would Jik.: to ask 
the Government and the Prime Minis-
ter to categorically tell us whether he 
and his Government will abide by the 
orders of the Court or not. The At-
torney General is involved in it and 
he pleaded the case of a person for 
whom he should not have gone there 
to plead. This would have prevented 
us from raising the issue again and 
again in the House and my submis-
sion to you too is that in case you 
have any machinery such as a stand-
ing committee of the Presiding Offi-
cers. the Conference of which is held 
once or twice a year. then as a Chair-
man of that Committee or a!! a Chair-
man of the Conference of the Presid-
ing officers you should ensure that 
Constitution of the country is not 
violated like this. 

[English] 

SHRI LAL K. ADVANI (Gandhi 
Nagar): Mr. Speaker, Sir. in the last 
fortnight, this issue of Megha~aya has 
been raised quite a few t1~es. _I 
think that the murky happemngs m 
Meghalaya ought to have received_ il!1· 
mediate attention of the Home MmJs-
ter and the ruling party which is 
common here at the Centre and there 
in the State. Unfortunately, it seems 
nothing has happened and in this case 
remaining a passive spe<;tator me~ns 
collaborating in all that Js happenmg 
there. Whit is happening there has 
called for comments of this kind from 
the Supreme Court in r~spect of the 
Presiding Officers funct10~s and the 
office. This is very senous and I 
would expect the Home Minister to 
tell us as to what is the Government's 
stand in this regard. What does the 
Government propose to d_o abo~t it? 
This should not happen hke thts: ~n 
'Operation Topple' is going on and. m 
this the Speaker seems to be the prm-
ciral leader. This is very unfortunate 
and that vou as the Chairman of the 
Presidino -Officers' Conference--you 
mav not have any executive a~Ithority 
--have a moral influence whoch can 
be exercised in this matter. 

SHRI NIRMAL KANTI CHAT-
TERJEE rDum Cum): Sir. there is 
absolutely no doubt that this is an 
extraordinary situation as \1r. George 
Fernandes and the Leader of the Op-
position have indicated. 

What we are in search (If i~. is 
there a way out of this. Are there any 
steps which we can take here so that 
such things may not occur? 

The suggestion which I would like 
to make here is that the Leader of 
the ruling party, not as a Government, 
should make a statement here that 
such a thing is condemnable and that 
it damages the parliamentary fabric, 
not only in Meghalaya but all over 
the country. 

This kind of a statement must 
emanate from this House which is re-
garded as the topmost legislature in 
the country. 
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THE MINISTER OF STATE OF 
THE MINISTRY OF STEEL <SHRJ 
SANTOSH MOHAN DEY): You 
are talking about Meghalaya. What 
about Manipur? What about Goa? 

SHRI NIRMAL KANT! CHAT-
T~RJEE : Kindly help us in doing 
th1s at least. (Interruptions) If there 
is any good sense. left. we are trying 
to appeal that the ruling party should 
indicate to the whole country that such 
a step should not be taken. 

Comments from the Chair are also 
relevant. 1 suggest that as a matter 
of principle, what is it that the Chair 
of the highest Legislature in the ccun-
try think to be correct, think to be 
proper and think to be inconsistent 
with the parliamentary fabric of our 
country? 

MR. SPEAKER: Do y<•u realise 
you are asking me to do something 
which I cannot do? 

SHRI NIRMAL KANTI CHAT-
TERJEE: Why? My ~ubmission is 
you can make a general declaration. 
You cannot guide. vou cannot instruct 
the people in Meghalaya. But you 
can indicate before the whole country 
that this is what the norm should be. 

SHRI SOMNATH CHATTER-
JEE: You can inspire them. 

SHRI NIRMAL KANT! CHAT-
TERJEE: As the leading body, let 
us lead. If we do not do it. today 
it is one part of the country. tomorrow 
we do not lrnow what kind of pres-
sures the ruling party will unleash in 
this legislature also. This is what I 
want to say. 

MR. SPEAKER: You are giving 
me authority over other Legi-;Jatures! 

(Interruptions) 

SHRI PETER G. MARBANIANG 
(Shillong): For many days. this ques-
tion of Mtghalaya had come up here. 
It appears that a group of Ministers 
from the Government of Meghalaya 

are here in Delhi for the last ten days 
meeting the Leaders of the Opposition 
parties. and giving wrong information 
on the political situation in Megha-
laya. In Meghalaya, we have a Lea-
der of the Congress Legislature Party 
Mr. John Deng Pohrmen. The Spea-
ker. in his judicial capacity has given 
a judgment on the Tenth Schedule 
which should not be brought here in 
this august House. You- have this 
power and he too has this power 
under the Tenth Schedule of the Cons-
titution of India that it should not be 
brought here. In Meghalaya. the Con-
gress party is trying to take the Gov-
ernment which is only democratic. In 
1990, the Congress Government was 
toppled by the Janata Dal Govern-
ment. (Interruptions) The Governor 
in Meghalaya was changed overnight 
to achieve this end. I brou!!ht this 
to the notice in the House 'at that 
time but nobody listened at that time. 
Todav the Central Government has 
nothing to do with Meghalaya. 

fTronslationl 

SHRI RAJNATH SONKAR SHA-
STRI (Saidpur): Sir, it is with deep 
regret that I would like to draw the 
attention of the Government towards 
the Diesel Locomotive Works in Vara-
nasi. The hon. Railway Minister is 
present here. When a discussion was 
last held on this subject, I had said 
that it has become a den of corrup-
tion. Be it recruitment or be it auc-
tion of scrap, corruption by senior 
officials is rampant in every spl1ere 
of activity. 

Sir, day before yesterday, on 23rd 
August. senior officials (,f the En-
forcement Directorate raided the Die-
sel Locomotive Works. The office~ 
of the Manager and other officials and 
their residences were surrounded. Sir. 
after a continuous search for 24 houn 
currency of countries like America. 
England, Belgium, Australia and Hol-
land totalling 20,000 dollars were seiz-
ed. When the officials of the Enforco-
ment Directorate asked as to how 
foreign currency was lying there, they 
had no answer. 300 such files were 
seized which showed that there had 
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been misappropriation of lakhs of 
rupees in foreign currency. Docu-
ments of lockers of some banks in 
Delhi were found and th.?se lockers 
were used to keep illegal money. 

MR. SPEAKER: Shri Sonkar, do 
you have first-hand information or are 
you quoting news reports? 

SHRI RAJNATH SONKAR SHA-
STRI: Sir, I have first-hand infor-
mation as well as the "Dainik Jagran' 
newspaper of U.P. which has publi-
shed a report on this matter and a 
photograph showing a man being 
escorted by officials of the Enforce-
ment Directorate. 

MR. SPEAKER : Alright, when 
you say you have first-hand informa-
tion, you may continue. 

SHR I RAJNA TH SONKAR SHA-
STRI: Mr. Speaker, Sir, right now 
T am speaking in the Lok Sabha and 
semor officials of the Diesel Locomo-
tive Works are now in the custody of 
Enforcoment Directorate. As the 
matter concerns senior cfficials, the 
bon. Railway Minister should make 
a statement. There is a global tender 
firm. This firm gives contracts and 
supplies the materials and with these 
contracts to supply various items-
Lakhs of dollars in foreign currency 
is misappropriated with such tenders. 

Sir, may I know when the hon. Rail-
way Minister will make a statement 
in this matter? The Government 
must explain the facts regarding cor-
ruption and bungling on such a large 
scale in this prestigious institution. 

SHRI HARI KEWAL PRASAD 
(Salempur}: Mr. Speaker, Sir ...... (/n-
terruptions) ... 

[English] 

MR. SPEAKER: Tt is not going 
on record. 

.... . (llllerruP.ticms)• ..... 

*Not recorded. 
25-23 LSS(ND{91 

[Translation] 

SHRI CHANDRA JEET Y ADA V 
(Azamgarh): Sir, this is a very seri-
ous matter. Action should be taken 
immediately. This is a very big scan-
dal that has happened in the eastern 
districts. 

SHRT RAJNATH SONKAR SHA-
STRI: Sir, as it is a very serious 
matter the bon. Railwav Minister 
must make a statement. -

MR. SPEAKER: Shri Sonkar, I 
am nnt asking the hon. Minister to 
make a statement. He shall certamly 
make a statement if he wants 10 do 
so. Now please take your seat. 

. . . (Interruptions) ... 

[English] 

SHRI MANORANJAN BHAKTA 
(Andaman-Nicobar): Mr. Speaker. 
Sir, it is reported that a section of 
Steel manufacturers of this country is 
putting pressure on the Government 
for the decontrol of Steel. I would 
like to state that in case Steel is de-
controlled, the Smaii-Scale Industries 
will be badly affected; the construction 
industry will be badly affected and 
there will be an overaii increase of 
prices. That is why I bring this matter 
to the notice of the Government. The 
Minister of Steel is present here. I 
would request him to specifically state 
that there will be no de-control of 
Steel in this country. A very serious 
situation will be created. Already, the 
prices have increased in respect of 
almost all items. This will verv ad-
versely affect the Small-Scale Indus-
tries and the employment opportunities 
also. I would, therefore, request the 
Minister of Stee], who is present here, 
to kindly react on this subject. 

SHRI SOMNA TH CHATTER-
JEE: Sir, I wanted to raise it. But 
Shri Manoranjan Bhakta has raised 
it and I am happy about it. Sir, it 
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is a very important matter. r happen 
to know about it because 1 am tht: 
Chairman of the West Ben>'al Small-
Scale Industries Corporation which 
arranges for supply of these materials 
to different Small-Scale Units. Not 
only in West Bengal. but in every 
State, there is a Small Industries Cor-
poration which gets the ~upply from 
the Steel Authority of India Limited 
at a reasonable rate. And it is only 
a very small percentage which we hav~: 
to cover our expenditure. We distri-
bute these raw materials t.) the regis-
tered small scale units. There is 
complete monitoring by the SAIL 
authorities also. Now what will hap-
pen is there will be total decontrol due 
to this proposal. Therefore, the Small 
Industries Corporations (SKs) will 
not get any material fwm the Steel 
Authorities. And the only beneficiary 
will be the TISCO. Thev wilt he fh:-
ing their own rates J 

Now the small units cannot go to 
market and compete with the big units 
and purchase the iron and stee! 
material or the pig iron for that matter. 
Even we arc not able to meet the de-
mands of the small scale units. The 
hon. Finance Minister is here: the 
Industry Minister is 2lso here. Fifty 
per cent of the turn-over d the Small 
Industries Corporation is related to 
the iron and s"teel items. With this 
the small scale units will go out of 
circulation. The Small Industries 
Corporation which is performin:; a 
very good role in the matter and sue-
porting the small scale unit:;, they wtll 
also have to wind up. Therefore. l 
earnestly request tbe Ciovernmem 
about this. This is a very serious 
matter. I do not know why he is 
c;itting like a sphinx. The Industty 
Minister should respond. This is very 
very important. T am happy that Shri 
Bhakta has raised thi~ matter. I am 
sure. an the sections of the House 
will join us. Whatever policy you 
adopt, what are you going tv do with 
the small scale industries. tinv indus-
tries who need these iron and steel 
items and piq iron the most? T was 
going through closely this policy state-
ment regarding the small scale indu~ 
tries and medium industries. Nothing 

has been said about the availability of 
the raw materials. This is the diffi-
culty of the small sca1e industries. 
There are two m::Jjor difficulties- -one 
is obtaining raw· material and the 
second is marketing apart from fin-
ance. Therefore. these two a~pects 
need to be looked after. Small scale 
mdustries provide the largest quantum 
t)f employment in the industrial sec-
tor. The exports from the small scale 
units are unit-wise. the highest in this 
country. Therefore. please do not kill 
these small scale units: do not make 
it difficult for them to function. T ap-
peal to the Government. not only 
appeal but I demand from the Govern-
ment that they should s;:e that the 
small scale units do not suffer in the 
name of 'perestroika' here. Do not 
finish these units. T know, our Fin-
an-:e Minister has many dreams. But 
in your euphoria, do not kill these 
unit'> in this country. lfntt>rruptinns) 

SHRI TEJSINGHRAO BHONSLE 
(Ram tek): With your perm isc;ion. l 
want to raise the following matters. 

One is about the circulation of 
spurious cylinders in the market by 
not destroying the same rnd putting 
them to use again in connivance with 
the oil company's representatives and 
lSI representatives. 

Second is about the recovery ot 
tariff plus penal amount realised in 
the Western region in places like 
Baroda and Bhopal-Baroda from the 
distributors by applying different yard-
sticks at tw_o places which are in the 
Western region. It is not known why. 
by applying the same formula in the 
Northern region. the recovery is made 
p-ood from the transporters. What ac-
tion has been taken by the Govern-
ment in this matter? 

[Translation] 

SHRI MADAN LAL KHURANA 
(South Delhi): Sir, there is a proverb 
th:tt says "bad man in bad company". 
The same is true of rising prices. On 
one hand the prices are rising and on 
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the other, the public distribution sys-
t~m ~as collapsed. According to offi-
cwl ~gures, the wholesale price index 
has nsen by 13 ',:;, in the last eight 
weeks. 1 have collected the prices ot 
21 ite~1s marketed by multinationals 
and btg traders. Topaz blades avail-
abl~ f01; Rs. 3. 75 t!uring the pre-budget 
pcnod 1s now selling at Rs. 4.50. Simi-
larly, the price of Surf has increased 
from Rs. 31.50 to Rs. 36.50 and the 
price of washi:1g soap frcm Rs. 12.00 
!11 Rs. ! s.no. 

So these arc the liu.ures. On one 
~ide ts the price rise ;.7hich has adver-
sely affected the poor man and those 
with fixed income and on the other 
side, 3000 •.lUt of 3610 fai:- price shops 
in Ddhi have nP stocks of wheat and 
rice and sugar is being sold at inflated 
rates. When enquiries were made, it 
was told that F.C.l. employees had 
started a work-to-rule agit~1tion. The 
consequences of ~uch agitations have 
to be borne by the citizens of Delhi. 
The fair-price shop-owners haw depo-
sited their drafts one month ago but 
they have not received any stock till 
now. The Hon. Prime Minister says 
that the public Jistribution svstem is 
being strengthened. but in the capital 
city of India 3000 of the 3600 shops 
have run out of rations. And festival 
time is apprn<Khing. I request th.: 
ho11. Minister of Civil Supples to at-
tend to this matter on a priority basis 
and take steps to contr,JI the price-rise. 
The ruling party had promised to 
bring down prices w!,hin 100 days. 
but the prices instead of coming down 
have risen. I request for replenishment 
of stocks at the fair-price shops and 
strengthening of the public distribu-
tion system. 

SHRI DIGVIJA YA SINGH (RaJ-
garb): Sir, ever since the lust Lok 
Sabha elections were held, the atroci-
ties on Adivasis have increased. 1hey 
arc being exploited much more now 
and their plight h:1s become worse. 
Earlier this month, on 9th August, in 
Somakheri village of Khargone dis-
trict upper caste people killed two 
Adivasis. burnt their dwellings and 

forced other Adivasis to leave the vil-
lage. Police had prior information re-
garding this. Such incidents had oc-
curecl on 7th July and I :'th July also, 
but the Madhya Pradesh police failed 
to take any security mea~ures. This 
has led to a feeling of resentment 
among all Adiva:-is. 

SiL I request the Go•,ernment to 
provide security to the Adivasis m 
con~dtation with the Madhya Pradesh 
Go"ernment .. . ( lnterrupJions) ... 

SHRI MADAN LAL KHCRANA: 
Ask the people from Andhra. they will 
tell ... iJ ilferruptionsl .. 

S1 tRI DiGVIJA YA SINGH: It is 
necessary. The atrocities on Adivas1s 
have increased to such an l'x-tent tnat 
their very existence is in jeopardy. 
This calls for a statement from the 
leader of the House .. . (interrup-
tion:,; .. . Please sit down. you do not 
know as to v.·hat is happening there. 

1 rlE MINISTER OF HUMAN 
RES-:>URCE DEVELOPMENT 
(SHRI ARJUN .:iiNGH): Sir. earlier 
also when such issues were raised the 
hon. Home Minister has always infor-
med the House about surh incidents 
because th1~ House has given due im· 
portanc.: to the questinn of safety and 
security of Adivasis. Harijans. back-
ward classes and minorities. I relieve 
that this time also the hon. Minister 
will apprise the Hou~e of the situa-
tion alter collecting the full informa-
tion. 

SHRI RAM VILAS PASWAN: Sir. 
would like to draw vour attention 

to an important matter: The L & T 
take over bid would be put through 
to:.lay. My other colleagues will speak 
on the matter. .. 

MS. SPEAKER: l am giving you 
permi~sion to sp~ak on the subject of 
floods. 

SHRI RAM VILAS PASWAN: 
Floods have affected not them Bihar 
and eastern Uttar Pradesh. According 
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to repmis, my constituency has come 
under the grip of floods. This matter 
has been discussed in the House, but 
those discussions have yielded noth-
ing ..... . 

The reply that the Government gave 
was not satisfactory and no specific 
step has been taken in this direction. 
TI1erefore, we urge the Central Gov-
ernment to take it seriously and pro-
vide assistance as far as possible to 
the flood affected areas. 

SHRI DEVENDRA PRASAD Y A-
DA V IJhanjharpur): Mr. Speaker, Sir, 
1 would like to draw the attention of 
the House to the assurance given by 
the leader of the House in this regard 
.. (Interruptions) ... 

MR. SPEAKER: Assurance is given 
when atrocities are committed. We 
have an Assurance Committee to look 
into them .. . (Interruptions)... ,. 

SHRI DEVENDRA PRASAD YA-
DAV: Mr. Speaker, Sir, the Govern-
ment is going to take over L & T and 
has thrown all the rules and regula-
tions to winds. Therefore, I would 
urge you to call the Finance Minister 
. . . (Interruptions) ... 

MR. SPEAKER: How much more 
time would you take? 

. . . (Interruptions) ... 

[English] 

SHRI DIGVIJAY A SINGH: Please 
don't allow the floor of the House to 
become a battlefield for the corporate 
giants. Let them settle it in the Court 
of Law. 

SHRI SRIKANT A JENA (Cuttack): 
Let the Finance Minister say the same 
thing. He should make the position 
of the Government clear on the sub-
ject. Why is he sitting silent? (Inter-
ruptions) 

MR. SPEAKER: Please take your 
seats. I have been saying in this House 
that this is the Budget Session. We 

are going to pass the Budget to the 
tune of more than Rs. 1,50,000 crores. 
Upto this time it has not been possible 
to discuss the Budget of one Ministry 
also. Would you like that all these 
things should be discussed and the 
Budget should not be discussed? I 
cannot understand this. Within the 
time limit you have been allowed to 
raise issues. Please don't take up the 
time of the House. All things are im-
portant: but let us fix up the priority. 
I can understand your anxiety and you 
are well within your right; yet we 
shall have to fix up the priority. Please 
cooperate with the House: cooperate 
with the system itself. If you don't 
cooperate with the system. I am afraid, 
there will be chaos in the system. 
(Interrupt ions) 

[Translation] 

SHRI KALKA DAS (Karel Bagh): 
Mr. Speaker Sir, houses are collapsing 
in my area because of rains (lnter-
ruptiom) 

[English] 

MR. SPEAKER: Mr. Kalka Das, 
I don't appreciate this. Please sit 
down . 

SHRI SRIKANTA JEJ\:A: The 
Finance Minister should make a state-
ment on the L&T take over . 

MR. SPEAKER: Mr. Jena. we 
have to go to other items. You come 
to my Chamber and convince me. 1f 
I am convinced, I will allow you to-
morrow. I am not going to allow you 
to use the time of the House like this. 
You convince me in the Chamber, 
give notice and I will allow you. You 
are a very very enlightened Member 
of this House. You know hl)W to use 
the rules. You also l..ncw how to get 
your rights. I am sure that you will 
be able to convince me in my Cham-
ber. There, the time of the House will 
not be taken. My time and your time 
may be utilised properly. Please don't 
stop the business in the House. 

Now papers to be laid on the Table. 
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12.38 hrs. 

PAPERS LAID ON THE TABLE 
[English] 

Annual Reports and Reviews on the 
working of Allahabad Museum Society 
AOahabad and Uoard of Practical 
Training (Eastern R~gion) Calcutta 

for 1989-90 etc. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): I b.:g to 
lay on the Table-

(}) ( i) A copy o:· the Annua! Report 
(Hindi t!nd English versions) of 
the Allahabad MtN.um Society, 
Allahabad for the year 198':J-
90 along with Audited Acco-
unts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Allahabad MLtseum Socie-
tv. Allahabad. for the vear 
(989/90. . 

A statement i Hindi and English 
versions) showing reasons ~for 
delay in laying the papers men-
tioned at (l) above. 

[Placed in Library. See No. LT-
458/91] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Board of Pra(·tical Train-
ing (Eastern Region), Calcutta, 
for the year 1989-90 along with 
Audited Accounts. 

(ii) A copy of the Review <Hindi 
and English versions) by the 
Government on the working of 
the Board of Practical Training 
(Eastern Region), Calcutta, for 
the year 1989-90. 

(4) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (2) above. 

[Placed in Library. See No. LT-
459/91] 

(5) A copy of the Detailed De-
n_1an~s ior Grants (Hindi and 

· English versions) of the Minis-
try of Human RescTrce Deve-
lopment for 1991-92. 

[Placed in Library. See No. LT-
460/91] 

CMstitution (Scheduled Tribes) Order 
(Second Amendment) Ordinance, 1991 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARUAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE lN THE MINISTRY OF 
LAW, JUSTICE AND COMPANY 
AFFAIRS <SHR! RANGARAJAN 
Kl;MARAMANGALAM): I beg to 
l~y ~m the Table a copy of the Cons-
titutiOn (Scheduled Tribes) Order (Se-
cond Amendment) Ordinance, 1991 
~No: 7 of 1991) (Hindi and English 
verswns) promulgated by the President 
on the 20th August, 1991 under arti-
cle l23(2)(a) of the Constitution. 

[Placed in Library. See .No. LT-
461 /91] 

Annual Report and Revit>w on tbc 
working of Central Council for Rese-
arch in Ayurved and Siddba, New 

Delhi ar.d Statement for delay in 
laying these papeTs etc. 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI-
MA TI D. K TIIAHADEVI SID-
DHARTHA): I be~r to lav on the 
Table- ~ · 

( l) (i) A copy o[ the Annual Report 
(Hindi and English versions) of 
the Central Council for Rese-
arch in Ayurveda and Siddha. 
New Delhi. for the year 89-90. 

(ii) A copy of the Review (Hindi 
and Engli5h versions) by the 
Government on the working of 
the Centra I Council for Rese-
arch in Ayurveda and Siddha, 
New Delhi. for the vear 1989-
90. . 

(2) A statement (Hindi and Eng-
lish versions) (a) showing rea-
sons for delay in laying the 
papers mentioned at (I) above, 
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and ~b) explaining reasons for 
not laying the Audited ~cco­
unts of the Central Council for 
Resarch in A vurveda and Sid-
dha. New DeihL for the yl!ar 
1989-90 within the stipulated 
period of nine month~ after the 
dose ol' the Acc,mr.tmg year. 

[Placed in Library. See No. LT-
462/9!] 
Central Advisory Committee on Eq-
ual Remuneration Rules, 1991 and 
Detailed Demands for Grants of Mi-

n:s~ry of Labour for 1991-92 

THE DEPUTY MINISTER lN 
THE MINISTRY OF LABOUR 
SHRI PABAN SINGH (Ghatowar): 
I beg to lay on the Table-

( 1) A copy of the Central Advi-
sorv Committee on Equal Re-
mu-n.:ration Rules. 1991 <Hindi 
and English versions) publi-
shed in Notification No. G.S.R. 
514(E) in Gazette of India 
dated the 31st July. 1991 un-
der sub-s..:ction (3) of section 
13 of the Equal Remunera-
tion Act, 1976. ". LT-[P/aced in Library. See ,.o. 

463 '91] 

(2) ,\ wpy of the Detai~ed. De· 
manu~ for Grants (Hmd1 and 
English v..:rsions) of the Mini-
stry of Labour for 1991-92. 

[Placed ill Library. See No. LT-
464/1.)1] 

l2 • .W brs. 
PUNJAB BUDGET, 1991·9:? 

Ll:.'nglish] 
THE MINISTER 01: STATE lN 

THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POTDUKHE): 
Sir, I beg to ;l•·es-::nt a state~ent of 
estimated receipts and cxpendtturc! of 
the State of Punjab for the year 1991-
92. 

[Placed in Library. See No. LT-
465 /91] 

12.411! h~ 

JAMMU AND KASHMIR BUDGET 
!991-92 

lEnglisi;J 

THE MINISTER OF STATE IN 
THE MINISTRY OF FJNANCE 
(~.H~! SHANTARAM POTDUKHE): 
S:r. l beg to present a statement of 
estimakd reL:cipts and expenditure of 
the State of Jammu and Kashmir for 
the year 1991-92. 

[Placed in Library. See No. LT-
it16 /91] 

12.41 Ius. 

SPECI:\L PROTECTION GROUP 
L\MEl\. D\l(\l'T) BILL 

[En,:;/ is/;] 

THE MINISTER OF HOME AF-
FAIRS (SHRl S. I3. CHAVAN): Sir. 
l beg to move for leave to introduce 
a Bill !n amend the Special Protec-
tion Group Act. 1 98~ 

MR. SPEAKER· ,\lotion moved: 

"That leave b·: !;Unted to introduL:c 
a Bill to amend th.: SpeL:ial Protec-
tion Group '\ct. 198,~.'-

( I utern!JJI i1'''~ l 

MR. SPEAKER· All the hon. Mem· 
bers are in a bette;· pnsition to under-
stand because v ou we: e 111 this sid.: of 
the HoJse also ... (/nterruptionsL. 

l Translation] 

SHRI GEORGE FERNANDES 
(Musaffarpur): J\1r. Speaker, Sir. 1 
rise to oppose the Special Protection 
Group (Amendment) Bill which <he 
hon. Home Minister wished to intro-
duce. I am opposing it because such 
a Bill cannot be introduced under the 
Constitution. The former Minister of 
State for Home Affairs Shri Chidam-
baram 1s present :terc. He would re-
call that when lte int:-oduL:ed this Bill 
for the first time on i lth May. l 'J88, 
the opening sentence was 
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[English] 

··Let me make one thing clear at 
the outset. This Bill is intended to 
protect the person who h<'lcls the 
office of the Prime 1\linister.'' 

LTmnslation] 

Sir, the entire gamut of law is b~­
ing changed. It has been stated in 
the objects ~md reascms of the Bill 
that there is a need to redefine "fa-
mily" in fi1e new ~erspective. Earlier 
"family" meant members of the im-
mediate fam!l\ i.e. the Prime Mint~­
ter, his parents and children, but now 
new meaning •s being added wb.:n son 
and daughtet i~ b:ing in..:!ucie,!. This 
does not stop here alone. The main 
objective of tc_c: :\.;t goes further ... 

[Englishl 

MR. SPE.\KLR Are '-Ou gt·ing 
into the conkr.ts ol the Bill.; 

I T1 mzslation] 

SHRI GEORGE FERNANDES: 
I am speakin; abou: Constitution and 
nothing else. 

MR. SPEAKCR: \'-'hich o~ the pnl-
visions of Con:;iituti n has been .t'll-
troverted. Ple<l.,e come to that quickly. 

SHRI GEORGE FERNANDES: 
I am coming to that. 

MR. SPEAKf:R.- It w~..·uld be bet!t'r 
if you please make the point bricflv. 

[English] 

You have an opportunity to discu<>s 
this also. 

SHRI GEORGE FERNANDES: 
1 am on the legislative competence. 

(Translation] 

I can do that onlv when I describe 
that there is a basic" difference between 
the Prime Mini~ll'r and his family and 
that of forme< Prime Minister or late 

Prime Minister and his family. Mr. 
Speaker. Sir. h~re I would like ~o 
point out to Arttcle 13 of the Consti-
tution-

[En.dish] 

Article 13 .ieal5 w;th 'Laws in,onsJ<-
tent with or ia derogatio1 of the fun-
damental rights'. 

Article 13 (2) states: "The State 
shall not mato:..: anv law which takes 
away or abridges til:! 1ight~ conferred 
by this Part. .. " 

Now. I come to Article 14 v.rkh 
deals with 'l::.qnaL:v b..:fore Law'. It 
states: ''The State shell O<lt deny to 
any person equality bewre the law or 
the equal protection of the laws with-
i :1 the territoi y of Indta. ·-

[Tmnslation] 

Mr. Speake-1. Sn. when I cliscus .. ·d 
about the o;~Jc~ of the Prime Tvlinister 
you interrupt.:~: r;e. I was submitting 
that the post of the Primc> Minister is 
a Constitutiof!al post. Th~ Special 
Protection Gr.-,ur was constttuted un-
der special dr~•1instances. 1 remember 
that when this Act was first introduced 
on 1 lth Mav !9g8 no objedion was 
raised. Some. of the objections were 
that the energies of the Police Depart-
ment, the C.B L department and other 
such depa1 tmer>ts should be tapped tc' 
the maximom for the protection of 
the Prime Mi•.i~ter. The Special Pro-
kction Group Ad wa~ 11rst enacted in 
1985 on the r ~commendation of the 
Committee whkh enquired intr• the 
assassination of the late Prime Minis-
ter, Shrimati Indira Gandhi. The Spe-
cial Protection Group thus camf into 
existence on 1st April. I Q85. 

From 1985 to 1988. the Government 
took three years to bring a legislation 
on this subject. Even before the enact-
ment of this 1!lw, this organisation was 
functioning. In 1988. the law was 
enacted to facilitate recruitment of a 
particular type of people in SPG in 
violation of the constitutional provi· 
sions and rules in force, and also tc 
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[Sh. George Fernandes] 

grant legal immuPity to SPG pe!·son-
nel in case of any violation of law by 
them. In l 988. tliis pmvision to grant 
total immunity to SPG personnel was 
enacted. As l said. despit;;- this objec-
tionable provision the legislation was 
supported whole heartedly by the au-
gust House on the ass.urance of the 
then bon. Home Minister. 

[English] 

"Let me make one thing clear at the 
outset ... " 

lT ronslation] 

These were his words Mr. Chidam-
baram is present ;n the House. 

[English] 

" ... This Bill is intended to protect the 
person who holds the office of the 
Prime Minister.,. 

[Translation] 

The Prime Minister has got some sta-
tus. He has got his own dignity in the 
Constitution. If an attempt is made to 
make a classification in the society, 
then it will be a case of direct viola-
tion of article 14 of the Constitution. 
The Government wants to create 
classes. Whoever comes to power, they, 
come with popular mandate and what-
ever they want to say, while in {'O_":,'r. 
they should say with responsJbJhty. 
Here, I would like to draw Govern-
ment's attention to article 51 of the 
Constitution because generally people 
do not remember their fundamental 
duties. 

[English] 

Article 
say:--

51 A-Fundamental Duties 

"It shall be the duty of every citi-
zen of lndia-

(a) to abide by the C~nsti.tuti.on a~ 
respect its ideals and lllSUtubons. · · 

[rramlation] 

Will our Constitution provide for dual 
citizenship. In case my life is in dan-
ger. there will be a set of laws for me. 

[English] 

MR. SPEAKER: Is reasonable clas-
sification allowed or not? 

[franslation] 

SHRI GEORGE FERNANDES: 
What is the reasonableness of reason-
able classification. Reasonableness is 
very important. I do not r~strict my-
self to 51-:\. but would hke to go 
ahead. 

[English] 

Article 51A (b) says: 

'"to cherish and follow the noble 
ideals which inspired our national 
struggle for freedom." 

[Translation} 

What are those ideals. Will this kind 
of classification be done in Indian so-
ciety? Will the cost of life of one per-
son be different to other? Everyday, 
people are being killed ~n this cou~try. 
Will they be given pohce protectiOn? 
Will they be provided security cover 
by the NSG and the SPG. Thest· are 
the fundamental duties in our Cons-
titution. But I would like t~ go a s!ep 
further and clarify a few th1~gs ~h1ch 
is quite essential. If somethmg 1s ob-
jectionable. t"1en I haw uo reserva-
tions. 

[Enr:!ish] 

Among the fundamental ~uties men-
tioned in Article SlA (d), 1t shD:ll be 
the duty of eve,·y citizen of JndJa--

"to defend the country and render 
national service when called upon to 
do so." 
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[Translation] 
While on national duty I might be 
killed. 

[English] 
MR. SPEAKER: Are we going into 

this kind of Jebate? ~ 

SHRI GEORGE FERNA~DFS. 
l. am on legislative competence. 

MR. SPEAKER: No. No. 
[Translation] 

SHRI GEORGE FERNANDES: 
Whatever, I have to say against the 
Bill. I would spell out the same 
before the House. 
[English] 

MR. SPEAKER: To make all these 
sug~cstions, you have enough oppor·· 
tumty. 

SHRI GEORGE FERNANDES: 
I am only on the legis1ative comoe-
tence. My point is about creatio, ·of 
two classes in India. The Constitu-
tion of India does not permit you to 
do that. 

tTramlation] 
l would iike to draw your attention 

towards Part IV, 39-A 

(English] 
lt says about equal justice that: 

"The State shall secure th:11 the 
operation of the legal o;ystem pro-
motes iustice, on a basis of equal 
opportunity, ...... " 

[Translation] 
What does the Government want to 
a~:hieve through this legislation. Ac-
cording to the bon. Minister of Home 
Affairs there would be an expenditure 
of Rs. 4.5 crore per annum fo!' the 
security of one family. The legislation 
was introduced in 1988 and in 11185-86 
the amount spent un thi:. head was 
only .. . (Interruptions} ... 

[English] 
MR. SPEAKER: Has this Legis-

lature the competence to legislate or 
not? 

SHRI GEORGE FERNANDES: 
Sir, this Legislature has no compe-

26-23 LSSfND/91 

tence to make a distinction between 
citizen and citizen. You cannat for-
m:.Jlate a law which creates two clas-
ses of citizens, even if it is for their 
protection. Sir, protecting Prime Mi-
nister's life is one thing and protect-
in~ and taking responsib]ity to pro-
te::t some special persons by soecial 
riQ"htS means creation of a different 
class of citizenship. 

[Trc.nslation] 

S:r, I am not raising the question of 
security of any individual. I am con-
cerned about the secmity of the ent1re 
pop~1lace of the country. I have never 
bothered for my persJnal security, 
while discharging my duties. Polrce 
have a1wavs been after me. In 1975. 
orders to ·shoot me dead were issued 
to the Police. but it was to no avail. 
When for the first time, I joined Go-
vernment. I refused s~c,Jrity cover 
offered bv Police and said for mv 
whole life the ooiice w:ts after me 
and what secc>rity they were go:n? w 
prov'de me then. I refuse1 oolice 
protection even then. Now also I have 
refu~ed personal security hr me. 
The question is abo·;t discriminatiOn 
between the peon1e in power and the 
common man in the country .. . (Inter-
ruptions~ ... 

MR. SPEAKER : If the need ari-
ses you will be provided secunty 
cover. 

SHRI GEORGE FERNANDES: 
I will not accent and wn away after 
breaking it. I knaw that offer of 
secc1ritv-em er will come from vou. it 
was done ~arlier in my case .. :umer-
rup,1ions,. 

[English) 

MR. SPEAKER: Please for 
God's sake, no. 

. . . (Interruptions) ... 

[Translation] 

SHRI GEORGE FERNANDES: 
This is between you and me. Once 
my life was saved by you . .. (lnte"up-
tionrs) ... 
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[English] 

MR. SPEAKER : I was altogether 
on a different point. 

[Translation] 

SHRI GEORGE FERNANDES: 
I will not make a mention of it. Sir, 
l will not refer to it because of your 
greatness and my r(!gard for you. 

[English] 

MR. SPEAKER: I was on a com-
pletely different point. 

[Translation] 

SHRI GEORGE FERNANDES: 
1 honestly submit not to make a men-
tion of it here in the House, but I 
would like to say that every life is 
precious and that is whv I am not 
referring to anyone. I am saying that 
Jua1 citizenship will ... people . .. (lnJer-
ruptions) ... 

[English] 

MR. SPEAKER: What I was try-
ing to say is that it is the duty of the 
Government to provide protection, if 
the Government feels that protection 
has to be given to a particular person. 

SHRI GEORGE FERNANDES: 
Sir, that means, the Government ts 
go;ng tJ create dual citizenship. It !S 
going to violate the Constitution, both 
m letter and spirit. Here, I am not 
discussing the soirit of the Constitu-
t:on. I 'am discussing the Jetter and 
soirit of the Constitution. Sir, this 
law is totally beyond the legislative 
competence of this House and it shall 
not be allowed to be moved in this 
House. 

SHRI LAL K. ADVANI (Gandhi 
Nagar): Mr. Sneaker Sir, with my 
little understanding of law, I find ;t 
difficult to go entirely with Mr. George 
Fernandes insofar as the legislative 
competence is concerned. This House 
has the lt:gislative competence to en-

act a law of this kind. But I do wish 
to say that the formulation is ver) 
unhappy. Though the law is propos-
ed to be introduced today, I would 
like to request the Government to 
reconsider this formulation because 
this formulation makes a distinction 
between one former Prime Minister 
and another former Prime Ministei. 
lt makes a distinction between an a:.-
sassinated Prime Minister and a non-
:~ssassinated Prime Minister, which is 
something inconceivable. Therefore. 
1 can understand that in the peculiar 
circumstances in which we are, some-
times very extreme laws of this nature 
may become necessary. But while 
formulating those laws, let us not 
think in terms of assassinated Prime 
Ministers and non-assasinated Prime 
'v1inisters. I can understand if a law 
is being .formul~t<?d to incorporate 
former Pnme Mm1sters and families 
of former Prime Ministers. There-
fore, I would request the Government 
not to press thi~ Bill in this present 
form b~Jt to rethmk over it to review 
it and bring a proper form~lation be-
fore the House. 

[Translation] 

SHRI RAM VILAS P ASW AN 
(Rosera): Mr. Speaker, Sir I think 
ti1at the Government would state with 
:·egard to the Bill it has introduced in 
the House that in Part 2 (A) of the 
Union List in the Seventh Schedu1e 
,)[ the Constitution it has been .men 
tioned. "Department of any armed 
torce of the union or any other for~e 
subject to the control of the union or 
any contingent or unit thereof in any 
state in aid of the civil power: powers, 
jurisdiction, privileges and labilities ot 
the members of such forces while on 
such deployment:" 

The Government has tried to bring 
forward this Bill in this House on this 
basis. 

You are aware of the fact that in 
our country there are many kinds of 
police forces. The states have their 
own police force. C.R.P.F., B.S.F. 
and N.S.G. are also there. N.S.G. is 



397 S.P.G. (Amend.) Bill BHADRA 4, 1913 (SAKA) S.P.G. (Amend.) Bill 398 

not in any manner either less power-
ful or less competent force. Its role 
has been commendable and above all 
we have formed S.P.G. As was said 
by one of -our colleagues just now that 
at the time of constituting S.P.G., it 
was categorically stated in its objec-
tives that the sole purpose of S.P.G. 
was the Prime Minister's security. To-
day the Government intends to extend 
its· purview and with this in view, it 
has brought forward this Bill. As 
has been stated in the aims and ob-
jectives of the Bill that security may 
be extended to the Prime Minister's 
or a former Prime Minister's family 
members whose life might be insecure 
in future. Now the pertinent question 
is that who would judge that a serious 
danger to his life has really arisen. 
As such instead of what Advaniji has 
said, had it been mentioned that there 
is danger to the life of a member of 
family of Prime Minister or of the 
former Prime Minister, it would have 
been clearly understood. In that ton 
if vou mention that in the event of a 
Prime Minister's assassination or that 
the life of a particular member of his 
family is in danger, the same problem 
would arise as to who would decide 
its authenticity. If in the eyes of 
Government the life of a familv mem-
ber of the Prime Minister or- of the 
former Prime Minister is in danger, he 
will get all the facilities. but if in 
the eves of Government there is no 
such danger to the He of familv mem· 
bers of any Prime Minister, lie will 
not get these facilities. 

It has been further mentioned that 
in order to extend securitv to the close 
relatives of the family, they are being 
brought under the purview of the 
Special Protection Group. Mr. Spea-
ker, Sir, thro'J!!h vou I would like to 
say that Article i4 of our Constitu-
tion is very clear, whose example was 
quoted by Shri Fernandes a short 
while ago. The main objective behind 
this Bill is to divide our society and 
the Members of oolitical partie~ 
When Shri Chidambram moved this 
B;ll. he s'lid the oresent Prime Mini-
ster is being brought within the pur-
view of this Bill and thereafter he 

said that the former Prime Minister. 
who was assassinated should also be 
inclJded in it. Now the question of 
security to the family members, after 
the assassination, arises and I under-
stand that the Government's stand is 
totally vague. All of you are aware 
of the Government's intentions behind 
bringing forward this Bill. I do not 
want to go in details. 

Security arrangements should cer-
tainly be made for the family mem-
bers of former Prime Minister whose 
lives are in danger, but if the services 
of C.R.P.F. or B.S.F. are not utilized. 
even then we have other police forces 
of whom we are proud. Then why 
can't the Government avail of their 
services for this purpose. Where is 
the need of this specific provision. 
This is the reason whv we consider 
the intentions of the Government im-
proper. As per the provisions of our 
Constitution-equality before law-
that means we are all equal before 
law and every citizen should be exten-
ded seclfity. Through this Bill the 
Government would provide security 
to Members of one particular family 
and leave others at the mercy of God. 
As such we oppose this Bill and I 
urge the Government to withdraw thi8 
Bill failing which it is not likely to 
be passed in this House. 

[English] 

SHRI SOMNATH CHATIER-
JEE (Bolpur): Sir, I wish to make 
it clear that I do not like to make anv 
comment on the necessity of provid-
in'! security to the members of a 
narticular familv. On the basis of the 
situation prevailing. a decision may 
have to be taken. But what I was 
wonderin!! is only this. Should we 
pass a Bill with regard to a very li-
mited group of people only? There 
may be occasions when security is 
needed for others also. for example. 
members of Parliament. I would 
only remind you that we have been, 
on several occasions. trying to get the 
minimum security for a Member of 
Parliament who has been receiving 
threatening letters. even threats of 



399 S.P.G. (Amend.) Bill AUGUST 26, 1991 S.P.G. (Amend.) Bill 400 

[Sh. Somnath Chatterjee] 
murder because he has moved a parti-
cu!ar Res-olution in this House. There-
fore, on s:.rch matters, is he entitled 
to prote::tion or not? Why sho..tld I 
have to run to you, to the leado:-r of 
the House and to the Home Minister 
on more than one occasion to see that 
the Member of Parliament who be-
longs to o:.~r. party- is provided with 
minimum se:::urity? I don't mind your 

13.00 hrs. 

forming a Special Police Force, but 
you should not restrict yourself only 
to one or two categ-ories of people 
and th Js creating a feeling in the 
minds of the people that some people 
are more important than others. The 
difficJlty is that only s::>me people are 
more important people whose lives 
have some value and others life has 
no value. After all, one of the basic 
obligation of any Government is to 
provide se::urity to all its people, to 
all the citizens throughout the length 
and breadth of the country. There-
fore, I would like to know why this 
attempt is made to create a specia1 
class of people. I don't mind even 
leav:ng it to the Home Minister to 
decide in which case this prote::tion 
is require'J. We have to have trust in 
the Home Minister of a country that 
he will arrange for the prote.:tion 
through the Special Protection GroJp 
to anybody he thinks necessary and 
who needs that prote::tion. 

Theref()re, I would request the Go-
vernment to enlarge the scope of the 
Bill so as to include others also, who 
need protection. On that basis. I 
would request the Government to con-
sider this Bill once again. 

SHRI I ASW ANT SINGH (Chitter-
garb): Sir, I am not on the question 
whether protection is to be provide(! 
if there are categories of citizens i!l 
the country that require special pro-
tection. But. I go just a step beyond 
what my co])eague and senior Mem-
ber bas said. I appeal to the Leader 
of the Ho··se and ·also to the Union 
Home Minister to please reftect on 
the phtaseology of aa.e 2 which 

says "the former Prime Minister, as-
sassinated Prime Minister and assas-
sinated Ex-Prime Minister." What 
kind of phrase is that? Assassinated 
Prime Minister is already an ex-Prime 
Minister. How can then you have a 
third category of assassinated ex-Prime 
Min.ibter? I don't know who has 
<.!rafted it. So, please do reflect on 
it. I am not going into the merits of 
the case. 

MR. SPEAKER: It means that 
the Prime Minister assassinated when 
he was not the Prime Minister. 

SHRI JASWANT SINGH: You 
just see at the categories, Sir. We 
don't want to become a laughing 
sto:k. \Interruptions) 

Sir, the entire phraseology is very 
unhappy. Are you contemplatin~ fur-
ther assassinations? I can under-
stand that some such requirement 
might be necessary but certainly the 
Union Home Ministry in its wisdom 
and with the army of Civil Servants 
that the Ministry has, they could have 
come forward with a happier drafting 
and a happier combination of words. 
We are going to become a laughing 
stock here. 

SHRI NIRMAL KANTI CHAT-
TERJEE (Dum Dum): Sir, there 
could be cases of assassinated ex-
Ministers also. 

MR. SPEAKER: Mr. Chatteriee. 
I hear you on economics. on industry 
and not on this. 

SHRI SOMNATH CHA ITER-
JEE: Or, it can cover the would be 
assassinated Prime Ministers a]so. 

MR. SPEAKER: Mr. Dighe I 
think it is very simple and you don't 
have much to say on this. 

SHRI SHARAD DIGHE (Bombay 
North Central): Sir, I will take only 
two minutes. 
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Mr. Speaker, Sir, at this stage the 
only ground on which this Bill can be 
opposed is the legislative competence 
of the House and that is done only 
by Shri George Fernandes. As far as 
other hon. Members are concerned, 
they have spoken regarding the un-
happy phraseology of this Bill or on 
the propriety of protecting only the 
assassinated Prime Ministers' families 
etc. Therefore my submission is that 
at this stage the other arguments are 
not relevant or need not be consider-
ed at all. 

As far as the legislative competence 
is concerned, Mr. George Fernandes 
has n:)t been able to support his con-
tention in substantial manner. He 
has referred to Article 14 where equa-
lity before law has been mentioned. As 
you have rightly pointed out, reason-
able classification is allowed as far as 
this Article 14 is concerned. If the 
Members of the assassinated Prime 
Ministers' families are also included 
in this definition for the purpose of 
giving special protection by Specbl 
Protection Group then, as far as this 
article is concerned, Article 14 is not 
at all hit. That way, why protection 
to the Prime Minister only? You 
may say that everybody is equal be-
fore the law-Equality before law--
why classification? Why prote.::tion 
only for the Prime Minister? That 
may be the logical argument of my 
learned friends. Therefore, that anm-
ment does not hold good at all. Spe-
cial classification can be made as far 
as the law is concerned and this Pro-
tection Group can be given. 

Shri George Fernandes had also 
referred to Fundamental Duties. I do 
not know how they are relevant at 
all. The Fundamental Duties are 
duties of citizens. How do they hit 
this law? How does this law violates 
the provisions of the Fundam~ntal 
Duties under Article 150 )(a) wh;ch 
he referred to? He had also referred 
to Article 39(A). if I have understood 
him correctly. Article 39(A) absolu-
tely refers to Equal justice and free 
legal aid. Are you referring to Article 
39(A) or Article 39(a}? 

As far as Article 39(a) is concern-
ed, it has no application at all. It 
s::tys: "The State shall, in particular, 
direct its policy towards securing-· 

(a) that the citizens, men and wo-
men equally, have the right to 
an adequate means of liveli-
hood;" 

That also has no relevance at all. 

Therefore, so far as the legislatm: 
competence is concerned, the argu-
ment of the Opposition does not hold 
good at all. 

SHRI S. B. CHA VAN: .Mr. 
Spl!aker, Sir, I was just trying to 
understand what my learned friend, 
Shri George Fernandes had to say 
about the competence of this House 
to le!!islate on a matter. He himself 
admitted that already the Act is there 
in spite of the fact that some people 
had opposed at that time also ... 

SHRI GEORGE FERNANDES: 
Nobody opposed it. 

SHRI S. B. CHA VAN: That i., 
all right. But in spite of the opposi-
tion. the Bill was passed and it was 
enacted. 

SHRI GEORGE FERNANDES: 
l here was no opposition b the enact-
ment or to the passing of the law. 
People may have had reservations b:.Jt 
there was unanimity in so far as the 
Prime Minister is concerned. 

SHRI S. B. CHA VAN: This time 
also, I expe::t the same kind of un-
animity on the part of the hon. Mem-
bers. (Interruptions) 

SHRI GEORGE FERNANDES: 
This country cannot afford Rs. 4.5 
crores per annum for protecting each 
family members of ex-Prime Minis-
ters. l will be very-very blunt on it. 

[Translation] 

SHRI RAM VILAS PASWAN: 
We are their neighbour, they have lot 
of power, they can shoot anyone. 
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[English] 

SHRI S. B. CHA VAN: I can well 
understand the contention of the Lea-
der of the Opposition that a better 
phraseology should have been use~. I 
can go deep into the matter anu try 
to find out as to bow best we can 
possibly modify the same. But I can 
say that this Bill has been brou~ht 
about because of the threat perceptiOn 
that we see. If classification as such 
is required and if the Government 
were to come to the same conclusion 
that in the case of any ex-Prime Mini-
ster, if we have the similar kind of 
threat perception, certainly, at that 
time, we can consider as to whether 
any amendment in the Act is neces-
sary. But as things stand tod~y. the 
perception of the Government _Is that 
there is a real danger to the lives of 
the family members of the ex-Prime 
Minister Shri Rajiv Gandhi and th~t 
is why this Bill was neces~ary. Thts 
is quite a reasonable rc:stnctton at:ld 
the Court's exemptions are also admit-
ted and that is why I would request 
Shri George Fernandes not to press 
for it. 

MR. SPEAKER: The bon. Mem-
bers have made their points. 

The question is: 

"That leave be granted to introduce 
a Bill to amend the Snecial Protec-
tion Group Act, 1988." 

The motion was adopted. 

SHRI S. B. CHA VAN: I intro-
duce the Bill. 

13.10 brs. 

MATTERS UNDER RULE 377 

[English] 

MR. SPEAKER: The House now 
shall take up matters under rule 377. 
Shri P. C. Chacko. 

(i) Need to issue 'title deeds' of their 
JI'OPft1ie8 to the apictilturisU of 
Kemla 

SHRI P. C. CHACKO (Trichur): 
A large number of agriculturists of 
Kerala occupying the forest land 
prior to 1977 are denied the titles of 
their properties. Their hard toil con-
tributed a great deal to produce more 
agricultural produce and earn valu-
able foreign exchange by producing 
cash crops for export. Governments, 
both at the Centre and in the State, 
had promised time and again that the 
titles will be distributed. Kerala Go-
vernmenfs request to Central Govern-
ment to exempt these people from 
Central Forest Act Provisions has not 
been granted so far. Expeditious 
steps may be taken by the Ministry 
of Environment and Forests to issue 
title deeds to the farmers. 

(ii) Need to open a TV centre at 
Nowrangpur in Koraput district 
omsa 

SHRI K. PRADHANI (Nowrang-
pur): Nowrangpur Parliamentary 
Constituency in Koraput District is 
the second largest district in the coun-
try predominantly inhabited by back-
ward people. The area is larger than 
some of the small States in the coun-
try and the population also is more 
than that of Meghalaya. The electro-
nic media i.e. television centre, is 
the latest method to educate the peo. 
ole. There is no television centre in 
that constituency. 

l, therefore, urge upon the Informa-
tion and Broadcasting Mini;;ter to 
open a centre there early in the 
interest of the people there. 

(iii) Need to review and reinforce the 
Tractor (Distribution and Sale) 
CoDtrol Order, 1971 

[Translation] 

SHRI GABHAJI MANGAJI 
THAKORE (Kapadwanj): Mr. 
Speaker, Sir, the Government nad is-
sued the Tractor (Distribution and 



405 Matters Under BHADRA 4. 1913 (SAKA) Rule 377 406 

Sale) Control Order on 1st Septem-
ber, 1971 with the objective of provid-
ing tractors to the farmers at rea~on­
able rate. but the same was terminat-
ed on 29th January, 1988. The out-
come of the termination was that the 
dea1ers' approach became arbitrary. 
When a farmer approaches the dea-
!ers for booking tractor, he is asked 
to make hll payment in advance and 
he is not given any interest on his 
money till he gets the delivery of the 
tractor. 

The farmers have to pay more in-
terest and they have to m·lrtgage 
their valuable land to get loans fr<'m 
the nationalised banks. For ourchas-
ing tractors they have to deoosit 
monev in advance and ironical!y- in-
terest is not given on this money a11d 
de'iTJite all this, they do not ~et the 
delivery of their tractors on tbe;r turn. 

Throu!!h you, I urge the h,·m. \!i-
nister of Ind•Jstries to review and re-
inforce the Tractor Control Order 
to nrovide Justice to the paor far-
mers. 

(iv) Need to expedite revamping of 
JMJblic sector fertiliser plant at 
Durgapur under Hindustan Fer-
tiliser Corporation Ltd. 

[English} 

SHRI PURNA CHANDRA MA.-
l IK (Durgapur}: The p:.~blk se~tor 
ferti!:ser plant at Durgapur under 
Hindustan Fertilizer CorporatiJn Li-
mited was commissioned I 8 veais 
ba~k during 1972-73. The te,hnical 
know-how of this plant was cbta;n· 
ed from Montecatine of Italv a'ld de-
tailed eneineering was done injige-
nouslv for the first time in th~ co~n­
try. The design itself was not proven 
as Montecatine had des1gned such 
plants for the first time. because c)f 
which the design, engineering and 
suo,lie~ had manv deficiencies. With 
those inherent defidencies the nhnt 
had faced trO'tble since incentio'l and 
it WOllld neither 11chieve desi~ed prO-
duction nnr it could be run on ~ sus-
stained basis. The problem of failure 

of equipments were mainly <be to 
continuous and mounting neglect by 
management of the plant. Tt1e Go-
vernment of India appointed M js. 
Haldor Topsoe of Denmark d'Jring 
1987 and in 1988 made suitable re-
commendation for its rehabilitation 
enough revamping. But no d<!cJ~ions 
have yet been taken by the G('vc;n-
ment till date. 

Sir, in view of the above, I would 
like to draw the attention o! the 
concerned Ministry ~o that a p<'~itive 
investment decision is tmmediatdy 
taken without any further delay. 

(v) Need to divert gas from Bombay 
Hi® to southern states espe-cially 
Tamil Nadn to be utili-red in the 
field of Power and Industry 

DR. (SHRIMA TI) K. S. SOLTN-
DARAM {Tiruchengode): The pro-
ducthn potentail of gas in the Ro~­
bay High is around 61 million cubJ_C 
meters per day (MCMPD). The maxi-
mum rated carrving capacity of Ha-
zira-Bijapur-Jagdishpur (HBJ) pipe-
line to the north from Bombay Htgb 
is only 39.5 MCMPD. 

The surplus gas of 21.6 MCMPD 
< ould be bro:Hrht to so:J.thern States. 
especially. Tan;il Nadu, through a 
pipeline for utilisation in the area of 
pmver and industry. 

The State Government had suggest-
ed to the Government of India to 
constitlite an Inter Ministerial Com-
rr.'.ltee. in Ami!. 1990. The report of 
the Committee and the decision of the 
Centre thereon are awaited. 

If the svrolus gas from B0mbay 
High is made avai·lable early, Tamil 
Nadu Government can plan for sett-
ing up of new power generating sta-
tions and gas-based chemical com-
plexes. I req·uest the Government to 
take stens to speed up this project at 
the earliest. 
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(vi) Need to write oft loans given to 
the victims of 1984 riots 

[Translation] 

SHRI MADAN LAL KHURANA 
(South Delhi): Mr. Speaker, Sir, the 
Government of India !!ave houses to 
the homeless victims of 1984 riots in 
Delhi and bank loans to rehabilitate 
them and al~o gave economic assist-
ance to many for this purpose. Since 
at t.hat time the victims of riots were 
in di:·e need of money, they toDk loans 
on the conditions laid down by the 
Government. · 

N"ow it has become very diffi.::u!t for 
them to pay the interest on these 
loans. The matter of recoverin!! prin-
cipal amount with interest thereon 
from the riot victims was taken to 
the Supreme Court. The Supreme 
Court on 7-11-89 issued directions to 
this e'Ie::t that the amount qiven as 
!o:tn sho·!ld n<:>t be recovered till the 
new rolicy of recovering funds came 
into force. We demand from the Go-
vernment that t!1e loans taken by the 
poor Deople for tfl!cks. tax:s and 
running small shops at the time of 
!984 riots, be written off along with 
mterest thereon and the culprits of 
1984 riots punished. 

(vii) Need to review the policy of 
~~ of "Dealers' cen.tres" b':! 
State Bank of India. Foreim 
Department, Calcutta -

[Engli~h] 

SHRI HANNON MOLLAH (Ulu-
beria): Sir, the State Bank of India 
Foreign Department. Calcutta had 
been petforming the Fore:gn Exchange 
Dealim: & Cover oneration since in-
ceptioi. But the management under 
the p 1ea of decentralisation, shifted 
the jobs by opening Dealing Centres 
at otl:er places, though the Depart-
ment with ~entralised cover, expertise 
and latest Telecom Network, are in a 
far better position than others to 
emote comryetitive Foreign Exchange 
~ates to the dients. To maintain si-
milar infrastr•Jct•ue at various places 
is S"heer wastage of public monev. 
The Government since 1960 shifted 

so many jobs from Calcutta and fur-
ther shiftings are on the anvil. 

Instead of doing such thing, SBI 
could avoid wasteful expenditure by 
closing down other centres, abolishing 
the post of "Dealers" and bring back 
thCJSe jobs to Calcutta office, for effi-
cient and centralised management. 

I urge upon the Finance Minister 
to look into the matter and take ap-
propriCJte adion accordingly. 

13.20 brs. 
DEMANDS FOR GRANTS (GENE-

RAL), 1991-92-Contd. 
l\Unistry of Industry- Contd. 

[Enr;iish] 

MR. SPEAKER: Now we take 
'-'P the Demands for Grants of the 
~/~·nistry of Ind ;stry far dis..:ussion. 
Tbe time allotted lor discussirtn was 
8 hoc·rs and the time taken is 14 
ho~11·s a;ld 44 minutes.. Shri Nirmal 
Kanti Cl:at~erjee was on his legs. He 
may speak for a few minutes. Ater 
tb::lt. t~e hon. Prime Minister will re-
n!y to the debate. 

SHRI NIRMAL KANTI CHAT-
TERJEE {Dum Dum): I am acutely 
aware that time is unbounded. In 
every s~ecific case it is rather limited. 
in some cases very serious. I there-
fore. request you that wher.ever 1 
just seem to be irrelevant kindly pull 
me up. Otherwise I beg the permis-
sion of the .Prime Minister and the 
Minister of State for Industry to allow 
me to continue. 

MR. SPEAKER: I do not think 
you are asking for unlimited time. 

SHRI NIRMAL KANTI CHAT-
TERJEE: No, Sir. 

The other day, I was referring_ to 
the first steps that are taken to re-
duce the scope of planning. I quot-
ed a few figures. Perhaps, I would 
conclnde that only by adding the 
firures of the Railways. In the case 
of Railways, the revised figure of 
plan investment was Rs. 4916 crores. 
This has been raised in the present 
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Budget to Rs. 5325 crores. I men-
tioned Railway for no other reason 
but that Railway is one sector which 
is considered to be quite labour inten-
sive. 

A very young friend of vurs, Mr. 
Mukul Wasnik, stated that less gover-
nance means better governance. 
Unfortunately, we are unable to share 
that primitive vjew. Time, of course, 
was when the States and Governments 
were busy. excepting in one sense, 
with law and order. Then the ad-
vance of humanity is characterised by 
more and more Government functions 
building roads, even in the Moghul 
days or earlier, irrigation facilities 
from Government side. The Climax. 
of course. was in getting into indust-
rial investments also when industries 
became quite important for our eco-
nomic activity. If at all the govern-
ance has to be reduced, I will prefer 
that it is law and order which is to 
be reduced and not the welfare func-
tions of the Government. 

I will not go into the aspect how 
we do take pride in planning. The 
hon. Prime Minister will certainly 
understand that one of the ways the 
humanity distinguishes itself from the 
animal kingdom is in its ability to 
plan. It sets goals and tries to ac-
hieve them. So to try to give away 
or to reduce the area of planning can-
not be considered a step for the ad-
vancement of humanity despite the 
experiences of the USSR. 

In the Industrial Policy Re<>olution 
the goals have been stated. Among 
the goals. rapid industrialisation was 
one such goal. Why rapidity we all 
know. We wanted to achieve in de-
cades what had been achieved in cen-
turies in the West. Therefore. there 
was unanimity on that. That is only 
one part of it. 

And also in terms of rapidity we 
have not succeeded, in the sense that 
we have not been able to achieve in 
decade& what others have achieved in 
2'1-23~SSfND/91 

centuries. As I mentioned in my 
Budget speech also, we have slided 
down in the rating on industnal deve-
lopment in the comity of nations. 
We were among the first ten countries 
in the world. We have slided to 
among the first fifteen countries of the 
world. I had mentioned a;t that time 
that our share in world trade was one 
per cent at the time of independence 
which has come down to 0.65 per cent 
in the present and which indicates 
that even the rapidity was not rapid 
enough. One of the reasons why we 
want to industrialise our country 
was that there would be a popula-
tion shift in terms of employment and 
housing from agriculture, which can 
no longer bear the huge fraction of 
our population. In the last ten years, 
the population shift away from agri-
culture was almost stagnate. Indu-
stry was absorbing a population la-
bour force of not more than 25 per 
cent. So, let us forget about the 
rapidity. We have to find Q~t how 
we can really rapidly develop. One 
of the reasons for industrialisation 
was to provide employment. When 
we talk about the private sector. we 
allow ourselves to forget that private 
sector is rather jettisoned in terms of 
employment. I will just quote the 
figures. The Finance Minister is here. 
he knows. Hon. Prime Minister is 
here and he should also i<llow. In 
1983 the private organised large-scale 
sector employed 75.52 lakhs of peo-
ple. In 1989 the employme:1t in pri-
vate sector has come dOV!"D to-I 
underline-74.70 lakhs. This is when 
you talk about the private sector com-
ing to maturity, coming of age. We 
should remember, employment has 
been mentioned as one of the goals of 
industrialisation. But, in the private 
sector what has happened? We also 
say that by industrialisation what we 
wanted was not only public sector-
certainly public sector was one instru-
ment-but basic industries, heavy in-
dustries. Let us remind ourselves 
about the anrument. On the dawn of 
freedom. we-felt inhibited that there · 
was not a significant internal market 
We have to expand that. One line of 
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[Sh. N'mnal Karit1 Cb.atterjeej , 
attack was through land reforms. 
Land reforms we thought, wvuld ex-
pand the market for industrial deve-
lopment. The other argument was 
emphasis on the basic non-cosumer 
goods producing industries that will 
generate income, that will expand 
market on the t:>asis of which rest of 
industrialisation would take place. 

Steel industries are such heavy in-
dustries-certainly some of the bon. 
Members must be knowing about it-
they generate income along wit:1 goods 
whtch are not consumed. Therefore, 
the consumer goods market exnands. 
Now, what has happened in the last 
ten years. . The surprising thing is 
that the h1ghest growth was not in 
the investment goods industries. With 
1980:81 as 100, the highest growth 
was m consumer durables. The index 
was 296. And for those people 
for whom we meant industria-
lisation, the poorer sections of the 
people, the ninety per cent of our 
population who are interested in Nn-
sumer non-durables, the ind'!x was 
only 158-almost half of w~at we 
~ave done in durable consumer gC\ods 
mdustry. Not only that, I will give 
you an example of effective: emplay-
ment also. We are producing wash-
ing machines. It costs · about 
~s. 10,000. Not only dir~ly, in-
dtrectly also how employment is affec-
ted, let us try to ponde:- With 
Rs. l 0,000 in fixed deposit. one can 
earn Rs. 100 a month. With that 
~s. l 00 a 1?-lonth, any family can pro-
!tde part time employment f·:>r wash-
mg clothes .. . (InterruptioiJs). 

AN HON. MEMBER: That is 
not correct. 

SHRI NIRMAL KANTI CHAT· 
TERJEE : I have said part time em· 
ployment for washing clothe:. .. . (lnter-
rupti0118). I am from Calcult't. I am 
not that rich to be living in Delhi or 
Bombay. I know that for part-time 
washing of clothes, women fu!k will 
ask for only Rs. 40 or Rs. SO. 

SHRI INDER JIT (Darjeeling): 
Sir, If I might inform the bon. Mem-

ber. For the last two months we 
have been trying to get a part-time 
women washer and are willin~ to pay 
more than Rs. 100 per month. But 
we have not been able to get one. 

SHRI NIRMAL KANT! CHAT-
TERJEE: I am sorry, this is Delhi; 
this is not India. I am sin,ply sug-
gesting that let us imagine that if there 
are one lakh washing machines in the 
country, that means we are depriving 
approximately one lakh part:aJ em-
ployment in the country. It is not 
only directly, indirectly also bv pro-
ducing this kind of goods. employ-
ment is affected. Similarly. one can 
take the example of dust cleaners. 
This kind of development hc1.s over· 
taken us in the course of last ten 
years ... (1 nte"uptiOM). 

THE MINISTER OF STATE OF 
THE MINISTRY OF SlJRF ACE 
TRANSPORT (SHRI JAGDISH 
TYTLER): We sihould do away 
with the type writers also. 

SHiU NIRMAL KANTI CHAT-
TERJEE: Yes, if you COLild. 

Sir, when Pandit Nehru was ahve 
and when the Second Five Year Plan 
was formulated, what was the ap-
proach? Were we not interested in 
technology? Of course, \\e were. 
We were interested in the h;qhe:;t te· 
chnology in such areas only which 
either allowed us to export or where 
they are basically needed for further 
development in our country. In fact, 
we wanted the allocation of resources 
in small-scale and other sectors for 
our domestic consumption needs. We 
should base ourselves with whatever 
is availability and try to develop 
internally, may be slowly, with tech-
nology that we characterise 'lS appro-
priat~ o/ intermediate technol·"'gy. In 
fact, tt ts here that Nehru and Ganchi-
ji made the idea of having a very 
strong industrialised country with the 
practice of highest technologies, com-
bined with aporopriate technological 
develOl'ffient, for meeting domestic 
C0116'1lmption needs. We did not pro-
pose manufacture of washing ma-
chines. That was both anti-Nehru as 
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well as anti-Bapuji. Let us remind 
ourselves. It is at that point that we 
made them agree. But that has not 
happened. Today when we adopt 
this industrial path, we know that in 
setting up the goals, we have i.o have 
the means. What are the means? 
We can classify them in three ways. 
One is that there will be that 5scal 
instrument, there will be reduction in 
inequality in wealth and income 
among men and areas. So, there is 
that fiscal instrument. There are 
other instruments of control so that 
the private sector can be pushed. We 
are not opposed to private sector 
prvsperity, not at all. lf there is any 
such idea, that should be given up. 
But to propel them in certain direc-
tion, to achieve the goals, we have 
certain acts, control instruments. The 
Industries Development and Regula-
tion Act, the MRTP Act etc. arc 
some. Because of our experience <•f 
foreign capital domination, we have 
FERA also. The third instrument 
which was to guide our industriahsa-
tlon to the pro"per rpath is the public 
sector. This Industrial Policy state-
ment covers these areas and I am g:Iad 
that it does so. (1111erruptioas) 

AN HON. MEMBER: How many 
more minutes you will take'! 

MR. SPEAKER: Nirmal Kantiji, 
you have already spoken for about 25 
minutes. Please try to conclude. 

SHRI NIRMAL K.ANTI CHAT· 
TERJEE: How many more minutes 
would you permtt me to speak? Let 
me try to conclude it. 

Let me mention about the role cf 
public sector. The criticism is from 
different angles. One is it is ineffi-
cient and loss-making. Why has it 
been permitted to enter into all kinds 
of areas-like food, oil and such other 
things. I want to submit this. If you 
talk in tenns of efficiency in the eco-
nomy, what prevents you from ell· 
minating freight equalisation? You 
know it very well that freight cquali-
&ation adds to tho QO&t The aver· 
age is always higher than the mini· 

mum. If we want Indian industry to 
be competitive in the world ~rad~ 
gradually if not suddenly-then you 
have to reduce this freight equalisa-
tion which in a foolish moment of our 
history we introduced, for certam 
other noble purposes of course. If 
efficiency is the criterion, why do you 
not look at that point and strive. to 
achieve the goal? 

The other thing is when you talk 
about losses, the public sector has to 
be looked as a whole and not in terms 
of individual units. We give fiscaJ 
concessions to attract private sector 
and big people into backward areas. 
1s it not a loss? Is it not a loss to 
the Budget? Therefore, even when 
:t fails, in certain cases, public sector 
has to go there. A unit has to be 
established in a backward region 
which does not have infrastructure. 
It is for the public sector to do that, 
even if it is a losing concern. What 
we have to look at is not at the micro 
level only. We have to look at the 
subject as a whole. That is the role 
necessary for the public sector. 

It is accused that why does it enter 
into producing oil for consumption. 
Is it for making profits? They have 
mentioned about the State Trading 
Corporation. Should we or should 
we not dismantle it? Should we or 
should we not intervene by producing 
Dhara oil? Should we or should we 
not enter into the market to produce 
certain kinds of commodities when 
the private sector is reaping profits 
out of them? Should we or should 
we not allow the public sector as a 
Wlhole to enter into profitable areas 
so that its losses and loss-making units 
!Ire covered? This macro approach 
has to be there. Those who denounce 
the public sector completely forget 
about that. 

Sir, just one other point. It is said 
that private sector has come of matu-
rity. 'Jibe Hindustan Motors has been 
producing motor cars for forty years. 
Is it a point to prove that? Wo are 
not very happy with Maruti Udyog 
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for so many reasons. But, please re-
member, it . was the public sector 
Maruti Udyog Limited which br;.>ught 
in and pushed the other units, at least 
for some technological innovations. 
We know how much priority they 
giye. We know that if the public 
sector is cut, technology will not come 
to the private sector. as also the mar-
ket for the private sector: the need 
foc the public sector is no less in the 
private sector. If the public sector 
spending is not there, the privat.! sec-
tor will not flourish. That is the ex-
perience for the last 40 years. The 
pat and push was necessary. I Jo not 
nave much time to go into the details. 
~lready this morning during the Ques-
uon Hour we have learnt how the 
abolition of controls will affect the 
small scale sector also. I will make 
a mention of the foreign capital now. 
About foreign capital, in Chi11a also 
they are doing the same. I know that. 
References have been made to them. 
There is only one difference. In 
China the condition of foreign capital 
investment is this-either they export 
more than .they import plus the royal-
ty that they send out or they an· not 
allowed to. Can you do that? My 
question arises from that. Foreign 
capital bas been asked for in the ex-
port trade also. (Interruptions) 

Now. imagine the capacity tllat we 
have. Our Finance Minister bemoans 
Indian exporters who have sold goods 
outside. We cannot make them bring 
foreign exchange earned there to our 
country. It is far fetcned, and we are 
expecting that if multinationals are 
allowed in our export trade. in c.ur 
trading sector, we will be able to com-
pel them. This is the difference we 
find when some talk about Chinese 
experience, comparison between the 
Jodian and the Chinese experience. 
arises. (/nlerntptions) 

Sir, naturally I cannot keeo the 
PriRie Minister waiting for ·some time. 
(TwiernqltllJrtS) · 

SHRI INDERJIT: You want a 
return from the public sector. Is it 
not? 

SHRI NIRMAL KANTI CHAT-
TERJEE : As a whole, yes. l have 
absolutely no doubt that as a whole 
the public sector should be made pro-
fitable. Therefore, as a whole, the 
public sector should be allowed into 
the areas which are profit-making, 
they should not be left into the hands 
of the private sector only. I believe 
that it is the competition between the 
public sector and the private sector 
which is relevant fQr the internal pri-
vate sector. 

MR. SPEAKER: Please wind up. 

Okay, Sir. I am completing with 
some references. 

Sir, the problem of bureaucracy is 
there. Permanent Civil Service is 
something which our country ts not 
able to avoid. The point is how to 
control it. This Civil Service can be 
controlled either by dismantling it 01 
by allowing privatisation or by peo-
ple's intervention. 

SHRI INDERJIT: Or by cadres. 

SHRI NIRMAL KANTI CHAT· 
TERJEE : But not cadres like you. 

Sir, I now conclude by making a 
reference to the small scale sector. 1 
wanted to give some facts about all 
things. It has been mentioned in the 
Industrial Po1icy. After aJl. don't we 
control the public sector financial in-
stitutions? It has ·been said so. This 
applies to small scale sector also. 
The public sector financial institutions 
apart from the minor amendments 
that private sector mutual funds be 
permitted as has been mentioned in 
the Budget, do you know what is 
the performance of the public sector 
financial in.stitutions? We are invest· 
lng in indus·tria<I minerals some 
Rs. 7000 crores. Private sector sick 
units have lOcked ;up inore . than 
Rs. 7,700 crOres.. 
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MR. SPEAKER: Please conclude. 
SHRl NIRMAL KANT! CHAT-

TERJEE : I don't take much of yo~u 
time Sir. The fact is that the pt•buc 
sect~r financial institutions if they 
have done anything, they have prop-
ped up the top 20 _business hou~es in 
our country and it ts an econ?m~c law 
almost as J.M. Keynes has mdtcated 
in one of his celebrated books. If a 
poor man goes w a Bank. the Bank 
controls him and if a rich borrower 
goes to the Bank. the rich borrower 
controls the Bank. The financial insti-
tions are controlled by them. You 
have opened the small scale sec~or f~ 
their entry; 24 per cent ~an be mves.-
ed by the larger firms m the name 
of availability of credit. In the me~n­
time. you have also allowed ftoaung 
interest rate within the country. Are 
you not ashamed to claim that this 
would help the small scale sector? 
When banks or the financial institu-
tions give loans, they look into the 
creditworthiness. If the Tatas go 
there. they get 10 per cent interest 
rate and if the small scale sector peo-
ple go there, they are charged .20 per 
cent rate of interest. That ts the 
rule of the market. When you throw 
everything open to the market. you 
forget that both the -baby lnd the 
adult are present in the market. The 
MR TP Commission has not been al-
lowed to function at all. We know 
that despite the presence of the 
MRTP the top 20 industrial houses 
have g~own enormously in the course 
of the- last 10 or 15 yea.rs. ls it be-
cause of the Act? If it is so, let us 
have a second look into it. It !s !fiO~e 
so because of the Government s melt-
nation. Who understan;ds "!ore ah<?ut 
the operation of the ltcensm~ poltcy 
in the last 20 years, excepting us 
from West Bengal? Licences were 
denied even if the industria!ists ap-
proached saying that the untts would 
be established in West Bengal. 

MR. SPEAKER: You~ elabo-
rating too much. W~ a.re qutte ~p­
able of undemanding your potnt 
without elaboration. Please conclude 
oow. 

SHRI NIRMAL KANT! CHAT-
TERJEE: Sir, I am concluding now. 
We have the experience of Dalla ~e­
ment Factory in Uttar Pradesh. Tho 
Government wanted to band it over 
to the private sector, but it did not 
succeed in it. The workers resisted; 
they gave their lives and the llia'1ory 
will be decided in that fashion here 
also. The working · people of this 
country would like that the public 
sector as an instrument for reaching 
towards the goal cannot be allowed 
to be liquidated. They will be on the 
streets if they cannot get it on the 
spot. Those who support you and 
those who say that liberalisation is 
excellent are individually !lpproach-
ing you and say that let there be Ii-
beralisation in the fields not where 
they are, but where the others are. 
Those who are supporting you today 
will sit on your neck tomorrow to 
say that you have done too much and 
}OU have neglected their interests. 
Even your expectations of funds from 
them will be lost in the process of 
these liberalisation efforts. What vou 
are really doing is that you are try-
ing to mortgage this country. It is 
not that you do not understand it. I 
do not question your patriotism also. 
But this liberalisation of the last 10 
years almost leads you, as a part of 
your continuity, to change your patriO-
tism to suit the needs of IMP. 
This is the criticism that we are try-
ing to make. Is there a way out? 

I say let us remind ourselves that 
even today the largest volume of goods 
are transported, not by railways but 
by bullock carts. 

MR SPEAKER: Now you are to 
conclude. 

SHRI NIRMAL KANTI CHAT-
TERJEE: The domestic fuel comes 
not from atomic energy but from 
cow dung in the countryside. We are 
in that world. 

When we talk of international rela· · 
tions. when you point out somewhat 
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derisively to the experience of the 
Soviet Union, let me remind you of 
this, that if the world is still being 
united by any single force, it is the 
multi-nationals. You are integrating 
yourself with the multi-national 
power of the world who really com-
mand the resources of the world. 67 
to 70 per cent of ·the industrial out-
put is controlled by them. 

Multi-nationals together control the 
world industrial output of mo~e than 
80 per cent. It is with them that 
you have to battle and not surrender. 
not get integrated. If you do that, 
if only you are ready to give battle, 
we are with you. If you are not pre-
pared to do that, we wish you go to 
hell. 

THE PRIME MINISTER (SHRI 
P. V. NARASIMHA RAO) : Mr. 
Speaker, Sir. I am grateful to the hon. 
Members who have participated in 
what has turned out to be the lon-
gest, perhaps the longest ever, debate 
on the Demands of the Industries Mi-
nistry. 

SHRI INDERJIT (DARJEELING): 
1t has stretched too long. 

SHRI P. V. NARASIMHA RAO: 
Yes. It has been much too long and 
much too repetitive too. But then 
hon. Members are as much entitled 
to repeat one another as to bring up 
fresh points. So, my gratitute to all 
of them. 

J-shall not refer to each Member but 
I shall only confine my reply to cer-
tain points made on certain salient 
subjects which figure in the industrial 
policy and that, I think, should be 
enough to cover the entire debate. 

For the rest, Members have also re-
ferred to certain specific industries. 
specific problems of industries, in 
their own areas. It is a legitimate 
point rntlde by each one of them or 
many of them. 

What I would propose is that we 
will go through the debate, go 

t~~ough the speeches and each indi-
VJOual Member will be sent a note 
or . a repi; in regard to the specific 
pomts raised by him so that no 
Memb~r need be under the impression 
that his o~n area or the specific di-
~culty pomted out by him, has been 
Ignored at Government level. That is 
not the intention. 

The first criticism, the first com-
ment ~bout. the new policy, has been 
tha! either It has been dictated from 
ouusde by some one or it has deviat-
ed from the industrial policies of the 
past. 

Now I would like to very respect-
fully submit that neither of these 
~~rges is true. The industrial policy 
mr~dy emanates from the Congress 
mamfesto \vhich promised to the 
people exactly what the industrial 
policy has come to contain. The 
Party promised to tackle the 
pnJ~lcm throu.gh vigorous export pro-
motion, effecttve import substitution 
and increasing productivity and eflici-
en~y in the ~nom~. among other 
thmgs. In the mdustrtal sector parti-
cularly it promised to pursue a sound 
policy frame-work which would lead 
to encouragement of entrepreneurship, 
simplification of the regulatory sys-
tem, bringing in new technology and 
increasing competitiveness for the 
benefit of the common man. 

Now, Sir, even this. Manifesto is not 
a sudden creation or a sudden deve-
lopment. It bas emanated as a logical 
result from the long experience of 
forty years. The policy statements 
have come from time to time, from 
decade to decade, perhaps more than 
once in the same decade. Therefore, 
there is a continuity, there is a logi-
cal sequence to all the statements and 
it is not correct to say, I submit. that 
there is something abruptly brought 
into this policy which was not there 
earlier. This is only an elaboration. 
This has also derived from the ex-
perience of the past\ that in. some areas 
if we have been hesitant, or, if we 
have gone only half-way and we have 
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not found the dividends that we ex-
pected, then it is necessary to go in 
the same direction a little faster and 
~ay pull out a few more obstacles, 
dtsmantle a few more difficulties 
~h!ch. were coming in the way. So, 
tt ts, m general, an extension of the 
previous policies and nothing very 
new. So, to say that some one, from 
outside has been dictating this policy 
would be very wrong. 

. The oth~r charg~ i~ that Pandit-ji's 
hne, Pand~t Nehru s t~dustrial policy 
has b~ giVen up. Thts again, I have 
explamed several times before and 
briefly I would say again, is not cor-
rect. This charge is far from true. 

I would refer to the Industrial Poli-
cy Resolution of 1956 which laid down 
the foundation for a strong and diver-
sified if!dustrial . base in th~ country 
and wh1ch contmues to gutde us in 
our industrial policies and procedures. 
It is a remarkable tribute to the 
vision of Pandit Nehru that the objec-
tives laid down in that Resolution 
are as true and relevant today as they 
were in 1956. The basic objective in 
that policy was to speed up industri-
alisation in the. country. Towards that 
end. it provided for industries of basic 
and strategic importance in the Indian 
Public Sector. Now, this is the most 
crucial thing. What was strategic at 
that time. what was basic at that 
time was included in the Public Sec-
tor. It was also clear that there were 
some sectors in which apart from the 
Government no one was prepared to 
do the investment of that order. lt 
is very clear. We went round the 
world. Jndira-ji spoke about this 
times without number. How did the 
Bhilai Steel 'Plan come? We wanted 
to build a Steel Plant with assistance 
from other countries. They said: 
"Why do you need a Steel Plant? 
You don't need a Steel Plant. Here. 
we are. We will supplv you steel. 
But. we wanted to be self-reliant. we 
wanted a Steel Plant. We wanted 
these key industries. these basic in-
dustries and at that time no one other 
than the Soviet Union was prepared 
to oblige us. That was the reason 
we had to go in for the Steel Plant 

because we could see that in their 
denials there was a design. It was 
not just a case of saying. "No, we 
can't afford it. We cannot give you." 
But it was a case of saying: "We 
will not give it to you". 

There was a design behind that de-
nial. That is why we were determined 
to go in for it. Now, times have 
changed. Today again it is possible 
for the Public Sector to go into areas 
where the Private Sector will not go. 

14.00 hrs. 

where it is very necessary to go and 
make investments of a large magni-
tude. the public sector will go and 
the policy very clearly lays down that 
it will do so. Today we are talking 
about the expansion of the public 
sector. But where is the money going 
to come from? The public sector has 
got an investment, l am told, of about 
rupees on Iakh crore already. It has 
not really given the return which it 
was expected to in order to plough 
back in the expansion of the public 
sector. Now it is just not possible for 
the State, for the Government to find 
resources of tl1at magnitude which 
could result in any appreciable expan-
sion of the public sector. This is a 
stark reality today. So. we cannot 
say that the public sector is being jetti-
soned. We know that the public sec-
tor is important. We found that 1t 
was useful-and useful from inany 
points of view. We are happy about 
the public sector and its performance. 
in certain areas. But in the most 
crucial area of paying for its own 
expansion. we are not happy about 
its performance at all. Therefore~ we 
had to find today other avenues be-
cause whatever you produce in the 
public sector today is not going to 
be sufficient. How much do you pro-
duce? 36 or 37 per cent of the fertili-
zers in this country. The same is the 
case with steel; the same is the case 
with everything that is produced in the 
public sector. And unless you expand 
the public sector, for which there is 
no money, your needs will not be met. 
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It is that simple. Therefore, either we 
have to import or we have to diver-
sify and entrust it to sectors where it 
is possible to produce goods in that 
magnitude. Therefore, it is more a 
pragmatic approach to the question 
~ere is no theoretical approach. If 
tt comes to efficiency, whether it is 
private or public, any inefficient in-
dustry will perish. It will not stand. 
Today we are in competition with the 
whole world. The engineering gradu-
ate of India is much better than a 
non-engineering graduate of India. 
But he has to compete with the engi-
neers of other countries. 

Industry in India has to compete 
with the industries in other countries. 
And if we think that we can live all 
alone in this country or can live in an 
isolated way, this, I think, is not cor-
rect, is not going to be possible. All 
other countries with centralised eco-
nomies, are now relating to, and en-
tering the world economy in a big 
way. We have already entered the 
world economy in a big way. We are 
already there as a part of the world 
economy. But we have to really gear 
ourselves in order to make a place 
for ourselves in the world economy. 
And this is the need of the hour. And 
that is why, we have to be competi-
tive. That is why, we have to think 
of cost effectiveness. That is whv we 
have to think of the latest technoiogy. 

Coming to technology, Nirmal 
Babu bas told us something about 
appropriate technology. If you have 
a washing machine, how many people 
are you throwing out of employment? 
The only thing is, if you have a lakh 
of washing machine being made, to 
how many are you giving employment. 
on the other side? (Interruptions) 

SHRI NIRMAL KANTI CHAT-
TERJEE : How many? 

SHRI P. V. NARASIMHA RAO: 
Let us calculate. And what kind of 
employmen' are you giving, what kind 
of ~ployment are you diversifying. 
(/!JterruptiOM) 

SHRI NIRMAL KANT! CHAT-
TERJEE: Those resources which are 
utilised for producing washing ma-
chine, could be utilised for other pur-
poses. (lnterruptiom) 

SHRI P. V. NARASIMHA RAO: 
That is the point. If you take that 
as the criterion, then you will remain 
a country of maid-servants only. 
This is the point. (lnterruptiom) 

SHRI NIRMAL KANTI CHAT-
TERJEE: That is your idea .. . (In-
terruptions) 

SHRI P. V. NARASIMHA RAO: 
You are condemning our women folk 
to life of drudgery permanently. That 
is where diversification is necessary. 
That is why, we have not given them 
any education so far. 

Let her be educated. She will re-
fuse to do the washing. the moment 
you educate her. Today, we are talk-
ing of a society, which itself is fast 
changing. And if you do not admit 
that this change is coming. you will 
be overtaken by events. This is what 
I would like to say. It is yery simple 
to say that "you are throwing people 
out of employment". But what kind 
of employment? (Jn,te"uptiOns) 

SHRI K. P. UNNIKRISHNAN 
(Badagara): The production and 
growth rnte of durable consumer 
goods have come down. I challenge 
you. Why? It cannot be sold. (Inter-
ruptions) 

SHRI P. V. NARASIMHA RAO: 
The point raised by Nirmal Babu is 
totallv different. We want to moder-
nise;· we want to be a modem socie-
ty; we want to be a society in which 
every member has certain quality of 
life. (Interruptions) 

SHRI BASU DEB ACHARIA 
(Bankura): Production minus employ-
ment? 

SHRI GEORGE FERNANDES 
(Muzaffarpur) : You are talking of 
on1y, three per cent. .. 
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SHRI P. V. NARASIMHA RAO: 
I am not talking of three per cent. 
One example has come here. I am 
only trying to say something about a 
particular example. I am not talking 
of three per cent; I am not talking 
of thirty per cent. I am talking of 
an India. which wants to be equal to 
other nations. India does not want 
to be lagging behind for all time. 
Jndia does not want to be backward 
for all time. (Interruptions) 

SHRI BASU DEB ACHARIA : 
What section of people will use these 
washing machines? What about the 
50 per cent of people of our country, 
who arc living below the poverty 
line? (Interruptions) 

SHRI P. V. NARASIMHA RAO : 
Shri Acharia, I would like to make 
it very clear that it will not be possi-
ble for anyone to keep Indian society 
backward for all time. Whatever the 
price to be paid. we will have to 
modernise; we will have to become 
competitive; we will have to rub 
shoulders with others. There is no 
other way. Let us be very clear about 
that. (Interruptions) 

SHRI BASU DEB ACHARIA: At 
the cost of the poor people! (Inter-
ruptions) 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMA-
TION AND BROADCASTING 
(SHRI AJIT PANJA) : There is the 
highest number of unemployed in 
West Bengal. 187 big industries re-
main closed and about 7000 small 
and medium industries had been 
wound up (Interruptions) 

SHRI BASU DEB ACHARIA : 
That is because of your policy. (In-
terruptions) 

SHRI NIRMAL KANTI CHAT· 
TERJEE (Dum Dum) : For the sake 
of modernisation, the handloom sector 
will be abolished immediately and 
only hightech units will remain! 

SHRI P. V. NARASIMHA RAO : 
The handloom sector has never been 
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abolished. It will never be abolished. 
Going further have an eight spindle 
Ambar Charka which has come into 
the market now and it is going to be 
inaugurated in the next few days. 
(Interruptions). All these are going 
to coexist in this country and each 
one of them will be allowed to exist 
and flourish. This is the industrial 
policy. There is no question of allow-
ing any of these to get extinct. There 
is going to be competition within each 
particular area. There is not going 
to be a competition between the big 
and small and the medium. That will 
not be allowed because that is the gist 
of the policy. (Interruptions) 

MR. SPEAKER: This is a running 
commentary! 

SHRI SOMNATH CHATTERJEE 
(Bolpur): I quite appreciate; he has 
said India will not remain backward. 
He has got his own perception of for-
wardness. I would like to know how 
much percentage of people of this 
country will have the benefit of the 
so called advance and the progress. 
What is his computation? 

SHRI P. V. NARASIMHA RAO: 
An increasing number: an ever incre-
asing percentage of this country will 
get the benefit. Their incomes will 
increase. Their lines will improve 
and that is the aim of the industrial 
policy. It is not true to say that this 
industrial policy is going to benefit 
only a small class. Those days have 
gone and it is not possible. The whole 
country will have to be buzzing with 
industry starting from the village and 
going upwards to the metropolis. 
There is no question of locating any-
thing only in the metropolis. only in 
the cities. 

I would like to give an example. 
Why are industries coming to India 
from outside? They are not coming 
for charity. 

SHRI · BASU DEB A CHARlA 
Cheap labour. 
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SHRI P. V. NARASIMHA RAO: 
Thev don't want to come for charity. 
They haYe c.::rtain facilities here. 

SHRI BASU DEB ACHARIA: To 
exploit. 

SHRI P. V. NARASIMHA RAO: 
No. We will not allow them to ex-
ploit. There is no question. 

SHRI NIRMAL KANTI CHAT-
TERJEE: Because even the business 
of the top five percent of India is as 
big as that of France. 

SHRI P. V. NARASIMHA RAO. 
All these old shibboleths will haYe 
to change. They have changed every· 
where and onlv vou and I have been 
looking fvr then1 all these years. Lel 
us look into ourselves. Let us look 
to our own possibilities and our own 
scope. There is no use of repeating 
old slogans. That is not going to 
help at all. We will have to think 
of our own condition< we will have 
to think of what is eood for India. 
That is important. What !s contain-
ed in this is going to be important in 
the sense that this is going to change 
the face of India and the industrial 
profile of India. 

SHRI NIRMAL KANT! CHAT-
TERJEE: We arc repeating old slo-
gans and they are implementing the 
policies to di<;aster! 

SHRI P. V. NARASTMHA RAO· 
We have gone by a model. (Interrup-
tions) 

Let us understand. Let us admit 
old mistakes. Let us admit the dis-
tortions. Only then we will make any 
progress. It is not possible to close 
our eyes to what has happened: 
close our eyes to what should have 
happened, but not happened; let us 
not be dogmatic-that is not the way 
of progress. We will have to be ~g­
matic; we wiiJ have to see where we 
have gone wrong and we wHI have to 
correct those things. 

About the public sector I am clear-
ly stating that there is very little sco-
pe for any expansion ~f ~e public 
sector in the areas in which 1t has been 
dominant so far. It will have to go 
into n.:w areas. frontier areas of tech-
nology where high investment and also 
high technology will be needed. .If 
that is not done then our country w!ll 
again become backward and remam 
backward. 

It is true that the private sector does 
not go in advance. Private sector only 
follows and I agree with Nirmal Babu 
that the public sector is important even 
for the private s.:ctor. This we have 
b:e!' c:aying. this Rajiv Gandhi said. 
this Indira Gandhi sai:J: this has been 
one of the accepted rrinciples of the 
public sector itself: one of the n:.asons 
for which the public sc,tor elisted 
and will exist. Therdore there is no 
que'>tion of winding !.!p or di-;mantling 
the public sector. It will go into new 
areas: it will go into pioneering areas: 
it will remain the pioneer of the in-
dustry in this ·:ountry. 

About licencing policy I don't think 
there can he any objection to the re· 
mo\al of all th,· difikul!ie!': the licen-
l'ing pro~·edure and so on and m:•king 
industrY and induc.trialisation easier 
than I>efore. 1 d.m't think there can 
hi! any serious ohJedton to this. This 
is becau~. again everyone has been 
complaining in Parliament. out of 
Parliament. cvervwhere ahout the kind 
of irritations that one has felt in start-
ing an industry. Young men come. 
go from pillar to post. they go on 
bitterly complaining about all these 
things. Today if we are remO\ing 
them. there is no need for anvone to 
complain. I would say that· all the 
complaintc; will be a thing of the past. 
There will be some difficultks ema-
nating from human nature. But at 
least the man-made harrit:rs that we 
have made for various reasons will po. 

SHR1 NIRMAL KANTI CHAT· 
TERJEE: So there will be no control! 
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MR. SPEAKER: Ninnillji, the hon. 
Prime Minister is addressing the Ho-
use. He i'; not addressing you alone. 
So please don't respond to everything 
that he says. 

SHRI NJRMAL KANTI OIAT-
TERJEE: That is what I thought. He 
is not addressing eilhcr :.IS or the 
l·ountry! 

SHRI P. V. NARASIMH.-\ RAO: 
He wants to monopolise my attention 
hc..:ause he was saying that he was 
oblig;ng me by e.tJing his speech' 

SHRI JASWANT SINGH (Chittor-
garn ): I am entirely in agreement with 
what the hon. Prime Ministe:-
said about unsh .. Kkling all these pro-
ccsse!>. bureaucratic requirements. ere. 
But as he is pnx:ceding on to another 
point I must intcn.:ede. There arc 
three new innov;ttinn:.· -the new trade 
iwii .. :y. new t1scal polk:y and the new 
industrial policy. But the corrt.spond-

, ing changes that ought to take place 
at a I'H'r,· holistic le .. el: say for exam-
ple in Cu~toms or in the Reserve Bank 
approach nr cegulations; unless that is 
~imuhaneuu!>IV d•Hlc. Mr. Prime Mi-
'1i<;ter Sir. th~ change that you want. 
t!1e rapidity with which that change 
ought tn come ab~~ut. would in fact be 
defeated and if that change is defea-
ted because the holistic change fn 
approa<:h and simultaneous harmoni-
ous dnnge in all th,· law-; that im-
p:de this· rhange- and unless that JS 
brought about by the Government. I 
th1nk we will '>uffer That i-. a thought 
that I would like I•) leave with you Sir. 

SHRJ P. V. NARASIMHA RAO: 
That thought is very m.uch with us 
Sir: thanks to the htm. Member. We 
are now engaged in making an the 
consequential changl·., in the rules. re-
~ulations. abolitio'ls: whatever has to 
he abolished nnd whatever has to be 
modified that is being done. 

Only yesterday there was a propo-
sal to more or less dismantle the DO 
(\&0 in one of its activities. We are 
looking into it. We take a few days 

to see whether anything still remains 
to be retained ir. that. So, this kind 
of examination is going on in all 
til.:se matters. On s-..me, orders have 
already issued. I wculd not be able 
to give you the full Jist; but we are 
very much conscious of the fact that 
a policy without .1 folluw-up in respect 
of the bureaucratic, rules. regulatiOns, 
all the other follow-up$ is really no 
policy and will not takl! us very far. 
That is being attended to: l would like 
to assure the House, on that score. 

About multi-I,ationals, I really don't 
know whv this fear 1.)f th:.: multi-natio-
nals is still hauntine us. I would like 
to submit to the House that what we 
consider multi-nationals in the past as 
a big monster coming from outside 
is no longer a monster and we do not 
comider it to be a monster today. 
The Indian ind•Jstry by any standards 
is able to with!>land competition from 
anywhere. from a!IY quarter. It has 
proved il~ mettle. It has proved its 
competitiveness. 

Su far as some of the areas are con-
cerned. I can give you examples where 
our industrks arc in a position to 
:-tand competition with other indus-
ne". y,);J will never be able to 
stand competition unless you have 
your own R & D. for the first 
time you can get technology 
from outside. But India cannot 
continue to get technology year after 
year. As they upgmde. you will have 
to upgrade on your own lines. This 
is t!le innovation which is possible 
utder the new polky. This was not 
possibk earlier becau~ we were im-
p,)rting technology all the time. In the 
earlier stages we were importing fini-
shed products. La:.:r on we started 
importing tcchn0logy only. Now. the 
time has come when vou cannot im-
port technology on a continue\! basis. 
YCtu will have to have your CIWn tech-
nology upgmda:i,)n within the t·ountry. 

SHRI BASV DEB ACHARlA: 
That is why you are inviting MNCs' 

SHRl P. V. NARASIMHA RAO: 
We are invitint! MNCs for the sake of 
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taking their technology, for the sake 
of employment, for the sake of better 
competitiveness. This has happened 
before. ln Indian industry. wherever 
we have got technology from outside, 
we have developed. We have made 
all efforts to tkvelop our own R&D. 
And this is not adequate. l know that 
that process has to be intens!fied ~till. 
We have to have ..1 much higher in-
vestment in technoll1gy. in R&D. Only 
then, we will be competitive. But there 
is hardly any a!ternati\e t0 it. This 
is what l would like tl) say. You just 
cannot have competitiveness in vour 
technology and your own R&D· for 
nothing. (lruerruptiom.) It ha..~ to be 
done deliberat.~lv. It will have to bt: 
done everywhere. This is a continu-
ous process. 

So. let us under;tand that this i~ a 
new age. We arc in a new era. We 
do not have the entire map of the fu-
ture in front of us. We \\ill have to 
be pathbreakers. We will have to be 
path-makers :.tnd stone-breakers. 1f ne-
cessary. We will have hl go into new 
paths. In .:very village in thi\ coun-
try with better tt.d<; fo;· the artic;an~. 
with better facilities for those who an: 
producing-the pnducer~. the traditio-
nal producers of India -the\ will have 
1.0 come to be the partn~r'> ·in the n.:w 
industrialisation. It is not onlv about 
the big industries. it is not only about 
what is coming from outside but what 
grows ~rom within. This is the impor-
tant thmg. If we ha\ e the small and 
the tiny sector, we want an:.:illarisation. 
If we do not have anci!larisation. the 
small sector will not flourish. The time 
has gone when we were u~ing onlv the 
things made in th-: villaee. We ·used 
the chappals nHdc in th; 'illage. We 
useJ the rop~s made in the village. 
Today. the villager doe<, not want to 
use that. Let us understand this. He 
goes to the Rata's <;hop. He goes for 
the nylon net. Ht: goes for the nvlon 
rope in th..: citie~ So. evervthin·g is 
changing. • 

In this changing world. if you d0 
not change the patter!l of indu!!triali-
sation. at every l.:vel. I am afraid the 
village Stdety is not going to flourish 
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a_t all. So. ifldustrialisation has to go 
nght down to the viliages. That is 
what I understand. ,\s a villager, I 
undcrst_and that every village, new 
mdustnes on the basis of better base, 
bett.:r technology. have to come in. 
( lmerruptiom) 

A large industry will have to enlist 
the support of hundreds and thousands 
nl people in order to exist. This is 
what is happening in large industries 
wht:rewr we 11ave them. It i~ not 
throwing people uut nf empiovment: it 
rs getting p.:ople in. · 

Then. what ab11ut the ~-=ni~.·e~·.> It 
is nPt just the manufa.:turing sector. 
What about 'he s..::vi<.:es sector? If 
there i!> an indu~try. how many people 
get employment ir. servi~.,·-.. in servmg 
that indust_ry? '\r.w. this i~ an expan-
drng :t.:tlvlly. L·ircle af:rr circle ea<.:h 
larger than the previous <.1nl'. This is 
lww it will ::xpand. We do 11111 have 
a ready-made map. as I said. But I 
can se..: that the result of this iHdus-
trial policy is t!,~!llg to he good for the 
wlwle country. 

SHRI NIRM ·\L KA:"'\TI CHAT-
TERJEE: Fnr the whole popula-
tion? 

SHRI P. \. 'ARASI MH ·\ kAO 
Ye~. 

We ar~.· wek•lllllng foreign direct 
m_vestment. Why are we doing !>e.i.' 
We have found that inve~tment in this 
..-ountry, numher one. is not adequate. 
~umber IW•l. it is not ;11:.:ompanied 
hy te;.·hnology. We have seen that 
d u: ing tht· last k w \ear.;. dire;.·t invest-
rn..:nt from ou;.;id~· foreign im·est-
ment. has been dwind!ins. I ~.·an give 
you hgures. Bu: that IS hardlv neces-
'>ary. That j, ;t fact thnt ha~ been 
~roved, whereas foreign inve'ltment 
111 other countries has been inCJ.:a'iing. 
~t has been increasin~ in Korea and 
11 has been inneasing in other deve· 
loping countries like Malavsia. Thai-
land and Jndnnellia. All ihese coun-
!rics a~e having a gulloping increase 
111 fore1gn investment. The only thing 
I cannot underst.tnd is why it should 
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be that in India, it should come down 
steeply and why we should be squea-
mish about inviting foreign investment. 
Nothing else is the reason ex::.ept an 
inferiority wmplex. We seem to fl:el 
inferior to the others who are com-
ing in or whom we are inviting. Sir. 
there is absolutely no need for such 
a complex. As I said. we have suc-
cessfully competed with others and 
we will be able to compete in future 
also. And in a!lY case, we have to 
formulate a p~>licy not on the basis of 
inferiority .:omplex but on the basis 
of certain natinrul confidence. That is 
why, the policy has been formulated 
as it is and I would like the hon. 
Members to l,)ok into thllSe aspects of 
the policy. 

Sir. there have been some com-
ments on the MRTP Companies also. 
Now. we had ~tart..:d the MRTP con-
n~pt about 20 tn ~0 years back. may 
lx from 1964 until now. What is the 
r~:sult now? We have tried to imple-
ment it in the onlv manner it can be 
implemented. Nob.x.ly told us that 
there i~ any oth...:r m..:thtK1 ()f imple-
menting it. (/ nterruptions) 

SHRI NJR:-..1.-\L KANTI CHAT-
TERJEE: The net result is that it is 
not implemen!!d. R..:ad the statement 
<~f arn· of the Chairman of the MRTP 
Comn1is.'iion <t•lJ see th.: criticisms. 
(/llterruptions) 

SHRI P. V. 1\ARASIMHA RAO: 
Wt' had a very ~·omprchensive law on 
MR TP. We implement it in the only 
manner the law asks us to implement. 
There has been no other way of doing 
it. The only thing is that this has not 
worked. Any pre-entry rcstrktions will 
not work and they will only stifle in-
dustry. They will not give any fillip to 
industrv. if there ar.: restri.:tions before 
HlU enier the indu .. trv. So. it has ~n 
~lcdded. after the e{perience of the 
ln~t ~5. to 28 yea~ that no pre-entry 
n:stnctsons ure desirable. We do awav 
\\ ith those ,·eo;trktions while we are 
very particular about unfair pra<:tices. 
r..:stri\:tivc pnsctk·:s being indulged in 
by those who are in those industries. 

So. at that .:nd, we have become more 
stringent and the policy has become 
more stringent. At the pre-entry stage, 
the policy has become liberal. This is 
a deliberate change in that policy and 
I am sure that it has b..:en made after 
a full considcraiion of all the pros 
and cons. We ..:xpect that this polky 
will bring in greater freedom, greater 
and unfetter'.!d freedom to the growth 
of industry and that is what we want 
todav. So. while w..: c.an have a dif-
ference of opinion on all these mat-
ters. I have '1.lt found anv alternative. 
Yes. you have doubts on. a particular 
line of action. Ye: )"flU have no alter-
native to :.ugge>t as to wlnt is to be 
done in this. If this is not to be done 
what is to be done'? That is what I 
have to :.tsk him and I am sure. Sir, 
we have . . <Interruptions) 

SHRI NlRMAL KANTl CHAT-
TERJEE: We have giYen you an al-
remaun:. 

SHRI P. V. "'iARASIY1HA RAO: 
We have seen all that. W.; ha\e come 
to a stage. \lr. Speak.:r Sir, when: 
this ~·ountry callthJt go ahead without 
alternatives. It cannot go on the ne-
gative asp..:ct o~ ever /thing being bad 
and no alternative for anything which 
we are criticising. This is not possible 
Jll)W. We will have to tak: risks. We 
will haw to take a stand. We will 
~ave to go ahea:J a•·cording to cur 
hgh~. If we fa Iter. if there are mis-
takes. we will .:orrect th1lSe mistakes. 

There arc many imJ)l.rtant a1eas tn 
which l'ertain points have been raised 
like 24 p..:r .-ent investment in the 
small sector. Well. this is again an 
e:<periment. I would like to sa\' that 
there is nothing final about it ·u we 
find that the small sector or the tiny 
sector is being gobb'!d up by giving 
24 per cent to the bigger ones then. 
I would like w assure the House that 
that will not he all:lwed. What we 
feel is. andllariutio:1 becomes much 
more easy by giving them a stake in 
the smaller sector. That \\'as the idea 
for whkh this was done. But that is 
not final If there is anything whkh 
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tehds to destr•>Y the small. scc!or. w~ 
can always -:-hange and ~rmg 1t. bacK 
to a stage where such thmgs w1ll not 
happen. As we go .along we w~ll h~ve 
to make of innovations. The dnectwn 
is one of liberalisation; the direction is 
one ·of encouraging growth: and tbe 
direction is one of cr.::ating wealth for 
the people; everywher~ in this coun-
try. 

One point un which all of u:. have 
to be careful. I agree on this po.int 
because we have to be a State wh1ch 
is not just ;:>rient.~J in making profits 
for the industrv. We have to thmk of 
the workers, tilu'-: wh<' are the back-
bone of all industry in this countr}. 
And in any case. b a developing co-
untry like ~ndia, W< cannot. go on 
thinking of profits only. We Will have 
to think basi·.::a llv of welfare of the 
people and on that score. I ~o­
uld like to make a very cat~gor~c:~l 
statement that whether it is the E.~tt 
Policy or any 1.1ther poli:::y, we would 
not allow the interests of the workers 
to suffer in a:w way. On this. there 
wlll be no comp:omis;:. 

SHRI HANNA.N MOLLAH ( Ulu-
beria): Will you allow participation of 
workers in the ma11agement'! 

SHRI P. V. NARASIMHA RAO: 
There will be full encouragement to 
the participation of workers in the 
management In fad, I have in front 
of me a proposal made by one of ~he 
labour Je~ders of this country. 0ffenng 
to take over one of th.: factories in 
Kanpur which was sicK and which 
was running on losses. It would have 
been sold. or may be. it would have 
been liquidated. He said.. ..Pie~~ 
don't do it. The workers w1!1 run Jt. 
And we agreed to that. However, if 
the aoproach is. 'we will not allow the 
factory to dose. but we will not run 
it and let the lcs~~s accunulate'. then 
it is difficult. 

SHRIHANNA~MOLLAH: ltd 
like handins over thr dead body ... 
(lnturuptions) 

SHRI P. V. NARASJMHA RAO: 
We have s.;en all the~ things. Pkase 
listen. If t11e at:itude is, ·we will uot 
run it, let the losses au:unndate. we 
will not allow you to close down and 
the jobs will continue', then this 1.ind 
of thing. even th~ workers will not 
tokrate tomorrow. I am tellins you 
because ultimately, it goes to the loss 
of the work.:rs themselves. 

SHRI SOMNA TH CHA ITER· 
JEE: It is a very good concept. 
We will be very happy if the workers 
are able to run it. But. will you give 
them facili!il!!> and financi."'l Will you 
commit to it on the ftoor of the Ho-
use? I 'lave got prorosa! after pro-
posal. Y .,u !!ivc us the finance and 
other help. I have got lhe nod from 
the hon. Finance Minister in the pre-
sence of the Prime Minister. Very 
well. On that basis. we accept it. 
(lnJerruptimu} 

SHRI P. V. NARASIMHA RAO: 
That is a matter which will have to 
be discussed with the W\)rk.crs and 
not in this Parliament. We would not 
have anv intermediaries in our discus. 
sions with the worker.'>. 

SHRI SOMNATH CHAlTER-
JEE: But you can:101 feel the pulse of 
the work::rs. 

SHRI P. V. NARASIMHA RAO 
This is the most important dimension 
of t~K new Policv. (),, this I W('Uid 
like to sav !h;tt then: will be no com-
promise. ·A iready w"· have had meet-
ings with ill..:m. I think the Finance 
Minister had ofk: or two meetings and 
I was pre<;cnt at one d the mee~p. 
We agreed t':at all the!>~: ditlkutuca 
that are coming up both in industria-
li~tion and when industria dose 
down or are thre:ttcned with a close· 
down the future of the workers and all 
such matter> wouM hav: to be gone 
into. The Government will be very very 
happy to talk to tbe trade union lea· 
ders of all States. They have &fl'Ced 
and I am very glad to tay tNd tbia 
process has started m right earoe1t. 
This wru f10t stop because ultimately. 
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industrialisation will have to take care 
of all the wings concerned. Because 
ultimately industrialisathn wil1 have 
to take care L>f all the wings concetn-
ed and we c!JnMt go unilaterally lea-
ving the inte~e~t~ of one of the winBS 
behind. ln this country that is not 
going to be pos-.ible. 

Even in the question of technology. 
it is not a matter of unlimited techno-
logy being imported. This I have at-
ready made clear. Let us understand 
that the technology. whkh we use at 
the moment. als:1 has certain sod&! 
goals. and the sta~l! at which we find 
our social r• cgres::. So. ever~ thing is 
inter-depen .. le.1t. We will take an these 
factors in lll the!!'" aspe<'ts and we will 
see that 1ndu!tt:·!:tli~:lliL';l act.:orciin.; I·' 
the new policy. goes ahead on certain 
very healthy lines and will not be all· 
owed to ,;reate any of the complica-
tions that were ~.rested so far. 

Sir. I would like to say that what-
ever discussions we are having with 
other countries. both in respect of fo· 
reign inves:m-:nt and the transfer of 
technology or import of technology. 
these are ;\.liDg on or a friendly basis. 
I am not quite sure that we will suc-
ceed in evervthi11g are attempting be· 
cause there are mnny imponderables 
in this process. But. I would say that 
the very ftrst auempt that I W\>Ukf be 
doing is when I visit Germany after 
a few days. There has been a lot of 
enthusiasm on lh;: other side. Ctrtain 
hints have been gi,·en to us whereby 
J feel hopeful that in tbe case or in-
dustrialisation. investment and transfc:r 
of tochnology. we have a much better 
prospect D<JW than ~ bad expected ir. 
the past. I WllUld like h> say that tb: 
new policy bas be..:n hailed eve:.'· 
where· within the ct,untry and outstde 
the ~ntrv. Tb~ cannot be atcidcn-
tal. . 

SHRJ BASU DEB ACHARIA: 
Hailed by whom'! 

SHJU AJOY MUKHOPADHYAY 
(ICrilb.,._t): Wh\' are }OU &lllally si· 
lent on !he question of dl'~"'tive 1and 

reforms to eYp.lr.:! the internal mar· 
ket of this country'! 

SHRI P. V NARASIMHA RAO: 
Sir Nirmal Babu has just said, "You 
cmild stop me whenever I become ir-
relevant... l don t want to say the 
same thing to you by starting land 
reform di.iCussi,ln. 

SHRI AJOY Mt;KHOPADHYAY 
1 asked this question because land re-
fonns will expand the interna! mar-
ket. 

SHRI P. V. NARASIMHA RAO: 
I would litC! to be forgiven for not 
being temptd into that line be1.ause I 
will take hours and hours. I have some 
experience of land reforms myself. 

MR. ~PFAKER: Ois.:ussion i~ on 
Industry an.t not on land reform!!. 

SHRI P. \'. NARASIMHA RAO 
1 think. I hav'"· .:overed the main po· 
ints that have been raised. The only 
difficult\' will some of our friends is 
that they are S\.'tplical. Tht're is no 
way J can remove their scepticism. 

SHRI SOMNATH CHATTI-.R-
JEE: You vourself are saying tlt~t it 
is an expt"r:inental polky. 

SHRI 1'. \'. N,\RASIMHA RAO. 
It is not. It is not an experimental 
policy. Lif: itseU is an experiment 
from that point of view. What I am 
saying i:- that we h3\ ~ h' implMneni 
this policy in ri~ht t'amest amd it is 
the decision of the Government that 
we will imolcme•tt it As we !!O along. 
if ther.: is· a:ty difficulty we \~-ill !"\!• 
move it That is all. It is n0t a mere 
experiment. It is not a ca.c imn po-
licy, which we~ in som~ other ~laces. 
are in th~ hahll of havm9. It IS nm 
a Policy like that. It is a Polky witb 
broad outlines; it is a PoJH..-y with a 
very clear dirl!'-tion. it is a Policy 
with ~rtain obi«tives. Given all these 
factors. 1t is bouncl to rucceed and 
we win make it succted. 
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I would like all the sections (:f the 
House, all thr people of the country 
-the workers, the industrialists. the 
entrepreneurs, everybody-to under-
stand that the Government policy 
is based on certain objectives 
that are useful, that will be 
found baoeficial to the entire 
population of India and ll{lt to a par-
ticular ~tion. This I would like to 
stress again and again and on this 
note Sir, I would like to thank all the 
Members one.! again for their partici-
pation. 

[Tramlation] 

SHRI RAM VILAS PASWAN 
(Rosera): Mr. Speaker. Sir. the hon. 
Minister was just now referring to the 
work~r's participation in management. 
In thts regard. I would like to point 
out that a Bill regarding workers' 
parti?pation in management is pend-
mg m the other House. We had 
brought that B~l!, which .was support-
ed by all polmcal parties including 
congress. (lnrerruptiotJS) 

Mr. Speaker, Sir, that Bill wa! 
brought with the consent of the Mem-
bers of all political parties including 
Congress M.Ps and Trade union lea-
ders. That bill is now pending in the 
other House. All of us were ready 
Now I would like to know wheth~ 
they arc going to get that bill passed. 

SHRI P. V .. NARSIMHA RAO: 
~r. Speaker. Sir. we shall review that 
BIIJ once a~in. We. shall get that 
Bill passed tf every thmg is correct in 
that. If there is some defect or 
lacuna, we shall remove it 

SHRI RAM VILAS PASW AN: 
~ease tell us as to by what time you 
wdJ . be able to do aJJ this. llnler· 
rupttons) 
[English) 

SHRI. SOMNATH CHATTER-
~: Sir. I hope. he will fix a time 
limit for looking into it. by omittiJ:Ja 
the bed an~ accepting the good. At 
leut. look mto it for some time. 

(Gt>n.) 1991-92 

Sir. on two aspects. I wanted clari-
fication from the bon. Prime Minister. 

Firstly. freight equalisation scheme. 
There have been reports, which have 
been mentioned I understand. and the 
Prime Minister is surely aware about 
them but he has not spoken about 
them. I would like to know what 
is the Government's thinking on this? 
It is a very vital issue concerning the 
country. specially. Eastern lr.dia. 

Secondly. about small Sl.:ale indus-
tries. It was raised in this House. 
this morning by Shri Manoranjan 
Bhakta. I h<lpe you will not keep 
silence. Do not be afraid or the Prime 
Minister. He is a nice man. 

MR. SPEAKER: No direct. opeo 
instigation. please. 

SHRI SOMNATH CHATTER-
JEE : He has specially raised the 
question of availability of raw mate-
rials consequent of the threatened 
policy or the control. particularly. of 
iron and steel material. I would like 
to know what is the Government's 
decision on this? Will smaiJ tcale 
sector be left in the lurch and they 
wiJI have to fight with the l.srae scale 
industries for survh·al or there will be 
minimum protection for the small 
scale industries also? 

SHRI P. V. NARASIMHA RAO: 
Without going into specific details. I 
would say that the small scale industry 
has come to stay and we feel attd we 
are confident that it will be allowed to 
stay and flourish. Whatever protcc· 
tion is needed from time to time will 
be given. 

SHRI SOMNATH CHA'ITBR· 
JE!S : What about the freight equali-
sation? 

SHRJ P. V. NARASIMHA RAO: 
On that panicular upect. we have 
not yet come to final dccisioM. We 
are stnl in the proce~~~ of couiderina 
it 
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SHRI INDRAJJT GUPTA: l 
would like to know ~he Prime Minis-
ter's reaction to two publk stakments 
which have appeared. which I am 
sure, he has seen and neither ,,f them 
by the Leftists or the Conllll<tnists. 
One is. Shri S. K. Rirla. \\hn happen' 
to be the Chairman of the FICCJ, has 
gone on record expressing hi, appre-
hension ahout the dTe;:t nn (lllr indi-
genous industries nf ! his pnpnsed 
entry of multi-national Cnporations. 
with all the in,·t:ntive, and fa~o:iliti:::~ 
that they are going tn be given. 
Second is. the statement \\ hich has 
been issued h\ the Director General 
of the Counci'l nf Scien!ilic and In-
dustrial Research CSIR) c\pressing 
the gr-.lVest apprehen-;inn, ahml! the 
effect on our indigentlu, re<>ear~·h and 
development and on our sci-:ntit1c re-
search of this unrestri~..·ted import of 
technology which i' goin!! Ill he now 
\isualised in this rc,obtion 

I 
SHRJ p \'. "'ARASIMHA RAO: I 

I have just stat..:d that there ar-: limits1 

to the import nf technology ;md there 
are going to he limit., ,, .. the import. 
of h.'l..·hnok1gy in thi, ctlllntry We, 
cannot c'l:ist. we cann''' :~·,,g.rc's un-j 
leso; our own R&D is strengthencd.t 
Rut. if anyone says. we will not strcng-_ 
then it. but ytlU don't irnpt1rt anything 
from omside. that i~ not g,•ine t•l be 
logically correct. Therefore. we wculd 
say. while we give all erK·ouragement 
---we will gin." OHK'h nwn: ,-n,·ot•r;·gc--

ment than before to the R&D in 
this <:nuntrv whether it is in one sec-
tor or the· other. w~.· would .. .-enainh 
lik~· to he abreast with other countrie·., 
of the wnrld in techn<llogy. whether 
by impMt. if neccs..a~. hut. 11H'<>tl) 
by our own <kvel(•pme!ll within the 
countrv: that is the rolin <1nd that is 
going ·to he the pntky · 

And ahout one nf our industrialists 
bcins a~hensive '""r the multina; 
tiona! corporations. I wnuld nN com-
ment un an individunl statement. but. 
,encrally. our ohservatinn has been 
that the in<twn~ in this t't•untry ha~ 
not been resisting the entry uf multi-
nationals. ln fact. rh~· see quite a 
few benefits out of these multina-

29- 23 LIJSINI>/91 

tional'>. In any <.:ase. we are keeping 
our ey::s and ears open 

SHRI K. P. L:-.:'.;IKR!SH"A'~ 
WadagaraJ: One of the main con-
sideration" in the paq used to be tbat 
we used to lav stres:. on redrcs:,in · 
regional imbala.nces which , :: impor'-
tant n, 11 only f,,r ecnnnrni,: develop-
ment hut also for nur nati ~nal unitv 
a' well But. in ~pite of that. we have 
a pherwn:::nnn where ind :JStrie' rush 
to urban areas. mdrorn~;s:::s and <>o 
on. But with the dismanding of the 
regulatory frarnew"rk ,'nc: th~e lever-
ag..: that \<lU had thr,,u!:!h the licens-
ing 'vstern. t>hviou,Jv i:;;~ \\i:! dis-
appea·r and al ... o slowly b~l! p::rceptibly 
the fiscal con~·essinns that lt-cd to he 
gi,cn t11 these indthtr'e" '-'i:l also dis-
appear, And n.:\1. ent~cor.:neur'. whe-
ther foreign multinati<'n~l.: ''' the na-
tive monO[)I'li,h ''' the ;".Ju<;t~ia1ists 
W<>uld Phvi,,u:o.l\ ch<l•''e a ;,,(·ari,>n 
whi..-h ,uih theni if there: " nc,thing 
!L) C<lmp..:l them t,> g., h' a htckwarJ 
are:t ,,r 1<1 ,t reei•'P whi,:h j-, inc!u'-
tri.dh had. "'an( \\ hi.:h \\ i' 1 ha\ e far-
rc.,~,.·hing ...-.m~equen~es in t·:·ms no: 
.•n!y nt unc,cn dc\el,•pm<:nt hut ~1b<' 
p.. •t:ntia l , •f mi!,!ral j, •n t•' urb:~n arc' as 
~,.·rea tin!! ,:entr:~ like \k\i...-,, Cit\. or 
me:r,,P:,,Jis lske B.•mh:J~ Cit~ whi-:h 
alreadv ha" he,>,me a niehtmar;:. 
\\lnt -!, thc f(\hti,>n !<' :i1i<'-

SHRI P \ '•\RASI\1HA RAO 
We had a l11t ,,f ft'stricti•'n'. a J,,t ,,f 
l.'•'lllpul~hlllS. alth.,ugh I d,, th>t ('('!1· 

sider that ...-.m1pul~inn "' g<' to ba.:lc-
w;trd area' H~>" mam ba..:kward 
arc;JS have c.>t inJu,trialiscd. I w.•uld 
like h' kn,,'w ·• St•. we will have to 
take ra,nuro;;: to a new aspc...-r ,,f t•Ur 
roli~·~. There is n.,thin!! "' pr.:\ ent 
··n' nne from giving ith:entivcs If the 
"itate~·s Chi~.·( \iini.;tf.'r, haw~ been 
~,.·nming and a~k ine ft~r indu~tries fnr 
th('ir ,;wn State<; if thc-L· j.; :t hie in-
dustn. there nrc lulf a d,,_,en letters 
fwm. half a doten Chid \Jini,ter" of 
States that is g<ltx1: hut S•'mctime-; 
the' also ,-,,me in cnmretiti1m. We 
wili sav. who is gnin~ "'.give me free 
land. fr(.'(' water: and they come with 
the otfers. Why shtlUid it not he re-
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plicated in the case of <!ist~kts'! If 
the Zila Parishad of a dtstnct comes 
up with an offer. I am rr~pared t_o 
have a method by which their offer IS 
considered. There is no reason why 
we should not go there. The only 
thing that bas been happening is th~y 
start an industry. take a letter of 1_11-
tent in the name of a backward dts-
trict later on change it to a forward 
district by some subterfuge. This 
has been happening. Let us .face it. 
A policy which we are followmg has 
not done well. Let us think of some 
other line. And the incentive that 
can be given in respect of a State 
can also be given in respect of a part 
of the State if there is a backward 
region: if there is an authority in 
that back ward region. a district, a 
backward district. If the people of 
that, district are prepared to give 
an offer that they can attract un in-
dustrv there. I am sure it can be 
done.- People have offered many 
things free. They have nffered lands 
free. The\· have offered lands 
to this but we have not given them 
the initiative. The pcint toduy is 
that the State Government i'i acting 
on behalf of these Zilla Parishads. 
But tomorrow. if there is de<.·entra-
lisation, if there is a rea] decentrali· 
sation, this is what will happen. I 
am expectng this to happen because 
we find people coming from the Dis-
tricts here saying "Please give a 
factory to our district. Ours is a 
backward district. hut nobody 
~ives'' This is the point. There-
fore. we will have to give initiative 
to the people at the district level in 
the backward areas. The State 
Government also will have to have 
this policy. 

I am sure that in the new policy. 
there is enou!!h scope iur giving in-
centives for industries to !!o to the 
backward areas. ~ 

T do not think that thev will be 
restricted only to cities. · It is not 
correct to start with that assumption. 
~ see quite !1 few possibilities of the 
tndustries bemg induced to so back to 

ba.:kward areas. We will work out 
the lktails. We have di~-·uo;sed about 
it. While discu!ising th-: policy in 
!act. we raise this point: we dwelt 
into the pros and cons: we came to 
the conclusion th<Jt what Wt' have 
been doing so far has not worked. 
Controllinl! the location of the indus-
tries hv the licensing mechanism has 
n0t Wl;rkcd as we wante<.l it to work. 
Theref0fe. we will have to think of 
some developments. 

SHRI K. P. l''iNlKRISHNAN: 
What i-. the n.-w mechanism? .. . an-
t£>rmption.\ I 

SHRI RAM :\AIK (Bomhay-
North): In the devel,lpment of in-
dustries. Khadi and \'ilage Indus-
tries c\'mmission wa~ playing a vital 
role. It was aho generating lot of 
jobs. In thc new policy. what would 
be thc role of K hadi <llld Village In-
dustries Commission'! Will it oon-
tinue or ure you going to have a pros-
pectin~ change in its fun\.'ti,ming? 
Several industrics were exclusively 
meant for that. What is the attitude 
of the Government towards Khadi 
and Village Industries Commission 
and its functioning'' 

SHRI P. \'. \JARASI\1HA RAO: 
Sir. thl! Khadi Commission and its 
functionin2 will continue. In fact, 
we would· like to go into the aspects 
how to improve the Khadi Commi'>· 
sion and thc Village Industries. 

SHRI AJIT KUMAR PANJA. 
Sir . Untt-rruptioml 

SHRJ BASUDEB A\HARIA: 
Sir. how can a Minister seek a clan-
fication from the Prime Mmistcr? .. 
I lntt>rruption.\) 

SHRI AJIT KUMAR PANJA: 
I want to know from the Prime 
Minister whether he is 1ZOiog to send 
a team of CPI M members h'l Mos-
cow 111 they say that they do not ap. 
preciate our policy for studying the 
New Industrial Po1icy ... (l,terruptions) 
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SHRI SOMNATH CHATTERJEE 
(8olpur): Sir. 1 would lik:! to know 
the Prime Minister's reaction to thi~o 
flippancy on the ftoor of the H"ase ... 
(bue"uption.,) 

SHRI P. V. NARASIMHA RAO: 
Sir, there is another forum to discuss 
this. Do not worry. 

SHRI RAM :-.:AIK: 
un •• point of nnkr. 

Sir. I am 

MR. SPEAKER: 
point of order? 

What 1~ )'PUr 

SHRI RAM ~AIK: M} point 
of order is this. It ;, a coll«tive 
responsibility of the Cabinet. If the 
\1inister want:. any c\planation. 
he can a:.k the Prime Minister in his 
Cabinet. 1 hs is not the forum \\hcrt: 
b Minister ,·an a'k any e\plan:~hm 
<lr illl\ information frurn the Prime 
M mi~ier ... ( l11terruprio/l.\) 

SHRI SOMNATH CHATTERJEE: 
Sir. I hnpc yuu will e\press your dh-
approval. 

SHRJ RAM NAIK : Sir. asking 
any information by the Mini•ncr from 
the Prime Minister is "''' proper and 
it is out uf order. That io; my point 
(lf order. 

MR SPEAKER: I upl1t1ld your 
point nf order. The Ministas may 
not a~k questions to each others. But 
if tb" Minister just wants to put a 
point to some other M!!mbers in a 
question form. perhaps that can be 
allowed: but that is also not very pro-
per. 

SHRI P. V. NARASIMHA RAO: 
Sir, I understand my Minister perfec-
tly. It was nut fur an explanation. 
It was a lillie provocation ... (/,.,errup· 
liOns) 

SHRI SOMNATH CHATTERJEE· 
Sir. we are totallv \lissatisfled with 
the reply of the Prime Minish:r. He 

has not dealt with bab; ques-
tions that have been -raised on the 
floor of the House. Sir, it is notbina 
but a sell out of this country. He 
has not dealt with important qu~­
tiolli like small loCale industries frei-
ght equalisation scheme and other 
basic questiono; that have been roised. 
There is no favourable response to 
the question of passing the Bill for 
labour partici;:ation in management. 
Therefore we rrotest against it and in 
protest we "'alk out. 

14.56 lai'IL 

'Shri ~omnu1;1 Chatlt'rjee and jOI1U' 
otlrer hou. ~!embers tht'n left the 

Hortse). 

MR SPEAKER: l ,:1all no~ 
put all the ~ r motions tne\'cd Ill th.: 
Demands fm Grants rdating to the 
Ministr) 11f I ,·uustr} ltl mte t,)gcth.:r. 
unless an} h••n. Member desires that 
any or hi~ c:ut motions may ~ put 
~eparatel). 

All tlu.· c 111 mol ion.:. ·were pm an(l 
lllt'gulin:tl. 

MR. SPEAKER: J ~hall oo" 
put the O..:mands for Granll> relating 
til th~ Ministry of Industry l\l \'Ote. 
1 h~ question is: 

·· lhat the resp«the ~ums nor ex· 
ceeding the amounts , n Rcvenuc-
A~.-count an~ Capital Account 
shown in the founh column of the 
Order Paper be granted to tho 
President. out of the Consolidated 
fund of India. to complete the 
sums n~-essary to defray the charges 
that will come in C\'Urse t'lf payment 
during the year ending the 31st day 
of March. 1992. in respect of the 
heads of Demand~ ~·nter,·d in the 
'iCCOOO column thereof asainst [)e.. 
mand Nos. S I to ~ relatinc to 
Ministry of Industry." 

Th,- IIUltitm was adopted. 
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No. of 
Demand 

Name 

Amount of Drmand 
for Grant on Account 
rotcd br the House 011 

29rh Juty, !991 

Amount of Demand 
tor Grant by the 
· House 

of Demand 
RI'Venue Capital Rcl'enuc Capital 

MinistQ· of Industry 

51 Depar,m..:nt of 
Industrial De-

2 

Rs. 

3 

Rs. Rs. Rs. 

4 

l t -,j, .17 00 000 6.00.0Ql, 73.4S.OO.OOO 6.00,000 ve opmen ... . . 

52 Department of 
Heavy Industry 15.05,00,000 13 7. 72,00.000 15.05.00.l!()() 13 7. 72,00,000 

53 Department of 
Public E!lterprise~ 71.00.000 

54 Department of 
Small Scale in-
dustries & Agro 
and Rural In-

70.00.000 

dustries 157,74,00,000 141.43,00.000 15 7. 74.00,000 141.43.00.000 

14.57 brs. 

STATUTORY RESOLL'1ION RE: 
APPRO'.'AL Or CON11NL'ANCE 
IN r"DRCE OF THE PROCLAMA-
nm..; IN RESPECT OF JAMMU & 

KASHMIR 

[English] 

THE IviL-.:i'STER Or HOME Af-
FAIRS (SHRI S. B. CHA V ANI: I 
beg to move: 

"That !l,:•; House approves the con-
tinuance in force of the Prodama-
tion dared the 18th July. 19QO m 
respect of Jammu and Kashmir. 
issued under article 356 of the 
Constitution by the President. for 
a further period of six months 
with effect from th..: 3rd Septem-
ber, 1991." 

As the House ir. awar.:. in view of 
the then i>revailing situatiOJ. in Jl&mmu 

and Kashn11r. a Pmdamation under 
artide 35o of the Constitution in rela-
tion to the Swt.: of Jauunu & Kashm1r 
was issued bv the Pr.:sident on the 
18th J ulv. J91J(J on the recommenda· 
tion of ·the tiovernor. Earlier. on 
19-1-1990 d1e (i,_n..:rncr. Jammu & 
Kashmir. a<;su:ned to himself th~· 
powers of the State Ellecutive and 
Legislature ~Jlacing the legislative As-
sembly of the State under sus~nsion 
under the J>rovisitms of section 92 of 
the Constitution of Jammu & Kash-
mir. A month later. on 19-2-lm. the 
State As!>Cmbly was dissolved by the 
Governor in exercis..: of his powers 
under the Stale Constitution. 

As the law and order and security 
situation in the State of Jammu & Ka· 
shmir continued to be disturbed. app-
roval of both the House" of Parlia-
ment was ;)btaincd for continuance in 
force of the Proclamation dated IStD 



449 Stat. Res. re. BHADRA 4, 1913 (SAKA> Proclamation in 4.50 
respect of J. & K. Approval of 

14.5' Iars. 
[MR. DEPUTY SPEAKER in the 

Chair] 

July, 1990 i:t relati·.m to the State of 
Jammu & Kashmir for a tcrth~r pe-
riod of silt months with effect from 
3rd March. 1991. The current spell of 
President's ··ule in Jammu a Kashnrir 
will expin: on 2-9-19~1. 

The Governor of Jammu & Ka~hnm 
in hi!> report dated 22Pd July. l :}91 
addressed !o !lie Pre:.ilknt of India 
has reported that the \.'Unent se\.'urity 
aml politkal situation i•. such as wo-
uld ntlt permit l.'a:ryiPg on the Gov-
ernment ot tit.: State 111 al·-.·ord<! nte 
with the provisi,Jfl'> of the Constitu-
tion when rhe Pn1.-lamation currently 
in for\.'e exptrcs on :!nd September. 
1991. The (i,wenlnr has idnrmed 
that tht,ugh the -.ecuritv fer~·.:<. have 
large!~ r.:ontained the 'ituatiPn •lll the 
gwund h~ t;tarnt.lltlln:; \lhtaincd pre!'-
'ure on sutw.::~in: and sc.:c~si()J)i~t 
elements anJ h,:·:~ a-.hi.:,cd n•.1tabk 
sun·es..o;e" in iKL'ttUnting f,Jr a large: 
numlx'r ,,f militants in..:ludinl! ~'eral 
top leaders •. 1 an.l 'area ~.:umlnandef"; 
belonging to '<:r it,us militant 01 ganl-
sations and in rc-. •. venn:,: huge <Jllan-
litics of arms and armnunitiPn. th.: 
securit\ situa!io:l •cmairJ<O dillh.ul!. .·\ 
few tl1ou~nd trained militants are 
active in the Ka'ihmir vall.:' with 
large numbet of .1: m~. amriiUniti<'ll 
and expln<>ivc<. ;n.tilahle "' them and 
a few thousand are known rn be wait-
lOB across the lin .. · ,,f ~.·ontrol. The 
agencies a"·ro:h the b._,nler haw been 
tryina to infiltrate ~l" man~ ,,f the 
trained Kashmiri )'•'uth as P'~'ible in 
a determined bid to escalate militant 
activities in the valkv duriru~ the sum-
mer and tutumn n\onths b...·forc the 
passes be"·ome snow bound in the win· 
ter season and imparting Oltlfe inten· 
sive training i·) I hem in sophistkuted 
arms and also in guerrilla warfare and 
wireless communkations. 

15.10 lin. 

The Governnr hus f urtlt~.·r reported 
lhat there has hetn u (.'hanJe in the 
mood of the rcople und aiStl m the 

thinking among se<.:tions ot the mili-
tants due to the growing realisation 
that secessionist obje~tivcs are not 
going to be achieved through armed 
violence and an increasing disench-
antment with Pakistan for having used 
them for its own ends. The Governor 
has also reported that over 450 Pakis-
tan trained militant-. surrendtred with 
arms during the last ~ months. How-
ever. the people hesitate to come out 
openly against the militants because of 
rile persisting fear of the gun. 

fhe (,.nernnr has illso r~.·ported 
that the .-hange in the mood of the 
people. howcv.:r. ',,uJd also not eet 
direl'tinn :md mor:1entur>1 ih:cause ~nf 
continuinf! D~llitil·al \·acuurn in the 
\'alley wllh ha;cil:. any meaniPgful ac-
t!\ II} by lead-.:rs and ':ad res <lf ma1n-
qr<'Jm politil'al parti.:s. 

·1 he (i<l\crno~r hih .. ununed up o: 
'aymg th<.~t •he ;.rtu'ltrnn remai11s grim 
and .. :hallen_.!tng The terrori~ts have 
.... msidcrable capabiJi,•. to "trike at the 
·c~·urir: fo1 ~·es and other targ~·ts. Of 
!.rtc. th.: terr.lri..rs haH' \l;uted "'-rik-
ing ;.:l 1.nft •ar!!et<; whi~·h had been leh 
al.me earlier a.· illu-.trated b\ tht" 
alxlw.:rinn ,,f t•u Swc:lish engineers. 
the ;r hdu .. :tiun and alla..:k •lll a 2roup 
· •f Israeli tourists and the kklmspping 
nf JOC F\e-.·urive Dir.-ctnr. Shri K. 
Doraiswam\. The Govern(lf i:- of the 
view that It i' e~ntial to maintain 
~ll'\laincd rre,o;ure ''" the militants. 

The (i,lv.:rn.>r has fUl th;r refll'rted 
that restnrali•m (l( fll'litkal prcx:ess 
kading hl dections j, not feasible in 
the near future. Fu:ther. the Delimi-
tari,ln C'<Hnmission ~~ up after 1981 
•• :cnsus has yet t'l ..:omplete the work 
nf fresh delimitati,ln ,,f .. onstituen-
des. This wnrk '" likel\' hl take a 
few nwre months · 

In 'iew "f rhe JUSt lll.!nti,lned dr-
~·umstanl."es. the CKwenu~ h3s recom-
mended that ~sid~nt's Rule in the 
State may be c\t.cnded for a further 
period or sh m .. mths with dl'ect from 
3-9-1Q91. 
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[Sh. S. B. Chavan] 
According to the pr<>visions of arti· 

cle 356 of ~the Constitution of India. 
as applicable to the State tlf Jammu 
and Kashmir the President's Procla-
mation under artid·~ 356 may '-ontinue 
in the State fo! three \ears subject 11· 
six monthly appnwa l ~1f both House,:; 
of Parliament. 

Keeping in ,·i.:;\\' the situati;.1n pre-
vailing in the State a:d takmg all _the 
relevant factors intt1 constderatwn. 
there seems to be no altcrnati,·e hut 
to continue tile President'~ Proclama-
tion dated 18-7-IQ')O. It is. therefmc. 
proposed ;hat the President's R~le in 
Jammu & Kashr:m ma\ be C•lntmued 
for a further period of six months 
with effect from 3-0-l')CJJ . 

In view of the position e\plained. I 
solicit the approval of tim augu:;t 
House to the Resulutinn. 

MR. DEPt:TY SPLAKER Mt~tion 
moved. 

"That this H.•use appro,·es the con-
tinuance in force of the Proclama-
tion dated th·: lgth Julv. IQQO i;1 
respect of J;•mmu and Kashmir. is-
sued under arti'-k .~5(, of the Cons-
titution bv the Pre-.dent. for a fur-
ther perio(l of six 111<1nths with dfcct 
from the 3rd Scptcmbe:·. 1991". 

SHRI GEORCE FFRNANDES 
(Muzaffarpur): Sir. I beg to move: 

"That in the resolutiun. 

for 'six months' .\ltbstirut~ 
'three months'. (I) 

[Translation] 

PROF. PREM DHUMAL CHamir-
pur): Mr. Deputy Speaker. Sir. I rise 
to express my vi~w~ on the resolution 
moved by th~ Central Government to 
extend the Pr.:sident's Rule for ano-
ther six months in Jammu-Kashmir. 

Sir. everytime when such a resolu-
tion is brought in the House. it is said 
by the Central Government that th..: 
situation would improve durin!,! the 
six months ;u1d the p.:rioJ ,,J the Pre-

sident's rule wPuld l!Ot be <''<tended 
any further. It is obvious from the 
r'-'PMt received from Jammu-Kashmir 
that anti-nati•Jnal fon·es are much 
nwr.: active there than before. The 
patritlli.: per~ons have been forced to 
:ke from Ka-;htntr valkv. The Gov-
.:rnment couid l!llt pnwi~le them secu-
ritv there. s,, thev h<ive fled to Ddhi 
an~l other -:itie;. of the l·ountrv leaving 
behind their houses and propatil:s. 
But G,n ernment adopted same neg-
k·cting ar:itudc towards them. But 
whe11 tlh' n.:rsons migrated from Kash-
mir hl Delhi. st;lfcd a f)h;irfld in :.up-
p,,rt 11f their J,·t;:;tr.d .... th ... ~ were latht· 
charged. \Vhat was their fault aft.:r 
aiL' Their !:tuit j, nnl:- that they con-
sider the m•.'r\!,'1 nf Kashmir with India 
as final. Th"ey d<~ not 'Ji'J'klrt terw-
rist i,l:c:cs there. That i' "hy they 
have h;:;.:;, di~rJ;" ,·J fr,Hll thnc· There. 
the militanls thrt•akn them and here 
in Delhi the p<1li.:e rt•son tu latht-
,·ilar;:c Pll •hem. 

:\ new>parer repnrt ha~ pubh:-,iJed 
"-''kHia' wh;:rc\11 inadi~•n llf • •ur Go-
~ ernme1Jt IP n'unter the rrop;n!<llllla of 
Paki<.tan ha;. h:cn hi~lthght:-d. Pakts-
tan i' making P• •pJganda ag;tinst o .. r 
..:,,unt•y in ~orei!!n countrie-; also. In 
Ka~hmir valle\ also 'lh.:!l ~·as-.etles 
ilre being siH1V.·n in · .. l•;,-!1 ti1e jawan~ 
of Indian armv l,aw heen ~hown 
.·ommitting atnxities on women and 
.:hildren there. Th,>sc ar · all fak.: 
.:assctte~. I wPuld give an e\tirnplc 
in thi~ regard. In one such < a~sette 
<~n Indian~ Jawan is finding it difficult 
'" mend his gun. And then there 
,omes a child who helps him in it. 
The Radio and Television of Paki!>-
tan are making propa~an~a against 
us on a large scale but we are doing 
nothing through our electronic medi~t. 
It is dearlv said that our Radin news 
ronm is iri Jammu and doorctarshnn 
new-; are broaJca!>l from here. When 
no on·.: accepts your authority there 
and you cannot prmidl.' -.ecutity to 
the patriotic persons there. then why 
will they remain with you. Thousand~ 
a! the militanb intrude i"'l<l our ~.,,. 
untry after gettin!! u·tining in fm~ign 
countries. Last time when I ratsed 
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their issue. in the H•1usc: then the 
Home Mini~ter l1:1d a~ked for full 
informatinn in that n:P;~nl. I d(l not 
undcrstanJ a~ to whut for is C.I.D. 
there? Is it not true that manv Go-
vernment offidals had gqne to Pal-..i~­
ran for trai'ling and during that pe-
riod thry continued to t-cl·eiv..: their 
salaric._.,· Did the C. J.D. nPt give :1ny 
report to you? rs it net true that 
many officers still ~.apr>nrt thos..: ter-
rorists'' Why do vou hesitate in tak-
ing al"linn again•it th(.'m when you 
have got report. and you can well 
identifl· those who are supportin:• 
.wti-n:;tional forces. In vour admi-
oi~tration a~ well ac; in police ther..-
are some pasons who support th..: 
terrorist f,lrce-;. But v;,u have vour 
llWII L·riteria to define· ,.H:h thi!Jg:.. 
Wlwn the men of Nati.mal Conkrence 
are prep;.~red to follow you, ynu cal! 
them patriot\. F:11ooq h.bdullah was 
a patri<~t a~ long a' there was an 
undero;tanding and agreement bet-
ween him ;.~nd V\111. But he 
tx·e<ull:' a trai111r at ihe \t:rv m·.'ment. 
vou juined hands with Gut tl.1•1ha-
rnad a!nngwith s,mte member... and 
f,,rmcd (l,,wrnment with the <>upp,,rt 
of C'ongres\, Tho-.e p\. \lple who were 
patn•lh till vester.l.ty lv:_-ame traitor 
:all of a sudden'! Now once a!!ain Shri 
huooq Abdullah ha~ hc~.·nme p<~trid 
in your eye!>. S..l. it will he h;u m~ul 
for the countrv if the· (~.wernment 
takes deci,ions. k.:epi:1~ its part~ 's in-
ten~sts above the nati,m.tl int..-re-;ts. 
This o;orl ,,f thing i..; dt' inJell!lll to the 
l'Olllllr) \ tnh:rco,;ts 

Todav. vou \\ant to hold :1 talk once 
again. But with wh,lm'! What political 
forces are thae to talk "'' You kn,lw 
well as to how the last ele\.·ti•Hls were 
conducted there. The (irwernor in an 
int~rview ha~ said th:tt the~ pr•'P'lSe 
to initiate a political pro<.·e,.s there. &' 
would you like to take this House into 
confiden~:e about the politil'al pi"OIXss 
you are g<ling to <;tart nnd :.!so nbcut 
the efforts you are mnkin~ tn involve 
the people politkallv in findinfl the 
ttnlution to that prnhl.:m hef• .rc t~kintt 
approval of the Houst fllr exrendin,z 
the period of the Pre1ident's rule there'? 

Whenever Punjab and Kashmir pro-
hlcms have come up fnr chscuSl;ion in 
the Hou'>.: we have :r!t:d to emphasis 
nne thing and I would like to remind 
you once again that do take political 
step' .t!n!1gwith administrative steps. 
Make e!ectronic media more active. 
You hav..: vour own Ra(~io and tele-
,j,inn stati~ms ther;::. so y<'U should 
Mnnge for giving good pr'lg1ammes to 
, nunter the propaptndas being made 
O\ the Pakistan de.:tronic media. A 
news item has recently appeared in the 
prc<s reporting about a quarrel in jail 
of J.tmmu. The terrorists imt•risoned 
in jail wanted to wat:h a serial on 
Paki.,tan television when.:a<> the other 
prisoners wanted tn se.: an Iudian te'e-
vision programme. Why are your pro-
!!rammes not sn good that they are 
iiked by pe·,ple of hmmu and _Kash-
mir also. It \\ill alc;o not do 1f you 
doubt each and cv.:ry on:: there. Our 
arm~ and par:t-milita•y f;,rces art: ~or­
kine there in wry advers.: conditiOns. 
Thiir behaviour with the general pub-
lic ,kp,.:ncl" mu.:h on the intensity of 
•boger there. 

We ha\e cot hformation throueh 
nur patrinti:- partymcn that thousands 
nf well-train.:d terrori.;ts equipped with 
\\'capon' are infiltrating into the coun-
trv. Hnw will vou •he,;k th~m? Have 
~ ;1u mude any- .t .. ·tit10 plan for that 
purpose·.• You cannot sol\'e th.: Kash-
mir problem by increao;ing the term 
of Pre~iden(s Rule b\ another six 
months You will hn\·: ll' make an 
Jdi\1n-plan under which on one side 
}t)U should take ~tern action against 
the nOlcers. howsoever big he may be. 
for associating with terrorists and on 
the other you do honour those who are 
putri11t,. The person<; wh'' are fit~ht­
ing at the risk 1>f tl-.-ir life and pro-
perty against :h,· ·,tilit:\nts slwuld feel 
that the Gnvernm:nl tlf J ndia is with 
them. 

I would like to say t>ne thing 
more. The Bhartiva Jan:1ta Part-.· is 
tht~ (lnly party which ha'i been making 
the demand rrom the very beginning 
that Artkle 370 '<>lhluld be abolished. 
We know that you as well as our other 
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friends will not agree to this demand 
todav for certain ;mlitical reasons. I 
woui:i like to say that unless Article 
370 is done away with the problem 
of Jammu-Kashmir cannot be solved. 
You yourself .iustify the Article 370 
when vou say that Kashmir has a 'llf-
ferent ·culture which should be pre-
served. Then. let us know which pro-
vince of the countrv. does not have its 
own culture and wo1id1 has nPt !">.:en 
preserved and protect~d in the L~hsence 
of Arrick 370. So in this way we 
give ourselves a hint to them. :1 si!!nal 
ro them that they are s~cia! pet;ple. 
that thev are differ,·nt from us and 
they have not been fulh· merged with 
us.· that is whv we lu\·e Article 370 
for them. 1 urge upnn !he Grvernment 
to look at in the nL~tional perspt:cti\e. 
At present. the situati•)n of J mnmu 
and Kashmir. is deteriorating daY hv 
day. During the Winter St'ason. la;t 
vear. it was felt that rhc passes thro-
ugh which terrorists were sneakin_l! 
had closed because of snowfall and 
we had a little hope that the terrorists 
will not intrude any more. That time. 
there was a period of a few month~ 
at your diposal, and you could have 
adopted such an attit~J(le to\'.'ards the 
terrorists who were her~ so that the\ 
could have changed their mind. Or 
they could have been subdued hy 
force. but it could n.1t be done. Snow 
began to melt and th·~ number of ex-
tremists also began to increase and 
militants started pouring in. Now-a 
days the number of su:h people is in-
creasing day in and day out. 

I want to tell you <.ne thing that is 
agonising me. A short while ago. a 
llill was presented in the Hf'use. We. 
Indians arc being divided into tWf' 
categories. Under or.e category, there 
are citizens for whom yoL will provide 
special facilities. for whom you can d0 
IU1ything and the second cat.!gory com-
prbes of the people \\ hos;: Jives have 
tot no value at all. We are happv 
that yo~ have got released Dc;rais<tmy 
and pnor to that former Home Mi-
nister's daughter who was also lid-
napped. was released. May I know 

at what l·ost they were released? Is it 
that the life nf Shri Khera of H M.T. 
had no value for the Government? Is 
it so. that the life nf the Vice Chancel-
lor of (Srinagar) Kashmir University 
who was kilkd had no significance for 
the Government') tvfany <'f our party 
wnrkers haw been as<>assinated there. 
Taplon was a ~real leader of Kash-
mir. Umcrruptioml. .. Please listen. If 
vou d<' nnt f<'llnw Hindi. vou may ple-
ase 'JSe the earphone .. . (f,J,Ierrupticm,\) 
... It shall have to he de.:ided who are 
th( p::npk. whn are the citizens who 
can lx· released Frnm the extremists 
anJ who are the ~1enple who may be 
allowed h' die. The question i~ that 
the life nf an ''rdinarv citi7en of India 
;:mts ks' and th,· c,;st of any person 
the Government like~ can be more. 
Wa~ nnly a sin!!le flt'T""on kidnapped'' 

I would like the fioverPment to clarif\ 
nn this issue and lav down cf'rta in 
!!uideline~. Let uc; know who are the 
~rsnm f,,r wh• 1111 \ ou are rcadv to 
sa~·rifke any numher of people: for 
whom you will 'et free a number of 
terrorist.... and ther\.· are other persons 
wh" ~·an ht: c;acrifked like I!Oats and 
vou d,,n·t hother. Thi' i~o ':h~at f want 
to say 

l Tram/at ion] 

Why is it so'1 If am l:.dian is kidnap-
p.:d do you have the same feeling for 
him as for others'.' Whv have we be-
come selective·' I would lir:: to em-
ohasi7e that the Government to make 
it~ policy dear ahoJI. A discus.c;ion 
was alreadv held in the 9th Laic Sa-
bha about ·the ~ople who have been 
•Jprnoted from ther\· and have migra-
lc!d to this pla<:c~. Y,•u ~ople were 
~ittinl! on the ot>pthition benches and 
we were supporting the National Front 
(;overnment. Even at thai time there 
were many senior leaders of yours who 
are not present in the Lok S.tbha at 
present. They had said~- the migrants 
of hmmu and Kashmir may be sent 
back and accommodated in tents. 
Later on I got the opportunity to 
speak. l had said that the Government 
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could not be able to provide security 
to them even in concrete houses, how 
could it provide security to Kashmiri 
migrants living in tents. That is why 
I would like to tell the hon. Home 
Minister if they get the impression 
that the Government does not bother 
at all for them who fight for the in-
terest of the Country and are up-
rooted from their native places only 
because of their national fcelin~ 
the Government one day will find 
itself isolated. It is immaterial 
whether these people belong to 
Kashmir or Punjab and are killed 
either in Punjab or in Kashmir. Na-
tionalists will continue to work in the 
interest of the countrv onlv till the 
time they will have· a faith 0:1 the 
Government that if there are "''me 
excesses committed on ti1em. the Go-
\ernme'lt in Delhi will stand bv them 
and do justice for them. But if thev 
will start keling that therl' is none 
to bother for them. and if they go to 
the vallev and the extr.:mists will kill 
them unci when they t:tlme to Delhi. 
the brave and bold police which c1oes 
not provic1e security to 3nvhody. will 
lathkhar(!. on them and 1: •• n kill 
them also. thl· nationalist fon·es will 
definitely -.tep back and ~·hen the 
J)e\lflle will not support the GO\·ern· 
menr. no Government ~.·an o:t&nd for 
long. be it any Government. You 
have alreadv seen this fact in Russia. 
when people came out on the f<lads. 
such a 'iO called big revolution prov-
ed a failure. When there is puhlic 
parti<-ipatinn. t•very step tal\!n by th<..' 
Government would definitely prove 
successful. The Government should 
especially try to train the Ct'tlfideoce 
of the people nf Jammu :wd Kash-
mir. thev o;hould be assured that the\' 
are fi~himr for the ,.,untry. ~t!ld th~ 
Gcwernment will stand b\ :h"m in all 
the odd cii'C'Umstances. · Even now. 
there are liO many people in Jnmmu 
and Kashmir who are in •naioritv but 
tht>v are silent. b«au<ee rh.: Go\·f'rn-
rnent dozs not provide them sullicient 
security. They are afraid ()f tc-rro· 
rim. !0 they are silent. 

Mr. Deputy Speaker. Sir. there i~; no 
altllrnadve left with you except the 
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extension of President's Rule for l>ix 
m.mths mnre. Therdore. my party 
supports this Bill ior the e1t~nsion of 
President's Rule tn~re for six months 
more. All the same. I would like to 
say that perhaps the Congress Party 
would still be manoeuvring for secur-
ing maximum member of posts of 
Ministers if the State Assembly is to be 
revived. Please try to rise above the 
party politics. and pailf interest sho-
uld not override the national interest. 
Plea~ try to frame th ~ policies in the 
national interest. then alon~ the pro-
blem of Jammu an:l Kashmir can be 
c;rl)ved. 

With these words. I conrlude my 
:-.~ch while thanking you. 

[ Ent?fish] 

'v1R. DEPUTY SPEAKER: I wish 
to brine it to the notice 0f the Hous·· 
that the time allotted for this discus-
sion is one hour and JO minutes. In 
this. the (\Hlgres~ Party ~et~ ;lh mi·lu-
tes, BJ P gets I Q minute.;, Janatl Da' 
gets 9 minutes. CPifM1 gets six minu-
tes. CPJ gds two minutes. TDP <•et~ 
two minutes. AIADMK gets 2 minu-
tes. JMM geb \me minute and Jan.~t:; 
Parry gets one minute. The!1. the 
smaller parties would t-c a~~·t)n1mo­
dated. if they also want !I' fJrt!cipate 
in the debate. This is for your kind 
information. 

SHRI DIGVIJAYA SINGH tRai-
garhl: Mr. Deputy Spelker. Sir. I rise 
to support the resolution m'"ved h\ 
the hon. Home Minister. Tl<e Kash·-
mir valley is extremely sensitive and 
the political forces. unfortunate!\ in 
that valley have either been t;·tally 
isolated or they have simp!v left the 
valley leaving the Kashmir \1t:slims 
and the para·mi1itary fon .. -es or 
the Armv to tackle ..:a~h ('ther in 
their own manner which thev deem 
fit. This is the most unfortun;~te oart 
of the situation todav and until and 
unl~s some political ·pro;,.--ess is initia-
ted b\ the Government of India I 
see oo ray of light in the near future. 
Though there were some militant acti-
vities. the 1989 tourist season aurae-
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ted the highest number of touri~ts to 
the vallev. This is a matter of reo.:ord 
and no one can d~ny it. But within 
one-and-a-half years, things have .:orne 
to such a state that the valley has been 
totallv devoid of tourists :md the only 
industrv which the valley had. had 
been taken away from the Kashmiris. 
The th~n elected Government of that 
State headed by Shri Farooq Abdul-
lah was tacklin~ the militant activities 
in the valley. -I do not know how 
seriouslv and how effectively they were 
doine: it. but. at least there was an 
elected Government in the 'alley \\ hi ... h 
was acting as a buffer between the 
Governme-nt of India and the people 
of Kashmir. Unfortunatelv. the then 
Prime Minister Shri V." P. Si01gh. 
under the obvious pressure of our 
friends from the BJP. much to the 
annoyance of the then Chief Minister 
and in spite of his pleadings. thought 
it wise to appoint Shri Ja'!mohan a-
the Governor of Jammu and Kashmir 

The message that went in the valle'. 
was that the- Government of India 
wants to take the only course of ~·on­
frontation with the people t)f Kashmir 
and therehv the Kashmiri Muslims. 
even moderate Kashmiri Muslims who 
were supporting the fight of the Farooq 
Abdullah in the National Conference 
against the militants. themselves felt 
isolated resulting in a total isobtion 
of the Kashmiri Muslims from the 
Government of India. 

Althoue:h some efforts were made 
when Mr~ George Fernandes was ap-
pointed the Minister for Kashmir hut. 
then, the responsibilities were not de-
marcated as thev should have been 
and the then Home Minister Mr. Mufti 
Mohammad Saveed who h:1s his own 
way of tackling the rroblem. who has 
his own vested interest involved in that 
Vallev-- I would e:o to the otent of 
saying they did not allow Mr. GeOT!.!e 
Fernandes to function ac; an effective 
Minister for Jammu and Kashmir---
with the result that that effort to ini-
tiate the political process again failed. 
~~- Rafiv Gandhi, as leader of oppo. 
SJtlon h1mself went to Srinagar along 

with Mr. George Fernandes and he 
went to see that all p~)ssible l'OOpera-
tion was extended to the Government 
then. But unfortunately that prol·ess 
also did not get very far. 

Ther~· is n<) doubt. under the pre-
sent ~:ircumstan.:es. our armed forces 
are doing a very effe-ctivt job in a no 
win situation. 

We have the para-military forl·es. 
the CRPF and the BSF in the Vallev. 
But unfortunately I am very sorry to 
say that there are innumerable com-
pbints of corruption .tnd nf torture 
by these para-military forces in the 
Vallev. There are a number of com-
plaints where peopk have been arres-
ted. where moderates have heen ar-
rested and monev extracted out of 
them under TADA. This must h.: en-
quired inti.>. I am not saying that all 
C(1mplainl'i are correct but the com-
plaints which ha\e come to hon. Minis-
ter. through nur own people in the 
\'alley mu'\l he enquired inhl ~nd the 
hon. Minister must visit Kashmir 
Valky or his reprec;entati\e. the ('..over-
nor should be asked to initiate the 
political pro,;es' and he should he 
specifically :.~sked to enquire it•to all 
'uch complaints where women. chil-
dren and inno • .:ent people haw been 
either tortured nr ha\e been uune...:e"· 
<:uily harassed. 

The lool admin~tratinn in the 
higher echelons in the <;~·cretarbt i'> 
tntalh devoid of the Kashmiri Mus· 
lims ·or Kashmiri Hindus' invohe· 
mcnt. Most of the Ottlcers there in the 
senior heiran.:hy have no connel·tion 
whatsoever \\ilh Jammu and J.:aslm1ir 

There are a number of senior o:i1· 
cers, a number of otlkia!s. in the 
J.m1mu and KJl>hmir cadre. Their scr· 
vkcs must be taken and they must 
be taken into confidence. You cannot. 
by a ~ingle stroke, label all Jammu 
and Kashmir Hindus and Muslim<~. to 
be in hand and league with the tr.ili-
tants. There are responsible people 
who should be taken into confidence. 
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It is unfortunate that hardly any 
Secretary to the Government. hardly 
any Head of the Department in 
Jammu and Kasl1mir. belon:.1s to 
Jammu and Kashmir. • 

Until and unless you t<tke these 
peopk into ~onfidence, how can you 
win over the Kashmiri sentiments <.~nd 
how can 'ou win over the ethnic 
Jammu arid Kashmir people? This is 
of utmost importance. 

The histori~· J I ba.:kgmund lead-
ing to a situation today in Jammu 
and Kashmir cannot be ignor-
ed. We must rememb.:r that the 
Jammu .md Kashmir itself ..:llUid 1x 
c;t,ily di\ ided into three parh: the 
Hindu dominatin~ Jammu. the Bud-
dhi~t dominated f_eh and the \1uslim 
dominated Valley. ll \>.as a ~umpact 
unit hecause of the earlier hist,HicJI 
rea..;,ms. But '' i1en the Maharaja of 
Kao;hmir decided h' merge hh erst-
'' hile Sttte intn the Indian Union. the 
Ka,hmir \1u.,linh wuld \er) wei' 
h;l\,_' thrnwn their h>t with the J,la-
mic Republk of Pakistan. But. Sir. 
they did not J,, "''· Thi:. must be ;1t 
the "ad of our minds when "c think 
~lf the Ka.,hmir problem How did 
those J'C''Pie of Kashmir Valle~. who 
~..mstituted '15 per cent Muslims thlt 
~o with the hlamt~· Repuhlk t)f Pal.:i-
'l<tn'! In f.Kt, the\ wektmt-:d t!ic 
Indian for..:es whidt went 10 their 
reli!Cue. This is the \.·ru\ of the nutter 
which must not he ignored. 

Sir. the ..:thnk Ka~miri Mushms 
have mure a~!~l~i•ation with the peo-
ple of India than with thl· peorlt 
nf Pakistan because of historical rea-
sons. There are a number of ir:l>tan\.'CS. 
The San~krit Centre of Learninl! was 
in Kashmir. Rajtarangini. which is 
one of the oldest documents we have 
wilh us in this ~ounlr)· tod.a). was 
wrillen by a Kashmiri Brahmins. 
Therefore. all these factors cr.nnot be 
ignored. Jf you want to rule Kash-
mir. Y'lU cannot ignore the .. entirnenlS 
of the Kashrniris. It is unfollunale 
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that the BJ P is obsessed with Article 
370 of the Constitution. You must 
r...:alise under what circumstances Arti-
cle 370 was brought in when we 
framed our Constitution. We must 
realise what was the political situa· 
lion in our country then. lt goes to 
the ~.:redit of Pandit Jawaharlal Nehru 
who won over the sentiments of the 
Kashmiri Muslims. (Interruptions) 

Pk:ase allow me to speak. I did 
n• lt interrupt "hen you were ~i'eaki;1g. 
I ;: rn prepared to take you on. on 
:iw, issue any time. I am not yield-
; ':!· ; lnterruptiom) 

!\1R DEPLTY SPEAKER: The 
1, IHlerstandin!! is th:tt suppose th~ 
.~cJker were- tD yield, then Jn} t-ody 

. :'1 put .~r.) q<ll.:stion or ;~~k for cbri-

.• It ton. If he does not 1 idd. then \,>u 
, tnnot interrupt him. - · 

SHIH IJIG\IJ •\ YA Sl~lJH. The 
';J P I\ cb:.~s'>Cd witi1 :\ rti:le 370 of 
' 1c Con:.tituti,m and by their utter-
.• n..:es, t.1cy ;trc unlh:cessarily alienat-
Ll!,l tile Kasimuri Muslims. The\ must 
·calise tha! t~e onh· !ink whi~h the 
1\..tshnm• Mu,lims ha\e with thh ..:oun-
!l) tLXb} 1s he~·.~u~ l>f the protection 
th.1t \I.e ;la\c gi\en h> them under 
\nid-: .no. The ~>pie ol Kashn~ir 
ha'e got the right h• have Ankle 3"0 
withdrawn. The G(>\ernmcnt of 
I nJia dues nut ha' e to pl..ty a part 
intu that. It is the one Article in 
their Cnn~titution about whi.:h the 
Government of India doesn't have to 
come bdore this Parliament for with-
dr.nnl et.:. Simply. the ele,:ted As· 
sembly of Kashmir is to pass a Re-
solution and the Artkle 370 .::tn be 
withdrawn bv a Presidential Proda-
mation. E\"erytime the Muslim-baiting 
BJP comes out with a srarement 
against lhl· Muslims, en:rytime )OU 
la~l them as anti-nationals. voa are 
furthering the ~ause of Pakist.in. You 
are throwing the KJshmiri Muslims 
into the tart or Paki,.tan. You must 
realise this fact. 
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[T umslation] 

KUMARI UMA BHARTI (Khaju-
raho): You do not realise the feelings 
of the people of Kashmir. 

SHRI DJGVIJAYA SINGH: Uma 
Bhartiji, l will let you know wher.ever 
we will sit and discuss it. 

KUMARI UMA BHARTl: l will 
also Jet you know. 

[English] 

SHRl DIGV1JAYA SINGH: Sir. 
everytime the BJ P raises the issue of 
Templ.: and Mosque. they are again 
throwin2 the Mus!ims a few notche~ 
back into Pakistan's bp. I would re-
quest my friends on the BJ P side that 
they must act with compassion. They 
must act with a little thinkin2. The\ 
cannot be de\oid of thinking. The~ 
must realise under what historica! 
compulsions Article 3 70 was brought 
in. What will happen if Article :no 
is withdDwn is that the only link 
whici1 the Kashmir Valley has with 
the Government of India and with 
the people of India, would be snapp-
ed. You will be snapping th::t link. 
Sir, we cannot ignore the global hap-
penings in this world today. in this 
fast changing world today. The Bal-
tic States have declared themselve!l 
independent. In Europe, Yugos!a•ia 
is having problems. So, there i5 need 
to take a bold initiative. I would urge 
upon the Home Minister to take a 
bold initiative. Some kind of a solu-
tion has to be found and also s<,me 
points have to be seen whether they 
could be brought about within the 
wider Indian Constitution and also 
see whether more powers could be 
given to the State of Kashmir or to 
other States in this country. This 
fragmentation process. which has 
started all over the world mt:st be 
taken into <ll.:~ount and we cannot be 
away from the real happenings which 
are taking place all over the world 
today. 

We must realise the compul-
sions under which we are working, 
the parameters under which we are 
workin!! and then only we can find 
a solution to the problem of Kashmir. 
Therefor~, I urge upon the hon. Home 
Minister to take a bold initiative, 
talk to the people, the moderates who 
are wiiling to talk to the Goveromenl 
,1f India. I urge upon the Home Mini-
ster to rdease all the political detenu-
es who had no hands in the 'iolance. 
I urge upon the HLlme Minister to 
~.ulk ILl the people of Kashmir and 
imoive more people of Kashmir in 
the aJministration process. Then only 
we can think and consid~r the solu-
tion 1.11 Kashmir prohlem. 

With that. 1 conclude. Thank you 

SHRI SYED SHAHABUDDIN 
1Ki!ihanganj;: Mr. Chairman. Sir. we 
<~re JeJling with a very sensitive sub-
ject and during tbc iast few weeks. 
we have debated the situation in 
Kashmir a numtx:r of times. I lind 
Lhat <~C~or<.ling to the Home Minister's 
statement, the SC(;Urity situation large-
ly remains unchanged. It seems thai 
it is not the writ of the Government 
but the writ of the terrorists, th~ mili-
tants, the secessionists and the infiltra-
tors, that runs in the Valley. \\e have 
been told that there is a political \a· 
cuum. That is to say, the ~ituation 

has not changed for the beucr. It has 
been changing for the worse. 

During this period. we have beard 
a number of statements from the 
Home Minister himself, very pious 
statements of intentioa, very noble 
statement that guns shall oot solve 
the problem. But I am afraid. the 
guoa have been speaking louder than 
the words. And the sttuctwe <1f 
blad. law~t thai we installed in Jrlace, 
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rcmaini in tact. And ev\!n the Gov-
ernor Sbri Saxena bas been forced to 
admit that atrocities continue to be 
committed and that they cause a set 
hack. We h.tve many reports about 
corruption being rampant. In fact, 
peopk are detained and tortured, per-
haps. in many cases, in order to make 
some monetary gains. And, therefore, 
I find it is not surprising that the 
situJtion in Kashmir is not changing 
in the direction we hope it would. 
There is no change of guards; tilere 
i!\ no chang..: of methods; there is no 
change ol appr\1ach. and there is no 
~:hange of administrative <;tyle. 

The Home Minister will pardon m\ 
saying that it almost smJcks {lf a colo-
nial Mylc. And, therefore. it is nor 
-.urprising. Mr. Chairman. that there 
j, no change in the alienation of the 
rx:nplc. in the frustration and ~!is­
appuintment of the people. in the 
tension and fear that racks the \aile\ 
and the 'iolence that is rampant. AnJ 
that is why. we lind ourselves in a no-
win-and no-hope situation. The (iov-
crnment. from rime 10 time. f,1r re-
cord. brings it nut th~tt they are liJink-
111~ of initiating the political pro,:t.-ss. 
We hear s<1metimc:s or re:ul sometime~ 
ahout the Assembl\ bein!! sought to 
be revived. How l'1111 a tkad 1-\od~· 
he brought h.tck to life·., I <:annot 
under~tand. How can a dead h\'ICIV. 
sealed in a chair. run the ~oumrv or 
run the State? Th:tt also. I cannot 
understand. 

We are told. sometimes it hinted. 
that a discredited politician. who left 
the valleov to its own devices and ran 
away, when he was most needed. is 
!~ought to be installed. if not as Chief 
Minister. as the Gtwernor with a new 
set nr Advisors. I say this will not 
work. This win not change the situa· 
lion. This will not satjsfy the people 
of Kashmir. This will not amnunt to 
revival of politkal process. And some-
times we hear about popular c<'mmif. 
tees beina installed. In fact. the Pre· 
sident told us so. Rut thut too. now 
ne:nfy more than a month and a 

respect of J. & K. 

half hav\! elapsed and we do nol even 
know about the composition of the 
Committees. who shall be on them; 
what purpose they shall serve; what 
fundion they shall perform. There 
~eems to be compl.ete bankrupt<:y of 
Jdeas. It seems as tf the Government 
is totally confused. Only sometime 
b:tck, we heard the bon. Prime Minis-
t~r. preaching the gospel of pragma-
llsm. But there seems to be no sign 
of pragmatism about Kashmir. AJ, I 
see is <t sign uf confusion. Sometim.:s, 
Governmenr speaks of buildin~ a 
national consensus. T can understand 
their compulsions. Not only becau~ 
they are a minority Governmem but. 
be~·ause Kashmir is a sensiti~e sub-
j~ct. And any Government, whether 
a m<tjority ur a minority Government. 
nas to take the country ·alon!!. On a 
question. like Kashmir, the nJtion has 
to a...t with one mind and one heart. 
But again. I see total inaction. We 
pro,,osed. time and time again on the 
floor of thi' House. let tlkre be a 
meeting of poiitical parties. I tlo not 
know "hy the Government shirks 
lrn~1. c.dling . for a meeting of the 
pohtJCal parues to discuss thi~ ques-
tum. They ha\e been talkinl! about it. 
Why do they nor inferpo~ between 
tf1e ;alm:nis:ration that distru'its the 
people and !he peopte whll di~lrust 
the administration'.' a layer of ~a\· etc-
\f.Ps or eminent persons of Kashmir. 
\\ h11 .. ·an ad as cushion as an inter-
lu~:utor Viable who '-'an interpr.:t one 
to the other. There is no movement at 
all. Theref,lre. but for maldn: a state-
me~! of good intention or speaking of 
nat1o~al consensus or repeating the 
~ld TIJlC phrases of reviving the poli-
l!caJ proc.·ess or reviving the democra-
tK pro1.-ess. we see no sign of re-
thinking in the Government. The Gov-
ernment also speaks of nel!otiations 
within the fraftk!work of the Consti-
tution. That is wekome. Rur. tnr~ 
the Gmernment done its home wnrk? 
Has the Government made up its 
mind as to what it can offer'? Is there 
anv thinking abctut what needs to he 
done about Kashmir in the long telll(t 
~ the Governme111 have any fres" 
viston on Kashmir? ~'tuse-. tht old 
is past ~tnd dead. TM old ~:annot be 
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[Sh. Syed Shahabuddinj 
revived. Therefore, some new think-
ino is necessary and I do not see any 
sign at all of the G~vernment a Pr_I~.­
ing its mind to workmg out a (<lfiStl-
tutional set up, a legal fran~c ~~rk 
under the sover.:ignty of Ind1a .. w1~.un 
the frame work of our ConstitutiOn. 
which would go some distance . at 
leasi, to satisfy the aspirations and In-
terests of the people of the Kashm1r 
valley. Sir, these three months or s:\. 
months will not make any change. 
Months wilt lengthen into :ear~ and 
we shall be sinking deeper and ceeper 
in this quagmire of ,·iolenc·~ of tc~­
sions from wher.: we can hardly retrt-
~ve ourselves. We shall be wasting our 
energies. we shali he sapping our 
strength without achieving any dura-
hk results. 

The (iovcrument have brougi1t th; 
Res0lution at a time "hen \\C read! 
have no option. We have 111 give P~cm 
some time; otherwise ther.: sha I! b:: 
:.1 constitutionai va..:uum with ~lie. i 
from 3rd September. Whet!i':r it !S 
three months or six mont>-.. I am 
;:fraid. we are nowhere near a ~oiu­
tion. Unless we make a sincere efTons 
to reeain the glorious period v, hen t:.c 
Kashmiri peof!le had stood by u.; to 
defend the valley against t~1e raida~. 
there will be no solution to this pru-
h'em. We lJJve to win the mind and 
1->eart of the people of Ka.-,hmir. We 
cannot just rule over their pro:;trate 
bodies- -dead or alive. We shall be 
happy to give the Home Minister e\en 
six months if he wants it; hut will he 
assure us that after six months or dur-
ing these six months he will (lo his 
homework. build up a national con-
sensus for a workable solution in order 
to bring peace to the valley. in order 
to quench the fire that is steadily con-
suming all of us? 

With these words. I stand here to 
criticise the inadequate approach of 
the Government. the inadequate re~· 
ponse of the Government to the situa· 
tion in the valley and I hope the Home 
Minl\ter shall enlighten t1;e House 
about what he has in mind. what he 

'':lilt!> to do during these :,ix months 
in order to win the hearts and minds 
of the people of Kashmir. 

DR. SUDHIR ROY (Burdwan): Mr. 
Deruty Speaker Sir. the situation is 
v.:ry grim and it is deteriorating to 
the worse. Already Pakistan has rais-
ed a war cry that it would help the 
terrorists hy all possible means. 

This lio\ernment has assumed 
PP" er nearly tW\) months ba~:k and 
already Kashmir rr\)hlem has been 
dis~·us~ed twi~·e in this aU!!USt House. 
I ~ee 110 initi;ttin: on the part of the 
G1H ernmcnt. .\t lea~t the "ati,mal 
Front Gon:rnme11t app11inted an all· 
Part\ -:ommittec. The mcmh.:rs of 
t :1a 1 ·a 11- P:t r!\ ~-, •mm ittee \·i-.ited K ash-
n:ir: tht=) t:;lked tn the diller~·nt peo-
pk. ~..::lli~cd till.' ,ituation and then 
t!::\ rentkrcd ath ice to the ( iovern-
m.:ill. But from thi~ Cimc:nment w.: 
d,, no: s.:e an\ illltiati\e \\·e .He on!v 
!akin:.: rl.'~·our~c tn nld tnl.'lh•llh; th;it 
~~ !-h7r,>ing tbc m::-s,:le Hut people 
... !!lllnl be ~·d-.,ed dm\11 <llll) h) mu~· 

--: ic i'OWCI. 

w .. · siwuid IC:lh!!llhct the Pd't hi~­
ldr~. We kn(, . .., litat \laha~aj.1 Ha•i 
Sin!!h tried to dt!\:lare K.1~11mir atO 
indepcm.kut klilgdom. Hi.. Prime 
\1inistcr \1r. Ramchamll.t Kak was 
hi\ gr.::.:t aL .. :,:mp:t-:e. Rut Pal..istan 
taidcd the Ka.,hmir \alley <llld lhe 
reoplc of Ka~''m1r under tile herok 
h::.~der~'ti:1 of Sheikh Abdullah wanted 
to join indi<t. Why did tl>e} join 
India'.' It j., becau\C India de,:lared her-
self a secular State. That is "hy Arti-
cle 370 was inserh:d in the Constitu· 
tion. Kashmir wants to retain her 
identity. Today in the worid we 
a.:tually find in all federal sel up the 
units w Jnt more power. mllre auto-
nomv. fhcrefore I do not understand 
the hullabaloo over the deletion or 
Artide 370. We know that in the 
\iorth Eastern States. in Nagaland. 
\1eghala)a. Mizoram. there arc r.-any 
provisions such as inner line permits. 
et~. similar to that of Article 370. 
Then why this oull:ry over Artkle 
J70'! It is Artidc 370 that has helped 
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the people of Kashmir to remain with 
us. The people of Kashmir, who are 
X5". Muslim<; are with us. 

They realise that Kashmir would get 
ju~tice within India. Therefore. J 
would urge upon the Government to 
hold a di.Jingue with difTI!rcnt r•,Jiti-
cal parties. They must appoint a ~·om­
mittee to understand the real pro-
blems of Kashmir. Only by gun or 
only by draconian laws. the problem~ 
of Kashmir cannot be solved. 

i\ot only this. I would :tis,J like t,, 
say that the area of insur~cn.:y should 
be limited. as L:r as p<hs;hle. he~a:J'>~ 
Jammu and Ladakh are, more or lcs~. 
peaceful. Therefore. political pro~·e~'>· 
cs shtndd be: started in those tw" 
regions. There may he aJvi-;my •<'li!l· 
•. :ils. The (~overnment slwo~ld st.:rt 
tJlking to 'arinus pol iti,·a 1 or rce!illn;:; 
parties. 

'\•JW I would like t11 meiltion about 
the Kashmrri refugees "'th1 h:~\ e ,,,me 
out uf the \'alley~ I want an ao.'t"J'1· 
<:<.: from the G<l\ernment tlut t:lc'>e 
mil!ranh would be helped hy .Ill pos-
sible mc::.~ns su that one .Jav ''r tlw 
other. the\ might return ''' :h~· \ .•llc, 

I request the (i\)vernment tn ,!!i'e 
an assuranc..: to the HMT flll;'lm ees 
that :t!!reemenh with them would be 
honoured. The) are not ?el!ing their 
full pay. Therefore. tho~e emp\-,, ee' 
should he !!iv :n full t'<l\ f,,; their 
work. 

I would also like to sav lh.1t ,,"r 
propaganda ma~·hinery is· very \\CJk. 
I heard that in Kashmir. the All lndb 
Radio suspended its a .. :tivitie~. I want 
to know whether those activities have 
been started or nol Not only tbi•. 
the other day. one Lahour Parry MP 
visited Kashmir. lie made some ath•er-
se comments which went a'.!ainst 
India. This shows that tndia's. pro-
paganda machinery is not adequate. 
It must he upgraded and it should al"<l 
be adequate. 

respect of J. & K 

MR. DEPUTY SltEAKER: Plea<;c-
conclude. 

SHRI SUDHJR ROY: With the'e 
words, I cn!lclude. 

\1R. DEPUTY SPEAKER: This is 
very mu.:h aprreciated. 

[Tmn\latil,n] 

SHRI MADA'\: LAL KHURA'\A 
~~;n,nh Delhi): :.1r. Deputy Speaker. 
Srr. it i~ nN the matter of pleasure if 
\\e gn •lll po~tponing the elections :n 
J & -K timt: and again. but keering in 
view the c•mdition prevailing there. 
1111 •1ti1er :titernative is left with ~.s 

On,· thin!!. I would dcfinitelv .;av. 
that Pakist;;n is taking advant<~ge ;1f 
the time and is !!ettin!! swxess by 
n ·!tint! th.: Kashn1ir pr:)blem in its 
:1wn .. ~-a\ hef. >!e the world. For .:1;301-
rk. P:•k·i,tan j, trying to internationa· 
Jj,..- the K:1shmir prnhlem bv taking it 
;Jr •n f<lrum' like: Islamic Confere·n~..e 
•'r St:h Cnmmis<;ion of the United "a· 
ri"n' :rnd 1~1e Prime \c1inister of Paki-
'tan is ._·lnnl.!.ing his idi•"'m. The Prime 
'-1ini,rer ,,f Pakistan i~ achieving com-
r'ere S"I.Xl''-'i in his nbje.:tive. But the 
(;,,,ernmcn~ has fai!..:d !('~ utilise the 
lime rro!'erly: \\ e have n~t yet Je.:id-
, .. d n~n rolicy and directiOn toward<; 
the ~ohtti,)n ,,f the Ka<;hmir oroblem. 
With the result we are faciri!! los"Cs 
ht.· ... ·;n•se tlf (l\lr actions. l will give 
'<'ll just t\H' c'i.:lmrles. A .. <o 1 told 
earlil.'r also ... :cnsus was t.'Onduc!ed 
throu!!!Hlttt the country exce:'t the 
<;;tate ·,)f Jammu and Kashmir. Just 
the dav hef,"\re vesterdav. a hill reeard-
inl'! th~ ReligintJs Placl.'s was intn'lduc-
ed. It is ciearlv written in this Bill 
that it w,,.,·, he applicable to the State 
of Jammu and Kashmir. Mr. Deputy 
Sxaker. Sir. s:tch a.:tions of the Ct<l-
wrnmt>nt ··ive ;1 dear sil!nal hl Pa-
kic;t:•n that when India is· not wtlling 
to anplv the Act on Jammu and Ka-
shmir. and whl·n it is ll(lt interested 
h conducting .:en sus there. it nhvious-
h- means that Kashmir is not a part 
or India. I mean t<' sav that we 
§hould formulate a concrete policy in 
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respe~l of Kashmir and ~onsider it as 
a problem of national concern. We 
should not merely try to draw politi-
cal mileage out of it. I do not want 
to repeat what is happening in Kash-
mir todav. There is no authority of 
Government of India in Kashmir not 
even for name's sake. The state ad-
ministration is in the grip of pro-
Pakistani elements. I had given this 
example earlier also. Not even a 
single state Government official parti-
cipated in the last Republic Day cele-
bration. Pakistani fial!s are hoisted 
there on 14th August instead of 15th 
August (Independence Day) ~very 
year. That is the situation in Kash-
mir. Even Government Servants of 
Kashmir go to Pakistan to receive 
arms' training. I was not present a 
few days back when the Home Mini-
ster made a statement in the House 
that even Government officials 20 to 
Pakistan to get training. That ·is on 
record. T need not repeat it here. If 
you need proof. I can even !live that. 
You can call Jagmohanji. He would 
give you complete Jist along with the 
name~ and other facts. This ti~t i" 
there with the Home Ministry. 

Just now a me~~tion was made of 
the media and Radi() and T.V. T 
would like to add that Pakistatli 
Radio and T.V. are adding fuel to fire 
by carrying propaganda of misinforma-
tion. The Indian T.V. and Radio 
have completely failed so far as pro-
paganda among the masses is concern-
ed as compared to the Pakistani T.V. 
and Radio. Therefore. 1 want to ~av 
that some effective and firm stepS 
should be taken in this direction and 
try to popularise Jndian TV and Ra-
dio amonJ the Kasbmiri masses so 
that they know the real facts. 

I want to sav one thing more. Just 
now a friend rrom the Congress said 
fllat we should bold a dialogue wfth 
the militarltt and liberate them. What 
messa~ ·does he want to convey to 
th~rn? ff the para military fo.cces 
and mititaty forcee oa the border. tfho 

are ready to sacrifice their Jives f~r 
the conntrv. come to know of thas 
then why · would they fight lor the 
country anymore. Therefore. 1 would 
like to submit that we should not use 
such language ... (lntcrruptintU) ... 

[English] 
SHRI OIGVDAYA SINGH: Sir. 

1 have specifically sa!~ that 1 was not 
talking about the militants. I have 
said that there are other persons who 
are nolitical prisoners and who are 
not connected with violence. I have 
talked only ab(lut 'ittCh people. 

[Translation] 

SHRI MADAN LAL KHURANA: 
Mr. Deputy Speaker. Sir. I would like 
to kn11W their number. 

SHRI DIGVIJAY A SINGH: 
Whatever he their numhcr. 

SHRI MADAN LAL KHURANA: 
D•Jn"t just talk in the air. You should 
request the Government. That is 
what I want to say. The Government 
gives a statement but in actual pra~..·­
rice it is not implemented. There is 
difference between what it preaches 
and wh;1t it practic~ .. . (lllterrupti01fll 
... Last time also hon. Member Shri 
Ayub Kban had said that the Ka~h­
miri migrants have come out of the 
vallev on their own. The BJP has 
asked them to ftee. I have come with 
these letters today .. . (111fm-II/Hion&) ... 

SHRI A YUB KHAN (Jhunjbunu): 
Mr. Deputy Speaker. Sir. I had aot 
said this. J had said that it was be-
cause of BJP that Shri Jagmohan had 
to resign. He was il\llf'Uiftllltal in 
the migration of Kashmiri Hiadus. 
The situation in Kashmir is not bad. 
There is no iU will between Hiadus 
and Muslims anywhere. neither in 
Kashmiri nor anywhere eke. This is 
just a self created conspiraey ... (IJfln-· 
rupt/On.fl ... BJP made a PolicY throufh 
Japnohan to shift a11 HindU. frOm 
the valley. How could that be pos-
aibfe. 1be entire J'lOPUiatioa was 
shitted from one place to odtet. 
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SHRJ MADAN LAL KHURANA: 
That is what I was saying. You said 
that BJP and Shri Jagmohan worked 
in collusion for the migration of 
Hindus from the valley. Does it not 
amount to adding insult to _ _injury. 

[English] 

MR. DEPUTY SPEAKER: Every-
one has got to be given a chance to 
say whatever he has to say. When a 
particular individual is speaking. it ;s 
not fair to interrupt. unless he yields. 

SHRI E. AHMED: But what 
should we do when one bon. Member 
misquotes another hon. Member? 

MR. DEPUTY SPEAKER: Mis-
quoting is also not fair. 

[Translation] 

SHRI MADAN LAL KHURANA: 
Mr. Deputy Speaker. Sir. I had named 
him. but he repeated what I was em-
phasizing. He had said that BJP in 
collusion with the Governor of K~tsh­
mir. Shri Jallmohan. had been instru· 
mental in the migration of Kashrniri 
Hindus. (Interruptions) Muslim lea-
gue can say it. but Congress should 
not say it. I would like the hon. 
Home Minister to clarify. whethl!r he 
is of the same opinion. My submis-
sion is that is it not adding insult to 
injury. Lakhs of people have fted 
from the vallev leaving their home and 
hearth. Can · thev do it on some-
body's asking? If they had comoro-
mised with their honour and raised 
sloilans in favour of Pakistan instead 
of Jndist. they could have stayed in 
the VaJJey. 

SHRI AYUB KHAN (Jhunjhunu): 
Kashmir is also integral part of India. 

SHRI MADAN LAL KHURANA: 
You do not believe in it. Jf it was 
so why don't you a,ree to conduct a 
Census there. (lntnrul'tions) I have 
been recently to Kashmir. The Con-
gress Member and the Janati Dal 
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Member who spoke prior to me, did 
not say even a single word for th~ 
Kashmiri migrants. Over two and a 
half lakhs of Kashmiri migrants are 
here for the last two and a half years. 
They have been ruined and their ta-
mily life has also been ruined. Over 
ten to twelve families are Jiving in 
one room accommodation. Their 
plight is miserable. 3 to 4 families 
are living in one tent. Instead of 
alleviating their sufferings they are 
being ridiculed and it is being said 
that they have migrated because of a 
conspiracy. 

Mr. Depaty Speaker, Sir, they are 
living in inhuman c:mditions and about 
3 days back a newspaper published 
from Delhi carried a detailed report 
on them. It has been reoorted that 
they are dying of sun stroke, snake 
bite and are living in a horrible con-
dition. 

I would like to conclude by saying 
one thine more. Just now a mention 
was made about Kashmiri Muslims. 
I am not against them. I would like 
to point out here that all Kashmiri 
Muslims are not S"Jpporters of Pakis-
tan. b:Jt at the same time I would hke 
to say that we should not ignore the 
problems of Jammu and Laddakh 
which are part of J&:K. The way 
Government is handling the Kashmir 
situation it would worsen things in 
other regions. 

Therefore. my submission is that 
we are now 2ettine another 6 month's 
time before ~free 'elections are held 
there. So let us solve the prob'em 
sincerelv. There is no doubt that frt'l! 
and fai·r elections have never been 
held in the Valley since 1952. History 
be:us testimony to this and we are 
facing the consequences today. It is 
the result of that terrorists have been 
born. Shri Farooq Abdullah indulg-
ged in many irretul~triries dnrinfl the 
last erections. Reside.41. takin~ eff~­
tive ste,s to solve the Kashmir pro-
blem efforts must be made tn do away 
with the iniustice that is beinsr com-
mitted against Jammu and Laddakb. 
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Not only this, free and fair electio~s 
should be held in the Valley as early 
as possible. Merely passing a Bill to 
this effect will not serve the purpose 
in any way and the Government 
should not just keep fingers crossed 
but act promptly and bring a ~o!lcre!e 
policy before the House w1thtn six 
months and solve the vexed problem. 
With these words, I conclude. 

[English] 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Mr. Deputy Speaker. 
Sir, (rise to support the statutory Re-
solution moved by bon. Home Mini-
ster for extension of President's Rule 
in Jammu and Kashmir. 

There is no other alternative avail-
able with the Government than to 
extend the President's Rule. There 
are no two opinion about the serious-
ness of the situation prevailing in 
Jammu and Kashmir. Law and order 
problem is verv very grave. The pro-
blem of terrorism is there. Kidnapp-
ing of high officials. abduction. etc. 
has been the order of the dav. Under 
such circumstances. admittedly. there 
cannot be free and fair eiections. 
And, when we cannot hold free and 
fair elections in the near future. then 
there is no other alternative than to 
continue with the President's Rnle 
there. But, I would like to know how 
long can we go on like this. 

I am pained to observe that a death 
blow was dealt to democracy when in 
January-February, 1990 after promul-
gation of President's Rule. the Assem-
bly was dissolved. I think the dis-
solution was made only on political 
consideration. But. the· dama~e then 
made is now irreoarable. Now. we 
are an swi~~r to foreet the na~t and 
imnrove the situation there. · The ma-
ior task before the Government is-
not onJv before the Government but 
hefore the nation at laree is-to ad-
dress itself to this problem and brin~t 
about some imnrovement in the law 
and order situation. Our main task 
is to first create a cordial atmosphere 
there. 

Several suggestions have been 
made. It is unfortunate that politics 
is not playing. ~ny role:; ~n. the valley. 
No major poltttcal acttvt~t~s are t~k­
ing place there.. .~he. pol_tttcal l?ar~tes 
have to take IntUattve tn bnngmg 
about an atmosphere of trust and con-
fidence. In this connedion. the s·1g· 
gestion to revive the dissolved As-
sembly should be examined. Revival 
of Assembly is not devoid of some 
plus points. It should be exammed. 
If it is not found feasible. then there 
should be a Board of Advisors. con-
sistinl! of non-officials who should be 
apnointed for assisting the Governor 
there. 

16.10 Ius. 
[RAO RAM SINGH in the 

Choir] 

There \s also another point regard· 
in!! this. What sort of a person 
should be appointed as a Governor 
there? We are trying one after the 
other from Army, bureaucracy and 
so on. Whosoever he may be. he 
should trv to understand the problem> 
faced bv ·the ne'1ple or trv to mix with 
the cro;;s se:tions o( the people. 
Then. we need not disturb him. 1f he 
does his dutie-; as expected of him. 
then Jet him stay there. 

In this connection also J would :e-
quest the bon. Home Min:ster -d 
co·•rse he had stated on the ftoor of 
the Ho•rse earlier about his orooosed 
visit to Jammu and Kashmir-that his 
visit should materhlise immediately. 
He should pay a visit to the Vallc:v 
as early as possible. I am sure it will 
not be a ftving visit. He should stay 
there and ·devote considerable time 
there and also try to mix with as 
m"nv neo..,le as nossihle. from difl'e· 
rent "walk<; of life. like the lawvers. 
the traders. the reoresentatives of the 
cult·•ral or~:tnisatirlns etc. He should 
aho a<~sess the situatiort there. That 
shovld be followed with an all-Party 
meetinfl. Let there be a Conference 
or the 'renre~entatives of aU tbe Par· 
ties. Unless. a greater sense of bc-
Jongint is created there. wbicb is 



477 Stat. Res. re. BHADRA 4, 1913 (SAKA) Proclamation in 478 
Approval of 

needed, it is difficult to improve the 
situation. 

Kashmir is an integral part of India. 
India ·s solidarity is never negotiable 
whatever the shadow Foreign Secre-
tary of Great Britain Mr. Kaufman 
might say. He had made irrespon-
sible, unwarranted observations here 
and there. 

So, whatever is required. it should 
be done under the framework of our 
Constitution. A solution has to be 
found out in c9nsultation with th; 
Leaders of different parties, etc. of 
Jammu and Kashmir. A very cau-
ti<>us approach is required. 

Now, I will come to economic 
bene:its. Speedy relief should b.: 
given to the victims of violen..:e un-
leashed by the terrorists and also by 
the irresponsible security forces. They 
are als,> causing a lot of damage. It 
i;; certain that the Valley cannot for 
ever be ruled by the bureaucratic re-
gime, solely dc;->endcnt on the security 
forces. With the help of military 
personnel and security forces, we can-
not th nlc of or for that matter no-
b.,dy can think of ruling Jammu and 
Kashmir. At the same time, it is an 
ac~e..,ted fact that extremism is often 
facilitated by blocking the normal 
political channels. This i~ exactly 
what seems to have been happening 
in the Valley. 

Even today MUF has been set asid~ 
by an armed group operating under 
Pakistan's patronage. The problem 
is. as we know. that everv time we 
get a rcoly from the hon. 'Home Mi-
nister that it is Pakistan which is 
instigating terrorism on a large scale 
from across the border. How long 
this should be going on, this training 
of youths, misgvided youths and sup-
plv of sonhisticated arms and ammuni-
tions to them to cre'lte trouble hen:; 
and also this trouble is fomented. 
instigated from the other side of the 
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border? How long can we tolerate 
this? 

The language that Pakistan can 
understand will have to be spoken by 
the Government of India. Mere rais-
ing ou~ protests or lodging our pro-
tests Will not do. Therefore, what-
ever language Pakistan can understand 
that language has to be spoken by 
the Government. 

Again what we find, what we ob-
serve painfully is that disinformation 
campa:gn is go:ng on all over tbe 
world about Kashmir that, violation 
of human rights is going on every day 
there and like that. So. effective mea-
sures should be taken to counter this 
by our Embassy: our Embassy shouiJ 
be suitabfy instructed, should be 
suitably equipped to also coanter suc3 
disinformation campaign which is 
going on about India. 

With these few suggestions. I would 
say that it is time that political initia-
tive has to be taken and we have to 
reactivate political parties; and p..1li-
tical parties again collectively shoulJ. 
start work in this regard. · 

I am h:1ppy that at le:~st \fr. Madan 
La! K!wrana. w1o spoke just before 
mc---1 do ntH know whether he has 
deliberately done it; I would like to 
congratulate him-he has not made a 
reference to Article 370. Of course. 
the first speaker did it: the first snea-
ker from the BJP did that. anter-
mpriorrs) Even tvday if we look lt 
the world we w!ll find what is hao-
penin!! all over the world. The other 
day also Mr. Rangarajan Kumara-
man~alam. in his reply said some-
thin'! about it. Article 371 also is in 
operation in several States inside our 
country by way of establishment of 
several Autonomous Development 
Co"ncils. etc. And in the historic 
bachround of all that han!lened in 
Jammu & Kashmir. if we· still msi$l 
on abrogation of Article 370, then 
what should I say? (lnte"uption.sl. 
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[Translation] • 
SHRI MADAN LAL KHUR~NA: 

Mr. Chairman, Sir, let me clanfy 3:s 
my name has been quoted. Even tf 
my name had not been quoted 1 would 
say that Article 370 ... 

SHRI SRIBALLAV PANIGRAHI: 
I have congratulated you. I have n->t 
said anything else. 

SHRI MADAN LAL KHURANA: 
1 would like to give clarification as 
my name was quoted. 

MR CHAIRMAN: Please sit 
down.· He is on a point of order. 
[English] 

The MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI 
RANGARAJAN KUMARAMAN-
GALAM): I am on a point of 
order. I think it is necess:uy 
for us to start adopting a method 
of co:.utesy. Normally, when yo? 
want to intervene, you ask a parti-
cular han. Member who was speaking 
to yield. If Mr. Madan Lal Khurana 
co •ld adopt it, we will be very mud1 
obliged. 

MR. CHAIRMAN: This is love 
for Mr. Madan Lal Khurana. 
[Translation] 

SHRI MADAN LAL KHURANA: 
Mr. Chairman, Sir, when Shri 
Kt:maramangalam used to sit on this 
side what was his attitude. 

PROF. PREM DHUMAL: He 
used to jump in the well of the Hou~e 
frequently. 

SHRI MADAN LAL KHURANA: 
He used to jump in the well of the 
House, but we never did it. 

MR. CHAIRMAN: Please let Mr. 
Panigrahi speak. 

SHRI MADAN LAL KHURANA: 
He has mentioned my name. Let 
me clar.fy, Sir, I will take only one 
minute. 

MR. CHAIRMAN: People are 
ready to do anything to get their 
name publicised and you are obj!!cl-
ing when he is taking your name. 
Please let Panigrahi ji speak. 

[English] 

Your time is up. 

(lnterruptioas) 

[English] 

SHRI SRIBALLAV PANI-
GRAHI: I congratulate him. I am 
conscious about my time. I am afraid 
of your ringing the bell. The situa-
tions is gra\e there; and also it is not 
any partisan matter. Therefore, ir-
respective of political atliliations. all 
of us should sit together and addre~ 
this problem and try to find out a 
solution. Sir, 1 request, through )OU, 
the honourable Home Mintster tv 
take the initiative in this direction. 

[T Ulllslation] 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr. Deputy Speaker. 
Sir, I had gin:n an amendment and 
I would like to speak in !>upport of 
that amendment and on this motion 
also. We do not have much expecta-
tions from the discussion on this mo-
tion because the Party which has 
brought about this Bill is making mis-
takes on two counts. One is and I 
have firm belief. that they cannot solve 
the Kashmir problem. They are ig-
noring the ~round realities. Just now 
the bon. Home Minister made a 
statement. Though we did not get a 
copy of it but I was able to catch a 
few sentences when be was speak-
ing. He said-

{English] 

Securitv Forces have achieved not· 
able successes in apprehending area 
commanders and so on. Then he 
savs change in the mood of the 
people. 
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[Translation] 

That means there is a definite change 
in the mood of Kashmiri people and 
that too favourable to India. The 
bon. Minister then said-

[English] 

increasing discenchantment with 
Pakistan etc. 

[Translation] 

Then he said that the militants or in-
surgents are so baffied-1 would say 
they are insurgents-

[English] 

They are in~urgents. There is insur· 
gency. 

[Translation] 

if w~ ignor~ this aspect we would 
never be able to solve the problem. 

[English] 

They are striking at soft targets. 

[Translation] 

That means they are not ready for a 
war and in the end the bon. Minister 
said-

lE,.,i.fh] 
not possible to restore political pro-
cess in the near future. 

[T ran.rlation] 

Mr. Deputy Speaker. Sir. I think the 
bon. Minister knows what happened 
in Srinagar on 14-lS August? Leave 
aside what happened on that date. 
What happened last week in Srlna· 
pr? The journalists deputed there 
do not send the actual report. When 
I wu incharge of the Kashmir Aff-
airs for some days. I saw them from 
close quarters. I know they send the 
report from Jammu. Most of the 
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things are a figment of their imagina-
tion. They write to please a few 
big people sitting in Delhi. The jour-
nalists in Kashmir have been posted 
there to ensure the flow of information 
from various departments like the 
CBI etc. This is a great injustice to 
the people of Kashmir and the journa-
lists have contributed in their own 
way. The real facts never come to 
light. 

Mr. Deputy Speaker, Sir. will the 
bon. Home Minister deny that a 
20,000 strong crowd was addressed by 
the Acting Commander-in-Chief of 
J.K.L.F. Javed Munir in the Jama 
Masjid in Srioagar last week? The 
Commander-in-Chief is in jail and 
that b why the Acting Chief address-
ed the congregation. That means the 
J.K.L.F. can address any mob in the 
Jama Masjid and ask them anything. 
Will the hon. Home Minister once 
again deny that after two days AL-
Azhar Mujahideen also organised a 
strong gathering. which was to be 
addressed by the Chief of the organi-
sation Musbtaq Zargar. but he could 
not attend and the congregation was · 
addressed bv his lieutenants on 14th 
August i.e. 'the Independence day of 
Pakistan. Mushtaq Zargar gave a 
grand display of arms on the main 
streets of Srinagar. A jeep with six 
stars took rounds of the streets along 
with his anny. But here in the House 
the Government says-

[English] 

There has been notable success in ap-
prehending 'area Commanders'. 

[Translation] 

Is it not a fact that on the same day 
the Hizbul Mujahideen also display· 
ed sophisticated arms and ammuni-
tions in every street of Srinagar and 
thus showed of their strength. But 
if the hon. Minister says in the House 
that the militants are fteeing or yield-
in~ and that we have achieved not-
able success. I think we would not be 
able to express our views dispassion-
ately and thus move in the d.ircction 



483 Stat. Res. re. AUGUST 26, 1991 Proclamation in 484 
Approval- of 

[Sh. George Fernandes] 
of solving the problem. Unfortuna-
te}}. when the Government is not ac-
cepting the ground realities, it is be-
coming a matter of serious consequ-
ences. 

Some of the speakers who spoke 
prior to me put all the blame on 
the Janata Dal Government and said 
that they were primarily responsible 
for this turmoil. We do not want to 
rake up a controversy. but we do not 
want to participate in this discussion 
like this. When we were discussing 
the terrorists and Anti Disruptive 
Activities Act one of the most learn-
ed and intellectual Members of the 
Congress Party Shri Mani Shankar 
Aiyar used a fantastic word in his 
speech. He used the word 'abortion' 
to describe the situation in Kashmir. 

[English] 

"The deterioration of the law and 
order situation in the State, to the 
point where the bulk of one entire 
community have more or less migrated 
from the State, where the rule of the 
gun prevails over the rule of law. 
started when there was an abortion 
of the political process ...... a Gover-
nor to Kashmir, who immediatelv 
aborted the political process there and 
did not allow the political element, 
the nationalist element in the valley 
to interact with the people ...... " · 

[Translation] 

This is the way Congress thinks. He 
further stated that the political ele-
ments, including Farooq Abdullah. 
wh~ name he repeated again and 
agam. should co-operate with the 
Congress as if Congress can still im-
prove the things in the valley. I do 
not have any complaint against him 
because by doing so I "would be wast-
ing time. When he speaks we feel that 
he speaks as an official spokesman of 
the Congress party. I would lite the 
bon. Members of Con~ to go 
through the book. I am having in my 
hand. Tim Book is written by Fa· 
rooq Abdullah and its title is 'My 
Dismissal". Whatever Dr. PU'OOCI 
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Ab_dullah whom you are proposing 
to mstall as C.M. of J&K has written 
in his book. Please just listen to il 
At least we should know the history. 
This book was published in 1985 in 
which Dr. Farooq Abdullah writes: 

[English] 

"The Congress and its allies. the 
Shah faction (Shah means Gul 
Mohd. Shah in Kashmir have not 
given up their description of me as 
anti-national and dangerous to the 
s~curity of India. The Congress is 
d1rectly responsible for my dismis-
sal and the situation which prevails 
in Jammu & Kashmir today." 

[Translation] 

But things do not end here at all 
and further thi.'v talk of conspiracy. 

[English] 

conspiracy to displace him. 

lEnglish] 

The Congress(J) and Mrs. Gandhi 
were unwilling to live with rival cen· 
tres of pt.l\\ er in th~ States. This be-
c.omes. evident from their manipula· 
uons m Jammu and Kashmir and 
Andhra Pradesh. From the time I 
formed my Government after the gen-
eral elections in June. 1983. I Jived 
from minute to minute for I knew that 
Delhi would topple me sooner or later~ 
they were intent upon it. 

SHRJ A. CHARLES (Triv.tnc:lrum): 
In 1985. Shri V. P. Singh was also rt'l-
ponsible for the dismissal of the Mi· 
nistry. Where is he now? (Interrup-
tions). 

(Tran.slation] 

SHRI GEORGE FERNANDES : 
Mr. Chairman. Sir, please tell him 
once for all that continuous interrup-
tion has no meanins. 
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[English] 

Mr. Jagmohan came to Jammu and 
Kashmir having already heard the 
fairy tale of the political fiction from 
the Congress. You sent him because 
you were a fixer. You sent him to 
destablise the Government. throw the 
Government out ...................... .. 
Unterruptiom) You created a situa-
tion. 

[Tran.rlationJ 

Regarding the appointment of a par· 
ticular person as Governor, I quote 
Dr. Farooq Abdullah: just listen. 

[English] 

SHRI A. CHARLES: It is irrele-
vant. 

MR. CHAIRMAN: Kindly do not 
interrupt. 

(/nte"uptions) 

SHRI ANNA JOSHI (Pune): He 
is t!lvmg thr guidelines for their 
study on the Kashmir is~ue. 

[Translation] 

SHR I GEORGE FERNANDES: If 
the ruling party turns a blind eye to 
facts. I am not talking of politics. but 
just f'T'esenting the facts: if you want 
to solvc the Kashmir pwbkm. you 
can not do so by ignoring the facts. 
If the mistakes are not realised how 
can the solution be found out .. . Un-
temrptions) ... This is my objection. 
and you are repeating the same thing 
here. 

[E,gfish] 

The Pdncioal actors in this show, 
were Aru11 Nehru. Makhanlal Fore-
dar. Ghulam Nabi Azad. Arif Moh-
ammed Khart. Mufti Mohammed 
Syed (PCC President), Moulvi lftik-
har Hussain Ansari (leader of Con-
aress ugislature Party). Pt. Mangat 
Ram Sharma (PCC General Secre-
tary). Mr. D. D. Thakur and. of 
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course, Mr. . Ghulam Mohammed 
Shah. The cost which performed as 
directed. was presided over by Mrs. 
Gandhi who was the Director and 
Producer. 
[Translafit,n] 
Sir, that is why I am putting before 
the House the complete details from 
where the Kashmir problem starts. Un-
less it is discussed in detail and we dis-
cuss only the incidents happened in 
1989, it would be improper. Dr. Fa-
rooq Abdullah's elected Government 
came into power in 1984 and as per 
Dr. Abdullah. the conspiracy starts to 
dismiss his Govt. He is mentioning 
the names of the persons involved in 
it. I am not bothered to which party 
they belong to now. I am only con-
cerned with the issue as to how we 
can solve the Kashmir problem. You 
cannot solve this problem unless you 
understand the facts. You dismissed 
the elected Govt. In 1984 Dr. Farooq 
Abdullah came on street to oppose 
tooth and nail everything at that time. 
He took in the stride all the allega-
tions of being dubbed as Pakistani 
agent. traitor and antinational. 

All the non-congress parties of India. 
sitting on opposition benches. with-
out exception went there to express 
their suport to Dr FaroOQ Abdullah. 
who Cf'uld not stand bv his words. 
He told that he was called during 
JQ!D and was asked to enter into an 
electoral allian.:e with Congress (I) 
a11d when he refused to do so. he was 
threatc,ed that he had n0 alternative 
hut to enter into an alliance with 
C'ongress. 

[English] 

"In March 19R3 or so. thev started 
ta!kint! of an electoral understa'ld-
ine frlr forth(·omine elections. For 
that 1 wt"nt to Delhi for orelimi.,arv 
talks with Raiiv Gandhi and Kri-
shan C'hander Partt. When the plart 
was unfolded to me T left that such 
a maior decision should not he 
talcen bv me aloruo but that the 
other leade~ of the Party should be 
consulted. T wanted to consult the 
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Working Committee of the Na· 
tional Conference ..... " 

Then they came to the conclusion 
that what they were offering was not 
adequate. what they were offering 
was not in the larger interests of the 
National Conference. 

Further it says: 

"That was the first breaking point 
For this the Congress never forgave 
me for thev wanted to win elec· 
tions in Kashmir riding on our 
backs .... The Congress in Kashmir 
is known for its tricks. They con· 
trived to start a fire in their. party 
Headquarters, the Congress Rha-
van. putting the blame on us. 
Later when Mrs. Gandhi addressed 
a public meeting in Iqbal Park and 
the attendance was thin. the local 
congressmen were able to convince 
her that Farooq Abdullah and his 
partymen had prevented people 
from coming to her meeting .... If the 
Congress can prove this I will quit 
politics.... We had absolutelv no 
hand in it and I told her personally 
about it. Later when Mr. Raiiv 
Gandhi came to Srinagar and add-
ressed a public meeting in lqh1l 
Park. my Government took precau-
tions to avoid any unpleasant inci-
dent or violence. The police arres-
ted a Jaree number of Co'l~ressmen. 
on the spot with stones. knives. acid 
bottles and the like. Thev were 
later released on bail which were 
offered by well-known Congres.; 
workers I told this to Mrs. Gandhi 
and that such things were organis-
ed by her partvmen to malil!n us 
before the people .... (]t:~.terruptiow) 

SHRI A. CHARLES: What is the 
relevance of this .. . (Interruptions) 

[T ranslationJ 

SHRI ANNA JOSHI: When an this 
hannened at that time it was never 
objected to but why it is so now? 

[English] 

MR. CHAIRMAN: Mr. Fernandes. 
you will have to kindly wind up now. 

SHRl GEORGE FERNANDES : 
But they have taken aJJ my time are 
witness to this, Sir. 

MR. CHAIRMAN: No. always they 
have allowed you to continue ... 

(Interruptions) 

[Translation] 

SHRl GEORGE FERNANDES: I 
will not take more time. It is a 
matter which relates to Kashmir and 
there are so many things which ar:: 
causing damages: but I am summing 
up and will not quote much move. 

[English] 

MR. CHAIRMAN: I think vou 
have quoted quite extensively from 
the book. 

[Translation] 

SHRI GEORGE FERNANDES : 
1 won't quote further and reserve these 
for the next time. Mv submis.sion ts 
specially to the educated ones that 
they should go through the book. One 
should restrict to ones own subiect 
and his ... anurruptions) ...... I am not 
referring to any individual. but why 
are they feeling guilty. I am not pin· 
pointing any individual. My submis· 
sion is to the educated persons. Why 
are they feeling perturbed...... (/n· 
terruptions)...... How can the mis· 
takes of 1984 be rectified? After tC>R4. 
Dr. Frooq Abdullah wron~ly succu-
!llbed to your pressure. In 1983. he 
had the coura~e to oppose. Tn 1C>~4 
wht>n hi<~: Govt>rnment was di,;mi<~:CI'd. 
the whole of the opposition stooc:f bv 
him. Dr. Abdullah stood bv the on-
PMition. but since the day he entere-d 
into a contract with vou under f'~· 
sure. be I<* the love and affection 
of the people of Kashmir which was 
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~is ass~ earlier. Why this fact is be-
mg derned by you? Dr. Farooq Ab-
dullah admit~ all this, but why are bis 
agents refusing everything. Dr. Ab-
dullah. ad'!lits all this and says this 
was hts ~tmalayan blunder, but after 
that durmg the election held in )Q87 
an. ac~ord was already signed. The 
objective was somehow to get power. 
So vou contested the election held in 
198? by entering into an alliance with 
NatiOnal Conference and ·················· 

AN !"f0!\1. MEMBER: Electio:1s 
were ngged ... (interruptions) ........ . 

SHRT GEORGE FERNANDES 
I am quotin,!! from the book of nr. 
Farooo Abdullah. If you go to an" 
street in Kashmir and talk to any old 
person. he will tell you that he ha!i> 
voted only two times one in 1977 
when Morarii wa<: Prime Mini.,ter and 
next time in 1984 .. . (Interruptions) ... 

(English] 

M_R. CHAIRMAN: Mr. Fernandes. 
I thmk vou have given a verv ade· 
quate back!-!found. Now the· Reso-
lution is on the exten!'ion of the Pre-
~ident's rule. l think the background 
ts now becoming too elaborate. 

fTranslation] 

SHRJ GEORGE FERNANDES 
J am concludin~ mv speech now. I 
would like to sav that such a wrong 
attitude takc-n bv the Government 
cannot re<:olve this is.c;ue. T told vou 
in thE" beeinnim! that thio; issue" of 
Ka,.hrn;r r811not be solved if we show 
our bt-lnlc-!t~ess and stand defectf'd. 
Thltt will not St>rve any J'umoc:e. We 
c"""Ot denv the fart~ and hi<:•orkat 
situation of Ka~hmir whkh have 
C1'f'8fl"d fh~P MfCti'"C:tancec: ancf jn the 
n~nt rnnte'!tt wil1 not solve tbi!t. l)ro-
hletn Th,.,.fnre. T in remnnse tn tbe 
bnn. Mini~E>r'c: pronoc;Al of extendint 
the Pnot~l~""''c: ntlt- hv si'!t mo11thot 
rMUtt~f'd that the tim,. bfl litnited M 
th~ mon!hc onlv co fltat thfo Gowrn· 
Jn,on.t mav ~bow tb.t- rouracre of dn~nfl 
tbJll all their nartymen are repeatfnc 
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both outside and inside the House 
that the~ . would start political action 
and pohttcal process. According to 
their claim there is the only party in 
Kashmir which can form the Govern-
ment there. So let them show the 
courage of holding elections there. 
Government should take away the 
control from the bands of the police. 

Mr. Chairman. Sir, few aays ago, 
the hon. Home Minister had told that 
he is going to Kashmir but he did 
not go there. He can give manv 
reasons for that. But, is there an\· 
serious problem in the country. other 
than that of Kashmir. The hon. Home 
Minister should neces.~rily visit 
Kashmir. Much time has passed 
after this Government had taken 
cha'1!e. In the present situation, the 
Union Home Minister of India should 
definitely visit Kashmir. 

[En~lish] 

MR. CHAIRMAN: (Rao Ram 
Singh): The time allotted for the dis· 
cussion on this Resolution was one-
and-a-half hours. We have already 
exceeded it. If the House so desires, 
we can extend the time by another 
half-an-hour. 

SOME HON. MEMBERS: Yes. 

[Translation] 

SHRl GEORGE FERNANDES: 
Mr. Chairman. Sir. my first sugges· 
tion is that the Home Minister should 
~ive priority to the Kashmir issue and 
he should go to Kashmir and talk to 
the people at all the three places i.e. 
Jammu. Kashmir and Ladakh in order 
to know the facts and drcumsta~es 
there. And thereafter he should bring 
some solid proposals to this House. 

Secondlv. I would like to sav about 
the civil Rights of the Kashmiri peo-
ple. Today. there are two types of 
persons. One who are armed with 
guns and others who are innocent and 
victims of terrorism. If we put these 
two types of pe.-sons in same side and 
do aot adopt a policy tCI distinguish 
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between them, this problem cannot be 
solved. If you will not adopt any 
meas:ue other than guns then how the 
people of Jammu-Kashmir will feel 
themselves Indian citizens. A measure 
of mutual discussion should be adopt-
ed by you ...... (luterruplion.sL . .. . 

SHRI A VTAR SINGH BHADA-
NA (Faridabad): Please tell, what 
solution you have. 

SHRI GEORGE FERNANDES: 
We will tell you when we come into 
power a!!ain. Now there is your 
Government. so vou should do this. 
Should I show your Party's manifesto 
to you, in which everything is men-
tioned. Why do you ask me? 
(Interruptions) ..... . 

Mr. Chairman. Sir, I would con-
clude mv submission within six sen-
tences. · The Government shou!d 
change its stand on the questions of 
Human Rights and Civil Liberty and 
should provide an opportunity to the 
people all over India associated with 
the cause of Civil Liberty to meet 
the people of Kashmir to understand 
their problems. 

Third Question is related to the 
k a:;hmiri Pandits. We never agreoo 
to !he Bhartiya Janata Party's stand 
in regard to the Art'cle 370. 

I would not like to speak regard-
ing tilat as yo·J will not allot me the 
time requiroo for it. Those Pandits 
who are t>cattered in Delhi, Jammu 
and other parts of the country need 
relief today. The decisions taken in 
1990 have not been imoJementoo by 
this Government even after passing a 
quarter and one year. They have aban-
doned the process we had initiated 
regarding their problems. Todav. 
when those Pandits come forward with 
their demands. they get nothing except 
Jathis. We urge upon the Government 
to consider sympathetically the pro-
blems of the Kashmiri PaDdits and to 
give them immediate snecial reliefs. 
As we consider Kashmir an integral 

part of India. so it is necessary that 
we should not repre&S the people our 
integral part of the country. They 
should not be neglected to make them 
feel themselves alienated from us. 

[English] 

SHRI MANI SHANKAR AIY AR 
(Mayiladuturai): Mr. Chairm~!l· Sir. 
I must apologise for the condttton ~f 
my voice, but I trust our sound engt-
neer will be able to reach out to the 
ears of our people what I am unable 
to do with my vocal chords. (Inter-
ruptions) 

Mr. Chairman. Sir. I rise to support 
the Statutorv Resolution moved by the 
Home Min!ster seeking the extension 
of the present Constitutional situation 
which prevails in J~mmu ~nd Kash-
mir by a further period of stx months. 
ln extending my snpnort to the H~me 
Minister on this Statutorv ResolutJOn. 
I would wish to urge uPon him that 
the Con!!ress Government which came 
into power and became responsible 
for the affairs in Kashmir is now 
about 65 davs old. and in these 65 
davs we apoear to have done nothing 
excent continue not onlv the mis-
taken nolicies of o•tr two· prede"essor 
srovernments. but also the personnel of 
our two prooecessor "nvemments and 
have not given anv indication whatso-
e·;er abo·•t how we pronose to change 
the situation as it prevails. (Interrup-
tions) 

I ent;relv aeree with my friends. 
Svoo Shah~buddin and Geortte 
Ferrtandes-if vou nermit me the ao-
pelJ~tion my friend for Geo~e Fer-
nandes-thllt the situation in the 
K11shmir V~llev is not one that gives 
anv kind of comfort or re-assurance to 
a.,vhodv in anv oart of thi.'l House. 
Mr. Fernandes is of the view that the 
!Jituatkm that prevails in 1991 is on 
account of the actions that too1c nlace 
~even ve11rs aoo. I have he"'rd of the 
·~even-vear itch' in abortion and matri-
mony, b11t this is the first time I have 
beard about the seven-vear itch in a 
sovernntental affair. The f~tct of the 
matter i.s tbat while we have beeD 
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greatiy enlightened by what we have 
been told about the events of 1984 
and 1985, and some passing asper· 
s1ons to what happened in 1987, Mr. 
Fernandes has chosen to keep us com-
pietely in the dark about what hap-
pened in 1989 and 1990. In Novem· 
ber 1989 when the Congress Party 
ceased to be responsible for the peopl¢ 
of the Kashmir Valley, we had just 
been. as my friend Shri Digvijay Singh 
pointed out, through the most success-
ful autumn tourist season that the 
Kashmir Valley bad ever enjoyed. ln 
November 1989, there was a popularly 
elected Assembly in the State of 
Jammu and Kashmir. In the month 
of November 1989. there was a Gov-
ernor installed in Srinagar. shifting 
between Srinagar and Jammu. who 
was regarded by the people of the 
valley and the people of the State as a 
model of how a constitutional Gover· 
nor should function. There was. as 
George Fernandes reminded us in the 
debate on the Terrorists and Disrup-
tive Activities Act. a militancy that 
was on: there was. in his own words. 
an insun!encv that was on. But it 
was not -an insurgency which was at 
the present level. It was an insur-
gency which certainly needed to be 
tackled. but it could not be described 
as an insnrgency that had totally dis-
runted all normal life in the valley. 
We aJ<;o had a sit•1ation in the valley. 
where there were nationaht oolitical 
e'e"'e.,ts who had the couratre to ope-
rate in the v"l'ev. unlike the Home 
Vinister of Mr." George Fernandes's 
Government who. although he belones 
to the vallev. did not even have the 
count2e to stand in his own consti-
tt•encv in the vallev to Ret himself 
ele~ted in the 1989 elect:ons. (lnt"· 
ruptions) We had a l"n!e number 
of ar-tive nation a list noliticians func-
tioning in the area. What hanpened 
after that? In the three months that 
elaosed between the Government of 
India ceasing to be run by the Cong· 
ress Party and Mr. George Fernandes's 
Government sending an all party de-
leption to Srinagar (which I had ac-
companied in a purely ofticial capa-
city with the President of my party at 
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that time, even though I did not have 
the honour to be a member of that 
all party delegation as Mr. Fernandes 
was)----we found a radical change in 
the situation that obtained in the 
valley. There was no popularly elect-
ed Assembly. Why? Firstly, because 
the Government of India, through its 
Governor, had seen it fit to suspend 
that Assembly and then we had th.: 
constitutional monstrosity that a Gov-
ernor who does not consult even hi:. 
Prime Minister, let alone the Govern-
ment of India, decides entirely off his 
own bat to convert a suspended 
Assembly into a dissolved Assembly. 
That is what I meant by a total abor-
tion of the political process. 

Sir. we also found a Government b 
Srinagar completely under siege. '>0 
much under siege that this brave Gov-
ernor sitting in Srinagar decided that 
he would not go to the Airport to 
receive the Deputy Prime Minister of 
India because he did not have a car 
in which he could travel that distance. 
We had a situation in which the police 
officers running that State were so 
frightened that they refused to Jet the 
Leader of the Congress Party go and 
meet the ordinary people of Kashmir. 
And even the Minister of the Janata 
Dal Government who "as with us had 
to escape in his us•Jal Scarier Pimper-
nel act: which all of us have got to 
know for too many years. to meet a 
few people. We had a situation in 
whi:h that Governor of the State of 
Jammu and Kashmir refused to even 
name one single civilian organisation 
that would be in a oosition to meet 
the delegation inside its own hotel. 
We were in a s:t:1ation where a com-
olete military rule had been launched 
bv the Government of V. P. Singh. 
Georee Fernandes and Mufti Moham-
mad 'Saveed: where the total aliena· 
tion of ·the people of Kashmir had 
begun: and where the Governor, who 
had at one time acted as the execu· 
tor of the ConttreSs will. had then so 
revealed himselr in his true saffron 
colours as to go as the re"lresentahve 
of the BIP and had totally alienated 
the entire Muslim opinion inside the 
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valley. We, then, had a situation 
where we returned saying, let us get 
together, let us . begin a pro~ess of 
bringing Kashmrr back ~~otton~Jly, 
administratively and .poht.Ically mto 
the mainstream of Indran life. 

The first great step that the V. P. 
Singh Government took in this regard 
was to name the gentleman wh~m I 
have had the gustaki to call ~Y. fnen?, 
Georoe Fernandes, as the Mrmster ID 
charg~ of Kashmir Affairs. And that 
Government then aborted, I use that 
word again ·aborted', every effort 
made by my friend George to. rest?re 
good sense. We then had a situ~uon 
where a decision was taken (agam, I 
was not an official Member of that 
meeting but I was asked to record ~he 
min:.~tes, a fadity which I ~ave whi.ch 
George Fernandes gets irritated ~Ith 
because sometimes it is used agamst 
him in my writings)-! was the one 
who recorded the decision which Mr. 
V. P. Singh approved, that their Gov-
ernment was going to find out whether 
there was any legal way in which we 
could stop the d!ssolution of the As-
sembly and restore it at least to its 
suspended state. Another abortion-
they did nothing about it. In the 
meanwhile, the excesses of the Gover-
nor whom the BJP had imposed upon 
Mr. George Fernandes reached such a 
pitch that in the month of May 1990. 
even they had to get rid of the man. 

I now come to the present situation 
where I have five specific requests to 
make of the Home Minister while 
supporting this statutory resolution. 

Number one, we do not have a 
politically sensitive person at the head 
of the Kashmir Administration. We 
have one ooliceman supported by two 
more ,,l.icemen. This is wron~. _It 
is a rrave error made by the Janala 
Oaf Government, continued by the 
Chandra Shekhar Government and 
which we are persisting in today. 

I ofeud throujlh · you. Sir.· to the 
Home Minister that with the utmost 
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urgency we should name as the Gover-
nor of Kashmir. somebody with deep 
political experience. Fortunately, in 
the two sets of elections thaL we have 
had in 1989 and 1991, so many of 
my distinguished older colleagues, 
some who back in 1957, shared a 
Chair along with George Fernandes in 
this Ho:.~se. I am only a new boy, I 
admit it. although George .seems to 
think it is some sort of a sm on my 
part to be only a new boy here-I 
nevertheless say that since there are 
so many distinguished and experienced 
Members of this House. people who 
have held high office in the Govern· 
ment of India. who are today unemp· 
loved, why can we not find one of 
them to immediatelv take over the 
Governorship of Jammu and Kashmir 
so that after this disgraceful commu-
nal Governor we have had in Jag· 
nh>han and this policeman~r this 
set of three policemen -we have had 
during the last six months. we get 
a firm political hand steering the rud-
der of our ship of State. 

Secondly. it is of the ~t!Dost im-
portance that the Home M1mster exa· 
mine the possibility of trying to see 
whether the dissolved Assembly can 
be brought back to its suspended 
stage instead of being dismissed be-
cause. if that is possible. it can be 
held out as one. may be one. possible 
means of restoring the political pro-
cess. I say this in consciousness of 
the fact that the life of that Assembly 
is due to expire in March 1992 •. any· 
way and if we are able to bnng a 
dissolved Assemblv to a suspended 
state and then to a· reanimated state. 
we may be able to very quickly move 
throu!!h the dissolution of that House 
and into elections that can give us. 
once again. representatives of the pea· 
ple from the State. 

The third request I would make of 
the Home Minister is that steps be 
taken immediately. by which I m~n 
within the next week or so. to reviVe 
the dialogue that at one staae started 
between aU the political parties to tee 
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whether we can build up a national 
policy in regard to Jammu and Kash-
mir. When we started out in March 
1990. I thought, as the junior-most 
and the one non-official Member who 
got into that A vro plane. that this 
was an impossible exercise but I was 
amazed that. as a result of sittine 
around that table in that snow-bound 
hotel in Kashmir, in Srinagar for a 
day. and the subsequent conversation 
that was held in Mr. V. P. Singh's 
drawing room (incidentally. that draw-
ing-room was redecorated for a larger 
sum of money than the entire money 
that was spent for five years by the 
CPWD on Mr. Rajiv Gandhi's house. 
but that is a different matter)-

17.00 hrs. 

Since it was possible to begin a dia-
logue. I thought that we could once 
again get ourselves back on that path. 
The fourth thing I would request of 
the Home Minister is that the nationa-
list political clements in the Kashmir 
Valley led by the same Or. Farooq 
Abdullah should be activised and 
mobilised. Every time Dr. Farooq 
Abdullah joins that side. he becomes 
the hero of Shri George Fernandes 
and everytime he joins our side. he 
becomes the devil. Let the same Dr. 
Farooq Abdullah who. at least. has 
the virtue of knowing the people of 
Kashmir more than we people sitting 
on any sidt.: of this House. activise 
and mobilise those people. I parti-
cularly would like to take several 
names that Shri George Fernandes re-
ferred to including Moulvi Iftikarud-
din Ansari. I would like to see how 
many of these people can be made a 
little bit more active instead of re-
maining mired in Nizamuddin as too 
many of them tend to do. 

My final request to the bon. Home 
Minister is this that it is absolutely 
essential that the Administration in 
the Valley should stan displaying a 
oonarou face. a human face. At the 
momeat. what is happening with the 
Adminl$tration in August 1991 is in-
distinguishable from what it looked 
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like. let us say, in May 1991. We 
have to give it a human face and 
giving it a human face means taking 
up issues of human rights which our 
leader Shri Rajiv Gandhi, insisted 
upon so often and highlighted so 
much irr our manifesto. There are . 
certain aspects which we have to con-
sider. The first aspect is that of 
human rights, the second aspect is 
economic development. the third as-
pect is social justice and the fourth 
one is the re-creation of those con-
ditions in the Valley which, for the 
last I 000 years, have ensured that the 
Kashmir Pandits live in perfect har-
mony with the Kashmir Muslims. 
but which. for the last 1000 days, as 
a result of the kind of a communal 
Governor that the BJP imposed upon 
the Janata Oal. resulted in all of them 
quitting the Valley. As soon as they 
saw Shri Jagmohan·s face, they quu 
the Valley. 

With these words. I conclude. 

SHRI I~DRAJIT GUPTA (Midna-
porel: Mr. Chairman. Sir. as you 
have made it clear from your remarks 
that the time for this debate is very 
limited. we have already passed the 
originally allotted time. However. the 
Chair has. in its wisdom. already 
allowed more than one speaker from 
several Parties to speak whereas some 
other Parties are just oerhaps not go-
ing to get their tum, Y do not know. 

SHRI CHITTA BASU (Barasat): 
Thev should also get a chance to 
speak. 

SHRI INDRAJIT GUPTA: That 
is what I am pleading for. 

MR. CHAIRMAN (RAO RAM 
SINGID: You are very ably repre-
senting on their behalf. 

SHRI INDRAJIT GUPTA: 1 
don't represent anybody exccot my 
own Party. Since you have already 
said that the extension will be only 
for half-an-hour, I am having some 
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apprehensions about the fate of. my 
other colleagues here. Anyway, It JS 
up to you to decide. 

MR. CHAIRMAN: It is entirely 
up to the House to decide. The only 
thing is that the Home Minister has 
got to give his reply. We should com-
plete before that. 

SHRI INDRAJIT GUPTA: We 
have only one week to go. There is 
only one week to go before the expiry 
of the President's rule period. Now, 
this motion has been brought before 
the House for consideration. 

Sir, I am afraid the situation in 
Kashmir appears to be reaching a 
point of no return. Many Members 
here have already described what is 
going on there. There is no faintest 
glimmer of light visible at the end of 
the tunnel. What this motion pro-
poses to do is nothing more than to 
continue this kin<i of state of affairs. 
this complete and utter deadlock 
which is really threatening the very 
integrity and unity of this country. 
As far as Pakistan is concerned. its 
motives are quite clear and mainly it 
is out to internat!onalise this issue, if 
it can. From the day 20 years ago 
when we were forced by circums-
tances to take certain action on be-
baH of the people of Bangladesh who 
were fighting for their liberation at 
that time. and we helped them to be-
come independent, from that day. 
there has been a section of people in 
Pakistan particularly in the army. who 
have been determined to take their 
revenge for what was done, accord-
ing to them, by breakinl! away East 
Bengal from the then Pakistan. They 
are determined on this issue and they 
are also politically seeking to inter-
nationalise. At least. Shri V. P. 
Singh's Government prevented Am· 
nestv International from coming here. 
Amnestv Jntemat<onat was 1110 insis-
tent and oressurisin~ us so much to 
allow a team to come here to see for 
themselves what was aoing on. They 
were not allowed to oome. But Mr. 

Kaufman has been allowed. Mr. Kauf-
man has been allowed to go to Kash-
mir to meet umpteen people, to talk 
to them and to issue all kinds of state-
ments. These are all part of the 
game to internationalise this Kashm1r 
issue. And 1 am afraid that the lon-
ger this deadlock continues, the Jonger 
this unfortunate tragedy, I should say, 
continues in Kashmir. it will work to 
the disadvantaee of India and not of 
Pakistan. It is in our interest, in our 
national interest, though it is a diffi-
cult task, sooner than later to try to 
take some moves. some measures 
which can break this continuing dead. 
lo.::k because we consider Kashmir to 
he a part of India. we consider the 
Kashmiri people to be Indians, we do 
not consider them to be anything else. 
But we know the soil of Kashmir can 
be retained, can be held by virtue of 
a gun-we have got the army there 
and we are not afraid of Pakistan in 
that sense-we can hold the soil of 
Kashmir. but what about the soul. 
What about the soul of Kashmir and 
the Kashmiri people? If that is lost 
to us. there is then the precious little 
comfort that we can get by saying 
that we are holding on to that area. 
geographically speaking. What is the 
sit•1ation now? So many Members 
have sooken about it. I am not sneak-
in!! about the ref'lgees. Lalchs of 
peo"le have had to lelive Kashmir. 
The overwhelm!M majority of them 
are. of cour'ie. the Hindus. Kashmiri 
oandits. There are also some Mus-
lims. But yo•J did not mention that 
many Muslim families were also hav-
ing to leave Kashmir. They are hav-
ing to leave Kashmir also and all 
t~~e peoole are livin!! in pitiable con· 
dtt1on as refugees. That is up to the 
Go~emment to look into that q•,estion 
which has been raised in this Ho·1se 
many times in different forma as to 
bow they can be provided with more 
human conditions of life. of comoen-
sation and vari0115 other things which 
thev :equ~re. But now the people who 
remam m the Ka~hmir Vatlev, I 
soould thin1c, after this 1oruz oeriod of 
violence and terror which has stocked 
the VaUey. if some way could be 
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1hown to them by which this struggle 
could be resolved by some peaceful 
means of settlement, I think, many 
people could be found in the VaJiey 
who wo~•ld respond, although there is 
a fear of the bullet. It is a fact. But 
nevertheless there comes a time, it has 
come in Punjab also, when common 
people whose· life has been dislocated, 
whose economy has been completely 
shattered, who are now not able to 
eke out a livelihood. they would wel-
come a move which would really 
appear to them to be sympathetic and 
h!Jman and which would be showing 
some way by which a settlement could 
be bmught about. I am afraid. on 
this iss~!e the Government of India 
appear to be completely bankrupt, 
com~letely bankrupt. They have 
nothtng to offer except the continua-
tion for another six months of the 
pnJicy of bullet for bullet and .ron for 
~un. Of course. you have to use the 
~n when neoo!e on the other side are 
committing violence. But is that the 
onlv way that you have 20t? That 
will not orovide any solution ultima-
telv. More and more we are com-
mittinl! our oara-militarv forcec; and 
the army to this unnleasant job. the 
more the other side is escalatimt its 
violence. we are not able to prevent 
infiltratio" across the border. All 
thec;e fl!'ures which I have Riven are 
nf IOOUSIIn:fc; of VOUD2 men WhO have 
been <:en1 acroo;s the border to Ret 
traini"!! tJ.tere. tl) 2et arm~ there and 
come h-.cl; :tRain· into the Va!Jev. 
Their n"mher h~s been RO'n!! un an 
the times. Tt means. we .,re not capa-
hle of cl.~"<'\incp this infiltration and 
covnter·infl1tration across the border. 

Whv nnt? T do nnt know. We should 
~ ~nH. whv our Amw whkJ, j;; ~­
llMtncr the home-r wh~e- ioh is to 
~mmf thC' int~""l'llltio.,aJ bnrder-we 
h!!V~ One or fht> b-st armi~ in the 
W""'"" -- n ~"C' not able to c-h .. c-k more 
dff"Mive1v thi.; c:-onstant infilfl"atiOI"' or 
'"" '"'"" """ R rmf'!d vcmtl, from "C'l'OIIIS 
the otber ~tide. Tt i!' ~roin~ on. What is 
the solution1 Jn militarv tenns. there 
mav "" M anv colution. Jn which 
ever way you 1oolc at it. the longer 
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this goes on, it win work to our dis-
advantage. The spectacle of an arm-
ed insurgency continuing in a part 
of India is something which interna-
tionally also. does not do us any cre-
dit, however much we may go on har-
ping on the connivance and the help 
given to them by Pakistan. The fact 
;emains that there is armed insur-
gency going on in the Kashmir val-
ley and it has acquired a higher di-
mension now. They are able to la-
unch counter attacks against our se-
curity forces: they are able to carry 
out ambushes: they have sophistica-
ted weapons of every sort. Therefore. 
it is a kind of miniature war going 
on there. And here, I do not think 
that anybody relishes the prospect of 
our army being willy nilly used for 
policing purposes. This is something. 
which I think. perhaps even the Mi-
nister of Defence in another context 
has emohasised this fact. That is not 
for which the Army is meant for. 

The army's job is to guard the bor-
ders of the country and to repulse 
any external aggressor. if he chooses 
to transgress the border. But the 
ouestion in Kashmir is such that 
more and more. the armv is used for 
policin~ purooses and that is not the 
iob which the army should normally 
do. This cordonine of certain areas 
of Srinaear and other towns and then 
conducting houc;e-to-house searches 
within the cordoned area. is not the 
job w"ich the armv should be asked 
to oerform. But this is being done 
repeatedlv and inevitabtv. these char-
l!e~ and alle~tions are coming about 
the el(ce!'ses bein2 committed: about 
the atrocities beinll carried out. They 
mav h~ ~>ros!!-lv en22erated. I do not 
sav' that. All kinds of people are 
outtin2 out stories. Thev mav be 
e~a22~rate'f But that does not mean 
that Wf" should allow these thine;; 20 
unOU~"'\tioned: that there "houltt be 
no oroper enauirv or investintion or 
a('tio., takf"n a,ainst anv nersonnel--
wh•thC'r of the annv or of the nara-
militarv force."- who mav be ruilty 
of committinsr exc-e~41 on the civilian 
nnnu1ation Tf the Mvl"fian noDUla-
tion is subjected to this kind of treat-
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ment, then, it only helps the mili· 
tants more. It helps the militants, 
just as a propaganda about doing 
away now with Article 370. Shri 
Khurana, will help nobody but the 
militants and seces~onists. It is the 
worst possible that you can do-d~­
mand at this moment. About thts 
Article 370-we cannot go into the 
historv now. and there is no time-
remefi'lber the conditions in which it 
came; when there was a Hindu Maha-
raja who wanted to keep Kash~ir 
independent and not to merge wtth 
India, it was the Muslim majority 
people of Kashmir led by Shri Sheik 
Abdullah. who stood for unity and 
not by Hindu Maharaja. 

17.12 brs. [SHRI SHARAD DIGHE 
iTJ the Chair] 

fTranslation] 
SHRI MADAN l...A( KHURANA 

(South Delhi): What Nehru ji had 
said? What Sarju Pandey said? 

SHRI INDRAJIT GUPTA: Sarju 
Pandey is no more in this world. 
Why you are dragging him here? 
Leave these matters please. 

[English] 

There was a oeculiar situation at 
that time and ·there was no other 
way to keep Kashmir with India 
except along with other thir.gs, 
to bring in this Article 370. 
And just now, if you start a Com-
paign in the country, as my BJP 
friends have started that Article 370 
must be done away with. here and 
now-that was part of their election 
manifesto-and also on which they 
have housed passions among a large 
number of people, nothing would 
help the militants and secessionists 
more than to demand this at this mo-
ment of time, when a struggle is 
go;ng on there. 

[TransWiionJ 

SHRI MADAN LAL KHURANA: 
That time never came in 40 yean? 

SHRI INDRAJIT GUPTA: Such 
day which you want will never come. 

[English] 

Until that time. when free and fair 
elections can \>\! held this President's 
rule should continue. I am totally 
opposed to that. Such a day will also 
not come. 

[Translation] 

SHRI MADAN LAL KHURANA: 
Who has said this? Don't mention 
anything which I have never said. 

SHRI INDRAJIT GUPTA: You 
have certainly said this. 

[English] 

The central problem in Kashmir, as 
l understand it. internally is the fact 
that there is a two hund-red per cent 
bureaucratic administration which has 
no line of communication with the 
mass. The people have no line or chan-
nel by which they can communicate or 
even represent their grievances or do 
anvthing to this bureaucratic apex 
body which is sitting there ruling 
Kashmir in the name of our Govern· 
ment. This is not the way in which 
anything can change ever. 

Therefore. as many friends have 
suggested--) am not going into all 
that again - you must think of some 
means by which some political initia-
tive is taken to change this totally 
bureaucratic. military. police set up 
and give the people a feeling that there 
is an opening. a channel and a line ot 
communication by which they can re-
present whatever they want to say, 
whatever their grievances are. to peo-
ple who are receptive and who are 
willing to listen to them and who aro 
willing to act on that basis. 

It is astonishing that you have not 
even thought it fit to consult the poli· 
tical parties on these issues. Some 
consultation used to take place in 
those days. But that was cut short-
aborted. as somebody said. But for 
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some time it was going on and the 
results were not negative; they were 
good. Everybody was sitting-from 
Sbri Rajiv Gandhi to the BJP lea-
ders, all of us were there and the 
Prime Minister was there. We used 
to exchange views, to put forward 
augcstions, listen to other people's 
suggestions. This is always a fruitful 
exercise. It is only through this kind 
of an exercise that some sort of con-
sensus can be evolved. 

But this Government, since coming 
to power, does not even express in so 
many words its intention of holding 
consultations with political parties. 
jointly. severally, as you like. If you 
don't want to call them jointly and 
sit round the table, call the leaders 
of the different political parties and 
hear them, listen to them. exchange 
views with them, seck their opinion. 
seek their advice. But nothing is be-
ing done. 

I would remind you that among 
those militant groups which are there 
in the valley. as far as we understand 
it. not all of them are for n·ereer 
with Pakistan. The Jamait-e-Islami 
stands for the merger of Kashmir 
with Pakistan. But for example, the 
J&K Liberation Front does not stand 
for merger with Pakistan at all They 
say. yes we want to be free. indepen-
dent-independent of India. indepen-
dent of Pakistan. What do they want. 
we don't know. What exactly do they 
want'! Is there any method. machi-
nery by which they can b-: forced to 
spell out what they want? We do not 
know. There is an occupied area of 
Kashmir on the other side of the 
bonier. occupied by Pakistan where 
we are told all sorts of internal trou-
ble are now taking place. Recently 
there have been disturbances there 
and all sorts of things are happening. 
But we have no line of communica-
tion with anybody. 

I a,rce. Jamait-e-1slami is an orga-
nisation with which nobody can have 
any truck or any fruitful dialottue. 
There is no use trying also. But there 
are other people in the valley. How 
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to find them out? Will the Governor 
and his police advisors be able to 
communicate with them and give you 
any feed back? I doubt it very much. 
~h~refore we must think of reorga-
msmg and restructuring this whole 
machinery which we have got there 
at present and which is getting a bad 
name and nothing else for ruling with 
the help of the gun and the buiJet and 
committing all kinds of atrocities and 
excesses on the civilian population. 
This must be stopped. 

Internationally also we are being 
discredited. Despite our best efforts, 
we will be discredited. Because the 
international media, as we know, are 
not well disposed at all towards India 
and the slightest things which hap-
pen here, the incidents are being blown 
out of proportion and magnified. 
People generally think that Kashmiri 
peopk are in revolt. the people don't 
want to stav with vou. Thev don't 
want you. They want to be iOdepen-
dcnt. they want to be free. As some-
body saiJ just now. such things are 
happening now in many parts of the 
worU How are you looking at it'? 
Do you want to say. Latvia. Estonia. 
Lithuania want to be independent? 
They have the right to be indepen-
dent. We want to re..:ognise their 
independence. When it comes to 
Kashmir. what happens about other 
people in the world who are witness-
ing what they consider to be a war 
of liberation by the people of Kash-
mir? Neither our media nor our pro-
paganda. nor our metho:J of admi-
nistering that place, nothing is help-
in~ us in any way. Therefore. I would 
like to say that o;ome example should 
also he shown who we view these 
excesses and atrocities. I am sure that 
among the para-military forces and 
mi!itarv forces. there mav be indi-
viduals: There are black sheep every-
where who may have been guilty of 
such tvpe of excesc;es. They should 
be brought to book. It should be 
known to the public of Kashmir and 
this country that such people-wrong-
doers-wilt nQt be allowed to go 
scot free and that they wilt be given 
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proper punishment and all that. That 
is not being done. That is not done 
in Punjab, I think. with deleterious 
consequences in Punjab also. 

Secondly, I support the proposal 
made that the Governor should be a 
person who has not necessarily be-
longed erstwhile to either the police 
or the army. I do not know why this 
has become a kind of a mantram 
now that it must be somebody from 
the army or police. There are emi-
nen_t public men who have long ex-
penence, who are matured people. 
who have faced many kinds of diffi-
cult and tricky situations. Whv out 
of them you cannot select somebody 
who will command more confidence 
among the people than that kind of 
pe~on. I have nothing personally 
against Mr. Saxena at all. That is 
not the point. But I heard him 
speak also at the last meeting of the 
National Development Council which 
was held some months ago in Mad-
ras. But what he said did not hold 
O!Jt much cause for optimism or hope 
either. He had a policeman's view 
o~ the situation. From that point of 
VIew, he may be a disciplinarian, he 
may be quite strict and all that. But 
that is not going to solve the problem 
now. Therefore, we must bring about 
some differentiation among the diffe-
r~nt ~trata of the Kashmiri popula-
tion m the Valley. We should not 
regard them as one whole who are 
all committing some kind of confron-
tation and conflict with us. There are 
all kinds of people. There are all 
kinds of former leaders of Kashmir 
who may not be in Kashmir now-
may be out. I do not know. I am not 
speaking about Mr. Farooq Abdul-
lah. I think. Mr. Farooq Abdullah is 
a victim of many sins which were 
committed in his time when he was 
the Chief Minister. I have no doubt 
about that. But I do not support 
him for the way he abandoned his 
people in Kashmir and disappeared 
abroad. That National Conferenc:e 
of his father and himself was the st· 
rongest political force in the rural 
areas of Kashmir particularly. In 

every village, there used to be a unit 
of the National Conference. They had 
their trained volunte.!rs. They 
had their cadres who used to go 
around from house to house spread-
ing their message. But if the leader 
disappears and goes abroad and re-
mains abroad for months together 
and this kind of activity of the seces-
sionists and the terrorists continues. 
how do you expect those people--
the rank and file-to retain their 
morale? Gradually. gradually that 
National Conference organisation and 
its cadres have disintegrated. There 
may be many of them there still who 
can be revived. I do not know. I :tm 
not in a position to say. But the fact 
of the matter is that neither the Con-
gress Party nor that National Confe-
rence nor any other of the parties 
here. has been able in this whole 
period to revive their activities, poli-
tical activities. within the Valley. 

We should also get together as 
political parties and consider what 
can be done in this respect. I do not 
believe that nothing can be done. 
Some beginning can be made anrt 
has to be made if this is considered 
to be a national problem cutting ac-
ross all party barriers. Therefore, it 
is my request. Of course. we have 
no option but to ,;upport this motion. 
The President's Rule is going to :.!X-
pire on the 2nd of September. If this 
motion is not passed. if it is defeat-
ed. then what happens from the 3rd 
of September? We cannot contem-
plate that possibility at all. But 
this kind of habit or practice 
which has started at the last mo-
ment, at the frag-end a fresh motion 
for extension of President's Rule 
and then going on in the same old 
way. is only going to aggravate the 
crisis. That will be to India's dill· 
advantage. not to our advantage. 
Therefore. I request the Minister to 
kindly give us some hope at least 
and some confidence that the Gov· 
emment is thinking of some other 
way, apart from the bullet and tho 
gun, so that we may try to cooperate 
and see that some solution is found. 



S09 Stat. Res. re. BHADRA 4, 1913 (SAKA) Proclamation tn 510 
respect of J. & K. Approval of 

MR. CHAIRMAN: I think I can 
now ask the Minister to reply if we 
want to end this debate at 6 PM. 

SHRI CHITTA BASU (Barasat): 
Sir, this is a national issue. We sho-
uld be allowed to speak. 

MR. CHAIRMAN: But should we 
end the debate at 6 O'clock or not? 
If it is to end at 6 O'clock. then I 
must allow the bon. Minister to re-
ply. 

SHR I CHITTA BASU: Sir I will 
not take more than 6 to 7 minutes. 

MR. CHAIRMAN: OK. You may 
speak. 

SHRI CHITTA BASU: Sir, I co-
uld appreciate the position of the Go-
vernment because they have got no 
other alternative than to seek for the 
extension of President's Rule in 
Jammu and Kashmir. I can appre-
ciate alongwith other Members th.: 
constraint which the Government of 
India is facin2 todav. Rut I want to 
take this opJX.'lrtunity to say the .;itua-
tion in Jammu and Kashmir bas fur-
ther deteriorated to a very great ex-
tent. There should not be any idea of 
complacency in the mind of the Go-
vernment at the Centre. As a matter 
of fact, the writ of the Government 
does not run in Jammu and Kashmir. 
It is the militants of different affilia-
tions who have got a complete sway 
of the life of the people of Srinagar 
and also other parts of Kashmir as 
well. Pakistan has always supported 
these militants and insurgents. And 
it is also being admitted by ~hem offi-
cially that more than I 0.000 Kash-
miri militants have been giver. train-
in(l. arms and ammunition of a very 
sophisticated nature. Pakistanis have 
also. as in the past. been Irving to 
internationalise the issue. Sir. the 
Government has always been follow· 
ing one-track approach. The one· 
track approach has been only to de· 
ploy military strength and to ct•w 
down the people of Jammu and Kas-
hmir. When the Janata Dal was in 

the Government. I was very amused 
to find Mr. Chidambaram who always 
used to ask as to what is the policy 
or the Kashmir policy of the Natio-
nal Front Government. Now, equal-
ly I will ask him as to what is the 
coherent and comprehensive policy or 
the general approach or the coherent 
programme of the Government in re-
gard to Kashmir. It has been a dis-
mal failure on the part of the Gov-
ernment to evolve a coherent and 
comprehensive Kashmir policy. Sir, 
the policy. if there is any, is to apply 
gun. to deploy militants and not to 
recognise. I must say, the distinctive 
culture, the personality of Kashmiris, 
their language, their way of )if~ and 
culture. You can conquer a territory. 
You may have a territorial quest over 
a part of Kashmir. But you cannot 
win the hearts and souls of •he peo-
ple of Kashmir. People of Kashmir 
are to be made to understand that 
they are a part of India and they 
have got recognition of their distinc-
tive culture. their language an·J they 
have equal rights as citizen-; of India. 
As a matter of fact. Goventment of 
India's policy has been to deny the:r 
basic rights as citizens of I-,dia. May 
I know whether you are willing to 
revise your position fundamentally. 
basicallv to recognise !he ri!!hts of 
the people of Kashmir and their 'ien-
sitivities. when you are gettinl! a chan-
ce of extending the period of Central 
rule there? Unless you have got your 
policy based on that un::le~tanding, 
unless vou have ~ot your JXllky bas-
ed on the perce-ption. I am v~ry <;Orr)' 
to sav that Kashmir may remain t~r· 
ritoriallv a oart of India. but its S·)Ul 
will not be ·with India. D"' not take 
it otherwise. but I have to say tt:is. 
As a matter of fact. the;- :t!!Teed to 
join India with ~~at hopes but you 
have belied those hopes. 

In this background, I want to say 
that though this time there is n,1 sug· 
gestion for handing over Jammu & 
Kashmir to the military. on an ear-
lier occasion. some of tbe !)J P lea· 
ders publicly made it known ttat 
Kashmir should be handed over to 
military. 
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SHRI RAM NAIK (Bombay 
North): Who has said so'? 

SHRI CHITTA BASU: Some uf 
your leaders. 

SHRI RAM NAIK: How can it 
be? I do not know whether you have 
read correctly. Can you kindly n.:~me 
at least one leader? 

SHRI CHITTA BASU: Your 
Vice-President Shri Krishan Lal. Any-
way if you deny it. it is all right. 
That is what we want. ) ou see. you 
are opposed to Article 370. You do 
not want the deployment of the mili-
tary. You say that there is a need 
for political solution to the Kashmir 
problem. It is very go.:>d. But some 
of your leaders have been insisting 
that the Kashmir Valley should be 
handed over to the militarv. If You 
deny it, we will be happ.y ... (lnrer-
ruptions) 

SHRI RAM NAIK: If you are 
saying that it is said that it should 
be handed over to the militarY. then 
the answer is 'yes'. But if you are 
saying that we want to hand it over 
to militants. then the answer is ab-
solutely no. 

SHRI CHITTA BASU: Sclme of 
the leaders of the BJP have gone on 
record. I have mentioned one lea-
der's name. I did not want to men-
tion his name. but since You insisted, 
I mentioned his name. ffe said that 
Kashmir Valley should be handed 
over to mihary. (Interruptions) 

MR. CHAIRM.~N: Your time is 
over. Please condude. 

SHRI CHJITA BASU: I have 
been interrupted. Plea-:e allow me 
to speak. I should make my position 
clear. I am opposed to the idea of 
handing over the Valley to the mili-
tary because military solution is sim-
ply not possible. 11terefore there 
should be a political solution to the 
problem. Witb regard to this poJitical 
solution. I think some have !uggested 
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that the Assembly should be revived. 
I must say that that is not going to 
solve the problem. That may fur· 
ther complicate the issue. Therefore. 
the only option left with us is to the 
political forces. with the help of the 
political parties in Jammu and Ka~h­
mir. I think Government should take 
certain steps to allow the political 
forces to work there. Secondly, it is 
necessary to differentiate between one 
militant group from another. As per 
the information, we know that all 
militant groups are not for Pakistan. 
If you work out your strategy on the 
basis that every Kashmiri is a Pakis-
tani or every Kashmiri wants to go 
to Pakistan, then it is a wwng per-
ception. 

A strategy based on that wrong per-
ception is bo~nd to fail. Even there 
are differences in approach among 
the various shades of militants and 
insurgents. There are basic reasons 
for insurgency. I have no time to ex-
plain the various reasons for the in-
surgency in Jammu and Kashmir but 
I think the Government should under-
stand it. realise it. examine it and 
evolve an appropriate strategy. 

Finally, Sir, while concluding. I 
also support the demand for proper 
and adequate relief measures for the 
mierants of Kashmir: Hindus and 
Muslims both. We should not feel 
that Kashmir migrants are problems 
of Hindu migrants alone. There art 
other migrants also. Therefore, Go-
vernment should formulate an apnro-
pria te pol;cy for providing relief. 
succour and rehabilitation to the Ka· 
shmir migrants of both the oommuni-
ties who are passing their days in 
great distress. 

THE MINISTER OF HOME AF-
FAIRS CSHRI S. B. CRAVAN): Sir. 
T must express my gratitude to all the 
hon. Members who have very clearly 
stated their views as to what should 
be done to solve the Jammu and 
Kashmir problem. 

At the outset. I must admit that 
though I bad made a statement that 
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I will go to Jammu and Kashmir, it 
was impo!lsible for me to go out even 
for a single day as I was busy with 
hoth the Houses. I would like to 
repeat that I will definitely go to 
Jammu and Kashmir. meet a large 
number of people and try to find a 
solution of the problem. I must say 
that the Government has a definite 
policy so far as the State of Jammu 
and Kashmir is concerned. 

SHRI CHJTI'A BASU: What is 
that flOiicy? 

SHRI S. B. CHA VAN: You wait 
for a few minutes. I will e~plain it. 

We have a definite policy with re-
gard to Jammu and Kashmir and we 
do not propose that this kind of 
situation should be allowed to con-
tinue for a long time. It is neither in 
the interest of the country nor in the 
interest of the people of Jammu and 
Kashmir to allow this kind of situa-
tion to continue in that area. We 
don't helieve that the people of 
Jammu and Kashmir are keen to 
declare the independence of Jammu 
and Kashmir. Under compulsion a 
large number of people are dragged 
from the State; taken across the bor· 
der: siven the training; siven the wea-
ronrv and at the gun-point they are 
asked to go and bit a particular tar-
)!et. We could get this information 
thar Palcio;tan is fully involved in this. 
from some of the people who have 
been cau{!ht. Though at international 
rontm Pakistan is denying the fact 
that they have any hand in it. still 
there is no denvin, the fu<.·t that 
Pakistan is deeply involved in it and 
they are interested. a5 my friend Shri 
Jndraiir Gupta has saki. to interna-
tionalise this issue and to create a 
kind of atmosphere by which inter-
r&ational community o;hould ~~ a 
feclinJr &hat situation seems to he out 
of ~trot s0 far &I Jammu and 
Kashmir is conc~ned. 

Simla Agreement was signed het· 
ween Mr. Blautto and Shrimad Indira 
Gandhi with a view to find bilateral 

solution to the problem. There are 
force~ wh;~h are trying to interna-
tionali~ the whole thing and take 
advantal!e of the situation. They 
!>Omeho~ want that this kind of un-
rest continues and the bureaucracy 
and th.: local peop!c become hostile to 
the Go,ernment of India. We have 
In go deep into the matter and find 
otJf as to who are those people. Un· 
f~1rtunately. I must also admit the fact 
that the political parties existing in 
J;:mmu and Kashmir amount to 
nothing. Nobody seems to have gone 
into that area. Even for the party 
purpose-, also. nobody is prepared to 
eo there. That is the situation. I 
have clearlv stated that in my State-
ment which I had made in the begin-
ning. 

New efforts will have to be started 
and 1 am in full agreement that all 
the political parties wilJ have to be 
involved. We will have a meeting of 
all the political parties and try to 
find out as to how best we can find 
:1 <~olutinn ~ ... which the people of 
Jammu and ·Kashmir are made to 
bdie'e that thev are nan and parcel 
nf India. They need not feel t('tally 
ne!!le.:te•! and alienated. 

l 1nfortunateh· the present positi1..)0 
i~ that. the C.rt.ivernment flf India has 
h,•cn !!i\ in!! them hu!!e amount of 
mone\·. htit whether it reaches the 
ronre.r S<X"ti<,ns or not is a matter 
whkh will have to he gone into greater 
deflth At least. m\ feeling; is that. 
mo.;t ,,f them h:1ve not ~ot the ~nefit 
,,f the nt~me\ whi\'h was !!iVen for the 
<kveJ,,~ment ,,f Jammu and k':lshmir 

Two hu!.!e hvdro-electrk J't'11je~·ts 
have been· lo·:aied in that al'l!a We 
nropose h' take up small rro-
iect.; also. We would like to o;ee 
that a numher of proie~to; are 
IOi.'Jtt'd in that area so that oor 
<ml~· the prohlem of unemploy-
ment rna~· be solved hl some eJC-
tent but they should 11et the feeling 
that l;ke the J'lroiects that are located 
in other parts of the '-'ountry. similar-
1\·. in Jammu and Kashmir also. there 
are certain prnjects which are beint 
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located. Let the young men ~et. this 
feelin<> that there is total admtnls.tra-
tion i~ that area. I wiJI not go mto 
the details as to who are the officers 
who have gone there and came back 
and submitted the ~eJ?Orts· These 
are matters which accordmg to me ar~ 
verifiable. The BJP Mem~r Shn 
Khurana suggested tha! the mforma-
tion regardin<> the deta1ls can be ob-
tained from ~me particular person. 
But he also happened to be a former 
Governor of that State. 

SHRI MADAN LAL ~f!URANA: 
You are the Home Mmtster. you 
should get the details. 

SHRI S. B. CHAVAN: Yes. 
That is whv. I am feeling rather sorry 
that Shri Khurana should have asked 
me to find out the evidence from a 
person who is no more a Governor 
there and he feels that he has got all 
the information with him which he 
must have supplied to me. 

SHRI MADAN LAL KHURANA: 
He was your man. 

SHRI S. B. CHAVAN: Anyway, 
that point is not very much imnortant 
at this stage. At this stage. I want to 
point ·out what are the grievances of 
the local people? I cannot deny the 
fact that local administration --even 
para-military forces and in .-:ertain 
cases even the Army-might have 
dorte something. I cannot possibly 
vouch that everybody is angel and he 
has not committed any mistake. After 
all. tb~ are there. They have been 
doin,l! their joh under very difficult 
Jituation. Thev have done somethin2 
and we do 110t believe that they can".. 
:iOt he· held responsible. Certainly 
iflev are responsible. Even we do not 
find an evidence in that area. lt is 
equalJy difficult. I am prepared to 
set up Committees at the State level 
and nominate oeaple-ex-Members of 
Parliament. local reproeentatives-if 
vou can eo there. We can set up a 
Committee in that area to advi<se the 
Governor · and his other assistants 
also at the district le.el. 

There was a similar C_ommittee that 
was going into the gnevances and 
tri~ to find out what is the truth and 
then advised the Governor as to what 
needs to be done. 

I would request all .the hon. Mem-
bers to kindly use their good offices 
and give me the names of persons 
who are prepared to go and work on 
that Committee. My own app~hen­
si:m is that even those people wtll not 
come and attend the meetl!lgs ?f t~ 
Committee. That is the sltuatton tn 
which we are Jiving there. 

So far as the exaggeration part is 
concerned. everybody is free to do and 
sav anythin!!:. Shri George Fernandes 
sa)·s that he has a ~olution _to the 
problem but he is gomg to giVe that 
benefit only when he is comes to the 
Government. 

Very fine. This is an approach 
that we have to have on a national 
issue. If vou think that some con-
crete suggestions are there. you wit1 
not c3-operate with the Government 
and try to give the solution if ~ou 
have anv. I am sure. when a mcetmg 
of all the political parties may be 
called. if not here, .he will re-consider 
the whole thing. consider this not as 
:r :'Olitical or a partisan issue wherein 
a r1litical milea!le has to be gone ht!t 
:1 national issue. Jammu & Kashmtr 
js a vcrv difficult area. In fact. on 
the Floor of this House. T would like 
to s:1y anything more. lt i41 bound. to 
he an :._sue for which the solution 
will hcc,1me an almost impossibility. 
1\ re we prepared to face that kind . of 
a o;ituatio'1. or take the warning. try 
to tind a .solution and go deer it!to 
the matter'? 

Sometim~ wi_th tbe._risk of life. ,you 
ilave to J!O tl!ere. try to finll .out if 
cometbin« is J!Qing wroni or not. We 
have to flO there and. take (hem wJth 
n~ so that they _feel that they belong 
fo the mainstream of our national fife. 
Tn fact this is the only ultimate ~1 
that we have to achieve: We wold 
Jib to brink thein bact ,,. the . mam-
stream · io · that they have a "feeftlig ~ 
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partidpation; and also let them have 
a feeling that if any wrong is perpe-
trated. they cannot be left alone; there 
is a Government which can go over 
there and try to find out as to how 
best a solution can be found. This 
kind of a situation has to be found 
out. 

If you are going to ask me alter 
six months arc you not going to come 
back to this House again. I cannot 
possibly say anything- about it. It 
depends upon the situation. If we 
collectively try to tind a solution, it is 
not difficult. It will_ be my endeavour 
to do my best. But. at the same time, 
if Mr. George Fernandes thinks that 
they have already given three months 
and those three months are over. 
what is the alternative that we have 
found after three m;mths. I think he 
is rwt ... orrect. Ultimately. the steps 
that we took within six months have 
helped us a lot. And I can assure you 
ihat we arc. in fact, very much inte-
rested in following the policy which 
our late Prime Minister. Rajiv Gandhi 
had laid down for us; and we f\lllo~ 
that path; and we will see that those 
policies are being implemented by the 
Government machinery and all the 
people who are there at the helm of 
affairs. If that policy is foUowed. I 
feel quite confident that nobody will 
be able to internationalise this issue 
and an amicable solution can be 
found out. 

All other suggestions which you 
have given. whether the same thing 
should be revived ·or Dr. Farooq 
Abdullah should be brought .or not. 
1 think these are matters which ulti-
matelv are matters of details. It will 
depen·d upon the Jdnd~or a situation 
which develops there. 

· About Dr. Fa~ Abdullah. he 
has quoted ve~xtensively from his 
~· 1 never thOught· that Mr. George 
F'tmaiKfes was l}lC follower of Dr. 
Fato()q ·Abdullah. He has· extensive-
ly quoted ·bow }.I.e was doing and how 
the Congress . was wt'Ql'lJ.· Now. l 
think. h• will be in a pos1tion to sup-

port if l were to bring Dr. r·arooq 
Abduliah and give me full co..opera-
tion for the success of the administra-
tion. I do not know whether he will 
be brought. But, at Jeast, I got an 
idea from the kind of expression that 
you have used by extenstvely quoting 
from his book-I do not know whe-
ther it is your opinion or the opinion 
expressed by Dr. Farooq Abdullah-
if by any chance Dr. Farooq Abdullah 
needs to be brought back, let him 
also try; be:::ause I do not find any 
other alternative under the situation; 
let all of us also try and see that nor-
malcy is being brought about in that 
trouble-tom area and -see that we 
arc able to give a feeling of confi-
Jen :e to the local people; that will be 
The endeavour of the Government of 
! ndi.c and tvwards that goal, we are 
g~.)in; to work: and that is why I have 
not given the details of the speeches. 
1 ~a\e the full information with me. 
If the hon. Members are interested, I 
;ml rrep<~red to give them point-by-
point information about all the points 
tlu: they have raised. 

I <>Ill a!s..> pre{Nred to go into the 
fil)blems of the Kashmiri migr.mts 
whn are either in Delhi or in Jammu. 
I quite ~e.: the txlint that the\' have to 
b-: given nnn:- faci!iiies. B~t at the 
same time. dn not cre:lle conditions 
hy which a feeling will be created 
;1nwng them that thev are almost 
now scltlcd in this area and thev can-
not think of going back. In fact. one 
o~ the things we ha\'e to attempt is 
this. A kind of feeling will have to 
be created that there is a situation 
wherein if they have to go back. they 
\viii definitely get what they want. 
o\nd I am sure. everv section of this 
House will try to help the Govern-
mrnt in order to create normalcv in 
that area. · 

SHRI RAM NAJK: Mr. Chair-
man. l w like to ask a clarifica-
tion from Home Minister. Tbe 
Home Minister has every pow and 
then been sayin' that Ntistani cle· 
ments are helptn' the teftorists. T 
would like lO know from the Minister 
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whether the Government is ta~g u~ 
this issue at the Home Mmtstcrs 
level or Defence Ministers· level or 
Foreign Ministers· level of both the 
countries. And at what level the Gcr 
vemment is taking up this issue? Is 
the Government attempting to handle 
this issue? 

SHRI S. B. CHA VAN: Sir, we 
have taken up this issue at the diplo-
matic level. We are trying our level 
best to impress Pakistan and also 
other countries. who in fact have been 
helping them, to make them realise 
that ultimately these sophisticated 
weapons which are being supplied 
to Pakistan, are being used by the 
terrorists against India. Already we 
have taken up this issue at the dip-
lomatic level. I am happy to say that 
both the Ambassadors, who were dis-
turbed, have seen me and they also 
reported to me that they are trying 
their level best in impressing upon all 
those who are con~o:emed that Pakis-
tan is trying to intemationalise this 
issue and asking them not to help 
Pakistaa. To a considerable extent, 
they have succeeded in explaining 
the whole thing. 

MR. CHAIRMAN: Now I will put 
the amendment no. I moved by Shri 
George Fernandes to the vote of the 
House. 
Amendment No. I wM put and nega-

tived. 
MR. CHAJRMAN: The question 

is: . 

.. 'l'bat this HOUle approves the con-
tiu.uaDce in force of tbe ProcJama.. 
tioa dated the lith July, 1990 in 
respect of Jammu and Kullmir, 
issued under article 356 of the 
Constitution by the President. for 
a further period of six moaths witb 
etfect from Cbe 3Rt Sepcember. 
1991 ... 
The motion ..._ at/Dtllt!d. 

17.9 ... 

DEMANDS FOR GRANTS (GENE· 
RAL) 1991-92--CtJflld. 

[ E11glislt] 

MR. CHAIRMAN: The HoUle 
will now take up toaetkr dis-
cussion and voting on (i) Demaad 
Nos. I to 4 relating to the Ministry of 
Agriculture. (ii) ~ No. 38 re-
lating to Miaistry eX Food aftd tiii) 
Demand No. 69 relating to Ministry 
of Rtual Development for wbicb l 0 
hours have been allotted. 

Hon. Members present in the House 
whose cut motions to tbe Demands 
for Grants relatiDa \o the Ministry of 
A&rieulture. Ministry of Food and 
Ministry of RuraJ Development have 
been circulated may, if they de!iire 
to move tboir cut motioDs, send sepa-
rate slip$ for each Miuistry to the 
Table within 15 miautes indicatina 
the serial numbers of the cat motions 
they would like to move. Those '-'11t 
motions only wiD be treatad as mov-
ed. 

Three separate lists showing the 
serial numbers of cut motioas mO\'ed 
in respect of these MiDiiUiDs will be 
I)Ut up oa the Nolce Board shortly. 
Ia case aoy Meml:let fiDda ay diae-
paacy in tbe JIJta ....... , tiadlr 
brilta it to &he DOtioe ol .... ofticen " 
the Table witlaat ~y . 

Motkm mDWJtl: 
"That the reapoctive sua DOt ex-
ceedi• tbo. ..,... • RO¥eaUe 
Accoulat aad Qtlj&IJ ',. Awo-
... iD die '-* colnw 1 of dae ORW,.,.bo...., .. .._,... 
--. out ol illl OIUolldiW 
Fad ol India. .. ...... the 
- 111Ctlll!'J tD 41fra,;:a. ...... ......... ~-
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payment durin& the year ending l he 
31st d~ of March, 1992. in respect 
of the heads of Demands entered 
in the.sccond column thereof against 

Demand Nos. I to 4. 38 and 69, 
relating to the Ministries of I. Agri-
culture~ 2. Food~ and 3. Rural 
Development.,. 

n.a• f• Gl1lll&s ia respect of Miaittry of Apicultare for tbe Year 1991-9.1 
subiDitted to the vote of Lok Sabha 

No. 
tY/ 

Name of Demand Amount of Demand for 

Demand 

2 

Millistry of Agriculture 

Grant on Account voted 
br the House on 29th 
JUly, 1991 

Rc'l'enue 
Rs. 

3 

Capital 
Rs. 

Amount of Demand for 
Grant submitted to the 
t•ote of the Lok Sabha 

Rt•vellue 
Rs. 

Capital 
Fs. 

4 

Agriculture 1731.23,00.00J 2.24.00.00::> 405.43,00.000 9.56,00,000 

2 Other Servi~.:~ 
of Department 
of Agriculture 
& Coopc1ation 47.47.00.000 60.06.00.000 90.l>:\00.000 111.90.00.000 

J Department of 
Agricultural 
Re..earch and 
Education 

4 Occ-rtment of 
Animal Hu.~bandry 

182.00.00,000 I ~2.00.00.000 

and Dairyins 102.62,00.000 24.45.00.000 119.47.00,000 29.03.00.000 

0.. ... fer Graats la respect of Miaistr~· of Food for the year 1991-92 sa1Naitt4!4 
to the vote of Lok Sahha 

No. Name of Demand Antounl of Demand for 
of Grt~.nt on Accoun1 l'Oie•l 
lMnttmd hr the Houst' on 29th 

2 .....,.,,... 

· July. /991 

kvtiiUC' 
Rs. 

3 

Capital 
Rs. 

Amount of Demand for 
Gru/11 subltlilled to the 
vote of tltt• Lok Sablul 

Rel'<"tftiC' 
Rs. 

Capital 
R-5. 

4 

· l8 Ministry of food 1374,87,00.000 68.20.00.(X)O 1374.86,00.n00 68,20,00.000 
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Delitnds for Grants in res~t of Mini!t1ry of Rural Development for the year 
1991-91 submitted to the vote of Lok Sabha . 

No. Name of Demand 
of 
Demimd 

Amount of Demand for 
Grant on Account voted 
bv the House on 29th 
iuly,/991 

A moufll of DemaJl(/ for 
Grant submitted to the 
vote of Lok Sabha 

2 

Miaistry of Rural 
Development 

69 Ministry of Rural 

Revenue 
Rs. 

3 

Capital 
Rs. 

Revenue 
Rs.· 

4 

Capital 
Rs. 

D~velopm..!nt 1760,01.00,000 25,00,000 1761.03,00,000 25.00.000 

SHRl GEORGE FER~ANDES 
(Muzaffarpur): Sir, 1 am on a point 
of order. 

MR. CHAIRMAN: What is )Our 
point of order? 

SHRI GEORGE FERNANDES: 
Sir, you h:~ve said that within 15 
minutes. cut motions must be moved. 
Now only six minutes are left for 
closing the day. 

MR. CHAIRMAN: The remaining 
minutes. next day! 
[Tr~ion] 

KUMARI UMA BHARTI <Khaju-
raho): Mr. Chairman, Sir, First of a11, 
I would like to know about the ex-
tent of time to which I may be aUow-
ed to speak. 

MR. CHAIRMAN: Upto t-'0 
clock. 

KUMAR I UMA BHARTI: Mr. 
Chairman. Sir. there was property 
worth Rs. 3A53 crores when Britishers 
left our country. Now our <'Ountry hi 
in debt of Rs. 1250 crores. So we 
will have to consider deeply about our 
policiea specially the aJlicultural 
policy, we have been adoptin,1 for 
the last 44 years. and s~ld find the 

reasons which have led us 10 this pre-
carious situation. The men who play-
ed a vital role in determining the 
policies for the country just after the 
Independence were certainly filled 
with zeal for building India and the~ 
wanted that country should n-.ake a 
rapid progress so that it might be 
counted among the prosperous coun-
tries of the World. But they did not 
llk_e Indian psychology into cor.side· 
ratum as to how and which way India 
could progn.:s!> better while they were 
determining national policies. I have 
come to know about one statement 
made by the then Prime Minister 
Shri !aw~har Lal N~hru regmJing in-
dustnes m a meetmg of National 
Development Council in 1956. He had 
said that industries are the most 
importa!lt thing and the rest .of things 
are mamly mC4nl for makmg .. thil 
fulles~. But corning to the year J963. 
Pan~n Jawahar Lal Nehru bepD to 
reahse a nC\:.d for amendina his 
Jpproacb rcprding heavy industries 
and be felt tbat some chan,es should 
be made to mak.e progress in other 
~elds also. He himself said in a.meet· 
!"g of National Development Council 
m ~963 that. "J acce~t this realilY that 
agncuhure Js more Important .and if 
we neglect it. we abalT not make · a 
proar- further even in the areas ol 
industries also. It was very late when 
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he developed such thinking. As he 
had become old enough by that time 
and he did not live longer after he 
accepicd this fact. Right from the 
beginning. it was not considered 
thoroughly as to what number of 
population is residing in villages and 
how many of them are rushing to-
wards the towns. The way they are 
rushing towards towns from Yillages 
is very explosive one and it appears 
that if suitable arrangements are not 
made for retaining them into villages. 
the economic structure of the towns 
would fall down. In Europe and 
America, the migration of villager's 
to towns is considered a good sign 
because ther~ he goes for a higher 
jobs. But in the country like India 
which is a poor country when the 
villagers rush towards towns does not 
prove that they are going there for 
becoming a Collector. S.P. or other 

Higher Officer. Most of them coming 
to towns are unskilled labourers. Due 
to the influx of these people there is 
an increase of slums in towns. They 
lead a miserc1ble life there. They work 
as labourers. l think the basis of our 
suc~ss regarding all our policies is 
the extent to which we become able 
to check their migration to towns 
from the villages. It is very amazing 
that their interest in agriculture ..... . 

[English] 

MR. CAAJRMAN: You may con-
tinue your S(>C\!Ch next time. The 
House stands adjourned to re-assesm-
ble tomorrow at 11.00 a.m. 

18.00 hn. The Lok Sabha then ad-
journed till Eleven of the Ciock 
on Tuesday, August 27. 1991/ 
Bhadra 5. 1913 (Saka). 

MGIPCBB-St-23 LSS{ND/91- 27·2-92-100 .. 
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